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It is submitted that the Hon'ble National Green Tribunal vide its order dated 18.1.2022 in OA 

no. in OA no. 169 of 2020 in the matter of Kuldeep Singh Vs State of Haryana & Ors has 

considered the interim report submitted by Joint Committee, constituted by the Hon'ble National 

Green Tribunal, vide its order dated 20.7.2021 vide no. CMC/2021/390 dated 13.10.2021 and 
has directed in para no. 7, 8 and 9 as under: 

Para no. 7 

As found by the Committee, there has been illegal mining including in the 

forest area and also beyond the permitted depth. Though the Committee has 

observed that there was no illegal mining in the mining area, the said 

observation appears to refer to the time of inspection as the Committee has 

recorded its conclusion about earlier illegal mining. The Committee has 

observed that there was no ground water extraction but explanation of the 

PP that the ground water was privately procured but it is difficult to accept 

explanation in absence of such private sources being identified. As found in 

the order dated 20.07.2021 and in the report of the Committee, there was 

mining even beyond depth of 150 mtrs. Closure plan have not been given by 

the predecessor of the PP which is to be ensured by the Chief Secretary of the 
State. There is order of the Mining Department dated 05.08.2020, requiring 
the PP to close deep mining pits. 



Para no. 8 

Thus, while directing recommended remedial action against illegal mining in 

the light of report of the Committee and in pursuance of order dated 

20.07.2021 by the State PCB and Mining Department, to be overseen by the 

Member Secretary CPCB, we find it unnecessary that the joint Committee may 

wait for procurement of satellite imagery, if the same is not readily available 

and can make its final conclusions by undertaking ground truthing and 
drawing inferences from the available material. 

Para no. 9 

Let the joint Committee give its final report by March 31, 2022. The Chief 

Secretary, Haryana may also file action taken report in pursuance of order of 

this Tribunal dated 20.07.2021 and report of the joint Committee by March 

31, 2022. The reports may be filed by email at judicial-ngt@gov.in preferably 

in the form of searchable PDF/ OCR Support PDF and not in the form of 
Image PDF. 

In compliance to order dated 18.1.2022 of Hon'ble National Green Tribunal in OA no. 

169 of 2020 in the matter of Kuldeep Singh Vs State of Haryana & Ors, the Joint 

Committee and sub committee, constituted by the Chairman of the Joint Committee, has 

held 07 meetings on 27.1.2022, 1.2.2022, 11.2.2022, 21.2.2022, 7.3.2022, 14.3.2022 

and 19.3.2022. These meetings have been held to resolve the pending issues along with 

compliance of observations of the Hon'ble National Green Tribunal as mentioned in para 

No. 7 of its order dated 18.1.2022 and the same are mentioned as under. 

i. Illegal Mining in forest area (non minable area) in 0.8 hectares area in 
Dadam mining Hills in village Dadam, Tehsil Tosham. 

ii. Illegal mining in Dadam mining area done up to depth of 109 m. 

iii. Abandoned/damaged Dadam Distributary/ minor constructed by the 
Department of Irrigation. 

iv. Procurement of ground water from private agency by M/S Govardhan 

Mines & Minerals for suppression of dust and plantation etc. in Dadam 
mine area. 

v. Implementation of mining closure plan by the predecessor of the 

project proponent i.e M/s Sunder marketing Associate Pvt. Ltd. 

vi. Closing of deep mining pits as per order dated 5.8.2020 of Department 
of Mining. 

Therefore, based on the data, record, reports of various departments viz., Department of 

Mining and Geology, Department of forest, Department of Irrigation, Jui Water Services, high 

resolution satellite imageries for Dadam Stone mine and analysis report of the imageries 

submitted by HARSAC, Hisar vide no. HARSAC/44m/2022/171-174 dated 17.3.2022 and detailed 

discussions held with the officers of concerned departments on 27.1.2022, 1.2.2022, 11.2.2022 



and 21.2.2022, 7.3.2022, 14.3.2022 and 19.3.2022 by the subcommittee/Joint Committee, 

eight member Joint Committee has prepared its final report, which is enclosed herewith and is 

sent through email at judicial-nqt@qov.in for kind consideration of Hon'ble National Green 

Tribunal. 

It is further submitted that the above said report is also being sent through email at iudicia/­ 
ngt@qov.ln . 

DA/As above 
Justice Pritam Pal 

Former Judge, 
Punjab & Haryana High Court and 

now as Chairman of the 
Monitoring Committee 

Endst. No. CMC/2022/ ~Zo Dated: 25.3.2022 
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now as Chairman of the 
Monitoring Committee 

Endst. No. CMC/2022/ 82.l Dated: 25.3.2022 
A copy of the above is forwarded to the Additional Chief Secretary, Deptt. of Environment & 
Climate Change, Haryana Civil Secretariat, Chandigarh for information and necessary action. 
DA/-as above 

~~ 
Dr. Babu Ram~3 i?..).\.. 
Technical Expert, 

Monitoring Committee 
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Panchkula for information and necessary action. 
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Technical Expert, 
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A copy of the above is forwarded to the Director General and Secretary, Deptt. of Environment, 
Sector-17, Chandigarh for information and necessary action. 
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Monitoring Committee 
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Final report of the eight member Joint Committee, constituted by Hon'ble National 
Green Tribunal, under the Chairmanship of Justice Pritam Pal, former Judge of 
Punjab and Haryana High Court and now as Chairman of the Monitoring Committee 
regarding verification of the facts with regard to illegal mining in forest- area, 
mining area and unscientific mining in mining area by M/s Govardhan Mines and 
Minerals, Tosham, District Bhiwani in compliance to order dated 20.07.2021 and 
18.1.2022 in OA No. 169 of 2020 in the matter of Kuldeep Singh V /s State of 
Haryana & others. 

1.0 Background 

Mining area of 55.50 hectares of village Dadam, Tehsil Tosham, District Bhiwani was 

earlier allotted by the Mining and Geology Department, State of Haryana vide letter No. 

161 dated 03.01.2014 to M/s KJSL Sunder (JV) and the Environmental Clearance (EC) 

was granted by MoEF & CC vide letter dated 3.7.2015 for an area of 55.50 Hectares to 

the said firm. Further, mining lease was transferred from KJSL Sunder (JV) to M/s 

Sunder Marketing Associate by Mining & Geology Department, State of Haryana vide 

letter No. 3864 dated 17.6.2015. Consent to Establish (CTE) under the provisions of 

Water Act, 1974 and Air Act, 1981 was granted by Haryana State Pollution Control Board 

(HSPCB) to M/s Sunder Marketing Associate vide letter No. 2811915BHICTE2179882 

dated 24.7.2015 and consent to operate (CTO) under the provisions of Water Act, 1974 

and Air Act, 1981 was granted to the said firm vide letter No. 313100417 BHI CTO 

4578505 & dated 28.11.2017 for the period 01.10.2017 to 30.11.2017. 

M/S Sunder Marketing Associates filed a petition before the Hon'ble Supreme Court of 

India as special leave to appeal (C) No.19166 of 2017 with an appeal to the Hon'ble 

Apex Court for allowing it to surrender the mining lease at Dadam mine site granted to 

it. The Hon'ble Supreme Court of India vide order dated 11.8.2017 permitted the 

petitioner to continue its mining operation till 30.11.2017 and on and before that date, it 

shall ensure the implementation of mine closure plan to the satisfaction of the 

concerned authorities in the State of Haryana including clearing of all the dues. 

Accordingly, the mining activity by M/s Sunder Marketing project had been closed on 

1.12.2017 in compliance of order dated 11.8.2017 of the Hon'ble Supreme Court of 

India. 

The Hon'ble Punjab & Haryana High Court vide order dated 4.12.2018 permitted M/s 

Govardhan Mines and Minerals, 51, Urban Estate-II, Hisar for mining on the same 

environmental clearance (EC) previously granted to M/s KJSL- Sunder (JV)/ M/s Sunder 

Marketing Associate subject to final appraisal by the State Environment Impact 

Assessment Authority (SEIAA) in this regard. Thereafter, in compliance of Hon'ble 

Punjab and Haryana High Court order dated 4.12.2018, the Director General, Mines & 

Geology Department, Haryana vide their letter No. 6009 dated 21.12.2018 allowed the 

said firm (Govardhan Mines and Minerals) to operate mining activity at Dadam mining 

site having an area of 48.87 hectares falling in khasra No. 132 on the basis of 

environmental clearance already granted to M/s KJSL Sunder (JV) by MoEF & CC vide 

letter dated 3.7.2015. 
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The consent to establish and consent to operate under the provisions of the Water Act, 

1974 and Air Act, 1981 was granted to M/s Govardhan Mines & Minerals by HSPCB vide 

letter No. 313100419BHICTE6267995 dated 10.2.2019 and letter No. 

313100419BHICT06356744 dated 25.2.2019. M/s Govardhan Mines & Minerals started 

mining operation at Dadam mine hill, Dadam, Tehsil Tosham on 25.2.2019. The SEIAA, 

Haryana was constituted by MoEF&CC on 30.1.2019. The public hearing for the said 

mining project was held on 28.7.2020 and Environment Clearance was granted to the 

said project by SEIAA vide letter No. 638 dated 21.12.2020. 

2.0 Filing application by Sh. Kuldeep Singh, village Dadam, Tehsil Tosham before 
the Hon'ble National Green Tribunal and taking into record by Hon'ble 
Tribunal in terms of OA No. 169 of 2020 

The application, regarding illegal mining in forest area, unscientific mining in minable 

area, deep mining done in mining area and withdrawal of ground water in mining area 

without permission by M/s Govardhan Mines & Minerals, was submitted by Sh. Kuldeep 

Singh before the Hon'ble National Green Tribunal and the same was taken into record in 

terms of OA No. 169 of 2020 and the issue was considered by the Hon'ble Tribunal on 

20.8.2020 and observed as under. 

"The Grievance in this application is against alleged illegal mining in forest 
area by M/s Govardhan Mines and Minerals, Hisar at Dadam Hills, Tosham, 
District Bhiwani. The applicant has relied upon FIR, complaints and letters in 
support of the allegation. Before considering the matter, we find it necessary 
to require a factual and action taken report from a joint committee 
comprising the State PCB, Divisional Forest Officer, Bhiwani and the 
Additional District Magistrate, Bhiwani within two months by e-mail at 
judicialngt@gov.in preferable in the form of searchable PDF/OCR support PDF 

and not in the form of image PDF. 

2.1 Compliance of order dated 20.8.2020 of Hon'ble National Green Tribunal by 
the District Administration and concerned departments of District Bhiwani. 

In compliance to order dated 20.8.2020, in OA No. 169 of 2020 in the matter of Kuldeep 

Singh V/s State of Haryana & others, a Joint Committee was constituted by DM, 

Bhiwani. The Committee was headed by Additional Deputy Commissioner, Bhiwani as 

representative of District Magistrate, Bhiwani including Mining Officer, Bhiwani, Associate 

eologist, Ground Water Cell, Bhiwani, Addi. District Forest Officer, Bhiwani, Regional 

Office HSPCB, Bhiwani and SDO, Nigana Water Service Sub Div., Bhiwani. The 

Committee members visited the site of mining project on 6.10.2020 and made the 

following observations. 

i) Ways in the forest area created illegally without having any valid 
permission, The mining equipment's/ machines were found standing in the 

non-minable area. 
The 'Dadam hills minor' is a projected forest area under IFA, 1927 and 

same was found illegally mined. 
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2.2 

ii) The mining is done at the site about 200 feet depth, but actual depth of the 
mining pits will be assured by the inspection of the mining surveyor from 
Mining Department, Head Officer, Panchkula. 

iii) The concerned Mining Officer stated that an approved mining plan as well 
as a progressive closure plan of same are already submitted by the said 
mining project proponent. The mining project is still in progress and 
closure plan will be implemented after closure of the mining. 

iv) In the progressive closure plan, the depth is shown to be up to 42 meters. 
v) During the inspection, the concerned Mining Officer stated that the said 

mining project has given following dimensions of mining pit as per 
approved mining plan: 
(i) Length: 536 meter (ii) Width : 528 meter (iii) Depth: 78 meter (from 

the ground level). But no record provided at the site during inspection 
in this regard. 

vi) The mining is not done in scientific manner. 
vii) The concerned Assistant Geologist, Ground Water Cell reported that no 

bore well found in the lease mining area. The project is meeting water 
requirement for plantation, dust suppression & domestic purpose etc. 
through tankers from outside the mining area and also using the water 
stored within mining pits and water stored in pits cannot be identified at 
spot whether it is ground water or rain water and same will be identified 
within 7 days as assured by the concerned Assistant Geologist, Ground 

Water Cell. 

Due to above non compliances, a show cause notice for the closure under section 5 of 

EP Act, 1986 was issued by Haryana State Pollution Control Board, Bhiwani to the 

mining lease holder i.e M/s Govardhan mines & Mineral, village Dadam, Bhiwani vide 

letter no. 2633 dated 8.10.2020. The said mining lease holder submitted reply of show 

cause notice vide letter dated 22.10.2020. 

In the meanwhile, Regional Officer, Haryana State Pollution Control Board, Bhiwani vide 

o. 5235 dated 6.11.2020 recommended the closure action against the said firm 

under section 5 of Environment (Protection) Act, 1986 to the Chairman, Haryana State 

Pollution Control Board, Panchkula. 

Representation dated 17.11.2020 given by M/s Govardhan mines & Mineral 
and examination of the same by the concerned departments. 

M/s Govardhan mines & Mineral made representation dated 17.11.2020 to the 

Chairman, Haryana State Pollution Control Board, Panchkula, which was forwarded to 

the Environmental Engineer, Regional Office, Bhiwani on 18.11.2020 with the request to 

get the representation dated 17.11.2020 of the mining lease holder examined from 

officers of all the departments who inspected the site and submit comprehensive report. 

Mining Department, Forest Department and Assistant Geologist, Ground Water Cell 

examined the issues concerning to them thoroughly and submitted their reports. These 
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reports were considered in the meeting dated 1.12.2020 convened by the Deputy 

Commissioner, Bhiwani with all concerned departments and in the said meeting, the 

reports submitted by the concerned departments are mentioned as under: 

2.2.1 Mining Department 

Joint Committee consisting of Sr. Geologist Head Office Panchkula, Mining Officer 

Bhiwani, Sr. Surveyor and officials of HARSAC inspected the area on date 3.11.2020. 

The detailed survey of the mine area was carried out with the help of DGPS instrument 

in the presence of concerned revenue officials i.e Halka Girdaver and Patwari. The 

detailed survey was carried out with the help of DGPS for confirming the boundary 

coordinates of the mining lease area. The committee observed as under: 

1. Boundary pillars around the mining lease area were found in order with GPS 

coordinate. Total 32 numbers of pillars were found to be established as per 

approved mining plan. 

2. The maximum depth of the mining pits was found to be 109 meters from surface 

level at the time of inspection. 

3. Some seepage water was seen in this pit during the inspection. 

4. Systematic and scientific mining is regulated by the office of Director Mines Safety 

Ghaziabad and in case any violation is found in method of mining, they take the 

action accordingly and inform to the office of concerned Mining Officer, District 

Collector, Director General, Mines and Geology, Haryana. But no such type of 

information is received from the Director, Mines Safety, Ghaziabad as reported by 

Mining Officer, Bhiwani. 

5. Out of lease area in khatauni No. 67//62min, Khasra no. 16//20/1 min, 21/1 min, 

17//1 min, 9min, lOmin, 12min, 13min, 14min, 16min, 17min, 18//6min, 7min, 

14min haul road is being created and used by the contractor having approximate 

length 460 meters width 20 mtr and depth 0-15 mtr and DGPS reading of the haul 

road is N 28° 53' 12.46" E 75° 51' 24.053", N 28° 53' 14.350", E 75° 51' 28.133", N 

28° 53' 10.851", E 75° 51' 34.937". But, no stone has been extracted from these 

Khasra numbers because the said area is consisting of ordinary clay/earth. Rest of 

the alleged area is found to be virgin area. It was also confirmed by the local 

revenue department too. 

6. During the inspection, it was also found that no illegal mining was noticed in the 

forest area of Aravali plantation. 

2.2.2 Forest Department 
Additional Deputy Commissioner, Bhiwani submitted a letter bearing no, 1860 dated 

17.11.2020 of DFO, Bhiwani. In the said letter, DFO has clarified that the illegal mining 

was done in Dadam hills area by M/s Sunder Marketing Associated. Illegal mining 

noticed on 22.12.2019, an FIR No. 587 dated 23.12.2019 was lodged at Police Station, 

Tosham against Sandeep etc. In the letter dated 17.11.2020 of DFO, Bhiwani, it has 

been stated that the said project proponent is now not using any Aravali plantation area 

for ways and not made any illegal mining and the same is also examined with the help 

of Google images obtained from HARSAC, Hisar. It appears that the illegal mining and 

4 



illegal ways are created by previous project proponent and not by present mining 

project i.e. M/s Govardhan Mines & Minerals, Village Dadam, Bhiwani. 

The Deputy Conservator of Forests, Bhiwani vide letter dated 21.12.2020 stated that 

illegal mining and illegal ways are created by previous project proponent M/s Sunder 

Marketing, Dadam and not by M/s Govardhan Mines & Minerals, Village Dadam, Bhiwani. 

2.2.3 Asstt. Geologist, Ground Water Cell 

According to report dated 3.11.2020 of Asstt. Geologist, Ground Water Cell, the water 

table data of selected wells available in surrounding alluvial formation is varying from 

9.41 m to 18.52 m, whereas, the depth of mining pit is approx. 109 mtrs. as measured 

by the officials of mining department. This shows that presently, the surrounding water 

level is having no interconnectivity with mining pits as the water table has not been 

encountered upto the depth of 109 m. So it is concluded that the water accumulated in 

mining pits is seepage from the cracks and fissures of the quartzite rock of Aravali 

system. 

2.2.4 Department of Irrigation 

The Executive Engineer, Jui Water Services, Bhiwani submitted a report dated 

20.11.2020 stating that as per available records in the case of Omparkash & others V/s 

Raman & others in the Hon'ble Court of Sh. Sunil Kumar Dewan, AO (SD) Tosham, the 

Tehsildar, Tosham was appointed as Local Commissioner who had mentioned in his 

report dated 6.1.2016 that from RD 21100 to RD 22800 of Dadam distributary in a 

length of 1700 ft., the channel was damaged/ not existing for the last 10 years. It was 

further stated that the channel was mostly damaged by earlier mining operations. 

2.2.5 Director, Mines Safety, Ghaziabad 

f>( 

~ 

(\e 
The Deputy Commissioner, Bhiwani requested the Director, Mines Safety, Ghaziabad to 

verify whether said project i.e. M/s Govardhan Mines and Minerals, Bhiwani is doing 

scientific mining or not. Subsequently, Mining Officer, Bhiwani vide letter no. 1201 dated 

1 .12.2020 also requested the Director, Mines Safety, Ghaziabad to verify the facts. The 

Director, Mines Safety, Ghaziabad vide its letter dated 28.12.2020 submitted the 

observations and conclusions as under: 

2.2.5.1 Observations of the Deputy Director, Mines Safety, Ghaziabad 

i) There were 25-30 number of pits dug within the lease hold area. The pit name 

was locally numbered for identification and convenience. The size of this pit was 

about 80-200m x 100m-200m. 

ii) The size of pit no. 38 was about 80m x 60m x 18m. The height of benches were 

5-9m and width was about 5-?m. A haul road leading to benches was provided. 

The Aravali forest land was located on the western part of excavation. Men and 

machinery were deployed by contractor. The size of pit no. 35 was about 60- 

65m(L)x40-45m(W)x8-9m(D). The height of bench was about 8-9m. Adjoining to 

this pit, forest land of Aravali was located ori western side. The size of pit no. 31 
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was about 100-110m(L)x80-90m(W)x16-18m(D). The height of bench was about 

8-10m. Adjoining to this pit, forest land of Aravali was located on southern side. 

Loading of stone was being carried on in these pits. 

iii) The size of pits no. 22 was about 200m x 200m x 200m(D). The height of 

benches were about 9-lOm. Drilling of holes were being carried on the bottom 

bench. The drill machine was provided with wet drilling arrangement. 

Management informed that the drill machine are provided with wet drilling 

arrangement. Some of the drill machines whose wet drilling mechanism was out 

of order were under repair. 

iv) There were three portable fogger machines installed near the pit where loading 

operation was being carried out to settle the dust being generated during 

loading. It was informed that these foggers are moved to different pits where 

loading operations are carried on two to three dedicated tractor mounted water 

tanker was available for supplying water to these fogger machine. 

v) Three water tankers with water spraying arrangement on the top (whirling type) 

were provided for wetting the haul roads and benches. Water spraying was being 

done on the haul roads and benches. 

(vi) The danger zone was demarcated by means of red flag. The lease boundary was 

fenced by barbed wire. During inspection, it was observed that all staffs and 

work persons were found with safely gadgets like helmet and shoes. 

(vii) An order under section 22(3) of the Mines (Development and Regulation) Act, 

1952 was imposed in pit No. 12 vide directorate's letter No. 2169 dated 

28.6.2019. No work was being carried out at in this pit. Men and machinery were 

not found deployed in this pit. 

(viii) The records of attendance in form D were kept maintained. The employment 

register in Form B was kept maintained. 

(ix) The deep hole drilling and blasting was carried out under the personnel 

supervision of assistant manager and foreman. The blasting time was reported 

between 1-4 PM. A signage of blasting time was displayed on board at several 

places. Transport of explosive in licensed van for blasting in the mine was done 

by the explosive supplier that was in agreement with owner of mine. The records 

of explosive used and return in RE 13 were being maintained by the explosive 

supplier and firing or shot were done by statutory persons appointed by the 

owner of mine. 

(x) An efficient means of signaling by siren within the radius of 300 m from the place 

of firing was provided and in use. 

(xi) High mast tower consisting of cluster of bulb was found installed in the haul 

roads around the quarry of the mines for lighting arrangements towards beyond 

day light hours. 
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(xii) There were crushers not belonging to owner of mine within the danger zone in 

North Eastern and North Western side. However, the crushers were located 

outside the danger zone from active working face. The fly rocks generated 

during the blasting was towards free face. It was informed by the management 

that in the adjoining fields, the leases were acquired by the lessee on rental 

basis. No signs of fly rocks were seen near the adjoining fields to the lease. 

2.2.S.2 Conclusions made by Deputy Director Mines Safety, Ghaziabad 

(i) It is to be noted that Mining lease for Dadam stone mines, Khasra No. 132, M/s 

Govardhan Mines & Minerals was granted by department of Mines & Geology, 

Government of Haryana. Consent to operate, consent to establish and 

environment clearance was granted by the State Authority. 

(ii) Inspection of Dadam mines, M/s Govardhan Mines & Minerals was carried out in 

accordance with Mines, Act, 1952. 

(iii) Under constitution of India, safety welfare and health of workers employed in the 

mines is regulated by the Mines Act, 1952 and subordinate legislations framed 

under it. The Directorate a subordinate office under Ministry of Labour & 

Employment, Government of India and oversees the compliance of the provisions 

of the Mine Act, 1952 & the Rules under certain regulations for specific mining 

operations like deployment of heavy earth moving machinery & deep hole blasting. 
(iv) Inspections are carried out in accordance with Mines Act, 1952 to oversee 

compliance. 

(v) Scientific study is not carried out by the Directorate. However, Department of 

Mines & Geology may engage recognized scientific organization or institutions to 

carry out scientific study of the mine. 

Action taken report based on report of Joint Committee dated 6.10.2020 and further 

reports submitted by the various departments in the meeting of Deputy Commissioner, 

Bhiwani in his meeting held on 1.12.2020 as mentioned above, was submitted by 

HSPCB, Regional Office, Bhiwani to the Hon'ble National Green Tribunal vide No. 538 

dated 16.7.2021. 

Consideration of report submitted by HSPCB vide No. 538 dated 16.7.2021 by 
the Hon'ble National Green Tribunal. 

ction Taken Report submitted by HSPCB, Regional Office, Bhiwani vide No. 538 dated 

16.7.2021 was considered by the Hon'ble National Green Tribunal vide its order dated 

20.7.2021 in OA No. 169/2020 In the matter of Kuldeep Singh v/s State of Haryana and 

others, wherein, Hon'ble National Green Tribunal in Para nos. 1, 3, 10 and 12 has 

directed as under. 

Paral. 

Grievance in this application is against illegal mining in forest area by M/s 
Govardhan Mines and Minerals, Hisar at Dadam Hills, Tosham, District 
Bhiwani and also unscientific mining outside forest area in violation of EC 
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conditions. It is stated that there are FIRs, complaints and letters pointing 
out such illegalities. 

Para 3. 

Accordingly, the joint Committee has filed its report dated 16.07.2021 

interalia stating that another application on the same subject being OA No. 

132/2020, Rakesh Dalal v. State of Haryana, has been dealt with by this 

Tribunal vide order dated 02.06.2021, therein, 2"d report was similar to the 

report now furnished that damage was found but the present project 

proponent (PP) was not responsible but it was the predecessor of this PP who 
had caused the damage. The report now filed states that inspection was first 
conducted by the Committee on 06.10.2020 finding violations by the PP. 
Based thereon, show cause notice dated 08.10.2020 was issued by the State 
PCB under Section 5 of the Environment (Protection) Act, 1986 and after 
considering the reply, the Regional Officer, State PCB recommended closure 
on 06.11.2020. However, the scenario underwent change after the meeting 
convened by the Deputy Commissioner, Bhiwani on 01.12.2020. Therein 
differing stands were presented by the mining, forest and ground water 
departments at variance with the findings in the site inspection report of the 
joint Committee. Such differing stands were noted by the Deputy 
Commissioner, Bhiwani, who directed the stakeholder Departments to 
examine the presentation of the project proponent for sending a report to the 
Chairman, State PCB. Accordingly, the Forest Department vide report dated 
21.12.2020 and the Mining Department vide report dated 31.12.2020 sent 
their observations to the Deputy Commissioner, contrary to the findings in 
the site inspection report dated 6.10.2020. Based on later reports, the 

t • present report has been filed to the effect that no illegal mining has been 
t)...- done by the present PP. Illegal mining had been done by the predecessor of 

~ / the project proponent. 

/ Para10. 

After referring to the above, it is pointed out on behalf of the applicant that 
the conclusion in the report that no illegal mining has been done by the PP is 
perverse for the following reasons: i. On inspection of the site on 
06.01.2020 by a six-member Committee, encroachment of the protected 
forest area has been found. Further, mining has been found to have been 
done even beyond depth of 150 meters. Closure plan has not been given by 
the predecessor of the PP which was the responsibility of the Chief Secretary 
of the State. If mining closure plan has not been filed, the Chief Secretary of 
the State must explain or the successor i.e the PP must be held responsible in 
terms of the EC conditions and as required in terms of order of the Hon'ble 
Supreme Court in order dated 11.08.2017 in SLP (C) No. 19166/2017, M/s. 
Sunder Marketing Associates v. State of Haryana & Ors. inter alia directing: 
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"33. Keeping in view the prayer made: 

(i) We permit the petitioner to continue its mining operations till 

30th November, 2017 in accordance with the Mining Plan. On or 

before that date, it shall ensure implementation of the mining 

closure plan to the satisfaction of the concerned authorities in 

the State of Haryana. 

xxx xxx xxx . 

(iv) All the laws applicable to the petitioner shall be strictly enforced 

by the State Government regardless of its apparent influence in 
high places. We make it clear that we will hold the Chief 
Secretary of the State of Haryana responsible for any lapse in 
this regard." 

ii. Mining was not being done in scientific manner. Ground water was being 
illegally extracted. Mining equipments were found in the non-mineable 
forest area. In IA No. 76/2021, which has been allowed by a separate 
order today, the applicant has inter alia filed a copy of order of Mining 
Department dated 05.08.2020 directing the project proponent to close 
deep mining pits along the Eastern Boundary of the Mine, which also 
contradicts the report that the PP is not responsible for the violations. 
Further, report of the Assistant Geologist, Ground Water Cell, Bhiwani is to 
the effect that water table data of selected wells available on record in 
surrounding alluvial formation is from 9.41 mtrs to 18.52 mtrs., whereas 
the depth of mining pits is approx. 60 mtrs, as told by mining officer at the 
site. (iii) The report of the investigating officer in the FIR, exonerating the 
PP ls unacceptable as equipments were seized on the spot in the mining 
area during the currency of the mining operations by the present project 
proponent. 

Para 12. 

Accordingly, while issuing notice to the PP - M/s. Govardhan Mines and 
Minerals, Hisar, we direct further inspection by eight-member joint 
Committee to be headed by Justice Pritam Pal*, former Judge of Punjab and 
Haryana High Court and comprising Ms. Urvashi Gulati,* !former Chief 
Secretary, Haryana, Regional Officer, MoEF&CC, Chandigarh, nominees of 
CPCB, Indian Institute of Soil and Water Conservation, Research Centre, 
Chandigarh, Haryana State PCB, SEIAA Haryana and District Magistrate, 
Bhiwani. The CPCB and State PCB will act as nodal agency for coordination 
and compliance. The first meeting of the Committee may be convened within 
two weeks. The Committee may peruse the record, undertake visit to the site 
(by such of the members as may be decided by the Chairman) and conduct 
other proceedings online. The Committee may interact with the stakeholders 
and take assistance from any other individual/institution. The Committee 
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may also study the satellite imagery maps, in coordination with the 

concerned authorities. The report of the Committee may be furnished within 

two months by email at judicial-ngt@gov.in preferably in the form of 

searchable PDF/OCR Support PDF and not in the form of Image PDF with a 

copy to the Chief Secretary, Haryana for remedial action in the light of the 
said report following due process of law, 

2.4 Compliance of order dated 20.7.2021 of Hon'ble National Green Tribunal as 
mentioned in para No.12 by the eight member Joint Committee. 

In compliance to order dated 20.7.2021, eight member Joint Committee held its 

meetings with its members, meeting with District Level Officers of District Bhiwani on 

3.8.2021, 16.8.2021, 4.9.2021 and 17.9.2021 and also made field visits to the Dadam 

mining site, Tehsil Tosham, District Bhiwani on 20.8.2021 and 1.10.2021 and submitted 

its interim report to the Hon'ble National Green Tribunal vide its letter No. 

CMC/2021/390 dated 13.10.2021. A copy of the interim report of the eight member 

Joint Committee submitted on 13.10.2021 to the Hon'ble National Green Tribunal is 

annexed as per Annexure-1. 
3.0 Consideration of interim report of the Joint Committee by the Hon'ble 

National Green Tribunal in its order dated 18.1.2022. 

The Hon'ble National Green Tribunal considered the interim report of the joint 

Committee, submitted on 13.10.2021 in its order dated 18.1.2022 and directed in para 

no.7,8 and 9, which are reproduced as under: 

Para no. 7 

As found by the Committee, there has been illegal mining including in the 
forest area and also beyond the permitted depth. Though the Committee has 
observed that there was no illegal mining in the mining area, the said 
observation appears to refer to the time of inspection as the Committee has 
recorded its conclusion about earlier illegal mining. The Committee has 

served that there was no ground water extraction but explanation of the 
PP that the ground water was privately procured but it is difficult to accept 
explanation in absence of such private sources being identified. As found in 
the order dated 20.07.2021 and in the report of the Committee, there was 
mining even beyond depth of 150 mtrs. Closure plan have not been given by 
the predecessor of the PP which is to be ensured by the Chief Secretary of the 
State. There is order of the Mining Department dated 05.08.2020, requiring 
the PP to close deep mining pits. 

Para no. 8 

Thus, while directing recommended remedial action against illegal mining in 

the light of report of the Committee and in pursuance of order dated 
20.07.2021 by the State PCB and Mining Department, to be overseen by the 
Member Secretary CPCB, we find it unnecessary that the joint Committee may 
wait for procurement of satellite imagery, if the same is not readily available 
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and can make its final conclusions by undertaking ground truthing and 

drawing inferences from the available material. 

Para no. 9 

Let the joint Committee give its final report by March 31, 2022. The Chief 

Secretary, Haryana may also file action taken report in pursuance of order of 

this Tribunal dated 20.07.2021 and report of the joint Committee by March 

31, 2022. The reports may be filed by email at judicial-ngt@gov.in preferably 

in the form of searchable PDF/ OCR Support PDF and not in the form of 

Image PDF. 

A copy of order dated 18.1.2022 of Hon'ble National Green Tribunal in OA no. 169 of 

2020 in the matter of Kuldeep Singh Vs State of Haryana & Ors is annexed as per 

Annexure-2. 

3.1 Issues resolved in compliance to order dated 20.7.2021 of Hon'ble National 
Green Tribunal in OA no. 169 of 2020 in the matter of Kuldeep Singh Vs State 
of Haryana & Ors by the Joint Committee. 

The issues resolved by the Joint Committee, in compliance to order dated 20.7.2021 of 

Hon'ble National Green Tribunal in OA no. 169 of 2020 in the matter of Kuldeep Singh 

Vs State of Haryana & Ors and mentioned in the interim report submitted on 

13.10.2021, are reproduced as under: 

3.1.1 Illegal mining in forest area (non mineable area) in 300 m2 area in Dadam 
mines hills in village Dadam, Tehsil Tosham, Bhiwani 

During the visit to the site by the eight member Joint Committee on 1.10.2021, District 

Forest Officer (DFO), Bhiwani informed that on the receipt of information about illegal 

mining in Aravali Plantation area on 22.12.2019 at 9:00 PM, the officers of Forest 

Department and Police inspected the area and 3 trucks, 01 poclain and 01 drill machine 

were found engaged in doing illegal mining in Aravali Plantation area. The truck owner 

a his other companions ran away from the spot and only 01 person was caught and 

FIR was lodged in the police station, Tosham. The area, where the illegal mining was 

found, was near to 06 m wide road for passage of vehicles and the permission for the 

diversion of 0.504 hectares of forest land in favour of M/s Govardhan Mines and 

Minerals for access to mining area bearing Khasra No. 132 in village Dadam for use of 

forest land was granted by Ministry of Environment, Forest and Climate Change vide No. 

9HRB060/2019 CHA dated 25.9.2019 but illegal mining was found in Aravali plantation 

area (forest area) between approach road line marked as AB and BC. 

The subcommittee constituted by the Chairman of the Joint Committee during its visit 

to Dadam mining site on 20.8.2021, visited the pathway, which has been constructed in 

the forest area with the permission of the department of forest, as informed by District 

Forest Officer, Bhiwani. The width of pathway as approved by Forest Department is 6 m, 

whereas, pathway has been constructed beyond the width of 6 m for which the present 

project proponent (M/S Govardhan Mines and Minerals) accepted their fault on the site. 

Moreover, deep drill holes were found constructed within and beyond 6 m width of the 
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path, which lead to apprehension that the present project proponent namely M/s 

Govardhan Mines and Minerals had intention to conduct illegal mining in the forest area. 

However, due to catching of the persons on the spot for doing such illegal activity w.r.t 

mining on 22.12.2019, filing FIR against the persons and seizure of vehicles, found 

indulged in illegal mining, the work of mining in forest area was stopped and the 

pathway in forest area remained unconstructed at the site. However, illegal mining has 

been done in an area about 300 m2 as informed and the map shown by the department 

of forest. 

Also, during the meeting held on 17.9.2021, the Joint Committee has perused the record 

and it was observed that information regarding illegal mining in Aravali plantation area 

(forest area) was received by the Department of Forest on 22.12.2019 at 9:00 PM and 

the officers of Forest Department and police inspected the area on 22.12.2019 and 03 

trucks, 01 Poclain and 01 drill machine were found engaged in doing illegal mining in 

Aravali plantation area and FIR was lodged vide No. 587 dated 23.12.2019 at 
Police Station, Tosham. The area, where the illegal mining was found, was near to 6 

m wide road for passage of vehicles and permission for use of 6 m wide road has been 

granted by MOEF & CC vide No. 9HRB060/2019 CHA dated 25.9.2019 but illegal mining 

was found in plantation area between approach road line marked as AB & BC 

(Annexure-3) and a report in this regard was sent by the Dept. of Forest to Deputy 

Commissioner, Bhiwani, Superintendent of Police, SDO (Civil), Tosham, Mining Officer, 

Tehsildar Tosham and SHO, Tosham stating that illegal mining was found in the 

plantation area between AB & BC and FIR of the same has been lodged vide No.587 

dated 23.12.2019 in the police station, Tosham. The record also indicated that 

Administrative officer, Thana Tosham has prepared progress report dated 19.8.2021 

regarding theft of stone mined material from Dadam mining site and the facts 

mentioned in the report are mentioned as under: 

The officials of Forest Department and Police, Tosham visited the mining site at Dadam 

based on telephonic message received at 9.00 PM on 22.12.2019 and it was observed 

that 01 truck bearing No. HR061C 4044 loaded with stones and 02 trucks No. HR061D 

1411, and HR 061D 6014, 01 poclain and drill machine were found engaged in doing 

illegal mining in forest area. The persons who were doing illegal mining ran away from 

the spot and 01 person was caught. FIR No. 587 dated 23.12.2019 u/s 379 IPC and 

section 21(1) of Mines & Minerals (Development & Regulation) Act, 1957 was lodged. 

The vehicles No. HR 61C 4044, No. HR 61D 1411 and No. HR 61D 6014, respectively, 

were released on 6.1.2020, 7.1.2020 and 7.1.2020 on Superdari on the directions of 

Hon'ble Court of SDJM, Tosham. Poclain machine and drill machines were released on 

18.1.2021 and 8.4.2021, respectively, on Superdari on the directions of Hon'ble Court of 

SDJM, Tosham. The case is still pending in the court of SDJM, Tosham. 

Therefore, keeping in view the facts mentioned above, the eight member 

Joint Committee has concluded the issue regarding illegal mining in forest 
area in 300 m2 in Dadam mines hills as under: 

12 



M/s Govardhan Mines and Minerals has done illegal mining in forest area 

(non-mineable area) in 300 m2 area between approach line (Pathways) AB 
and BC. 

3.1.2 Illegal abstraction of ground water in Dadam mining area. 
The Joint Committee has perused the record and report of the Asstt. Geologist, Ground 

Water Cell and observed that the depth of mine pit was approximately 109 m from 

ground level as measured by the officials of mining department and as per the report 

dated 3.11.2020 of Assistant Geologist, Ground Water Cell and version of CGWA, there 

is hard compact quartzite formation with some cracks and fissures. The ground water 

occurs in permeable geological formation known as aquifer. The aquifer is the water 

bearing formation having structure that permits appreciable water to move through it 

under ordinary field conditions. The ground water existence depends upon porosity, 

permeability and saturation with in any formation. 

During field investigation by the Ground Water Cell, it was concluded that water table 

data of selected wells available in surrounding alluvial formation is from 9.41 m to 18.52 

m, whereas, the depth of mining pit is approximately 109 m as measured by the officials 

of Mining Department. This shows that presently, the surrounding water level is having 

no inter connectivity with mining pits, as the water table has not been encountered up 

to the depth of 109 m and the water accumulated in mining pit is seepage from the 

cracks and fissures of the quartzite rock of Aravali system. 

Based on the above data/information, the Joint Committee had concluded the 
issue as under: 
The water accumulated in mining pit having depth of 109 m is seepage from 
the cracks and fissures of the quartzite rock of Aravali system and no ground 
water abstraction in mining area has been made. 

3.1.3 Unscientific mining in the mining area by the project proponent 
The Joint Committee had perused the record and observed that the Deputy Director of 

Mines Safety, Ghaziabad vide his report dated 04.01.2021, which was based on the 

inspecti~de on 28.12.2020, has submitted his report, which is briefly mentioned as 
und ( 

• There were 25-30 no. of mining pits dug within mining lease area. 

• The pits have different sizes and height of the benches have been found 

between 5-9 m, 5-7 m, 9-10 m etc. 

• Three portable fogger machines were found installed near the pits which are 

moved to different pits. Besides, three water tankers, with water spraying 

arrangements on the top, have been provided for wetting the haul roads and 

benches. 

• The danger zone was found demarcated by means of red flag. The lease 

boundary wall was fenced with barbed wire. During inspection, it was observed 

that all the staff and work persons were wearing safety gadgets like helmets and 

shoes. 

• The deep hole drilling and blasting was carried out under the personal 

supervision of Assistant Manager and Foreman. The blasting time was reported 
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to be between 1-4 PM and a signage of blasting time was displayed on the board 

at 7 places. 

• High mast tower consisting of clusters of bulb was found installed on the haul 

roads. 

• Simplified mining scheme for working the mine in a scientific way by method of 

opencast mining has been approved by the department of Mines and Geology, 

Haryana. 

However, it has also been mentioned that scientific study is not carried out by the 

Directorate and Department of Mine and Geology may engage recognized scientific 

organization or institution to carry out scientific study of the Mining area. 

Based on the report and observations of the Deputy Director of Mines Safety, 
Ghaziabad who has visited the mining site on 28.12.2020, it was concluded 
that no unscientific mining was done in Dadam Mine area and it was 
recommended that project proponent shall continue to conduct scientific 
mining at all the times based on the recommendations/report submitted by 
the Department of Mines Safety, Ghaziabad. 
Now, the Joint Committee has perused the mining plan submitted by Department of 

Mines & Geology and it has been observed that the benches of size 10m x 10m, as 

mentioned in the mining plan, have not been maintained by the mining lease holder. 

Moreover, as per latest report of Deputy Director, Mines Safety, Ghaziabad submitted to 

Haryana State Pollution Control Board, Regional office, Bhiwani vide letter no. 

DDMS/GR/2022/162 dated 2.3.2022 (Annexure-4), which is based on field visit made 

on 4.2.2022, the following violations of regulation were observed under the Mining Act, 

1952: 

i) The sides of the open cast working were not kept adequately benched, sloped 

an secured so as to prevent danger from fall of sides. Only_single bench of 

eight about 30m-40m was formed on the Eastern and Western side of the pit 

no. 37 and 38. 

ii) The height and width of the benches were found not formed as per the 

guidelines mentioned in permission issued for use of HEMMS under regulation 

106(2)(B) of Metalliferous Mines Regulation 1961 issued vide letter no. 

516936/NZ/Gaziabad region/perm/2021/9178 dated 29.5.2021. These guidelines 

are mentioned as under: 

• Height of the benches in alluvium shall not exceed 3m and in overburden 

as well as in hard and compact mineral formation shall not exceed 6m or 

the maximum digging height/depth of the machine deployed there at for 

digging, excavation or removal, whichever is less. 

• Width of any bench shall not be less than (i) width of the widest machine 

plying on the benches plus 2m or (ii) if dumpers ply on the bench, 03 

times the width of the dumper or (iii) the height of the bench, whichever 

is more. 
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• The sides in overburden and mineral benches shall be kept sloped to 

prevent danger from fall of sides. Overall slope carry face towards hang 

wall shall not exceed 45°. 

• Further, the following safety measures to be undertaken by the project 

proponent in the mining lease area to avoid re-occurrence of such 

incidents in future: 

i) The sides should be adequately benched, sloped or secured so as 

to prevent danger from fall of sides. Height of the bench in hard 

and compact ground should not exceed 6m and sides of the 

bench should be sloped at angle of not more than 60 degree from 

the horizontal. Width of the benches should not be less than 

height. 

ii) No loose stone or debris should be allowed to remain within a 

distance of 3m from the edge or side of excavation. 

iii) Undercutting of face or side should not be allowed. 

iv) Formation of benches and slopes of sides in mine should be done 

from top downwards only. 

v) All approaches to the bottom of high sides should be kept securely 

and effectively fenced so as to prevent any inadvertent entry of 

persons. 

vi) Safety management plan/risk assessment should be prepared to 

identify the potential hazards in the mine. Based on the risk 

assessment, mitigation measures should be evaluated and 

adopted. 

vii) Scientific study to design, control and monitoring of pit by 

scientific agency of repute should be carried out for scientific and 

safe mining. 

In view of the above, the joint Committee concludes that M/s Govardhan 
Mines & Minerals is carrying out unscientific mining in Dadam mining area 
and mining is not done as per mining plan. 

3.2 Pending issues in compliance to order dated 20.7.2021 of Hon'ble National 
Green Tribunal in OA no. 169 of 2020 in the matter of Kuldeep Singh vs State 
of Haryana and ors. 

The following 03 issues, which are pending due to which final report in the matter could 

not be submitted were due to non-availability of high resolution satellite imageries of 

Dadam stone mines for the year 2015 to 2020 by HARSAC Hisar, are as under: 

l, Illegal Mining in forest area (non minable area) in 0.8 hectares area in 
Dadam mining Hills in village Dadam, Tehsil Tosham. 

ii. Illegal mining in Dadam mining area done up to depth of 109 m. 
iii. Abandoned/damaged Dadam Distributary/ minor constructed by the 

Department of Irrigation. 
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4.0 Compliance of order dated 18.1.2022 in OA no. 169 of 2020 in the matter of 
Kuldeep Singh Vs State of Haryana & Ors by the Joint Committee 

In order to comply with the order dated 18.1.2022 of Hon'ble National Green Tribunal in 

OA no. 169 of 2020 in the matter of Kuldeep Singh Vs State of Haryana & Ors, the Joint 

Committee and sub committee, constituted by the Chairman of the Joint Committee, 

have held 07 meetings on 27.1.2022, 1.2.2022, 11.2.2022, 21.2.2022, 7.3.2022, 

14.3.2022 and 19.3.2022. The minutes of the meetings of the Joint Committee/ sub 

committee are annexed as per Annexures-5 to 11. These meetings have been held to 

resolve the pending issues alongwith compliance of observations of the Hon'ble National 

Green Tribunal as mentioned in para No. 7 of its order dated 18.1.2022, which are 

mentioned as under. 

l, Illegal Mining in forest area (non minable area) in 0.8 hectares area in 
Dadam mining Hills in village Dadam, Tehsil Tosham. 

ii. Illegal mining in Dadam mining area done up to depth of 109 m. 
iii. Abandoned/damaged Dadam Distributary/ minor constructed by the 

Department of Irrigation. 

iv. Procurement of ground water from private agency by M/S Govardhan 
Mines & Minerals for suppression of dust and plantation etc. in Dadam 
mine area. 

v. Implementation of mmmg closure plan by the predecessor of the 
project proponent i.e M/s Sunder marketing Associate Pvt. Ltd. 

vi. Implementation of Mining Plan by M/s Sunder marketing Associate and 
M/s Govardhan Mines & Minerals. 

vii. Closing of deep mining pit as per order dated 5.8.2020 of Department 
of Mining. 

The report on all the above issues is submitted as under: 

egal mining in forest area (non ininable area) in 0.8 hectares area in 
Dadam mining Hills in village Dadam, Tehsil Tosham. 

The Joint Committee has perused the record of Department of Forest and Department 

of Mines & Geology and it was observed that officials of the Forest department were 

reporting from time to time about illegal mining by the mining lease holder in Aravali 

plantation area (outside mining lease area). The reports in this regard were submitted 

by the officials of forest department on 29.07.2019, 31.07.2019, 14.08.2019 and 

10.9.2019 and letter dated 23.9.2019, 4.11.2019, 20.11.2019. 

In the meeting held on 17.9.2021, District Forest Officer had shown Google earth 

images showing 0.8 hectares of forest area illegal mined in the year, 2019, whereas, Dr. 

Sultan Singh, Principal Scientist, HARSAC was of view that images of Google earth 

cannot be considered for establishing the actual time of period of illegal mining in 0.8 

hectares of forest area. There is need to get the satellite imageries of the area. 

As per the record of the Department of Mines & Geology, the Mining Inspector has 

stated in his report dated 10.9.2019 that joint inspection of the mining area was carried 

out on 10.9.2019 and illegal mining was found between Pillars A and C in front of pillar 
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B having an area with length and depth as 20-25 ft. (copy of report dated 10.9.2019 of 

Mining Inspector, Department of Mines & Geology, is annexed as per Annexure-12). 
In the meeting of the sub Committee, constituted by the Chairman of the Joint 

Committee, held on 21.2.2022, the sub committee had taken the Google Earth Images, 

submitted by District Forest Officer, Dept of Forest, vide letter No. 2548 dated 18.1.2022 

for the period 22.5.2016, 9.1.2020 and 8.2.2019 of Dadam Stone mining area on record 

and it was decided that these Google Earth images shall be analyzed after the 

submission of high resolution satellite imageries by HARSAC Hisar. 

District Forest Officer, vide his letter No. 1470 dated 7.10.2019, letter No. 1811 dated 

20.11.2019, letter No. 2055 dated 23.12.2019 has informed Mining Officer, Bhiwani that 

mining has been done in between pillar A &C in front of pillar B in an area having length 

and depth as 20-25 ft in the Aravali plantation area. 

Now, Dr. Sultan Singh, Principal Scientist, HARSAC, Gurugram vide letter no. 

HARSAC/44m/2022/171-174 dated 17/3/2022 has submitted his report on high 

resolution satellite imageries for Dadam stone mines and analysis report of these 

imageries for the years, 2016 to 2020, containing 35 pages (page 1 to page 35) ( copy 

enclosed as per Annexure-13) on the following 03 issues: 

i. Illegal Mining in forest area (non minable area) in 0.8 hectares area in Dadam 

mining Hills in village Dadam, Tehsil Tosham. 

ii. Illegal mining in Dadam mining area done up to depth of 109 m. 

iii. Abandoned/damaged Dadam Distributary/ minor constructed by the Department 

of Irrigation. 

Th satellite imagery study for Dadam Stone mine and analysis report of 
hese imageries for the year 2016 to 2020, submitted by HARSAC Hisar w.r.t 
illegal mining done in forest area (non mineable area) in 0.8 hectares is 
mentioned as under: 

Analysis data of date 16.5.2016 

It was observed that mining of 0.180 hectares (1797.95 m') has been done within the 

boundary of 0.8 hectares area. The map showing mining within boundary of 0.8 

hectares area on satellite imagery of dated 16.5.2016 has been mentioned in figure-3, 

page 14 of report. 

4.1.2 Analysis data of date 24.11.2017 
It was observed that 1.061 hectares (10611.31 rrr') of illegal mining area has been 

increased within and outside of the boundary of 0.8 hectares area. The map showing 

illegal mining done within and outside of the boundary of 0.8 hectares on satellite 

imageries of 24.11.2017 has been mentioned in figure-5, page 15 of the report. 

4.1.3 Analysis data of date 16.2.2018 
It was observed that 0.072 hectares (720.36 rrr) of illegal mining area has been 

increased within and outside of boundary of 0.8 hectares area. The map showing mining 
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within and outside the boundary of 0.8 hectares area on satellite imageries of 16.2.2018 

has been shown in figure-5, page 16 of the report. 

4.1.4 Analysis data of date 2.2.2019 

It was observed that 0.123 hectares (1227.78 rrr') of illegal mining area has been 

increased within and outside the boundary of 0.8 hectares area. The map showing 

above mining is mentioned in figure-6, page 17 of the report. 

4.1.5 Analysis data of date 16.2.2020 
It was observed that 0.097 hectares (972.438 rrr) of mining area has been increased 

within and outside of boundary of 0.8 hectares area. The map showing above mining is 

mentioned in figure-7, page 18 of the report. 

As per the record submitted by Department of Mines & Geology, M/s Sunder Marketing 

Associates, a mining lease holder, has carried out mining in Dadam mining area from 

29.10.2015 to 30.11.2017 and M/s Govardhan Mines & Minerals started its mining 

operation in the mining lease area on 25.2.2019 and still it is continued. 

In view of the above, the year wise illegal mining done has increased to 1.533 hectares 

instead of 0.8 hectares, as mentioned in the complaint, is summarized in the Table-1 

given below: 

Table-1: Satellite imagery data for illegal mining done in forest area from 
2016 to 2020. 

S.n Name of mining lease holder Satellite 
ima eries date 

Illegal mining done 
in the area o. 

1. M/s Sunder Marketin Associates 16.5.2016 0.180 hectares 
24.11.2017 1.061 hectares 
16.2.2018 0.072 hectares 

4. 2.2.2019 0.123 hectares 
5. 16.2.2020 0.097 hectares 

done in forest area 1.533 hectares 

Based on the satellite imagery data as mentioned in the above Table, the 
Joint mmittee concludes the issue as under: 

i. M/s Sunder Marketing Associates has done illegal mining in forest area 
in 1.241 hectares (0.180 hectares + 1.061 hectares) as the said mining 
lease holder had carried out the mining in Dadam Mining area from 
29.10.2015 to 30.11.2017. 

ii. M/s Govardhan Mines & Minerals has done illegal mining in forest area 
in area of 0.097 hectares as the said mining lease holder started its 
mining in Dadam mining area on 25.2.2019 and still it is continued. 

iii. Illegal mining in forest area in an area of 0.195 hectares (0.072 
hectares + 0.123 hectares) has been done during non lease period 
(1.12.2017 to 24.2.2019) by unknown persons. 
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4.2 Illegal mining in Dadam mining area done up to depth of 109 m 

The Joint Committee has perused the record of Department of Mines & Geology and it 
has been observed as under: 

i) The Mining Officer, Department of Mines & Geology has informed that M/s 

Govardhan Mines and Minerals has done mining in the Eastern, North Eastern 

and South Eastern area of mine situated along boundary pillar no. 13 to 19 upto 

depth of 300 ft and it was further informed that if the mining lease holder will go 

further deeper, the water table may be touched at any time. Accordingly, the 

mining lease holder was issued show cause notice vied no. 718 dated 5.8.2020. 

ii) As per the survey conducted by the Senior Geologist, Head Office, Panchkula, 

Mining Officer Bhiwani and officials of HARSAC on 3.11.2020, the maximum 

depth of mining pit was found to be 109m from the surface level at the time of 

inspection. 

The Joint Committee has further studied the high resolution satellite imageries report for 

Dadam Stone mine and analysis report submitted by HARSAC, Hisar vide letter no. 

HARSAC/44M/2022/171-174 dated 17.3.2022, wherein, the year wise analysis through SOI, 

DTM 2017 and DGPS (Nov, 2021 to Feb, 2022) for mining done upto depth of 109 m has been 

done and the analysis study is mentioned in the Table-2 given below: 

Table-2: Yearwise analysis done SOI, DTM, 2017 and DGPS (Nov, 2011 to 2022) for 
mining done upto depth of 109 m. 

Sr. Parameters SOI DTM Elevation Elevation Remarks 
No. Topo Elevation provided by by DGPS 

sheet Nov, mining Survey 
(m) 2017 (m) department Feb,. 

~ 

Nov,2020 2022 (m) 
(m) 

1 Top (msl) 215 213 *227 213 As per record of 

~ 

Department of 
2 Bottom (msl) in 127 *119 103 Mines & Geology, 

/ Elevation difference 86 *109 110 mining was started 
with overburden by M/s Govardhan 

'~ 

4 Elevation difference 69 *92 93 Mines & Minerals in 
without overburden Dadam stone 

mining area on 
25.2.2019 and still 
it is continuing and 
as per mining plan 
submitted by the 
said mining lease 
holder, it was 
assured to 
maintain depth of 
78 m. Mining plan 
further shows that 
the depth of 
mining pit had not 
gone deep to 78 m 
till the start of the 
mining by M/s 
Govardhan Mines & 
Minerals. As such, 
the illeqal rnlnlnq 
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upto depth of 93 m 
has been done by 
M/s Govardhan 
Mines & Minerals. 

On the query raised by one of member of Joint Committee, Dr. Sultan Singh, HARSAC, 

Gurugram vide his e-mail dated 23.3.2022 (Annexure-14) has mentioned the reasons for 

considering 97 m depth instead of 109 m depth, which is mentioned as under: 

• After the subtraction of instrumental tolerance of 12 m, the depth was estimated of 

estimated as 97 m. However, this is not reliable reference and cannot compare with 

the depth of the year 2017. The details have been mentioned in the table given below: 

Table-2A: Elevation difference taken to be 97 m instead of 109 m. 

Sr. 1 2 3 4 5 6 7 
1 Parameter Elevatio Remarks 1 

n in 
meters ( 
Source : 
DTM) 
2017 
(m) 

Derived Remarks 2 
Elevation 
from the 
data 
provided 
by Mining 
Depertme 
nt (2020) 

Derived Remarks 3 
Elevation 
data 
during 
2021- 22 
(not in 
the 
mandate 
of the 
analysis) 

2 Minimum Elevation of 143 
Bottom (rn) with 
referenec to msl The average variation in the bottom undulations of 10-12 

DTM 
topography 
of bottom 

~--1--------+----+-'-P..:.::it'------l m and thus the rest of analysis is based on this correction 
DTM 
topography 
of bottom 
Pit 

3 Maximum Elevation 122 
of Bottom (m) with 
reference to msl 

faction. However, this is not comparable/ applicable with 
the data of 2017. 

Elevation Difference 21 Difference of 
Between(Minimum (Maximum 
Depth- Maximum and 
Depth ) Minimum 

~/ elevation of 
I "\ ~--1--------~-----!--'Q=it:.J.) __ ~ 

5 Average Elevation 11 Average 
DI l~ence (Variation) Difference t;...-- due to V Undulation 

of bottom 

/
1-
6 
-l--~---+-=-oit -------1-------.---.---,------------, 

Average Elevation *86 Top **109 i.e. ***110 
Difference Top to Elevation of 97 
Bottom DTM (213 

m) - 
Average of 
lowest two 

4 

contours 
127 

7 Maximum Depth 97 Variation of 108.00 Reported top 121.00 Reported 
1-------1- ..... <.:..:..:m"- )+;_;Vc...;;;a.;_;.ria=t=ioc..;._n ---+-------1 deepth by 1-------1 and Bottom f-----------1 top and 
8 Minimum Depth (m)- 75 averaging 86.00 Elevation 99.00 bottom 

Variation topography difference By elevation 
undulation mining difference is 

department 110 m with 
97 m with (±) (±) llmeter 
llmeter avarage 
Average undulation 
Undulation measured 
measured from DTM 
from DTM data 
data 

9 Net Minable Depth 69 
after removal of 
overburden (17 m) 

**80 93.00 
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from average depth I I I I values 
10 *Remarks: Bottom elevation estimated is ranging **Depth values of .. 

***There is minimal mining 
between 75 to 97 with an average elevation· department as reported to be variation in the depth as 
difference of 86 m for the year 2017 due to 109 m should be 97 m (i.e. compared to the year 
bottom surface undulation of 10-12 m. 109-12 m). Though this is a 2020. Though this is a 

point data and not point data and not 
comparable/applicable with comparable/applicable 
the vear 2017 with the year 2017 

The data mentioned in Table-2 as above indicate that as per record of Department of 

Mines & Geology, mining in Dadam mining area was started by M/s Govardhan Mines & 

Minerals in Dadam stone mining area on 25.2.2019 and still it is continuing and as per 

mining plan submitted by the said mining lease holder, it was assured to maintain depth 

of 78 m. Mining plan further shows that.the depth of mining pit had not gone deep to 78 

m till the start of the mining by M/s Govardhan Mines & Minerals. 

The data mentioned in Table-2A indicate that the net mineable depth after removal of 

overburden of 17 m from average depth value has been mentioned as 80 m, whereas, 

the derived elevation data during year 2021-22 mentioning the net mineable depth after 

removal of overburden of 17 m has been mentioned as 93 m, whereas, as per the report 

submitted by Department of Mining, the depth of mining pit has been mentioned as 109 

m. Therefore, it is concluded that illegal mining has been done by the mining lease 

holder i.e. M/S Govardhan Mines & Minerals, which is 02 m (80 m - 78 m) as an 

average value and 15 m (93 m - 78 m) at one point. 

It is further mentioned here that going beyond the permissible depth of 78 m even at 

one point, is unscientific and illegal mining, even if, the average depth of mining done is 

on the lower side. Further, as per EIA report submitted by M/s Govardhan Mines & 

Minerals, ultimate pit limit has been drawn up to 150 mRL and the maximum depth of 

the mining pit has been mentioned as 78 m. 

T 6aoove facts indicate that mining excluding the overburden has been done 
by M/s Govardhan Mines & Minerals at an average depth of 80 m and depth of 
93 m at one point against the permissible depth of 78 m. As such, the illegal 
mining even at single point upto depth of 93 m (without overburden) against 
the permissible depth of 78 m has been done by M/s Govardhan Mines & 

Minerals. 

4.3 Abandoned/damaged Dadam Distributary/ minor constructed by the 
Department of Irrigation. 

The Executive Engineer, Department of Irrigation, Jui W/S Division, Bhiwani has 

informed that Dadam distributary was constructed in the year 1976-77 from RD Oto RD 

20500. Later, it was extended upto RD 23500 during the year 1987-88. Its total length is 

23500 ft. and it passes through the Dadam mining area from RD 20500 to 23500. Its 

water carrying capacity is 19 cusecs. 

Further, as per the record available, in case of Om Parkash & others Vs Raman & others 

in the court of AO (SD),Tosham as directed by the Hon'ble Court, Tehsildar Tosham has 

reported that 1700 ft of canal has been damaged for the last 10 years. 
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The Department of Irrigation has further informed that on 06.10.2020, during the joint 

inspection, SDO, Nigana W/S stated that the said mining project is using the land of 

Dadam distributary/minor illegally for mining purposes and the land of distributary/minor 

was being used as carriage way by the vehicles of mining company and the same was 

also reported by the Executive Engineer, Department of Irrigation, Jui W/S, Division, 

Bhiwani in his report dated 20.11.2020. 

In the meeting of the sub-committee, constituted by the Chairman do the Joint 

Committee held on 21.2.2022, the Department of Irrigation & Water Resources (JUI 

W/S Division Bhiwani) submitted the survey report carried out by M/s BDN surveyor 

solution on 9.2.2022. The sub committee had perused the survey report submitted by 

the department and it was observed that only the length and breadth of the various 

sections of Dadam distributary, where mining has been done, have been marked, 

whereas, the volume of material extracted during mining done in the Dadam distributary 

was not assessed. Moreover, the volume of the material extracted in the mining lease 

area, falling within the Dadam distributary, was also not assessed. 

In the meeting dated 21.2.2022, the sub committee desired that the Department of 

Irrigation & Water Resources (JUI W/S Division Bhiwani) shall measure the volume of 

the material extracted from the portion of Dadam distributary, where mining has been 

done and volume of material extracted in the mining lease area, falling within the 

Dadam distributary and submit the report by 28.2.2022. 

Department of Irrigation and Water Resources (JUI) Water Supply Division, Bhiwani vide 

its letter no. 163-164 dated 8.3.2022 has assessed the volume of the material extracted 

from the portion of the Dadam distributary, where mining has been done and the 

volume of the material extracted from the mining lease area, falling within Dadam 

dlstrlbutary, It has been mentioned that the volume material extracted from the Dadam 

istributary was assessed as 5,45,109.65 m3 (14,44,540.57 MT) and the material 

extracted in the mining lease area, falling within the Dadam distributary, was assessed 

as 3,53,126.27 m3 (9,18,128.30 MT). 

The copy of the site plan of Dadam distributary situated at village Dadam, Tehsil 

Tosham submitted vide letter No. 846-847 dated 19.2.2022 and copy of the letter no. 

163-164 dated 8.3.2022 of Department of Irrigation and Water Resources (JUI) Water 

Supply Division, Bhiwani mentioning the assessment of volume of the material extracted 

from the portion of Dadam distributary and volume of the material extracted from 

mining lease area, falling within the Dadam distributary, are annexed as per 

Annexures- 15 and 16. 

The Joint Committee has further studied the high resolution satellite imageries for 

Dadam Stone mine and analysis report submitted by HARSAC, Hisar vide letter no. 

HARSAC/44M/2022/171-174 dated 17.3.2022 for Dadam distributary. 
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The satellite imagery data of dates 29.5.2011, 16.4.2016, 24.11.2017, 16.2.2018, 

8.2.2019 and 16.2.2020 has been used for analysis of Dadam Distributary and the 

analysis study is mentioned as under: 

• In the year, 2011, it has been observed that neither over burden is removed nor mining 

is there. The imageries data has been mentioned in figure 6, page 25 of the report. 

• In the year, 2016, it has been observed that overburden is partially removed in private 

Khasra land. Mining is started in private land but no mining is visible in Dadam 

distributary / minor. The imagery data is mentioned in figure 18, page 27 of the report. 

• In 2017, no mining was observed in Dadam Distributary but it seems to be converted 

into pathway within khasra no. 29//7/2, 29//4/2, 18//24/2, 18//17/1, 18//14/2, and 

18//17/1 at RD 21700-22200-22400-22800. The total length of pathway was observed 

as 55m. The mining is visible on private land (Khasra No 29//4/1, 18//17/2, 18//24/2) 

and there is damage of Dadam distributary in 55 m length due to development of 

pathway as visible on 2017 satellite imageries. 

The documents submitted by Department of Irrigation, Jui Water Services, Bhiwani 

indicate that the illegal mining from Dadam distributary at village Dadam was done and 

the volume of material was assessed as 545109.65 m3 and volume of material mined in 

khasra no. 132, falling in Dadam distributary, was assessed as 353216.27 m3, whereas, 

material extracted from mining (illegal mining) in Dadam distributary till 2017 mentioned 

by HARSAC, Hisar through satellite imageries was found as 558593 ft3 (15830 rrr') 

The matter was discussed in detail in the meeting of Joint Committee held on 19.3.2022 

and it was observed that there is variation in the data as analyzed by HARSAC, Hisar 

throug atellite imagery study and survey conducted by Department of Irrigation, JUI 

Wa r Services, Bhiwani as per the report submitted by said department vide letter no. 

6-47 dated 19.2.2022 and no. 163-64 dated 8.3.2022. Therefore, Dr. Sultan Singh, 

Principal Scientist, HARSAC, Gurugram was requested to submit a note clarifying the 

variation in data measured through satellite imageries as compared to the data 

measured by Department of Irrigation, Jui Water Services, Bhiwani w.r.t Dadam 

Distributary by 21.3.2022. 

Dr. Sultan Singh, Principal Scientist, HARSAC, Gurugram vide its mail dated 23.3.2022 

(Annexure-14) has submitted the clarification w.r.t variation in the data mentioned by 

Department of Irrigation, Jui Water Services, Bhiwani and the satellite imagery study 

report submitted by HARSAC, Hisar and has submitted as under: 

i) It is observed that GPS point of RD-20500 is falling above the RD-21150 that seems 

irrelevant, but the fact is that the RD-20500 should fall below the RD21500. Similar 

shift pattern is visible in all the GPS points received from the irrigation department. 

ii) Its seems that the survey done by the irrigation department is in private ownership 

or in Khasra no. 132 because the ownership of some khasra number (i.e., 18//14/1, 

17/2, 24/1; 29//4/1, 18/3, 23/1; 36//2/1) that are falling under Dadam Distributory 

as per the RoR (i.e., Jamabandi and Sajra) is under private ownership which is 

marked as distributary/minor (Figure 23). 
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iii) The alignment created from the GPS points of RDs received from the Department of 

Irrigation, is shifted as compared to the alignment of Dadam Distributory Khasra RD 

of the RoR (Figure 23). 

iv) This shows that the survey done was not as per the Record of Revenue (RoR) which 

is the only authentic source of land record deeply scrutinized by the Halka Patwari/ 

Kanungo. 

v) The Estimates of volume excavated from the vicinity of distributary represents the 

year 2017 and the surface area of Khasra no. 29/4/2 estimated represented the 

year 2020 which is not comparable. 

Thus, it has been concluded by him that the survey done by the Department of 

Irrigation is not as per the RoR which is the only authenticated source of land record 

and thus major error is there in the evaluation done by irrigation department. The 

outputs of the analysis done by the irrigation department is not applicable as these are 

not on the actual geo-location as per the RoR. Most of the excavation in the form of 

overburden extraction and pathway creation is visible on satellite images over the part 

of the private land. 

Therefore, the Joint Committee has considered the satellite imagery study for 
Dadam distributary done by HARSAC, Hisar and concludes the issue as under: 

~4.4 

• In the year, 2017, no mining was observed in the distributary but it was 
converted into pathway and there was a damage of 55 m length along the 
Dadam Distributary due to development of path as visible on 2017 image and 
it has also been mentioned that 558593.91 ft' (15830 m3) overburden is 
extracted from the distributary. 

Pr rement of ground water from private agency by M/S Govardhan Mines & 
inerals for suppression of dust and plantation etc. in Dadam mine area. 

In the meetings of the sub committee held on 11.2.2022 and 21.2.2022, the Mining 

Officer, Department of Mines and Geology, Bhiwani was directed to get the details of 

each of truck tankers and tractor tankers with registration number of each vehicle and 

capacity of these truck tankers and tractor trolleys deployed by each agency alongwith 

their agreement made by mining lease holder with private agencies for procurement of 

groundwater and details of the payments made to the private agencies for supplying 

water from 25.2.2019 to date. 

The Mining Officer, Department of Mines and Geology, Bhiwani vide his office letter No. 

BWN/DADAM/248 dated 4.3.2022 has submitted the details of each of the truck tankers 

and tractor tankers with registration number of the vehicles deployed by each agency 

(M/s Pal & Pal Group, Shri Rajesh s/o Shri Tara Chand and Shri Rajat Sharma) and the 

agreement made by these agencies with mining lease holder(M/s Govardhan Mines & 

Minerals). (A Copy of details of truck tankers and tractor tankers with registration 

number is annexed as per Annexure-17). 
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It was pointed out in the meeting of Joint Committee held on 14.3.2022 that since the 

private agencies, who are supplying water to M/s Govardhan Mines & Minerals for 

suppression of dust and plantation from the tube well outside mining area, as such, 

these private agencies are required to obtain NOC from CGWA. 

The Joint Committee concludes that the officer of Groundwater Cell, Bhiwani 
may look into the issue of NOC to be sought by the concerned agency in the 
matter at his own level. 

4.5 Implementation of mining closure plan by the predecessor of the project 
proponent i.e M/s Sunder marketing Associate Pvt. Ltd. 

The Joint Committee has perused the record of Department of Mines & Geology and it 

was observed that the Hon'ble Supreme Court of India in order dated 11.8.2017 in 

special leave to appeal (C) no. 19166 of 2017 has directed M/s Sunder Marketing 

Associates for implementation of Mine closure plan on or before 30.11.2017. A meeting 

to review the action taken for compliance of order dated 11.8.2017 of the Hon'ble 

Supreme Court of India in special leave to appeal no. 19166 of 2017, was held under 

the Chairmanship of Chief Secretary, Haryana with the officers of the various 

departments of State of Haryana on 1.12.2017, wherein, it was pointed out that as per 

the decision taken in the earlier meeting, the advice of the Advocate General, Haryana 

was obtained on 17.10.2017. On the basis of the same, initially it was decided to file an 

IA and bring the factual position to the notice of the Hon'ble Apex Court. However, due 

to fresh court matter relating to compensation to the private land owner, the matter is 

under consideration of the Hon'ble High Court and related facts have been placed before 

the Hon'ble High Court in CWP no. 26094 of 2017 and action as per order in this writ will 

be taken (copy of the advice given by Advocate General, Haryana dated 17.10.2017 and 

minutes of the meeting held on 1.12.2017 under the Chairmanship of Chief Secretary, 

Haryana is annexed as per Annexures- 18 and 19) 

The Joint Committee has also perused the record of Department of Mines & Geology and 

it has been observed that in the legal opinion given by Additional Advocate General, 

Haryana dated 17.10.2017, with regard to implementation of Mining Closure Plan, it has 

been mentioned at page no. 34 that the Department of Mines & Geology has observed 

that Mining Closure Plan are made and implemented for mining areas where entire 

mineral deposits are extracted and area cannot be used for further mining. The 

directions of the Hon'ble Supreme Court in para no. 33 (i) is that the petitioner shall 

ensure the implementation of mining closure plan to the satisfaction of the concerned 

authorities on or before 30.11.2017. The predicament of the department is as to how 

the said directions cannot be complied with when no mine closure plan can be prepared 

at this stage. 

However, the said matter was concluded by Department of Mines & Geology stating that 

initially it was decided to file an IA and bring the factual position to the notice of the 

Hon'ble Apex Court. However, due to fresh court matter relating to compensation to the 

private land owner, the matter is under consideration of the Hon'ble High Court and 
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related facts have been placed before the Hon'ble High Court in CWP no. 26094 of 2017 

and action as per order in this writ will be taken. 

Therefore, the Joint Committee concludes that the Department of Mines & 

Geology may finalize the issue in light of the directions of the Hon'ble 
Supreme Court of India in order dated 11.8.2017, order dated 18.1.2022 of 
Hon'ble National Green Tribunal in OA no. 169 of 2020 in the matter of 
Kuldeep Singh Vs State of Haryana & Ors and pending fresh court matter in 
CWP no. 26094 of 2017 before the Hon'ble Punjab & Haryana High Court 
relating to compensation to private land owners. 

4.6 Non implementation of mining plan by M/s Sunder Marketing Associates and 
M/s Govardhan Mines & Minerals 

As per the mining plan including progressive mine closure Plan of Dadam Stone mines, 

District Bhiwani, submitted by M/s KJSL- Sunder (JV), which was later on taken 
over by M/s Sunder Marketing Associates, it has been mentioned that a 7.5 m 

wide barrier shall be left along the boundary of lease area. This barrier will be developed 

into a green belt by planting trees of suitable verities and keeping the surface green by 

planting grass and bushes. 

Similarly, as per the mining plan including progressive mining closure plan of Dadam 

stone mine, Bhiwani submitted by M/s Govardhan Mines & Minerals, it has been 

mentioned that the plantation shall be done in the statuary barrier of 7.5 m within the 

lease area and at the conceptual stage and rest of the plantation will be done in the 

piece of land purchased outside the lease area. 

In the meetings of the sub committee held on 11.2.2022 and 21.2.2022, the 

Department of Mines and Geology, Bhiwani was directed as under: 

Min· g Officer, Department of Mining and Geology shall submit the report regarding 

· plementation of the mining closure plan, report regarding leaving 7.5 metres wide 

barrier along the boundary of the lease area which was to further developed into 

green belt by planting trees of suitable varieties and keeping the area green by 

planting grass and bushes by the Sunder Marketing Associates. 

ii) The Mining Officer, department of Mines and Geology has also not submitted the 

report regarding implementation of the progressive mining closure plan, providing 

benches of 10mx10m, providing green belt of 7.5m width at the periphery of Dadam 

mining area and steps taken to maintain 33% of the total area i.e. 16.1271 hectares 

to be covered under plantation along the lease period by M/s Govardhan Mines & 

Minerals. The said documents may be submitted by 17.2.2022. 

The Department of Mines & Geology, Bhiwani vide letter no. BWN/DADAM/248 dated 

4.3.2022 (Annexure-17) has submitted the reply as under: 

"The present project proponent i.e. M/s Govardhan Mines and Minerals has left 7.5 m wide 

barrier along the boundary pillar no. 3 to 9 and 20 to 25 of the mining lease area of Dadam 

stone mine, which is using for green belt for planting trees of suitable varieties and keeping 
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the surface green. However, no 7.5 m wide barrier along boundary pillar nos. 1 and 2, 10 to 
19 and 26 to 32 of mining lease area of Dadam stone mine has been left for development of 

green belt by both the project proponents i.e. M/s Sunder Marketing Associates, who has 

conducted mining in Dadam stone mining area from 29.10.2015 to 30.11.2017 and M/s 

Govardhan Mines and Minerals from 25.2.2019 to date. However, M/s Govardhan Mines and 

Minerals has planted 15000 plants in about 15.5 acres (6.2 Hectare}'. 

In the meeting of the Joint Committee held on 14.3.2021, it was informed by Mining officer, 

Department of Mines and Geology that survey of area has been started and it shall be 

completed on 17.3.2022 and the same shall be submitted on 18.3.2022. The Joint 

Committee noted the commitment made by Department of Mines and Geology. 

The Department of Mines & Geology, Bhiwani has informed vide letter no. BWN/DADAM/319 

dated 17.3.2022 (Annexure-20) that the survey of Dadam mining area was conducted to 

measure 7 .5 m barrier along the mining lease boundary line of Dadam stone mine, the 

details of the broken/encroachment area in 7.5m barrier has been mentioned as per Table-3 

given below: 

Table-3: Suavey of Dadam mining area to measure plantation made or illegal 
mining done in 7.5m barrier along the periphery of mining area to be 
left for plantation as per mining plan. 

Sr. Location Total area Broken/ encr Balance Plantatio Tentative 
No. between of 7.5m oachment are left n done quantity of 

boundary barrier area betwee between mineral 
pillars (BP- area between n pillars pillars extracted 
BP) between pillars in 7.5 7.5 m (in hect.) in 7.5 m 

pillars m barrier barrier barrier area 
(in hect.) (in hect.) (in (in M.T.) 

hect.) 
1 BPl to BP2 0.28 0.10 0.18 - 26,250 

2 BP2 to BP15 1.17 - 1.17 1.17 -- 
" 3 BP15 to BP17 0.13 0.03 0.10 - 3750 

4 BP17 to BP19 0.14 - 0.14 - - 

5/ L.8Pt9 to BP20 0.07 0.024 0.05 - 2400 

f,-6 BP20 to BP28 0.61 - 0.61 0.61 - 
/ 7 BP28 to BP29 0.17 0.024 0.14 - 6000 

8 BP29 to BP30 0.11 - 0.11 - - 

9 BP30 to BP31 0.15 0.02 0.13 - 2730 

10 BP31 to BP32 0.15 0.01 0.14 - 2100 

11 BP32 to BPl 0.08 0.06 0.02 - 6000 

12 A-B 0.21 0.03 0.18 - 3125 

13 B-C 0.09 0.02 0.07 - 3937 

14 C-1 0.55 0.05 0.50 - 7875 

Total 3.91 0.37 3.54 1.78 64,167 

The data mentioned in the above Table-3 given above, indicate that total area of 7.5 m 

barrier to be maintained along the mining lease boundary is 3.91 hectares, out of which 

27 



encroachment area (illegal mining area) in 7.5 m barrier is 0.37 hectares and the 

quantity of illegal mined material in 7.5 m barrier area has been assessed as 64,167 

M.T. Plantation has been done in 1.78 he~ares of area (plantation done between pillars 

2 to 15 and 20 to 28) against the total plantation to be done in 7 .5 m barrier in an area 

of 3.91 hectares. 

Further, as per EIA report submitted by M/s Govardhan Mines & Minerals, it has been 

mentioned that mineable reserves have been estimated by excluding the total volume of 

Quartzite (stone), the reserves blocked under 7.5 m statutory barriers, which indicates 

that safety zone was not mined at the time of conducting EIA report in the year 2019 

and there is commitment to make plantation in the safety zone of 7.5 m, which further 

indicates that safety zone was available at that point of time. In the EIA report, nowhere 

has been mentioned that the plantation was made by the previous mining lease holder. 

In view of the above, the Joint Committee has made conclusion in the matter 
as under: 

Both the project proponents i.e. M/s Sunder Marketing Associates and M/s 
Govardhan Mines and Minerals, are responsible for not leaving 7.5 m barrier 
all along the boundary of the mining lease area and has maintained 
plantation in an area of 1.78 hectares against the requirement of 3.91 
hectares and illegal mining has been done in 0.37 hectares and the quantity 
of illegal mined material was quantified as 64,167 MT. Therefore, both the 
project proponents have violated the provisions of the mining plan submitted 

by them. 

Closing of deep mining pits as per order dated 5.8.2020 of Department of 
Mining. 

In the meetings of the sub-committee held on 11.2.2022 and 21.2.2022, the 

Department of Mines & Geology was directed as under: 

ming Department shall submit the report regarding closing of deep mining pit as 

per letter dated 5.8.2020 of the department, as mentioned in para No. 7 of order dated 

18.1.2022 of Hon'ble National Green Tribunal. It was desired that report on the said 

issues may be submitted by 8.3.2022. 

It was further requested that the Mining Department shall submit the response of 

Department on the reply of show cause notice submitted by M/s Govardhan Mines & 

Minerals vide its letter dated 16.11.2022 and action taken regarding closing of deep 

mining pit as per letter dated 5.8.2020 of the Department, as mentioned in para no. 7 of 

order dated 18.1.2022 of Hon'ble National Green Tribunal. The matter may be taken up 

with Sh. P.K Sharma, State Mining Engineer, Department of Mines & Geology, 

Panchkula. 

The matter was discussed with Sh. P.K. Sharma, State Mining Engineer, Department of 

Mines & Geology telephonically on 14.3.2022 and again on 19.3.2022 and the Director, 
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Department of Mines & Geology has also been requested through e-mail dated 

19.3.2022 to submit the report in the matter on 21.3.2022. 

Now, the Director General, Department of Mines & Geology, Haryana vide letter no. 

DMG/HY/Comp/Rakesh Dalal/Dadam/2073 dated 22.3.2022 (Annexure-21) has 

submitted the action taken by the department of Mining on the reply of show cause 

notice submitted by M/s Govardhan Mines & Minerals letter dated 16.11.2020, wherein, 

it has been mentioned as under: 

i. An inspection team of the department on 12.2.2020 has observed that the depth of 

old pit in the southern side of lease area was about 109 m and in the bottom, no 

working was found/noticed. The said part/side was not having any bench formation. 

The team noted that the said part of the lease area/pit was being used for 

transportation of mineral using existing road network of this pit. 

ii. Team found partial benches in operation lease hold area of Dadam mine, depth of 

other pit no, 8, 11, and 12 on northern western side of lease area was found to be 

30 m from surface level. 

iii. The team noted that as per the mining plan, plantation was not found satisfactory 

and survival rate was reported to be very low. 

iv. The team found boundary pillar as per the lease map but suggested the same to be 

surveyed to fix boundary pillars using total survey station. 

v. A show cause notice dated 26.6.2020 was issued to them directing them to explain 

their position on above. 

vi. AME, Bhiwani having noted that between pillar no, 13 to 19 of the lease holder area, 

where the depth was already about 300 feet directed them to stop any further 

mining in apprehension that water table may be touched and also to fence the area. 

He also informed that there were benched in the past but the same were demolished 

vide letter dated 5.8.2020 directing to stop mining operation. 

vii. M/s Govardhan Mines & Minerals in response to said notice dated 26.6.2020 vide 
their letter dated 16.11.2020 stated that the pit whose depth is stated to be 109 m , 

they are using the existing roads for transportation of minerals excavated from the 

mines. As per the lease holder, the position of said pit was same as was allotted to 

them in auction and at the time of inspection held in February, 2020, there operation 

were only 01 year old. With regard to partial benches on the other side, it was 

claimed that in mining operation, the formation and breaking of benches is regular 

process and the same is being ensured as per the regulating authority Director 

General, Mines Safety, Govt. of India for scientific mining and safety. Even about 

plantation they claimed that within 01 year they planted more than 10000 trees in 

the leased area as well as on the land purchased by the firm and a special team of 

workers have been deployed exclusively to look after the trees planted and they 

continuous planting the trees as per condition of Environmental Clearance. 

In view of the above, it has been clarified that the issues raised under notice dated 

26.6.2020 issued by department based on the inspection dated 12.2.2020 and letter 

dated 5.8.2020 of the then AME, Bhiwani and further report dated 3.11.2020 came 
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under legal scrutiny of the Hon'ble National Green Tribunal in OA no. 132 of 2020. 

The Hon'ble National Green Tribunal has disposed off OA no. 132 of 2020 vide order 

dated 2.6.2021. 

It has been concluded by Department of Mines & Geology, Bhiwani that the issues 

raised in the show cause notice dated 26.6.2020 issued by the department and letter 

dated 5.8.2020 of the mining officer, Bhiwani were/are under examination so no 

further action could be taken as the matter could not have been concluded. 

In view of the above, the Joint Committee concludes that the Department 
of Mines & Geology may finalize the action taken on the show cause notice 
issued to M/s Govardhan Mines & Minerals vide letter no. 718 dated 
5.8.2020 and closing of deep mining pit. 

4.i Steps taken by M/s Govardhan Mines and Minerals to control dust omission 
generated during drilling and other mining operation. 

In the meetings of the sub committee held on 11.2.2022 and 21.2.2022, Haryana State 

Pollution Control Board, Regional Office, Bhiwani was directed to submit the report 

regarding steps taken by M/s Govardhan Mines and Minerals to control dust omissions 

generated during drilling and other mining operations. 

The Environmental Engineer, Haryana State Pollution Control Board, Regional Office, 

Bhiwani vide his office letter no. HSPCB/BHI/2022/2364 dated 23.2.2022 (Annexure- 
22) has reported that M/s Govardhan Mines and Minerals, Bhiwani has installed the dust 

suppression sources through HEMM and other equipments i.e. better drilling process at 

the time of drilling, 03 nos. foggers to control harmful fumes and dust, deployed the 

water tankers sprinklers on the haul roads to control dust due to dumpers activity and 

planted trees at the lease boundary for control of dust suppression. 

In view of the above, the Joint Committee has observed that M/s Govardhan 
Mines & Minerals has taken steps to suppress dust emission, generated 
during drilling and other mining operations and Haryana State Pollution 
Co rol Board, Regional Office, Bhiwani may continue to inspect the Dadam 
mining area on quarterly basis to ensure that proper and effective steps are 
taken to suppress the dust generated during mining operation and other 
activities in the mining area. 

s.o Overall conclusions drawn by the Joint Committee 

In totality of the facts and circumstances as discussed in the preceedings paragraphs of 

the report and taking into consideration the entire material consisting of record/ 

documents/ information/ data of the departments concerned, the Joint Committee has 

come to the conclusions as under. 

5.1 Illegal mining in forest area(non minable area) in 300 m2 area in Dadam 
mines hills, village Dadam. 

• The perusal of the documents/information/data available with the 
Department of Forest and Department of Mines & Geology indicates that M/s 
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Govardhan Mines and Minerals has done illegal mining in forest area (non­ 

mineable area) in 300 m2 area between approach line (Pathways) AB and BC. 

5.2 Illegal abstraction of groundwater in Dadam Mining area · 
During field investigation by the Ground Water Cell done on 3.11.2020, it was concluded 

that water table data of selected wells available in surrounding alluvial formation is from 

9.41 m to 18.52 m, whereas, the depth of mining pit is approximately 109 m as 

measured by the officials of Mining Department. This shows that presently, the 

surrounding water level is having no inter connectivity with mining pits, as the water 

table has not been encountered up to the depth of 109 m and the water accumulated in 

mining pit is seepage from the cracks and fissures of the quartzite rock of Aravali 

system. 

Based on the above data/information, the Joint Committee concludes the 
issue as under: 
The water accumulated in mining pit having depth of 109 m is seepage from 
the cracks and fissures of the quartzite rock of Aravali system and no ground 
water abstraction in mining area has been made. 

5.3 Unscientific mining in mining area by the project proponent 
Based on the latest report submitted by Deputy Director, Mines Safety, Ghaziabad 

submitted to Haryana State Pollution Control Board, Bhiwani vide letter no. 

DDMS/GR/2022/162 dated 2.3.2022, the violations of regulation were observed under 

the Mining Act, 1952, which have been mentioned at pages 14-15 of the report. 

Based on the said violations, the Joint Committee concludes that M/s 
Govardhan Mines & Minerals is carrying out unscientific mining in Dadam 
mining area and mining is not done as per mining plan. 

5.4 Illegal mining in forest area (non mineable area) in 0.8 hectare area in 
Dadam mining hills in village Dadam, Tehsil Tosham. 

Based on the documents, as submitted by Dept. of Mines & Geology and Dept of Forest, 

the sub committee had come to conclusion that illegal mining in an area of 0.8 hectares 

in Aravali plantation (Forest Area/ non minable area) has been done by M/s Govardhan 

Mines & Minerals as the said mining lease holder started mining operation in Dadam 

mining area on 25.2.2019 and mining in the forest area (non minable area) was 

observed by the Mining Dept. during the visit of the Mining Inspector to the area on 

10.9.2019. 

But now, based on the satellite imageries and its analysis done by HARSAC Hisar, the 

Joint Committee concludes as under: 

i) M/s Sunder Marketing Associates has done illegal mining in forest area (non­ 

mineable area) in 1.241 hectares of area. 
ii) M/s Govardhan Mines & Minerals has done illegal mining in forest area (non­ 

mineable area) in 0.097 hectares of area. 

iii) Illegal mining in an area of 0.195 hectares in forest area (non-mineable area) 

has been done in the non lease period by unknown persons. 
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iv) As per satellite imagery report of HARSAC, illegal mining in forest area (non­ 

mineable area) has been done in total area of 1.533 hectares instead of 0.8 

hectares, as mentioned in the complaint. 

5.5 Illegal mining in Dadam mining area done upto depth of 109 m 
As per the report of the Mining Department, mining upto depth of 300 ft was observed 

in mining area along boundary pillar no. 13 to 19 for which the department has issued 

show cause notice to M/s Govardhan Mines & Minerals vide no. 718 dated 5.8.2020. 

Further, now based on the study conducted by HARSAC, Hisar, mining upto depth of 

110 m with overburden and 93 m without overburden has been observed through SOI, 

DTM, 2017 and DGPS ( Nov, 2021 to Feb, 2022) surveyed points. It is mentioned here 

that the depth upto 93 m was observed during the period November, 2020 whereas, 

M/s Govardhan Mines & Minerals started mining in mining lease area on 25.2.2019. 

The data mentioned in Table-2A (page 21 of the present report) indicate that the net 

mineable depth after removal of overburden of 17 m from average depth value has 

been mentioned as 80 m, whereas, the derived elevation data during year 2021-22 

mentioning the net mineable depth after removal of overburden of 17 m has been 

mentioned as 93 m, whereas, as per the report submitted by Department of Mining, the 

depth of mining pit has been mentioned as 109 m. Therefore, it is concluded that illegal 

mining has been done by the mining lease holder i.e. M/S Govardhan Mines & Minerals, 

which is 02 m (80 m - 78 m) as an average value and 15 m (93 m - 78 m) at one 

point. 

It is further mentioned here that going beyond the permissible depth of 78 m even at 

one point, is unscientific and illegal mining, even if, the average depth of mining done is 

on the lower side. Further, as per EIA report submitted by M/s Govardhan Mines & 

Minerals, ultimate pit limit has been drawn up to 150 mRL and the maximum depth of 

the mining pit has been mentioned as 78 m. 

The above facts indicate that mining excluding the overburden has been done 
by M/s Govardhan Mines & Minerals at an average depth of 80 m and depth of 
9 at one point against the permissible depth of 78 m. As such, the illegal 
mining even at single point upto depth of 93 m (without overburden) against 
the permissible depth of 78 m has been done by M/s Govardhan Mines & 

Minerals. 

5.6 Abandoned/damaged Dadam distributary/ minor constructed in the 
Department of Irrigation. 

Department of Irrigation and Water Resources (JUI) Water Supply Division, Bhiwani vide 

its letter no. 163-164 dated 8.3.2022 has assessed the volume of the material extracted 

from the portion of the Dadam distributary, where mining has been done and the 

volume of the material extracted from the mining lease area, falling within Dadam 

distributary. It has been mentioned that the volume of material extracted from the 

portion of Dadam distributary was assessed as 5,45,109.65 m3 (14,44,540.57 MD and 
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the material extracted in the mining lease area, falling within the Dadam distributary, 

was assessed as 3,53,126.27 m3 (9,18,128.30 MT). 

The Joint Committee has further studied the high resolution satellite imageries for 

Dadam Stone mine and analysis report submitted by HARSAC, Hisar vide letter no. 

HARSAC/44M/2022/171-174 dated 17.3.2022 and the satellite imageries study done for 

abandoned/damaged Dadam Distributary/ minor and indicate that in the year 2017, no 

mining was observed in Dadam Distributary but it seems to be converted into pathway 

within khasra no. 29//7/2, 29//4/2, 18//24/2, 18//17/1, 18//14/2, and 18//17/1 at RD 

21700-22200-22400-22800. The total length of pathway was observed as 55m. The 

mining is visible on private land (Khasra No 29//4/1, 18//17 /2, 18//24/2) and there is 

damage of Dadam distributary in 55 m length due to development of pathway as visible 

on 2017 satellite imageries. 

The documents submitted by Department of Irrigation, Jui Water Services, Bhiwani 

indicate that the illegal mining from Dadam distributary at village Dadam was done and 

the volume of material was assessed as 545109.65 m3 and volume of material mined in 

khasra no. 132, falling in Dadam distributary, was assessed as 353216.27 m3, whereas, 

material extracted from mining (illegal mining) in Dadam distributary till 2017 mentioned 

by HARSAC, Hisar through satellite imageries was found as 558593 ft3 (15830 rrr') 
The matter was discussed in detail in the meeting of Joint Committee held on 19.3.2022 

and it was observed that there is variation in the data as analyzed by HARSAC, Hisar 

through satellite imagery study and survey conducted by Department of Irrigation, JUI 

Water Services, Bhiwani as per the report submitted by said department vide letter no. 

846-47 dated 19.2.2022 and no. 163-64 dated 8.3.2022. Therefore, Dr. Sultan Singh, 

Principal Scientist, HARSAC, Gurugram was requested to submit a note clarifying the 

variation in data measured through satellite imageries as compared to the data 

measured by Department of Irrigation, Jui Water Services, Bhiwani w.r.t Dadam 

Distributary on 21.3.2022. 

Dr. Sultan Singh, Principal Scientist, HARSAC, Gurugram vide its mail dated 23.3.2022 

has submitted the clarification w.r.t variation in the data mentioned by Department of 

Irrigation, Jui Water Services, Bhiwani and the satellite imagery study report submitted 

y HARSAC, Hisar and has submitted as under: 

i) It is observed that GPS point of RD-20500 is falling above the RD-21150, that 

seems irrelevant, but the fact is that the RD-20500 should fall below the 

RD21500. Similar shift pattern is visible in all the GPS points received from the 

irrigation department. 

ii) Its ·seems that the survey done by the irrigation department is in private 

ownership or in Khasra no. 132 because the ownership of some khasra number 

(i.e., 18//14/1, 17/2, 24/1; 29//4/1, 18/3, 23/1; 36//2/1) that are falling under 

Dadam Distributory as per the RoR (i.e., Jamabandi and Sajra) is under private 

ownership which is marked as distributary/minor (Figure 23). 
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5.7 

iii) The alignment created from the GPS points of RDs received from the Department 

of Irrigation, is shifted as compared to the alignment of Dadam Distributory 

Khasra RD of the RoR (Figure 23). 

iv) This shows that the survey done was not as per the Record of Revenue (RoR) 

which is the only authentic source of land record deeply scrutinised by the Halka 

Patwari/ Kanungo. 

v) The Estimates of volume excavated from the vicinity of distributary represents 

the year 2017 and the surface area of Khasra no. 29/4/2 estimated represented 

the year 2020 which is not comparable. 

Thus, it is concluded that the survey done by the Department of Irrigation is not as per 

the RoR which is the only authenticated source of land record and thus, major error is 

there in the evaluation done by irrigation department. The outputs of the analysis done 

by the irrigation department is not applicable as these are not on the actual geo-location 

as per the RoR. Most of the excavation in the form of overburden extraction and 

pathway creation is visible on satellite images over the part of the private land. 

Therefore, the Joint Committee has considered the satellite imagery study for 
Dadam distributary done by HARSAC, Hisar and concludes the issue as under: 

• In the year, 2017, no mining was observed in the distributary but it 
was converted into pathway and there was a damage of 55 m length 
along the Dadam Distributary due to development of path as visible on 
2017 image and it has also been mentioned that 558593.91 ft' (15830 
m") overburden is extracted from the distributary. 

Procurement of groundwater from private agency by M/s Govardhan Mines 
and Minerals for suppression of dust and plantation of trees in Dadam stone 
mining area. 

Mining Officer, Department of Mines and Geology, Bhiwani vide his office letter No. 

BWN/DADAM/248 dated 4.3.2022 has submitted the details of each of the truck tankers 

and tractor tankers with registration number for the vehicle deployed by each agency 

(M/s P I & Pal group, Shri Rajesh s/o Shri Tara Chand and Shri Rajat Sharma) and the 

reement made by these agencies with mining lease holder. 

It was pointed out that since the private agencies, who are supplying water to M/s 

Govardhan Mines & Minerals for suppression of dust and plantation from the tube well 

outside mining area, as such, these private agencies are required to obtain NOC from 

CGWA. 

The Joint Committee concludes that the officer of Groundwater Cell, Bhiwani 
may look into the issue of NOC to be sought by the concerned agency in the 
matter at his own level. 

5.8 Implementation of mining closure plan by the predecessor of the project 
proponent l.e. M/s Sunder Marketing Associates. 

The record submitted by Department of Mines & Geology, Bhiwani indicate that the 

Hon'ble Supreme Court of India in order dated 11.8.2017 in special leave to appeal (C) 
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no. 19166 of 2017 has directed M/s Sunder Marketing Associates for implementation of 

Mine closure plan on or before 30.11.2017. A meeting to review the action taken for 

compliance of order dated 11.8.2017 of the Hon'ble Supreme Court of India in special 

leave to appeal no. 19166 of 2017 was held by the Chief Secretary, Haryana with the 

officers of the various departments of State of Haryana on 1.12.2017, wherein, it was 

pointed out that as per the decision taken in the earlier meeting, the advice of the 

Advocate general Haryana was obtained on 17.10.2017. On the basis of the same, 

initially it was decided to file an IA and bring the factual position to the notice of the 

Hon'ble Apex Court. However, due to fresh court matter relating to compensation to the 

private land owner, the matter is under consideration of the Hon'ble High Court and 

related facts have been placed before the Hon'ble High Court in CWP no. 26094 of 2017 

and action as per order in this writ will be taken. 

In view of the above, the Joint Committee concludes that the Department of 
Mines & Geology may finalize the issue in light of the directions of the Hon'ble 
Supreme Court of India in order dated 11.8.2017, order dated 18.1.2022 of 
Hon'ble National Green Tribunal in OA no. 169 of 2020 in the matter of 
Kuldeep Singh Vs State of Haryana & Ors and pending fresh court matter in 
CWP no. 26094 of 2017 before the Hon'ble Punjab & Haryana High Court 
relating to compensation to private land owners. 

5.9 Closing of deep mining pit as per order dated 5.8.2020 of Department of 
Mines and Geology. 

Director General, Department of Mines & Geology, Haryana vide letter no. 

DMG/HY/Comp/Rakesh Dalal/Dadam/2073 dated 22.3.2022 has submitted the action 

taken by the department of Mining on the reply of show cause notice submitted by M/s 

Govardhan Mines & Minerals letter dated 16.11.2020, wherein, it has been mentioned as 

under: 

An inspection team of the department on 12.2.2020 has observed that the depth of 

old pit in the southern side of lease area was about 109 m and in the bottom, no 

working was found/noticed. The said part/side was not having any bench formation. 

team noted that the said part of the lease area/pit was being used for 

transportation of mineral using existing road network of this pit. 

Team found partial benches in operation lease hold area of Dadam mine, depth of 

other pit no, 8, 11, and 12 on northern western side of lease area was found to be 

30 m from surface level. 
iii. The team noted that as per the mining plan, plantation was not found satisfactory 

ii. 

i. 

and survival rate was reported to be very low. 
iv. The team found boundary pillar as per the lease map but suggested the same to be 

surveyed to fix boundary pillars using total survey station. 

v. A show cause notice dated 26.6.2020 was issued to them directing them to explain 

their position on above. 
vi. AME, Bhiwani having noted that between pillar no, 13 to 19 of the lease holder area, 

where the depth was already about 300 feet directed them to stop any further 
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mining in apprehension that water table may be touched and also to fence the area. 

He also informed that there were benched in the past but the same were demolished 

vide letter dated 5.8.2020 directing to stop mining operation. 

vii. M/s Govardhan Mines & Minerals in response to said notice dated 26.6.2020 vide 

their letter dated 16.11.2020 stated that the pit whose depth is stated to be 109 m , 

they are using the existing roads for transportation of minerals excavated from the 

mines. As per the lease holder, the position of said pit was same as was allotted to 

them in auction and at the time of inspection held in February, 2020, there operation 

were only 01 year old. With regard to partial benches on the other side, it was 

claimed that in mining operation, the formation and breaking of benches is regular 

process and the same is being ensured as per the regulating authority Director 

General, Mines Safety, Govt. of India for scientific mining and safety. Even about 

plantation they claimed that within 01 year they planted more than 10000 trees in 

the leased area as well as on the land purchased by the firm and a special team of 

workers have been deployed exclusively to look after the trees planted and they 

continuous planting the trees as per condition of Environmental Clearance. 

In view of the above, it has been clarified that the issues raised under notice dated 

26.6.2020 issued by department based on the inspection dated 12.2.2020 and letter 

dated 5.8.2020 of the then AME, Bhiwani and further report dated 3.11.2020 came 

under legal scrutiny of the Hon'ble National Green Tribunal in OA no. 132 of 2020. 

The Hon'ble National Green Tribunal has disposed off OA no. 132 of 2020 vide order 

dated 2.6.2021. 

It has been concluded by Department of Mines & Geology, Bhiwani that the issues 

raised in the show cause notice dated 26.6.2020 issued by the department and letter 

dated 5.8.2020 of the mining officer, Bhiwani were/are under examination so no 

further action could be taken as the matter could not have been concluded. 

In view of the above, the Joint Committee concludes that the Department 
of Mines & Geology may finalize the action taken on the show cause notice 
issued to M/s Govardhan Mines & Minerals vide letter no. 718 dated 
5.8.2020 and closing of deep mining pit. 

5.10 Steps taken by M/s Govardhan Mines and Minerals to control dust generated 
during drilling and other mining operations. 

The Environmental Engineer, Haryana State Pollution Control Board, Regional Office, 

Bhiwani vide his office letter no. HSPCB/BHI/2022/2364 dated 23.2.2022 has reported 

that M/s Govardhan Mines and Minerals, Bhiwani has installed the dust suppression 

sources through HEMM and other equipments i.e. better drilling process at the time of 

drilling, 03 nos. foggers to control harmful fumes and dust, deployed the water tankers 

sprinklers on the haul roads to control dust due to dumpers activity and planted trees at 

the lease boundary for control of dust suppression. 

In view of the above, the Joint Committee has observed that M/s Govardhan 
Mines & Minerals has taken steps to suppress dust emission, generated 

36 



during drilling and other mining operations and Haryana State Pollution 

Control Board, Regional Office, Bhiwani may continue to inspect the Dadam 

mining area on quarterly basis to ensure that proper and effective steps are 

taken to suppress the dust generated during mining operation and other 

activities in the mining area. f 
Dr. Nare~~': Dr\C~ 
Additional Director, CPCB 

hol~1°:) 
ICAR-IISWC, gional Station, 

Chandigarh 

Ms. Urv~~I~' ~ 
Former Chief Secretary of ...______,, 
Haryana and now as member of 
the Monitoring Committee 

Scientist-C/Deputy Director, 
MOEF 

37 

Dr. B~~. 3·~~ 
Technical Expert, 

Monitoring Committee 

_JvJ,~ 
Justice Pritam Pal 
Former Judge, Punjab and Haryana 
High Court, Now as Chairman of 
Monitoring Committee 
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o{O:fij.cial Address: Tower No.5,. ,4th Floor, Forest Complex, 
Sector 68, SAS Nagar) ·Tel. No. O i 72-2298091 

· Email: cecswm6p6@gmail.com 
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, .· :su bjtfot: 

The Registrar, · 
· Hon'ble Natlortal Green Tribunal, 
Farldkot House, Copernicus' Marg, 
Near India Gate, . 
New Delhi- 110001 

N,0:CMC/2021/ 3.'tD 
Dated: l.3.i0.202_1 

;-lnt_eriim report of 'the eight members Joint Committee, constituted by 
Hon'ble National Green Tribunal, under the Chairmanship of Justi(,:e 
PrU;am Pal, former Judge of Punjj:tb and Haryana High Court and now as 

· Chairman of the Monitoring <;:ommittee regarding verification of the 
facts with regard to illegal mining in . forest- area and unscientific 

. . 

mining outside forest area by M/s Govardhan Mines and Minerals, Hisar 
at ·oadam Hills, Tosham District Bhiwani in compliance to order dated 
20.07~2021 in OA No. 169 ef 2020 in the matter of Kuldeep Singh V/s 
State of Haryana & others. 

It is subrnlttedthat the· Hon'ble National Green Tribunal vide its order dated 20.7.2021 in OA · 

_no. in OA no. 169 of 2020 in the matter: of Kuldeep Singh Vs State of Haryana & Ors has 

constdered the action taken report submitted by Haryana State Pollution Control Board, 
/ . . , ., 

.. Re~ional ()ffi<;:e,, Bhiwani vide no. 538 dated 16.7.2021 and directed in para no. 1, 3 and 12, 
· Which are mentioned as under: 

ParaL 

.Grie'{a.nce in this. application is ilgainst illega_l mining in forest area by M/~ 

. Gov'ard~an Mines and Mi.~erals, . HJ~~r . at Dadam Hills, Tosham, District 
Bbivy~ni .. ~nd: also. unscjentific, nHrtin,Q .. o.LJtside forest area in violation., of 'EC 
~onditio-~s. It is stated .that there are Fi:Rs, complaints and letters poi1,1ting 

. out suc,h ,illegalities • 

. Para 3. 

Aq:prdingly., the joint Committee has filed its report dated .16.07.2021 inter 
alia stating that another application on the same subject being OA No. 
132/20~0, Rakesh Dalal v. S~te Qf .Haryanc1, has been dealt with by this 
T~i~qg~'.tyide.·ord~.r dated 02·.06~-2021, therein, 2"d report was similar to the 

,< ·-r.~p~si now fumrshed that darnaqe was found but the present prqj~c:t ,, '.··:..,. . 

proponent {l:>.P) was not responstble but it was the predecessor of this ~P Who 
h~~. caused the.d,;nraage. The report now filed states that inspection 'l{Vas'.first 

' y ·, 

.tondu~te,d· by the Committee on 06.10.2020 finding violations by the_PP. . . ,- . , ~ 



,~ . ; i ,: 

Based. thereon, show cause notice date(! 08.10.2020 was issued by the State 
PCB under Section 5 of the Emdronment (Protection) Act, 1986 and after 

, . 

considering the reply,· the RegionaJ Officer, State. PCB recommended closure 
on 0.6.11.2020. However, the scenarto underwent change after the meetin_g 
eonvened by thf:! Deputy Commission~r, Bhiwani · on 01.12.2020. Therein 
.differh1g stands were presented by the mining, forest and ground water 

'· •· ' . 

d~p~rtmen.ts· at variance with the findings in the site inspection report of the 
joint Committee. Such differin·g stands were noted by the Deputy 

. ~ommissio11er, -B~iwan_i, who. directed the stakeholder Departments to 
examine the.presentatlon of the project proponent for sending a report-to the 
.~hair~man, :S~ate .PCB-. Accordingly, .. the· Forest Department vide report dated <, . .-,,- '. • • 

~ 21~1~.2020 and the Min'ing Department vlde report dated 31.12.2020 sent 
th~ir,observatipns to the Deputy Commissioner, contrary to the findings in 
the site lnspectlon report dat~d. 6.1().2020. Based on later reports, th·e · 
present report has been filed to the effect that no illegal mining has been 
don~:by the present P~ .. Ille,gal min'iilg had been done by the predecessor of 
the proJect proponent, 

Pata 12 .. 

-·. ~ccordingly, while issuing notice to the PP - M/s. Govardhan Mines and 
.. M_in~rals, Hlsar, we direct further inspection by eight-member joint 

. C()~-~itte~ to b~ headed hy Justi~~ Pritarn Pal*, former Judge of_Purajab and 
' ' 

Ha,ry_ana High C,o~rt and ·campri~ing Ms. Urvashi Gulati,* lformer Chief 
se.creti:I~~ ·.J1arya_11a, · Regional ·G.f,ficer, MoEt;&C<;:, Chandigarh, nominees .of 
c:~tts,.!:I.ndJan Iostitute. of Soil ~nd Water Conservation, Research Centre, 
Ch~m:l~~~rh; .. · H.;ryaria State PCB, SEIAA Haryana and District Magistrate, 

-~hi_wa-~i. The· CPCB and .state PQB will act as nodal agency for coordination 
and~ compltance, The first,meeting of the Com_mittee may be convened within ~ ., , . 

two .weeks. The Committee may_peruse the, record, undertake visit to the site 
{by ~u~ll-gf _th~ members as m,l¥ b~ decided.by the Chairman) ilQ~.c:Qnd._.~t 
ot1:ter;;proceedings online. The Committee may interact with the stakeholders 
an'~ take assistance from any atl;i¢r il)dividual/instit~tion. The Committe.~ . 

}, . .. ·:'\ ., •, .. . . . . 
may also .. st1,1dy the, satellite · imagery maps, in c;oordination with the 

_., ··-: . .· _. : . 
,c;once.rned· authcirities. The repQrt of the Committee may- b~ furnished within 
-tw~ n1o~ths by email ·at judi~ia·1-ngt@gov.in , prefera·bly i~ · the form of 
. . . 

·sear¢ha·b1e .PD_F/Q(:R S_upport PDF and not in the form of Image PDF with a . . . ..,. . .. ···, . . , 

·said're,pqrffollQwing d~e p~ocess of law. ' . . . . . <. 

, , 

copy ,to the Chief .Se~retary,. Haryana for r~!'fledial agion in the light of the 

In compJiqnce to qrqer dated 20.7.20;21' c;,f H0n'ble Natic:mal Green Tribunal in OA no .. 169 of 
. . . . ' . . , 

2020 it') the matter. of. Kuldeep Sipgh Vs State. of _Haryana & Ors as mentioned in para no. 12 of 

th~ said,_oroeri ~i.ght:m¢mber joint .cornr:nittee held its 1st meeting on 3.8.202J through Vipee, 

·: c~nfere~f;~:g{.~~~~ein 'subcorn~ittee was consti~uted to visit the sto~e mining site a~ .Dgd~m 

· Hill, f eFisiTosham,. Distr-ict Bhiwani. The subcommittee held its 1st meeting on 16.8.2021 and 
~ y-. ·' ·~ • • -:-;; ,. • • • • 
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'•' 
• ·(J, . 

thereafter, Dadarn mining site, village Dadarn, tebsil Tosham, District Bhiwani was visited by ~ . \ 

the subcommittee on 20.8.2021. The subcornmltteeheld its 2nd meeting on 4.9.2021. Also, the 

eight, rnernber joint.committee held its 2nd meeting on 17.9.2021 and visited the Dadam mining 

site on L10.202J. 

Theretore, based on the . data, record, reports of various departments viz., Department of 
. . .· . 
Mining· ~md Geelogy, Department of forest, Jui Water Services and Department of Ground 

Water Cell, District Bhiwani, detailed discussions held with the officers of concerned 

· departments.on 16~8.;W21, 4.9.2021, 17.9.2021 by the subcommittee and Joint Commi~ee and 

field lnspectlon carried out by the subcommittee on 20.8.2021 and Joint Committee on ~ . . 

. Lld.2021, eight member joint committee has prepared its an interim report, which is enclosed 
,,. A • ' < • ,· < 

herewith an9 is sent through email at.iudidal-nqt@gov.in for kind consideration of Hon'ble 

National -Green Tribunal. . . ' ' 

It is further submtttedthat the above said -report is also being sent through email at tudicial- . . . . 
· ngt~ov.fn.·. · 

'DA/As above 
Justice Pritam Pal 

Former Judqe.. 
Punjab & Haryana High Court and 

· now as Chairrnari ofthe 
Monitoring Committee 

Dated: 13.10.2021 

A copy cif the above is,fo,:warded to the Chief Secretary, Haryana for information ·~nd liiecessary 
action please ... 
QA/-as above . 

Justice Pritam Pal 
Former Judge, 

Punjab & Haryana High Court and 
now as Chairman of the 
Monitoring Committee 
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Interim report of the eight member. lQint Committee, constituted by Hon'ble 
,Nat_i911al. Green Tribunal, under the Chairmanship of Justice Pritam Pal, former 

. J.u.dge of Punjab -. and Haryana High Court and now as Chairman of the Monitoring 
(:ciminittee regardfng verification of the facts with regard to illegal mining in forest­ 
area and unscientific mining outside forest area by M/s Govardhan Mines and 
Minerals, Hisar at Dadam Hills, Tosham District Bhiwani in compliance to order 

. dated-20.07.2021, in OA No. 16_9 of 2020-in-the matter of Kuldeep Singh V/s State of 
Haryana & others, 

1.0 Background 

Mihing area of 55.50 hectares of village Dadarn, Tehsil Tosham, District Bhiwani was earlier 

allotted by the Mining and Geology Department, State of Haryana vide letter No. 161 dated 

03.01.2014 to M/s KJSL Sunder .(JV) and the Environmental Clearance (EC) was granted by 

MoEF & CC vide letter dated 3.7.2015 for an area of 55.50 Hectares to. the said firm. Further, 

mining lease was transferred from KJSL Sunder (JV) to M/s Sunder Marketing Associate by 

Mif")ir:ig_ & Geology Department, State of Haryana vide letter No. 3864 dated 17.6 .. 2015. Consent 

. to Establish:(CTE) under the provisions of Water: Act, 1974 and Air Act, 1981 was granted by 

Hary~rya State Pollution Control Board (HSPCB) to M/s Sunder Marketing Associate vide letter 

No. ?811Q15BljlCTE2179_882 dated 24.7.2015 and consent to operate (CTO) under the 
provlsioes of W~ter Act, 1974 and Air Act, 1181 was granted to the said firm vide letter No. 

31~100417 BHI CTO 4578'505 & dated 28.11.2017 for the period 01.10.2017 to 30.11.2017. 

M/S Sunder Marketing Associates filed a petition before the _Hon'ble Supreme Court of India as . . 

special leave to appeal (C) No.19166 of 2017 with an appeal to the Hon'ble Apex Court for 

allowing . it to surrender the mining lease at Dadam mine site granted to it. The Hon'ble 

Supreme Court of India vide order dated 11.8.2017 permitted the petitioner to continue its 

mining operation till 30.11.2017 and on and before that date, it shall ensure the implementation 

of mine closure plan to the satisfaction of the concerned authorities in the State of Haryana 

including clearirr~- of a_ll the dues. Accordingly, the mining activity by M/s Sunder Marketing 

project had been closed on 1.12.2017 in compliance of order dated 11.8.2017 of the Hon'ble 
Supreme .co:urt of India. 

The Hon'ble Punjab & Haryana High Courtvide order dated 4.12.2018 permitted M/s Govardhan 

Mines and Minerals, 51, Urban Estate-II, Hisar for mining on the same environmental clearance 

\\Q. (EC) previously granted to M/s KJSL- Sunder (JV)/ M/s Sunder Marketing Associate subject to 

- -flna' appraisal 'by the State· Environment Impact Assessment Authority (SEIAA) in this regard . 

. . · .. rerea·. fter, in compliance of Hon'ble Punjab an. d Haryana High Court order dated 4.12.2018, , .. "'.!7 the Director General, Mines & Geology Department, Haryana vide their letter No. 6009 dated 

'"-{ ' 21.12.2018 allowed the said firm (Govardhan Mines and Minerals) to operate mining activity at 

· c1_darn miol,ng .slte having an area of 48.87 hectares falling in khasra No. 132 on the oasis of 

environr,;entc1i clearance already granted to,:·M/s KJSL Sunder (JV) by MoEF & cc vide letter 
' .. ·' ;· ' .. 

dated 3.7.2015. 

~. Toe .censent to establish and consent to operate under the provisions of the Water Act, 1974 
and-Air. A~t,.· 19~3~ was granted .to M/s Govardhan Mines & Minerals by HSPCB vide letter N.o. 

313l00419BHICTE62p7995 dated 10.2.2019 and letter No. 313100419BHICT06356744· dateo 

2S.4.20J9: Mt~· G(?'{arc;lhan Mines & Minerals started mining operation at Dadam mine tJjll,.- 

1 



Dadam, Tehsil Tosham on 25.2.2019. The- SEIM, Haryana was constituted by MoEF&CC on 

. 30.1_.2019. The public hearing for the. sa!_d mining project was held on 28.7.2020 and 

Environment Clearance was granted to the said project by SEIAA vide letter No. 638 dated 
2i.12.2020. 

2.0 Filing application by Sh, Kuld~ep, ·Singh, village Dadam, Tehsil Tosham before 
the Hon'ble National Green TrJbunal and taking into record by Hon'ble 
Tribunal in terms of OA No. 1~9',<>f 2020 

The application, regarding illegal mining in forest area, unscientific mining in minable area, deep 

mining done ln mining area and withdrawal of ground water in mining area without permission 

by M/S M/s Govardhan Mines & Minerals, was submitted by Sh. Kuldeep Singh before the 

Hon'ble ~a~ional Green Tribunal and the same was taken into record in terms of OA No. 169 of 

2020- and the issue was considered by the Hon'ble Tribunal on 20.8.2020 and observed as 
under. 

"The- Griev.c!nc~- in this application is against alleged illegal mining in forest area by 
' . . ' . 

·~/s Goyarcfhan Mines and Minerals, Hisarat Dadam Hills, Tosham, District Bhiwani. 

The applicant has relied upon FIR, complaints and letters in support of the 
' . . . 

~negation .. Before considering the matter, we find it necessary to require a factual 

and -~ctiC)n taken report.from a joint committee cqmprising the State PCB, Divisional . . . . . , . . 

Forest Officer, Bhiwani and the Additional District Magistrate, Bhiwani within .two 

months by e-mail at judicialnqt@gov~in preferable in the form of searchable 
PDF/OCR support PDF and not in the form of image PDF. 

2.1 Compliance of order dated 20.8.2020,of Hon'ble National Green Tribunal 

In compliance to order dated 20.8.2020, in, OA No. 169 of 2020 in the matter of Kuldeep Singh 

V/s State of Harvana & others, a Joint Committee was constituted by DM, Bhiwani. The 

Committee was headed by Additional Deputy Commissioner, Bhiwani as representative of 

Dlstrlct. Magist(ate, Bhiwani including Mining Officer, Bhiwani, Associate Geologist, Ground 

Water Cell,- Bhiwani, Addi. District Forect Officer, Bhiwani, Regional Office HSPCB, Bhiwani and 

SDO, Niga_na Water Service Sub Div., Bhiwa_ni. _ The Committee members visited the site of 

mining pr,oject on- 6.10.2020 .and made the fqllowing observations. 

i) Ways in the forest area. ereated illegally without having any valid 

permission. The mining equipment's/machines were found standing in the 
non-minable area. 

The 'Dadam hills minor' is a projected forest area under IFA, 19.27 and 

same was found illegally mined. 

ii) The-mining is done atthe sit~ about 200 feet depth, but actual depth pf the 

minin·g pits will be assured .by the inspection of the mining surveyor from 
. . , . . . 

' Mining, Departm~ht, ·Head Officer, Panchkula . 

. iii) The.concerned Mining Officer stated that an approved mining plan as well 

- as a, proqresslve closure plan of same are already submitted by the said 

JJlioin~ p_roJect .propo_ne,tt. The mining project is still in progress and 
dos.ur~ plan will be implemented after closure of the mjning. 

' .... ~ 
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iv) 111 the progressive closure p,lar,i,,tl'!e depth isshown to be up to 42 meters. 
v) Dllr:ing the inspection, the concerned Mining Officer stated that the said 

mining project has given following dimensions of mining pit as per 
approved mining plan: 

(i) Length: 536 meter (ii) Width : 528 meter (iii) Depth: 78 meter (from 
··:·· ' 

the ground level). But no record provided at the site during inspection 
in this regard~ 

vi) The mining is not done in sc,i~~tific manner. 
vii) The concerned Assistant Geologist, Ground Water Cell reported that no 

bore well found· in. the lease rnining area. The project is meeting water , ,, .. . . 

requirement for plantation, (lust sµppression & domestic purpose etc. 
through tankers from outside the mining area and also using the water 
stored within mining pits and water stored in pits cannot be identified at 
spot whether it is ground water or rain water and same will be Identitied 
-Within 7 days as assured by the concerned Assistant Geologist, Ground 
Water Cell. 

Due _to above non compliances, a. show cause notice for the closure under section 5 of EP Act, 

1986' was issued by Haryana State Pollution Control Board, Bhiwani to the said unit i.e M/s 

Govardhan mines & M,iner:al, village Dadam, Bhiwanl vide letter no. 2633 dated 8.10.2020. The 

.sald project poponent submitted reply of show cause notice vide letter dated 22.10.2020. 

The Regional Officer, Harvana State Pollution Control Board, Bhiwani vide letter no. 5235 dated 

6.11.2020 recommended the closure action against the said firm under section 5 of 

Environment (Protection) Act, 1986 to the Chairman, Haryana State Pollution Control Board, 
Panchkula. 

M/s. Govardhan mines & Mineral made representation to the Chairman, Haryana State Pollution . -' .... .. '· . .-· 

Control Board, Panchkula.. Accordingly,. the Regional Office, Haryana State Pollution Control ~ . . 

Board, Bhiwani Was asked to get the representation of M/s Govardhan mines & Mineral 

examined from' all the departments who.inspected the site and submit comprehensive report. 

Mining Department, Forest Department and Assistant Geologist, Ground Water Cell examined 

the issues concemtrtq to them thoroughly and submit their reports. These reports were 

\\o· . considered in meeting dated 1:12.2020 ~onven_e~ by the Deputy Commi.ssioner, Bhiwani with all ""i-f:o. nc.erned departments and- in the said meeting, the reports· submitted by the concerned 
... ;:/J epartments-are mentioned as under: . 

' . 
. .. 2~·- .1 Mining. Department 

-~-- Joint Committee consisting of Sr. Geologist Head Office Panchkula, Mining Officer 

, Bhlwanl, Sr. Surveyor and officials of HARSAC inspected the area on date 3.11.2020. 
The detailed survey of the mine area was carried cwt with the help of DG~S instrument 

in· the presence of concerned revenue officials i.e Halka Girdaver and Patwari. The 

detailed survey was_ carried out with the help of DGPS for confirming the boundary 

coordinates of the mining lease area. The committee observed as under: 
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1. Boundary pillars .around the mining lease . area were found in order with GPS 

coordinate. Totai 32 numbers of pillars were found to be established as per 

approved mining plan. 

2. The maximum depth of the mining pits was found to be 109 meters from surface 

. level at the-time of inspection. 

3. Some seepage water was seen in this pit during the inspection. 

4. Systematic and scientific mining is regulated by the office of Director Mines Safety 

Ghaziabad and in case any violation is found in method of mining, they take the 

action accordingly and inform to the office of concerned Mining Officer, District 

Collector, Director General Mines and Geology, Haryana. But no such type of 

information is received from the Director Mines Safety Ghaziabad as reported by 

Mining Officer, Bhiwani. 

5. Out or lease area in khatauni No. 67//62min, Khasra no. 16//20/1 min, 21/1 min, 

17//1 min, 9min, lOmin, 12min, 13min, 14min, 16min, 17min, 18//6min, ?min, 

14min haul road is being created and used by the contractor having approximate 

length 460 meters width 20 mtr and depth 0-15 mtr and DGPS reading of the haul 

road is'. N 28° 53' 12.46" E, 75° 51' 24.053", N 28° 53' 14.350", E 75° 51' 28.133", N 

28° -53' 10.851", E 75° 51' 34.937". But, no stone has been extracted from these 

Khasra numbers because the said area is consisting of ordinary clay/earth. Rest of 

the alleged area is. found to be virgin area. It was also confirmed by the local 
revenue department too. 

6. - During the inspection, it was also found that no illegal mining was noticed in the 

forest area of Aravali plantation. 

2.1.-2 Forest Department 

Addltlona' Deputy Commissioner, Bhiwani submitted a letter bearing no, 1860 dated 

17.11-.2020 of DFO, Bhiwani. In the said letter, DFO has clarified that the illegal mining 

was done in Dadam hills area by M/s Sunder Marketing Associated. Illegal mining 

noticed on 22.12.20219, an FIR No. 587'dated 23.12.2019 was lodged at Police Station, 

Tosharn against Sandeep etc. In the letter dated 17.11.2020 of DFO, -Bhiwani, it has 

been stated that the said project proponent is now not using any Aravali plantation area 

for ways. and not made any illegal mtni_ng- and the same is also examined wlth the help 

of Gooqle images obtained from HARSAC, Hisar. It appears that the illegal mining and 
il,legal ways are created by previous project proponent and not by present mining 

project i.e. M/s Govardhan Mines & Minerals, Village Dadam, Bhiwani. -~ - __ ;;~! 
\f···· 

· 2.,1.3 
:· . .,_. 

~ 

The: Deputy Conservator of Forests, Bhiwani vide letter dated 21.12.2020 stated that 

Hlegal mining and illeg,al ways are created by previous project proponent M/s Sunder _ 

M9rketin,g, Daclam and riot by M/s Govardhan Mines & Minerals, Village Dadarn, Bhiwani. 

A~stt. Geol_og·ist, Ground Water Cell 

According .to report dated 3.11.2020 of Asstt. Geologist, Ground Water Cell, the water 

table- data of selected wells available in surrounding alluvial formation is varying from _ 

9.41 m to 18.52 rn, whereas, the depth of mining pit is approx. 109 mtrs. as measured 

by the officials of mining department. This shows that pr:esently, the surrounding water 

4 



level is having no interconnectivity with mining pits as the water table has not been 

encountered upto the depth of 109 m. So it is concluded that the water accumulated in 

niinihg pits is seepage from the cracks and fissures of the quartz ite rock of Aravali 

system. 

2.1.4 Department of Irrigation 

The Executive Engineer, Jui Water Services, Bhiwani submitted a report dated 

20.11.2020 stating that as per available records in the case of Omparkash & others V/s 

Raman & others in the Hon'ble Court of Sh. .Su nil Kumar Dewan, AO (SD) Tosham, the 

Tehsildar, Tosham was appointed as Local Commissioner who had mentioned in his 

. report dated 6.1.2016 that from RD 21100 to RD 22800 of Dadam distributary in a 

length of 1700 ft., the channel was damaged/ not existing for the last 10 years. It was 
further stated that the channel was mostly damaged by earlier mining operations .. 

2.1.5 Director, Mines Safety, Ghaziaba~ 

The Deputy Commissioner, Bhiwani requested the Director, Mines Safety Ghaziabad to 

Verify whether said project i.e. M/s Govardhan Mines and Minerals, Dadam Stone Mine is 

doj_~g scientific mining or not. Subsequently, the Mining Officer, Bhiwani vide letter 

memo no. 1201 dated 18.12.2020 also. requested the Director Mines Safety Ghaziabad 

to verify the facts. The Director Mines Safety Ghaziabad vide its letter dated 28.12.2020 

submitted the observations and conclusions as under: 

2.1.s-.1 .Observatlons 

i) . There were 25-30 number of pits dug within the lease hold area. The pit name 

was locally numbered for identification and convenience. The size of this pit was 

. about 80-200m x 100m-200m. 

ii) The size of pit no. 38 was about som x 60m x 18m. The height of benches were 

5-9m and width was about 5-7m. A haul road leading to benches was provided; 

The Aravali forest land was located on the western part of excavation. Men and 
machinery were deployed by contractor. The size of pit -no. 35 was about 60- 

65m(L)x40-45m(W)x8-9m(D), The height of bench was about 8-'9m. Adjoining to 

thls pit, forest land ·of Aravali was located on western side. The size of pit no. 31 

was about 100-110m(L)x80-90m(W)x16-18m(D). The height of bench was about 

8-lOm. Adjoin,ing to this pit, forest land of Aravali was located on southern side. 

iv) 

Loading of stone was being carried on in these pits. 

The size of pits no. 22 WcJS about .200m x 200m x 200m(D). The height of 
benches were about 9-lOm. Drilling of holes were being carried on the bottom 

bench. The drill machine was provided with wet drilling arrangement. 

Management informed that the drill machine are provided with wet drilling 

arrangement. Some of the drill machines whose wet drilling mechanism was out 

.of order were under repair. 

· There were three portable fogger machines installed near the pit where loading 

operation was being carried out to settle the dust being generated during 
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leading. It was informed that -these foggers are moved to different pits where 

loading operations are carried on- two to three dedicated tractor mounted water 

tanker was available for supplying water to these fogger machine. 

v) Three water tankers with water spraying arrangement on the top (whirling type) 

were provided for wetting the haul roads and benches. Water spraying was belnq 

done on the haul roads and benches. 

(vi) The danger zone was demarcated by means of red flag. The lease boundary was 

fenced by barbed wire. During inspection, it was observed that all staffs and 

work persons were found with safely gadgets like helmet and shoes. 

(Vii) An order under section 22(3) of the Mines (Development and Regulation) Act, 

1952 was imposed in pit No, 12 vide directorate's letter No. 2169 dated 

28.6.2019. No work was being carried out at in this pit. Men and machinery were 

not found deployed in this pit. 

(viii) The records of attendance in form D were kept maintained. The employment 

register in Form B was kept maintained. 

(ix) The deep hole drilling and blasting was carried out under the personnel 

supervision of assistant manaqer and foreman. The blasting time was reported 

between 1-4 PM. A signage of blasting time was displayed on board at several 

places. Transport of explosive in licensed van for blasting in the mine was done 

by the explosive supplier that was in agreement with owner of mine. The records 

of explosive used and return in RE 13 were being maintained by the explosive 

supplier and firing or shot were done by statutory persons appointed by the 

owner of mine. 

(X) An efficient means of signaling by siren within the radius of 300 m from the place 

of firing was provided and in use . 

. (xi) High mast tower consisting of cluster of bulb was found installed in the haul 

roads around the quarry of the mines for lighting arrangements towards beyond 

day light'hours. 

(xii) There were crushers not belonging to owner of mine within the danger zone in 

North Eastern and North Western side. However, the crushers were located 

outside the danger zone from ·active working face. The fly rocks generated 

during the blasting was towards free face. It was informed by the management 

· that in the adjoining fields, the. leases were acquired by the lessee on rental 

basis. No signs of fly rocks were seen near the adjoining fields to the lease. 

Conclusions 

It is to be noted. that Mining lease for Dadam stone mines, Khasra No. 132, M/s 

Govar9harJ Mines & Minerals was _granted by department of Mines & Ge.ology, 

Cqovernment of Haryana. Consent to operate, consent to establish and environment 

clearance was granted by the State Authority. 



'(ii) Inspection of Dadam mines, M/~ Govardhan Mines & Minerals was carried out in 

accordance with Mines, Act, 1952. 
(iii) Under constitution of India, safety welfare and health of workers employed in the 

mines is regulated by the Mines Act, 1952 and subordinate legislations framed under 

it. The Directorate a 'subordinate otflce under Ministry of Labour & Employment, 

Government of India. and overseesthe compliance of the provisions of the Mine Act, 

1952 & the Rules under certain regulations for specific mining operations like 

deployment of heavy earth moving machinery & deep hole blasting. 

(iv) Inspections are carried out in accordance with Mines Act, 1952 to oversee 

compliance. 

(v) . Scientific study is not carried out by the Directorate. However, Department of Mines 

& Geblogy may engage recognized scientific organization or institutions to carry out 

sclentiflc study of the mine. 

ActiQfl taken. report based on report of Joint Committee dated 6.10.2020 and further reports 

submitted qy the various departments in the meeting of Deputy Commissioner, Bhiwani in his 

meeting held on L12.2020 as mentioned above, was submitt;ed by HSPCB, Regional Office, 

· Bhiwani to the Hon'ble National Green Tribunal vide No. 538 dated 16.7.2021. 

·2 .. 2 Consideration of report submitted by HSPCB vide No. 5:38 dated 16.7.2021 by 
the Hon'ble National Green Tribunal.' 

Actlon Taken Report submitted by HSPCB, Regional Office, Bhiwani vide No. 538 dated 

16.7.2021 was considered by the Hon'ble National Green Tribunal vide its order dated 

20.7.2021 in OA No. 169/2020 In the matter of Kuldeep Singh v/s State of Haryana and others, 

wherein, Hon'ble National Green Tribunal in Para nos. 1, 3, 10 and 12 has directed as under. 

Parat. 

Gri~vanee in. this application is ~gainst illegal mining in forest area by M/s 

Gov~rdb~n M_in:es and .Minerals, Hisar at Dadam Hills, Tosham, District Bhiwani and 
.I • • • • • ' . 

also: unsclentiflc mining_ outslde forest.area .ln violation of EC ccnditlons. It is stated 
' ' 

th;;.t.therC;! are.fIRs, complaints and letters poi_nting out such illegaHties. 

·t- .. 
Para 3. 

Accordingly-, the joint Committee has filed its report dated 16.07.2021 inter alia 

st.ating that another application on the same subject being OA No. 132/2020, 

.' · · . kesh palal y. State of Haryana, has been dealt with by this Tribunal vide order 

~am ... a.ge. wa~ ·fou1Jd. but the present p_roJ~ct proponent (PP) was. not responsible but 
it :wa·s the predecessor of this PP who had caused the damage. The report now filed 
' . . 

states that Inspectlon was first conducted by the Commlttee on 06.10.2020 finding 
· · 0..y:vid~~tioils ·by .the ·PP. Based thereon, show cause notice dated 08.10.2020 was 

\' \ Issued .by· the State PCB· under sectton 5 of the Environment (Protectlon) .Act, 1986 

and. aft~r c.onsideting the reply, the Regional Officer, State PCB recommended 
closure on. :06 •. 11.2020. How.ever, the scenario underwent change after the meeting 
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convened· by the Dep1,1ty Commissloner, 8hiwani on 01.12.2020. Therein differin~ 
, 

stands- were presented b.Y the· mining, forest and ground water departments at 

variance "'{ith the findings in the site inspection report of the joint Committee. Such 

d~ff~ring stands were noted by the Deputy Commissioner, Bhiwani, who directed the 

stakeholder Departments to examine the. presentation of the project proponent for 

sending a report to the Chairman, State:PCB, Acq:m:tingly, the Forest Department 

vide report dated 21.12~2020 and the Mining Department vide report dated 

31.12.2020 sent their observations to the Deputy Commissioner, contrary to the 

fin~ings in the site inspection report dated 6.10.2020. Based on later reports, the 
present report has been filed to the effect th,at no illegal mining has been done by 
the_ present PP .. Illegal mining had been done by the predecessor of the project 

proponent. 

Para no. 10 

AQ:er referring to the above, it is polnted out on behalf of the applicant that the 
. . .- .,· . .., '_.,, ' 

conclusion in the rep_ort that. no illega_l mining has been done by the pp is perverse 

for the'fo,lpvying reasons: i. On inspeetion of the site on 06.01.2020 by a six- 

01~111b~r . C.onimitt~e, encroachment _of the protected forest area has Jl-e~n, foµnd. 
f:~rther, mining has' ·been· found to have-' been done even beyond:,depth .of -15.0. 

meters, Closure plan has not been given ~Y the predecessor of the PP which was the 
responsibility of the Chief Secretary of the State. If mining closure plan has not 

been filed, the Chief secretary of the State must explain or the successor i.e the PP . . 
must be held responsible in terms of the EC conditions and as required in terms of 

-order. Of the Hon'ble Supreme Court. in order dated 11.08.2017 in SLP (C) ·No. 

19.166/20.17, M/s. Sunder M~r~etin~ Asso~iat~s· v. State of Haryana & Ors, tnter alia 

~ijrecting: 

\\33~ Ke~ping. in view the· prayer· made: 

, (j) 

t 

.···~ n, 

We permit the petitioner to continue its mining_ operations. till . . . .. . . ~- . 
. . 

.3.0th Npvelilber, 2017 iQ accordance-with the. Mining.Plan. Ori or 
.- • .- • • < • 

before. that date, it shall ensure implementation of the mining 

closure plan to the satisfaction of the concerned authorities in 
the State of Haryana. 

xxx. a 1°1 I II I all I a a II I I I I I I a II I 1aaXX:X:1 I aa I II I I I a II a a1XXX:1 I I I I I I I ISi 

(iv) All the laws applicable to the petitioner shall be strictly enforced 
by __ .the State Gove.rm:nent regardless of its apparent influence in 

high places. We make It clear that we will hold the Chief 

secret~ry of the· State of Haryana responsible for any lapse in 
this regard." 

·. ii. Minin·g was not being done in sclentific manner. Ground water, was 
. ' 

being illegally extracted. Mining equipments were found in the non- - . . . 

mlneable forest area. In IA No. 76/2021, which has been allowed by a 
';; 'A ; ' 
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separate order today, the applicant has inter alia filed 12 a copy of order 

of Mining Department dated OS.08._2020 directing the project proponent to 

close· deep mining pits along the Eastern Boundary of the Mine, which also 

contradicts the report that the PP is not responsible for the violations. 

Further, report of the Assistant Geologist, Ground Water Cell, Bhiwani is to 

the effect that water table data of selected wells available on record in 

surrounding alluvial formation is from 9.41 mtrs to 18.52 mtrs., whereas 

the depth of mining pits is approx. 60 mtrs, as told by mining officer at the 

. site. (iii) The report of the iJivestigating officer in the FIR, exonerating the 

PP is unacceptable as equipments were seized on the spot in the mining 

area during the currency .of. the mining operations by the present project 

proponent. 

Par~-12 •. 

. Ac~ordingly.; while issuing notice to the PP - M/s. Govardhan Mines and Min.erals, ,. ' . '• ' .. 

Hlsar, wedlrect further inspection by eight-member joint Committee to be headed 

by Justice -:Pritam Pal*, former Judge ·of Punjab and Haryana High Court and 
compri_sir,9 .. Ms~ Urvashi Gulati,* aformer Chief Secretary, Haryana,. Regional Officer, 
~o~F~CC, Chandig~rh, nominees of CPCB, Indian tnstltute of Soil.· and Water 
Cohs~rvation/Research Centre, Chandigarh, Haryana State PCB, SEIAA ·Haryana and 

District Magistrate, Bhiwani. The CPCQ and State PCB will act as nodal agency for 
coordination and compliance. The first meeting of the Committee may be convened 
within two weeks. The Committee may peruse the record, undertake visit to the site 

(by such of the members as may be decided-by the Chairman) and conduct other 
proeeedlnqs online. The Committee -may interact with the stakeholders and take 
assistance from any other individual/institution. The Committee may also study the 

~~tellit~ iil'.!ag.ery maps, in coordination with th.e concerned authorities. The report of 
the Committee may be furnished within two months by.email at jlJdicial-ngt@gov.in 

preferably in the form of searchable PPF:/OCJl Support PDF and not ln the form of 
i_mage PD .. F yiii~h a. copy to the Chief Secretary, Haryana for remedial action in the 

. lig~t of' the said. report following due process of law. 

~ A copy of the order dated 20.7.2021 of the Hon'ble National Green· Tribunal is annexed as per 

- An.nexure-A 

~ ,A~ Com~lianc_ e_ of order dated 20.7.~021 of Hon'ble N~tional Green Tribunal as 
VT~ · . , mentloned m para No.12 by the eight member committee. 

· ~he eight member Joint Committee under the Chairman_ of the Justice Pritam Pal; former Judge, 

Punjab and Haryana High Court and now as Chairman of the Morntonng Comrnittee., 

~ constituted by Hon'ble National ~reen Tribu~al, perused. the order dated 20.7 :2021 of Hon'ble 

\f\ National Green Tribunal and decided to hold its first meeting on 3.8.2021 through VC. 
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2.3,1 . Fir$t meeting of the eight member Joint Committee on 3.8.2021 through VC 

In compliance of order dated 20.7.2021 of the Hon'ble National Green Tribunal, as mentioned in 

Para No. 12, the eight member Joint Committee under the Chairmanship of the Justice Pritam 

Pal, former Judge, Punjab and Haryana High_ Court and now as Chairman of the Monitoring 

Committee, held its first meeting on 3.8.2021, wherein, the Chairman of the Joint Committee 

directed as under. 

1. Dr.,Babu Ram, who has already been appointed as technical expert, Monitoring 

Committee by the Hon'ble Nation:~I G.r.-een Tribunal, is taken as technical expert 
inelqht members joint committee. He will also act as Member Secretary of the 

Joint Committee. 

2) A sub-committee, consistin,g of following officers, is constituted to visit the 

stone mining site at Dadam Hill, Tosham, District Bhiwani on 20.08.2021. 
. ·1 . . • 

i) Sh. Bharat Bhushan, IAS, Chairman, SEIAA. 

Ji). Senior Scientist, Indian Institute of Soil and Water Conservation, Research 

centre, Chandigarh. 

Sh. i<.K Garg, Scientist C/Depu.ty Director, MOEF. 

Dr. Narender Sharma, Additional :'?irector, CPCB. 

iii) 
:iv) 

v) 
. . . 

Dr. Babu Ram, former Member Secretary_ , PPCB. . . 
. . 

3) The sub-committee may meet within 10 days at Chandigarh to identify all the 
issues involved in the case, the record in the case may be perused, satellite 
imagery maps may be studied and ~trategy to be adopted to resolve the issues 
in the matter may be chalked out. 

4) During the site· visit to be made. to the. stone mining site at Viii. Dadam Hill, 
. Tosharn, District Bhiwani on 20.QB.2021, the stakeholders and other 

lnvestlqatton officers who had jointly: inspected the site on 06.10.2020, may 

.also be. asked to accompany the sub-Committee during site inspection. HSPCB, 
({egion~I. Office, Bhiwani shall issue. letter to the all the stakeholders to join the ,:·· . . . . 

Sub-cemmittee for site inspection cm 20~08.2021. 

5):. ~fter .the recelpt of the report of the sub-committee, eight members joint 

committee shall decide further course of action to be taken in the matter 

alon,gwitb planning to visit the site in due course of time. 

The minutes of first meeting of eight member Joint Committee held under the Chairmanship of 
•, . ., ,. 

· Justice Prltarn Pal, Former Judge, Punjab 8l Haryana High Court and now as Chairman of the 

~ .. Monitoring Co_mmittee on 3.8.2021 is Annexed as per Annexure-B - ·2.3.2 first meetin_g _of subcommittee, eonstituted by the Chairman of the Joint . -r: Co111niittee: held on 16.8.2021. . . . . 

~ ~/ The-subcomrnittee held its first meeting on 16.8.2021, wherein, it ~as mutually agreed \v upOJ1 to ask the folloWir\g departments to submit the record/reports in the matter as 

W under .. 
. \I\ · 1. -D~p;artment_ of Forest 

i. · Demarcation of Aravalli forest area with coloured google earth images and GPS 

coordinates of the pillars. 
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ii. Identification of two sites with coloured google earth images having an area of 0.8 

hectares and 300 m2 in the forest land, where illegal mining was observed. 

iii. Investigation report w.r.t FIR no. ~87 dated 23.12.2019. 

iv. status of action taken on the illegal mining done in above said areas. 

v, Status of damage caused to the plantation area in Dadam distributary. 

vi. Status of illegal mining, if any, done in the Dadam distributary covered under forest 

department. 

2. Department of mining 
i. GPS coordinates of the boundary pillars of old mining site, where the mining was 

done by the earlier project proponent namely M/S Sundar marketing Associate and 

existing miriing site, where the present project proponent namely M/S Govardhan 

mines and Minerals is now doing the mining. 

ii. GPS record with coloured google earth images showing the depth of 109 m at 

mining site. 

3. JU~. water services; irrigation department, Bhiwani. 
i. Coloured photographs and goo.gle earth images of Dadam distributary in the years 

2000 to 2007. 
ii. Documents/reports alongwith coloured google earth images showing the damage 

caused to the Dadam dJstributary and year in which the damage was caused. 

iii. The status of illegal mining done in the Dadam distrlbutary. 

iv. Action taken by the department of JUI water services against the violators. 

v. Width of the Dadam dlstrlbutary before and after its damaging. 

4. State. Environment impact assessment Authority (SEIAA), Haryana 
. i. Copies of EIA reports of both the proponents based on which EC were granted. 

li. Copies of ECs granted to both the proponents (SEIAA). 

5. 1,1~,ry~na Stc:1.te, Pollution (:ontrol Boar;d, Regional Office, Bhiwani 
i. Action taken report filed in the Hen'ble.Natlonal Green Tribunal in OA no. 169 of 2020 

tn the matter of Kuldeep Singh Vs State of Haryana and Ors. 

ii. Action taken report filed in the Hon'ble National Green Tribunal in OA no. 132 of 2020 

in the matter-of Rakesh Dalal Vs State of .Haryana and Ors. 

The said documents may be submitted before 20.8.2021. 

A copvof minutes of the subcommittee held on l6.8.2021 is annexed as per Annexure-C 
L . 2.3,,4 Visit of the subcommittee to the Dadam mining site, village Dadam, Tehsil 

.·ti--. .Tosham.on 20~8~2.021. 
, ' ~.,,..,J!,te-- subcommittee decided to visit Dadam mining site, village Dadam, Tehsil Tosham on 

~7' 20~.2921 · and accordingly,. the mining site at vjllage Dadam, Tehsil Tosharn was visited on 

0.8.2021. The report in brief is mentioned as under. 

2~3.4.1 Pathway constructed in the. forest area and illegal mining of 30.0 m2 of 
area 

'~ 

... , . · 'fhe 'subcommittee visited the pathway, which has been constructed in the forest area with the 

permission of the department of forest, .as informed by District Forest Officer, Bhiwani. The 
' ' 

width of pathway as approved by Forest Department as 6m, whereas, the clearing of site, for 

construction of pathway, has been. done beyond the width of 6m for which the present 
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proponent (M/S Govardhan Mines and Minerals) accepted their fault on the site. Moreover, deep 

drill holes were found constructed within and beyond 6m width of the path, which apprehends 

that the present project proponent namely M/s Govardhan Mines and Minerals had intention to 

conduct illegal mining in the forest area. However, due to catching of the persons on the spot 

for doing such illegal activity w.r.t mining, filing FIR against the persons and seizure of vehicles, 

found indulgec;l in illegal mining, the work of mining in forest area was stopped and the pathway 

in forest'area remained unconstructed at the site. However, illegal mining has been done in an 

area about 300m2 as Jnrormed and the map shown by the department of forest. 

The photographs showing the bore drill holes constructed in forest area within and 

beyond 6 m wide pathway are mentioned as per plates 1 and 2. Also, the 

photoqraphs, taken by Department of. Forest at the time of filing FIR and seizing of 

vehides, were shown to the subcommittee, and the same are mentioned as Plates 3 to. 

6. 

Plates 1 and 2: The photographs. showing the bore drill holes constructed in 
forest area withln and· beyond 6 m wide pathway 

-~ 0 : 

~ 

V'~···· 
Plates 3, i:lnd,-4: 

? 
Vehicle,s. used for carrying illegal mined -mc1terial on the day of filing 
FlR against the.person .. · ' 

. 1.2 
5E 



Plat~s .5: Drill machine used for 
making holes- 'with an int~rition to. 
c()n~uct illega, rnlning .. 

Plate 6: Vehicle found standing with an 
intention to carry mined material. 

2.3.4.2 JUe9al mining having an, esttmated area of 0.8 hectares in the forest 
~-re~., 

The subcomrnlttee 'has visited the area where illegal mining in forest area was found 

done in· an area of about 0.8 hectares ... The pillars installed at site indicating the forest 

ar~a and non forestarea were found intact. It was informed that the area of illegal 

rrihin.g i~ forest area was measured. by ysing the Google earth images available during 

Feb, 2019. However, the sub committee was of the view that this area of illegal mining 

needs to be validate_d from HARSAC, Hlsar. 

The Photoqraphs, showing the plllars demarcating the forest and non forest area, iliegal 

mining done at site in an approximate area of 0.8 hectares, are mentioned as per 

Plates 7 to 10. 

Pl~tes ·1- and 8: Ph~togra~hs, sh~wi~g the pillars demarcating the forest and non 
forest· area, where illegal. mining has been done in 0.8 hectares in 
forest area 

'b r, '' 
~- 
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Plate 9: Photograph showing forest -area· Plate 10: Photograph 5,howing pillar 
where· mega·, miriing . in 0.8 hectares has demarcating forest and non-forest area 

. been.done . . ' 

.:A.fter vlslt.to the· area; the subcommlttee decided .as under: 
{l) H~.R~AC, Hlsar. shall provide· satellite images of the area where illeg~I mining 

has-been.done ln forest area in 3o:o m2and o.s hectares for the year 2015 to 
~U~f, 2021 _ an~ speciflc r~fere~~~~ of dates of mining leases of three project 
propon'ent$, for ·whj~h i>isj:ri~ .'f<>~~st Qfficer, Bhiwani · shall provide GPS 

co.orfiinates .of,th~~e .areas to HARSf\C; Hisar within 03 days. District Forest 
Offi.cer,. Bhiwani shall coordinate V1itl:tthe Direp:or, HARSAC, Hisar for getting 
satellite images of the area for the said period. 

CU) Dis~rict Forest __ Qfficer shall submit other documents to prove the illegal 

·mi.11Jn_g don~ lnthe area of abo1,Jt,~oo.m2 and 0.8 hectare in the forest area, 
. {i;i) .Depa'rt,nent .'of mijning. and ~epartment . of Forest · shall provide all the 

dpcum.~nts mentioning illegal mining in non mining area during the period 
2015 to 2019. · . . . . '~ 

.· Qvl·1".~e~.depart'11ent o.f forest shall s,ubmit copy of the permission granted·to the 
.... ,·,, . -·· ,, . ' ' , ' 

pro~e,d: proponent (M/S Govardhan Mines and Minerals) for .con~truq:ing 
· .: ·pathway of 6.m width within. for~st area. 
(v) "Fhe cl,~partment of forest shall submit the coloured photographs and Google . . . 

eait" images showing the area where. illegal mining in forest area has been 
done in two stretches ha_ving an area of about 300 m2 and ().8 hectares. 

. . , . ' . 

. (vi) The department of mini~g shall measure the dimensions of benches w.r.t 
. · . th~ir. wi~th and depth at v~rious locations within 07 days .and whet.h~r these 

have constructed as per the Mining plan approved by department of Mining. 

~~~(' De.11:;rtme,~t -of·P~lice shall submit the copy of the FIR la~nched against the 
: . persons who werE;! caught doing Ulegal mining in forest area and 

, /,, . . '"\l~$1:i_gation report in.the matterwi~.hin:07 days, · · .... . ' 

,• 

·2~~.4.3 Site at. ~hich ·mining has been done up to depth o.f 1()9,m in. mining 

~:.·. 
\ {\ 

·area. 
· The $Ubcommittee visited the mining site, where the mining has been done L!P to the 

depth of 109 m 9s earlier measured by department of Mines and Geology, Haryana .. I.t 

5? 
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· was observed that the project proponent has been permitted to conduct mining up to 

7811'1 depth · as per the mining plan submitted by it and approved by the department. 

However, the mining has been done up to the depth of 109 m, which is in violation of 

. conditions of Enyironment _Clearance and mining plan approved by the department. 

The subcommtttee.also observed that water was found stagnated in the form of pond at 

the bottom of the mining site. The photographs, showing various features at slte and 

water stc!Q.nating ·ih the form of pond. in deep mined area, where stone mining has been 

done up to the depth pf 10.9 m, are mentioned as per Plates 11 and 12. 

Plate 11: Phot~graph showing water 
stagnating Jn th~ form of 'pond in deep 
i!'lin.ed area, Where mining has been-dcne: . op to,~'1e depth of109m . 

The subcommittee has decided as under. . . '. .~, . , . ·. ~ ' 

Plate 12: Photograph showing mmmg 
done in an area upto the depth of 109 m 
as measured by department of Mines, and 
.Geology, Haryana 

(i) The department of mining shall submit the reports of the verification of 
cpnditi9ns: of mining plan done duri.ng the 2015 to June, 2021 • 

. ,: ' , ' 

(ii) Ministry ·of Environment and- Forest, R~gional Office, Chandigarh shall submit 
c9py of the verification of reports of eompuance of conditions of.Environment 
~·~a.ranee granted to the project .proponents during the year, 2015 to lune, 

H ' ,•' • , • • • 

2~21, as subrmtted by the project proponents and verified by MOl;F: & ,CC, 

. {iii) HSPC:;B, R~gional Offi(:e, Bhiwani shall. submit the report of the compliance of ·.~ . . , ' . ' . . . 

. contHtions.of,,c:ons~nts grant'¥' to the .project proponents during the ye~n, 
2015 to June, Z02·1, as submitted by tt,e project proponents and verifi.ed by ~ . 
HSPCB. 

{iv) The-Centr.ai.Groundwater Authority {CGWA) shall submit the data w.r.t water 
~ble' i.o the regi(jn and whether the water table of the region can be 
intersected ·by araining up to 109 m as per .the study conducted by department 

.of~ines ~ll~ Geology • 
. (v) ~ARSAC, Hlsar shc;1U provide satellite imagery of ~ining area where mining 

.~., has been do~e up tothe depth of 109 m for the year 2015 to June, 2Q21 and 
, speclflc references of dates of mining leases of three project proponents, f~r 

\,..0""~, hie~ _D~p_artm~nt of Mining. shall supply GPS coordinates of the area to 
~ARSAC, Hisar within 03. days.- District Fore5.t Offic~r, .Bhiwani shall 
c~·ol'.'d,inate. with the Dire~or, HARS~C, Hisar for getting satellite im~geries of 
th~_areafor the sa,id perlod, 

51 
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2.3.4.4 ,Abandon~/damaged Dadam : distributary/Minor constructed by 
department of Irrigation, Haryana. 

The subcommittee visited the Dadam d,istribwtary/Minor, Which has been constructed by 

the department of irrigation before the Year, 1980. During visit, the following 

observations were made by the sub committee. 

(i) A Dadam dlstributarv/Nlnor was constructed to supply the water for irrigati'on to 

the agriculture fields of the area. However, the farmers of nearby village, present 

at site, informed that the water was never seen in the distributary/Minor since its 

construction, 

(ii) The distributary/Minor is in existence at some places, whereas, it has been either 

broken or has been eliminated at various locations. 

(iii) : The farmers claimed that mining lease holder has damaged the Dadam 

distributary /Minor and has constructed pathways for movement of vehicles. 

(iv) At some places, overburden extracted from the roads constructed along the 

distributarv/Minor, was found dumped at various places on the bank of 

oistribut,ar:y/Minor and distributarv/Ninor has come underneath the overburdened 

material. 

The Photographs showing the Dadam distributary/Minor in' existence, damaged and end 

of the distributary/ Minor are mentioned as per Plates 13 to 16. 

Plc;.te 13: Photograph 
distr;ibutary/ Minor in existence 

show_ing Plate 14: Photograph showing the 
damaged distrubutary / Minor underneath 
the overburdened- material 

k--. 
·, 

Plate 15: Photo.graph showing distributary / Plate 16: Photograph, show~ng the .end 
Minor underneath overburdened material of distributary/ Minor. . 
b1,1t ,cleai:~~ Ql1 fh'e day· of ,visit to show. its 
ex,stenc~ to the committee. 51 
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After: visit to the damaged distributor/Minor, the subcommlttee deci.ded ;;to· 
obtain the record w.r.t followrng points/issues from thE:! concerned 
departments. 

· (j) the department·of Irrigation shall provide' data w.r.t Y~c1r of construction and 
com~issioning of Dadam distrib.utary/Minor, its total length and length · 
passing near mining area, carrying· capacity of water and the year of 

damaging the same. 
(ii.)The.department of Revenue {Tehsildar of area) shall provide ·Khasra no. and 

ownership of the land adjoining to· padam distributary / Minor and area, if any, 
captured by mining lease holderand yec;1r of capturing of the same. 

(iii) The Department of Mining and .8epartment of Irrigation shall submit the 
recor.d reg~rding illegal mining done from Dadam distributaty /Minor and its 

adjoining area. 
(iv~ H:AR$AC, Hisar shall provide satellite trnaqerles of the Dadam di.strib~tory . . . . . . . 

/Mi~or mentiQJ1ing its status .tro:m the year, 2010 to June, 2021 and specific· 
references of dates of mining leases of three project proponents, near' the 
Mi~ing project at village Dadam· in Tosham Hills, Bhiwani, for which GPS 
coordinates shall be provided by the Department of Irrigation to HARSAC,. 

. Hisar within 03 days. District Forest Officer, Bhiwani shall coordinate with the 
Director, HARSAC, Hisar for gettin,9. satellite imageries of the area for the said 

period. 
2.3.4.5 . Interaction With applicants in OA no. 169 of 2020 in the matter of· . . ·~ . 

Ku.lde~p ·Sirigh Vs State of Haryana and Ors and OA no. 132 of zozo ih the 
ni.att~r·of Rakesh Dalal Vs State•of Haryana and Ors and mi'ni119 lease holder 
(M/s <iovardhan Mines.and Minerals)" by the members of subcommittee in the 

·· presence of Deputy C:ommissioner., Bhiwanl. 

a') tnteractlon with applicants jn QA no. 169 of 2020 in the matter of Kuldeep 
Singh Vs State of Haryana an:d Ors and OA no. 132 of 2020 in the matter of 
Rakesh Dalal Vs State of Haryana and Ors. 

The-subcommittee in the presence of Deputy Commissioner, Bhlwani interacted with the 

applicants in QA No. 169 of 2020 in the matter of Kuldeep Singh Vs State of Haryana 

and Ors and QA No. 132 of 2020 in the matter of Rakesh Dalal Vs State of Haryana and 
\ ; tr••y··· ~Ors; wherein, the applicant in OA N~. 169 of 2020 informed that illegal minin9. has been.· 
,v-_ -0 ~ done in the area by the present project proponent (M/S Govardhan Mines 'an}f Minerals) 

and ill¢gal mining has also been done, in h\s o\l\'.n land as well as private land of others. 

Therefore, the application before Hon'ble National Green Tribunal has been submitted 

bythem. 
The applicant in QA No. 132 of 2020 informed that illegal miniog has been done by both 

the old and present project proponents. Besldes, unscientific mining has been done in 

mfriing area, village Dadam. Therefore; they have submitted the application before 

Hon'ble National Green Tribunal. 
,:r:r. 
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After detailed deliberation, the subcommittee decided as under. 

• Both the applicants in QA No. 169 of 2020 and . OA No. 132 of 2020 shall 

~ubmit·(lticuments in support Qf their· claim made before the subcommittee 

within 07 days in the Office of ftSP9B, Regional Office, Bhiwani. 

b) Interacti.on of the subcommittee with the representatives of M/s 
Govatdh,m ·Mines and Minerai~ in the presence of Deputy Commissioner, 
Bhiwani. 

The subcommittee also interacted with the representatives of M/s Govardhan Mines and 

Minerals in the presence of Deputy Commissioner, Bhiwani. It was claimed that ill~gal 

mining was done by the earlier project proponent. It was also informed oy the 
proponent that M/s Govardhan Mines and Minerals has got conducted detailed· study 
of the mininq area before taking thesaid mining area on lease. 

After detailed discussion, the subeommlttee decided as under. 
(i) M/S Govardhan Mines and Min~rals shall submit au. the documents in support 

their claim concerning to the matter in the office HSPCB, Regional Offi~e, 

Bhiwani withln 07 days. 

(ii) All the concerned departments as mentioned above, applicants in OA no, 169 
of 2Q20 and 132 of 2020 and Project Proponent namely M/s Govardhan-Mines 
. -~ . 

and Mineral shall submit all the required documents by 27.8.2021 in the. 

office of Environment Engineer, HSPCB, Bhiwani and the said office sha:11 

make arrangements to get all the .documents delivered in the office of 

.Monitorin,g Committee; constituted by the Hon'ble National Green Tribunal, 

situated at Forest complex, sector-ss, SAS Nagar on 30.8.2021. 

A copy of the report of the subcommittee containing recommendations w.r.t each action point is 
annexed as per Annexure-D 

2.3.5 Second meeting of the subcommittee h~ld on 4.9.2021: 

The subcommittee held its next meeting with District level officers of District Bhiwani on 

4.9.2021, wherein, the observations/recommendations w.r.t each action polnt. were 

made and the same have been mentioned in the minutes of the meeting, a copy of 
. . 

which is enclosed -as per Annexure-E 

,0~ ~~cond meet~ng of Joint Committee; constituted by Hon'ble National Green 
f1, ·· . . .· . Trlbunal on 17.9.2.021 . '\\_jl A ased on the data/ information/documents submitted by th_e Department of Mining & 'Gecloqv, 

. . Forest Department and Department of Ju, Water Services on 3.11.2020; 17.11.2020 & 

· · 20.12.2020, 4.11.2020 and 20.11.2020, respectively, on the various points, as mentioned in OA it)( No.16~ of 2020, meetings held wit.h the officers ·of_ concerned departments. of District Bhiwani 
· .. · on 16.8.2021 and 4.9.2021 and visit to Dadam rmrnnq site by the subcommittee on 20.8.2021, 

the Joint Committee held its 2nd meeting Oh ,17.9.2on, and detailed discussion on each 
f ' •• ·';' 

point/data w.r.t, illegal mining in forest area 'in 300 m2 and 0.8 hectares, mining done up to the 
' . . 

depth of: 200', illegal abstraction of ground water, unscientific mining in the mining area and £! 



using··dar:naged Dadam distributory at village Dadam as pathways for illegal mining The point 

wise discussion was held as under. 

2.3:.6.1 . Pathways constructed in forest area and illegal mining in 300 m2 area. · 

. The record indicate that District Forest Officer. (DFO), Bhiwani vide his officer letter No. · 

20·09 dated 24.12.2019, addressed to Chief Conservator of Forests, Hisar has reported 

that cm the receipt of information· about illegal mining · in Aravali Plantation area· on 

22.12.2019 at 9:00 PM, the offlcers of forest Department and Police inspected the area 

and 3 trucks, 01 poclain and 01 drill machine were found engaged in doing illegal mining 
f 

in A_rav.ali Plantation are-a. 

The truck owner and his other companions ran away from the spot and only 01 person 

. was caught arid FIR was lodged in the 'police station, Tosham. The area, where the 

illegal mining was found, was near to 06 m wide road for passage of vehicles and the 

permission for the diversion of 0.504 hectares of forest land in favour of M/s Govardhan 

Mine? and Minerals for access to mininq.area bearing Khasra No. 132 in village. Da'dam 
' . 

for use of forest land was gra0ted by Ministry of Environment, Forest and Climate 

Change vlde No.9HRB060/2b19 CHA dated 25.9.2019 but illegal mining was found in 

Aravali plantation area (forest area) between approach road line marked as AB and BC. 

Further, the subcommittee during its visit to Dadam mining site on 20.8.2021, visited 

the pathway, which has been constructed in the forest area with the permission of the 

department of forest, as informed by District Forest Officer, Bhiwani, the width of 

path\yay, as approved by Forest Department, is 6m, whereas, pathway has been constructed 

beyond the width of 6 m for which the present proponent (M/S Govardhan Mines and 

Minerals) accepted their fault on the site. Moreover, deep drill holes were found 

constructed within and beyond 6 m width of the path, which leads to apprehension that 

the present project proponent namely M/s Govardhen Mines and Minerals had intention 

to conduct illegal mining in the forest area. However, due to catching of the persons on 

the spot for doing such illegal activity w.r.t mining on 22.12.2019, filing FIR against'the 

persons and seizure of vehicles, found indulged in illegal mining, the work of mining in 

forest area was stopped and the pathway in· forest area remained unconstructed at the 

site. However, illegal mining has been done in an area about 300 m2 as informed and 

the map shown by the department of forest. 

The Joint Committee has also perused the record and it was observed that information 

regarding illegal mining in Aravali plantation area was received by the Department of 

~~ .· rest on 22.12.2019 and the officers of:For~st Department and police inspected the 

·. ~,/, ·· t : area on 22.12.2019 and 03 trucks, 01 Poclain and 01 drill machine were found enga_ged 

\\ · · i~ doing illegal mining in Aravali plantation area and FIR was lodged vide No. 587 dated 

~ 'r. 
23..1212019 at Police Station, Tosham. 
The area, where the illegal mining was found, was near to 6 m wide road for passage of 

vehicles and permission for use of 0;504 hectares of forest area has been granted by 

MOEF & CC vlde No. 9HRB060/2019 'C::HA dated 25.9.2019 but illegal mining was found 

in· plantation area between approach road line marked as A.B and BC and a report in. this 

reqard was sent by the Dept. of Forest to Deputy Commissioner, Bhiw_ani,· a 
· 51,!p~finteri~ferit of Police, SDO (Civil); J~~l!ici!ftr~ M,ining Officer, Tehsildar T:osha:f!-1 and 

·, .. ;· 



SHo, · Tosham stating that illegal mining was found in the plantation area between. AB 

and BC and FIR of the same has been lodged vide No . .587 dated 23.12.2019 in the 

police station, Tosham. 

· The record also indicates that Administrative officer, Thana Tosharn has prepared 

progress/status report dated 19.8.2021 re,gardihg theft of stone mined material from 
Dadarn mining site and the facts mentioned in the report are briefly mentioned as 

under. 

The officials of forest department and police, Tosham visited the mining site at Dadam 

based on telephonic message receiveo- at ,9.00 PM on 22.12:2019 and it was observed 
, ' 

that 01 truck bearing No. HR061C 4044 loaded with stones and 02 trucks No. HR061D 

1411, and HR 061D· 6014, 01 poclain and drill machine were found engaged in doing 

illegal mining in forest area. The persons. who were doing illegal mining ran away from 

the spot arid .01 person was caught, FIR No, 587 dated 23.12.2019 u/s 379 IPC and 

section 21(1) of Min~s & Minerals. (Development & Requlation) Act, 1957 was lodged. 

The vehicles No. HR 61C 4044, No .. H~ Bt,.D 1411 and No. HR 61D 6014~ respectively, 

were released on 6.1.2020, 7.1.20~'0 and 7.1.2020 on Superdari on the directions of 

Hon'ble Court of SDJM, Tosham. Poclain· machine and drill machines were released on 

18.1.2021 and 8.4.2021, respectively, on Superdari on the directions of Hon'ble Court of 

SDJM, Tosham. The detailed progress report, prepared by Administrative Officer, Police 

Thane, Tosham on 19.8.2021 is annexed as per Annexu:re-F. The case is· still pending 

in the court of SDJM, Tosham as per order dated 7.9.2021 and case has been .adjourned 

to .1. 11.202'1. 

· Based· on the record .as mentioned above and visit of mining site done by 
. . ' , 

· ·subcommittee on 20.8.2021, it i's evident that M/s Govardhan Mines and 

Minerals has done illegal mining in .Aravali plantation area (non-minable area) 
· in ~00 m2 area. 

T~erefore, tli'e eight members Joint ·c.o·mmittee recommends as. under. 

i) The department of forest shall recover the cost .of stones mined illegally in 

forest area· fAravali Plantatton area') as per the methodology mentioned in 

order dated 26.2.2021 in OA No. 360 of 2015 in the matter of National Green 

Tribunal Bar Association vs union of India and Ors and order dated 19.2.2020 
b, in MANo.16/2020 in OA No. 44 of 2016 . 

. K ii) H.SPCB shail · Impose environmental -cempensatlon of suitable amount as a ~ . , 

. . cost, <>f damage. caused to the eriyironment by the project proponent for 

~~ carryi~g out illegal mining in forest are.~ (Araveli platation area). 
· I'\ _:~2. 2 .6.2 ~- .Illegal mining. having an estimate'd area of 0.8 .hectare.In forest area . 

, . \~ The Joint Committee _ has perused the r~~.ord and it has been observed that that the 

· by the rrumnq lease holder m Aravall pl~n~~t1on area (outside mmmg lease area). The 

reports in this regard' were submitted .by the officials of forest department on 
. ' . 

· 29.07.2019, 31.07.2019~ 14.08.2019, le.tt~r dated 23.9.201;9, 4.11.2019, 20.11.2019 and 

report dated 10.9.2019 of Mining Qfficer of the department, but riothinq is el.ear about b3 
illegal ro!ning done in an area 'ciorest ar~a).,..: _.' . · .. 



----------~--------------·-·-···--···-············· .. ··· .... 

As per the record available, District Forest Officer has informed that the matter has· been 

reported to Mining Officer many times that the GPS readings of Pillar I and J are not 

matching and there i_s illegal mining in front of pillar B between Pillars A and C, which 

could not be verified due to mismatching .of GPS coordinates. 

The Mining Inspector has stated in his report that joint inspection of the mining area 

was carried out on 10.9.2019 and 'illegal mining was found between Pillar B and C 

having an area with length and depth of20-25 ft. 
RFO, Tosharn has reported vide letter dated 364 dated 21.12.2020 stating that illegal 

mining has been done near point B & C: in an area of about 0.-8 hectares by the then 

lease holder (M/S KJSL Sunder MarketirTg Associate) prior to M/S Govardhan Mines and 

Minerals·. 
In the meeting, District Forest Officer had. shown Google earth images showing 0.8 

hectares of forest area illegal mined in. the year, 2019, whereas, Dr. Sultan Singh, 

Principal Scientist, HARSAC was of view that images of Google earth cannot be 

considered for establishing the actual time period of-illegal mining in 0.8 'hectares of 

forest area. There is need to get the satellite imageries of the area. 

Durjng the meeting, Dr. Sultan Singh, Principal Scientist, HARSAC also informed that for 

satellite imageries of the area, where illegal mining has been done in 0.8 hectare of the 

area; National Remote Sensing Center, Hyderabad has been. requested to provide 

satellite imageries. 

Therefore, Joint Committee has decided as under. 
i) . HARSAC, Hisar shall conduct, survey of the area, get the . GPS 

coordmates and satellite imagerie~ for the period . December, 2017 to 
. ·. . . . 

December 2019. Dr. Sultan ·singh, Principal Scientist, HARSAC,. Hisar 
shall get the satellite lmageries for the said period, interpret the data 
and prepare report in the matter at the earliest so that the report in 

· this regard may be submitted-to the Hon'ble Nationai Green Tribunal. 
ii) All the expenditure incurred duririg survey of Dadam Mine, getting 

satellite imageries of the area, interpretation of the data and 
preparation of report · in the matter shall be made by Deputy 
Commissioner, Bhiwani under the District Mining Fund scheme, 

The final report w.r.t illegal mining in 0.8 hectares of forest area in 

-~ 

. /,- - :~.~6~3 . Site at which mining has been 'done .upto depth of ~00 ft in mining area. 
In compliance of order dated 20.8.2020 i'n OA No. 169 of 2020 in the matter of Kuldeep 

Da:dal)i miniilg area sh~I_I be submitted after the receipt of report from. 

HARSAC, Hisar . 

Singh Vs State of Haryana, a Joint team headed by Additional Deputy Commissioner, . .. . . . 

Bhiwani visited the mining site on 6.10.eo20 and during the inspection, the concerned 

mining officer stated that said mining project has dimensions of the mining pit as 536 m 

x 528 m x 78·m as per the approved fT!ining plan. 

Further, on the directions of Director.General, Mines and Geology, Haryana, Panchkula, 
a: team consisting of Senior Geologi,st,<,Head Office, Panchkula, Mining Officer Bhiwani, 

:; ·,; -~ . . . . 

Senior Surveyor and officials of HA~$(}.~ in~p~~t,ed the mining lease area oil 3.11.2020. 
-----------~~ 



The detailed survey of mining area was carried out with the help of DGPS instrument in 

the presence of concerned Revenue officials and observed that the maximum depth of 

rrdhfng pits was found to be 109 m from the surface level at the time of Inspection. 

The Department of Mines & Geology vide its letter No. 718 dated 5.8.2020 has stated 
that the mining in Eastern, Northern and south Eastern area of mine situated along the 

boundary pillars No. 13 to 19 has gone deep to a depth of 300 ft. 
M/s Govardhan Mines and Minerals has submitted a document w.r.t. digital- survey of 

Dadam Stone Mine at yillage Dadam, Tosham, done by M/s S~ivom Engineers Associates 

Pvt. Ltd. on the request of Sh. Ved Pal Tanwar, Hisar on 16.4.2018 with DGPS 

instrument along with qualified survey team. The conclusion of the study was as under. 

After study of the map prepared, it was observed that the mine depth at places is more 

than 100 mts, as per contours shown in _drawing that is much below the ground water 

level which is 18.65 mts. The mining operations being undertaken are· haphazard, 

unsystematic and unscientific without foll:owing the provisions laid down under the Mines 

Act 1952 and Rule and Regulations made there under. 

The members of the Joint Committee observed that no such study was submitted by the 

project proponent (M/s Govardhan Mines and Minerals) earlier and it has submitted only 

after the filing the case by the applicant before the Hon'ble National Green Tribunal. 

Moreover, the study conducted by the private agency cannot be relied upon as the 

project proponent has got the study done on its own with its own vested interest. 

The .. above reports indicate that t~e dept~ of mining has gone upto 109 m 

agai'nst the permitted depth .of 78 m and hence has violated the conditions of 

the:mining, plan. 

~asking by the Chairman of the Joint Committee to the Mining Department 

r:egarding statutory in~pections of the minin.g site by the department, _it was informed P,Y 
the Mining Officer that the consolidated reports in compliance to order dated · 11.8.2017 

of Hon'ble supreme Court of India passed in special leave appeal C No. 19166 of 2017 

re.gardihg_ Dadam Stone Mine of Distt. Bhiwani, are prepared after every 15 days and 

consolidated reports in this regard have been prepared vlde number 4412/MB dated 

1.9.2017, N~>. 86 dated 16.9.2017, No .. 5900 dated 13.10.2017, No. 6343 dated 

3.li.?017, No. 6703 dated 17.11.2017 and No. 7107 dated 30.11.2017. The perusal of 
t~ese - consoltdated reports submitted by the various departments to the 

. e({;. Deputy Commissioner, Bhiwani and further to the Director, Mines and 

.\,..~~-M- ~ . logy Department, Haryana lndleates that in these reports nothing has 
, . ~ , . been mentioned about. depth of any .mining pit in the area up to which the 

· · · - rriining has been done. Moreover,. the, compliance of .Environment clearance 
. . 

has not been checked by the concerned r.e~ulatory authorltles. 
therefore, there is need to identify th~ project proponent who has done mining up to 

the depth of 109 m against the permissible depth of 78 m as mentioned in Mining Plan. 

From the above record, · reports and visit to the . mining site J>y . the. 

subcommittee, it is· dear that depth of 11;1inlng has gone. deep to 109 m but 

there i's need to ide1:1tify the project proponent who has done mining upto the {; £ 



depth of 109 m against the permissible depth of 78 m. Therefore, the Joint 

Committe·e recommends as under. 
l. That HARSAC, Hisar shall get the satellite imageries for the period 20_15 

to 2020, interpret the data and shall prepare report. The said study 

report may be completed within ,01 month. 
ii. District Mining Officer shall provide order of Hon'ble Punjab and Haryana 

High Court and Hon'ble Supreme Court of India in the matter of illegal 

mining within 7 days. 
The final report on the said issue i.e fixin~ the responsibility of the project 
proponent who has done deep mining up to the depth of 109m ( more than 
the permissible depth of 78 mas per mining plan) shall be submitted after 

the receipt of report of HARSAC, Hi·sar 
2.3.6.4 Abandoned/damaged Dadam - Distributory/ minor constructed by the 

Department of Irrigation. 
From the record, it has been observed that the Executive Engineer, Jui W/S Division has 

informed to Additional Deputy Commissioner vlde letter No. 10191-93 dated 20.11.2020 

regarding use of canal land as carriage way, FIR was sent to SHO, Tosham vide letter 
. . 

dated 22.5.2019 and reminders dated 31.10.2019 and 3.1.2020 were issued to SHO, 

Tosham. As per record available in the case of OM Parkash & others V/s Raman and 

others in the court of AO (SD), Tosham, as directed by Hon'ble Court, Tehsildar, 

Tosharn has reported that 1700 ft of canal has been damaged for the last 10 years. 

The Department of Irrigation has further informed that on 06.10.2020, during the joint 

inspection, SDO, Nigana W/S stated that the said mining project is using the land of 

Dadam distributary/minor illegally for mining purposes and the land of distributary/minor 

~as being used as carriage way by the vehicles of mining company and the same was 

also reported by the Executive Enqlneer Jui W/5, Division, Bhiwani in his report dated 

20.11.2020. 
The Executive Engineer, Jui W/S Division, Bhiwani has informed that Dadam distributary 

was constructed in the year 1976-77 from RD O to RD 20500. Later, it was extended 

upto RD 23500 during the year 1987-88. Its total length is 23500' and it passes through 

the Dadam mining area from RD 2050:0 to 23500. Its water carrying capacity is 19 

cusecs, As per the report dated 06;,01.2016 of local Commissioner, oadam distributary 

was damaqed for the last 10 years. 

In therneetinq on 17.9.2021, it was lnformed that demarcation of Dadam dlstrlbutarv , \r~r Ma been done by the department of revenue except its small portion having deep area 

- .. · ~- · _ of 20'0-250 ft. The width of the Dadam distributary has been found 49.5 ft. from RD 
. . . 

· - 20500. to 21300 and RD 22700 to 23-500 and 143' from RD 21300 to 22700. 
Durlnq the last meeting of the subcommittee held on 4.9.2021, the subcommittee has 

desired that the Department of Irrigation and Department of Mining shall measure the 

dimensions (length x breadth x depth) of the portion of length 200-250 ft. of Dadarn 

distributary for which no dernarcatton has been done by the Department of Revenue 

within 7 days but no such measurements have been made by these two departments' so b( 
farfor which, the Chairman of the )qint ComrrJ}ttee took a serious view. 

l.f :\."· . ;, ' '/{\'( 



--------------------·-··················· 

[)LJtjng the, discussion, Dr. Sultan Singh, Principal Scientist, HARSAC, Hisar was of.the 

view that over burden along the Dadam distributary was found accumulated at varlous 

places and it was also being used as pathway for the vehicles. 

The Joint Committee apprehends that the area, where deep digging of 200-250 ft. has 

been created, possibility of illegal mining done in distributary/minor area may be there. 

After detailed discussion of the issue, the Joint Committee deeided as under: 
i. HARSAC, Hlsar shall get satellite imageries of Dadam distributary for 

the year 201,5 to 2020, interpret the data and prepare report regarding 
illegal mining and using the damaged distributary as pathway for the 
movement of the vehicles of the mi.ning lease holder in Dadam -Mine Hill 
area. 

ii. The Department of Irrigation,. Bhtwani shall provide the record 
regarding existence of Dadam distributary in khasra No. 132 and record 
mentioning that the Dadam area, in which Dadam distributary passes; is 
also ls a part of Dadam Mine Hill. area, within 7 days. 

iii. The Department of Irrigation and Mining shall jointly . measure the 
dimensions (length x breadth x depth) of the Dadam distributary / mined 
area where deep pit of depth between 200-250 ft. has been observed, 
within 3 days. 
The final report on the issue shall be submitted after the receipt of data 
from the said departments 

2.3.6.S Unscientific mining in the minin·g area by the project proponent. 
It was submitted that Deputy Director of Mines Safety, Ghaziabad vide his report dated 

04.01.2021, which was based on the inspection made on 28.12.2020, has submitted his 

report, Which is briefly mentioned as. under. 

• There were 25-30 no. of mining pits:dug within mining.lease area. 

• The pits · have different sizes and heiqht of the benches have been found 

between 5-9 m, 5-7 m, 9-10 m etc. 

• Three portable fogger machines were found installed near the pits which are 

moved to different pits. Besides, three water tankers, with water spraying 

arrangements on the top, have been provided for wetting the haul roads· and 

benches. 

• The. danger zone was found demarcated by means of red flag. The lease 

boundarv wall was fenced with barbed: Wire. During inspection, it was observed 

that all the staff and work persons were wearing safety gadgets like helmets and 

• 

shoes. 

The. deep hole drilling and blc!sting · was carried out under the personal 

supervision of Assistant Manager and Foreman. The blasting time was reported 

to be between 1-4 PM and a signage of blasting time was displayed on the board 

at 7 places. 

High mast tower consisting of clusters of bulb was found installed on the haul 
roads, 



• Simplified mining scheme 1f0r working the mine in a scientific way 'by method of 

opencast mining has been approved by the department of Mines and Geology, 

Haryana. 
However, it has also been mentioned that scientific study is not carried out by 

the Directorate and Department of Mine and Geology may engage recognized 

scientific organisation or institution to carry out scientific study of the Mine area. 

From the above report, submitted by the Deputy Director of Mines Safety 
Ghaziabad, the J.oint Committee concludes as under. 
(i) No unscientific .mining has been done in Dadam Mine area and based on the 

recommendations/report submitted by the said department, the project 
proponent shall continue to conduct scientific mini.rig at all the times. 

(ii)The Joint Committee recommends that the Department of Mines and Ge9logy 
may engage recognized scientlfic organization or institutions to carry out 
seientlfic study of the mine within. Ol month as per the observation of Deputy 
Director of Mining Safety, Ghaziabad. 

2.3.6.6 No bore weil for abstractlon-ofqround water in mining area. 
The Assistant Geologist, Ground Water Cell informed that the depth of mine pit is 109 m 

from ground level as measured by the officials of mining department, which is having 

hard compact quartzite formation with some cracks and fissures. The ground water 

occurs in permeable geological formation -known as aquifer. The aquifer is the water 

bearin_g formation having structure that permits appreciable water to move through it 

under ordinary field conditions. The ground water existence depends upon porosity, 

permeability and saturation with in any formation. During investigation, the water 
accumulated in mining pit wa~ only seepage of ground water through cracks 
and fissures. The cracks and fissures _were developed due to paleotectonics activity 

and blasting during mining. The exact water table could not be established in Dadam hill 

as no such studies and survey has been conducted by the department in Dadam hill 

region. 

Besides, Central Ground water Board, Chandigarh submitted a report of visit of Dadam 

hill on 05.02.2021 and it was mentioned that water accumulated in mining pits 
is the seepage of ground water from Quarzitic formation. Quartizes are 
forming low yield aquifer and tubewell constructed in quartzite generally 
y,elds 100-150 1pm of water :Only, thus, the seepage found in pit is very minor and 

\ . V .... /1y(),"'Y'. , , . d~ring rainy season, th~y may yiel~ good q~ant'.ty of water. resulting in fil.ling ~f mining 
Vr -~ s. As the water table m the alluvial formation m surrounding areas of mines rs 9.41 m 

to 18.52 m, the fracture in quartzite might be hydrologically connected to water tables 

of alluvial areas. 

Based on the reports.submitted by Assistant Geologist-Ground Water Cell and 
Central Ground Water Board and 'llterature study conducted by them, the 
Joint Committee concludes that no ground water abstraction has been done 
by the mining lease holder and w.ater· accumulated in mining pit is onl,y 
seepaqe of groundwater through .. ~r~~l(S_g!,pd fissures. 

----------~ ... -· . '-";."···. 



B:~$ides, the Chairman of the Joint committee further directed as under. 

(i) All 'the ·expenditure incurred on preparation of satellite tmaqerles, data 
interpretation and. preparation of report on the activities No. 2.3 .. 6.2, 2.3.6.3 
'and 2.3 .. 6.4 as mentioned above, shall be paid by the Deputy Commissioner, 
Bhiwani from the District Mining Flirid scheme. 

(ii)The Director, Punjab and Haryana GDC, Survey of India, Chandigarh may 
submit: satellite imageries of any of the above activities/action areas as 
mentioned above along with report on any of the point, if the same is 
available with them and data required for the same from the concerned 
departments may be mentioned. 

(iii) The Joint Committee shall visit Dadam mining site at Village Dadam, Tehsil 
Tosham, District Bhiwani on 1.10.2021 and report may be prepared 
accordingly. 

(iv) The Joint Committee may submit interim report to the Hon'ble N_ational Green 
Tribunal, on the points where the Joint Committee ls satisfied on the record 
based reports/ data and inspection carried out by the subcommittee on 
20.8 .. 2021. Final report in the matter shall be submitted only after the receipt 
of the report along with recommendatlons by the HARSAC, Hisar/any other 
department. 

A copy of the minutes of the eight member Jb.int Committee held under the Chairmanship of 
''i ' 

Justice Pritam Pal, Former Judge, Punjab & Harvana High Court and now as Chairman of the 

Monitoring Committee is annexed as per Annexure-G 
2;3.7 Visit to the niining site at Village Da4a:m, Tehsil Tosham, Bhiwani by the Joint 

Committee on 01.10.2021 · 

In compliance to order dated 20.07.2021 as mentioned para 'No. 12, the eight member 

Joint Committee under the Chairmanship .of Justice Pritam Pal, former Judge; Punjab and 

Haryana High Court and now as Chairman of the Monitoring Committee; constituted by the 

Hon'ble National Green Tribunal, along with officers of concerned departments visited the 

mining site at Village Dadam, Tehsil Tosham on 01..10.2021. The report of the Joint 

Committee on various issues is submitted as under. 

2.3.7.1 Abandoned/damaged Dadam distributary/Minor constructed · by 
department Of Irrigation, Hary'3na and area around it. 

The Joint Committee visited the Dadam distri~utary/Minor, which has been constructed by 

the Department of Irrigation before for the year 1980. During the visit, the joint committee 

':.;~a /Tlqqe the following observations. _ . 

· ··~· ?, . i. A Dadarn distributary/Minor was constructed to supply the water for irrigation of the 
. \~ .. · agriculture fields of the area. However, the farmers of nearby village, present at site, 

informed that the water was neverseen inthe-distributary/Minor since its construction. 

The distributarv/Mlnor is in existence .at some places, whereas, it has been either broken 

or has been eliminated at various.locations. 

rn. The 'farmers claimed that mining lease holder has damaged. the Dadarn 61 
di$triputary/Minor and has constructed pathw~y~ for movement of vehicles. 



IV ; At some places, overburden extracted · from the roads constructed along the 

distributary/Minor, was found dumped at various places on the bank of 

dlstrlbutarv/rllnor and distributary/Minor has come underneath the overburdened 

materlal. 

v. The total Jength ofDadarn distrlbutarv is 7.164 km, out of which about 01 km of Dadam 

distributary is passing through village Dadam and the part of same has been damaged. 

VI. The· department of Irrigation informed that during the visit to the Dadam distributary by 

the department on 06.10.2020, the said mining project was using the land of Dadam 

dlstrlbutarv/rnlnor illegally or mining_ purposes and the land of Dadam distributary/minor 

was being used as pathway by the vehicles of mining company and the same was also 

reported by the Executive Engineer, Jui Water Services Division, Bhiwani in his report 

dated 20.11.2020. 

VIL The Executive Engineer, Jui W/S .Division, Shiwani has informed that badam dlstributary 

was constructed in the year 1976-77 from RD O to RD 20500. Later, it was extended 

upto RD 23500 during the year 1987-88. Its. total length is 23500 feet and it passes 

through the mining area from RD 20500 to 23500. Its water carrying capacity is 19 

cusecs. As per the report of local Commissioner on dated 06.01.2016, Dadam 

distributary was damaged for the last 10 vears, 

During visit, it was observed that in another area almost parallel to the Dadarn 

distributary and near to previously constructed weigh bridge, which is presently, not in 

operation, deep area was there which was being filled with earth/over-burden for which, 

. · the- Jqiht Committee raised apprehension about digging of the area then filling it with 
. . 

earth/over-burden without any reason. 

The photograph showing abandoned Dadarn distributary as per Plate 1, which is 

mention,ed as under. 

Plate-1: l'hotograph sho~ing damaged Dadam, Distributary at its tail end. 

. . 

After detailed · discussion on the lssue at the site, the Chairman of the Joint 
Co.mmittee. directed that the Department.of Mines $t Geology shall investigate 

_I •. ,,("", ~ t issue regarding digging and f'.illing of the area parallel to the Dadam ~-j ->/ d_istributary/minor and near . weigh bridge, which is presently not in 
\\)J L operation, with an objective to check asto whether ~my illegal mining in that 

_ ~ a~ea was done by the project· proponent, The said department. shall submit 
the report within 07 days. 



-2.3.7.2 Illegal mining having an estimated area of ois hectares in the forest 
area. 

The Joint Committee has visited the area where illegal mining in forest area was found 

done in an area of about 0.8 hectare as reported by the Department of Forest. DFO, 

Bhiwani, who was present during the visit, informed that the illegal mining· in front of 

pillar B between A and C has been done. The Google earth images show that the illegal 

mining in an area of 0.8 hectare was done in the year 2019, whereas, Principle 

Scientist, HARSAC was of the view that the images of Google earth cannot be relied 

upon for establishing the actual time period of illegal mining in 0.8 hectares of forest 

area. Therefore, there is need to .getth~ satellite imageries of the area, for which the 

survey of the area has been started by the scientists of HARSAC, as per the directions 

issued during the last meeting of the joint committee held on 17.09.2021. 

The phot()graphs showing illegal mining done in front of pillar B-(0.8 hectares 

of area} are mentioned as per .pl~tijs 2:.& 3, are mentioned as under, 

Plates 2:& 3: Photographs showing'illegal mining done in 0.8 hectares of area 

After fnspectton of the site; the 'Chairman of the Joint Committee directed 
·,:. ' 

that HARSAC, Hisar shall complete the study and submit the report based 

on satellite imageries so as to sort 01,1t the issue with regard to illegal mining 

in an area of o.s hectares at the earliest, 
2.3.7~3 P,,-~hway constructed in the ,forest area and illegal mining of 300 m2 of 

.,· area 
Durihg, the· visit to thesite on 1.10.2021,:rn?trictForest Officer (DFO), Bhiwani informed 

that on the receipt of information about illegal mining in Aravali Plantation area on 

22.1-2.2019,·at 9:00 PM, the officers of Forest Department and Police inspected the area 

and 3 trucks, 01 poclaln and 01 drill machlnewere found engaged in doing illegal rnlninq 

inArava]! Plantation area. The truck owner and his other-companions ran away from the 

spot and only 01 person was caught and. FIR was lodged in the police station, Tosham . 

. e area, where the illega.l mining was found, was near to 06 m wide road for passa,ge 

of vehicles and the permission for the diversion of 0.504 hectares of forest land· in 

favour of M/s Govardhan Mines and MJnerals for access to mining area bearing Khasra t f 
No.. l,32 in village Dadam for use of forest land was granted by Ministry of Environment, 

Forest and Climate Chan e vide No. 9HRBQ60/2019 CHA dated 25;9.2019- but illegal 



mining was found in Aravali plantation area (forest area) between approach road line 

marked as .AB and BC. 

The subcommittee during its last visit to Dadam mining site on 20.8.2021, visited the 

pathway, which has been constructed in the forest area with the permission of the 

. department of forest, as informed by District Forest Officer, Bhiwani. The width of 

pathway as approved by Forest Department is 6 m, whereas, pathway has been constructed 

beyond the width of 6 m for which the present proponent (M/S Govardhan Mines and 

Minerals) accepted their fault on the site. Moreover, deep drill holes were found 

constructed within and beyond 6 m width of the path, which lead to apprehension that 

the present project proponent namely M/s Govardhan Mines and Minerals had intention 

to conduct illegal mining in the forest area. However, due to catching of the persons on 

the spot for doing such illegal activity w.r.t mining on 22.12.2019, filing FIR against the 

persons and seizure of vehicles, found lndulqed in illegal mining, the work of m·ining in 

forest area was stopped and the pathway in forest area remained unconstructed at the 

site. However, illegal mining has been done in an area about 300 m2 as· informed and 

the map shown by the department of forest. 

During the last meeting held on 17'.9.2Q2l, the Joint Committee has perused the record 

and it was observed that information reqardinq illegal mining in .Aravali plantation area 

was received by the Department of. Forest on 22.12.2019 and the officers of Forest 

Department and police inspected the area on 22.12.2019 and 03 trucks, 01 Poclain and 

01 drill machine were found engaged in doing illegal mining in Aravali plantation area 

and FIR was lodged vide No. 587 dated 23.12.2019 at Police Station, Tosham. The area, 

where the illegal mining was found, .was near to 6 m wide road for passage of Vehicles 

and permission for use of 6_ m wide road has been granted by MOEF & CC vide No. 
9HRB060/2019 CHA dated 25;9.2019 but illegal mining was found in plantation area 

between approach road line marked -as AB & BC (Annexure-.H) and a.report in this 

regard was sent by the Dept. . of Forest to Deputy Commissioner, Bhiwani, 

superlntenoent of Police, SDO (Civil), Tosham, Mining Officer, Tehsildar Tosham and 

SHO, Tosham stating that illegal mining was found in the plantation area between AB & 

BC and FIR of the same has been lodged vide No.587 dated 23.12.2019 in the police 

station, Tosham. The record also indicated that Administrative officer, Thana Tosharn 

has prepared progress report dated 19.8.2021 regarding theft of stone mined material 

~~ti~ from Dadam mining site and the facts mentioned in the report are given as under: 

. · ~ he officials of forest department and police, Tosham visited the mining site at Dadam 

based on telephonic message received at 9.00 PM on 22.12.2019 and it was observed. 

that 01 truck bearing No. HR061C 4044 loaded with stones and 02 trucks No. HR06,1D 

1411, and HR 061D 6014, 01 poclain and drill machine were found engaged in doing 

illegal mining in forest area. The persons who were doing illegal mining ran away from 

the spot and 01 person was caught. FIR No. 587 dated 23.12.2019 u/s 379 IPC and 

section 21(1) of Mines & Minerals (Development & Regulation) Act, 1957 was lodged. 

The vehicles No. HR 61C 4044, No .. HR 61D 1411 and No. HR 61D 6014, respectively, 

· were released on 6.1.2020, 7.1.2oio· and 7.1.2020 on Superdari on the directions of t '­ 
t,qq,'ble Court of SDJM, Tosham. Poclaih ·mi;icl:\i,ne and drill machines were released on 



18.1.2021 and 8.4;2021, respectively, on Superdari on the directions of Horrble Court of 

SDJM, Tosham. The case is still pending in the court of SDJM, Tosham as per order 

dated 7.9.2021 arid case has been adjourned to 1.11.2021. 

Now, during the visit on 01.10,2021, it was observed by Joint Committee that illegal 

mining in Aravali plantation area has been done between the approach road line marked 

as AB and BC. Moreover, deep drill holes were found constructed within and beyond 06 

m width of the path, which indicated that illegal mining has been done in the area. It 

was further informed that the area, where the illegal mining was found, was near to 6 rn 

wide. road for passage of vehicles and permission for the same has been granted by 

MOEF & CC vide No. 9HRB060/2019 :cHA dated 25.9.2019 but illegal mining was found 

in plantation area between approach road line marked as AB & BC and a report in this 

reqard was sent by the Dept. of Forest to Deputy Commissioner, Bhiwani, 

Superintendent of Police, SDO (Civil), Tosham, Mining Officer, Tehsildar Tosham and 

SHO, Tosham stating that illegal mining was found in the plantation area between AB & 

BC and FIR of the same has been lodged vide No.587 dated 23.12.2019 in the police 

station, Tosham. 

The photographs showing me,al mining in an area of 300 m2 are mentioned 
as per plates 4 ~ 5, given below. 

,· 

Plate· 4 & 5 : Photographs showing illegal mining in· an 300 m2 of area 
After detailed discussion on the issue on the site and. as concluded in the last 
meeting of the Joint Committee . held on 17.9.2021 based on the 
record/documents, it is evident that M/s Govardhan Mines and Minerals has 
doh~ illegal. mining in Aravali plantation area (non-mlnable area) in 300 m2 

ar~a: andthe Joint Committee decided that it may be mentioned in the Interim 
report:fo. be submitted .before the Hon'ble National Green Tribunal. 

2.4°Site at which mining has been done up to depth of 109.m in mining area 
rt· was informed by the department' of Mi~ing that on the directtons of Director General, 

Mines and Geology, Haryana, Panchkula, a team consisting of Senior Geolqgist, Head 

Office, Panchkula, Mining Officer Bhiwani, Senior Surveyor and .officials of· HARSAC 

inspected-the mining lease area on 3 . .11.2020. The detailed survey of mining area was 

-~ . .JCAy,y;"'~ied out with the help of DGPS instrument in the presence of concerned Revenue 

--~~- --~ ~-- · . ~. 1cials and observed that the maximum depth of mining pits was· found to be 109· m 

· · from the surface level at the time of inspection .. 
' . 



The Department of Mines & Geology vide its letter No. 718 dated 5.8.2020 has stated 

that the mining in Eastern, Northern and South Eastern area of mine situated along the 

boundary pillars No. 13 to 19. has gone deep to a depth of 300 ft. 
The Joint Committee also observed that deep mini,ng upto level of 109 m has been done 

in the minlnq area which is more than the permlssible depth of 78 m as per Mining Plan 

submitted by the project proponent . 

However, there is need to identify the project proponent and time period during which 

deep mining up to the depth of 109 m against the permissible depth of 78 m has been 

done. 
The photographs showing deep ·mining done upto 109 m in the mining area 
are mentioned as per plates 6 & 7. 

Plate· 5· &. 7 : Photographs showing deep mining done up to depth of 109 nt in 
the mining area 

After detailed discussion and vi_sit to the site, the Chairman of the· Joint 
Committee directed that that ".IA~S"C, Hisar shall complete. the stLJdy, which 
has been started by the Scientists of HARSAC, Hisar and based on the study, 
satellite imageries for the period 2015 to 2020 may be prepared and the data 
may be interpreted, and report may be submitted at the earliest. 

2.5 NO bore well for abstraction of ground water in mining area .. 
The J~int Committee was informed that the depth of mine pit is 109 m from qround · 

level as measured by the officials of mining department and as per the report dated 

3.11.1020 of Assistant Geologist, Groutid Water Cell and version of CGWA, there is 

hard compact quartzite formation with some cracks and fissures. The ground water 

occurs inJ~_erniea~le geological formation known as aquifer. The aquifer is the water 

bearil')g 'formation havi~g structure that permits appreciable water to move through it 

under ordinary field conditions. The ground water existence depends upon porosity, 

permeability and saturation with in any formation. ·ouring ·fie,d investigation, i~ was 
concluded that water table data of selected wells available in surroU)'.lding 
alluvial formation is from 9.41 m to 1~.S2 m, whereas, the depth of mining pit 

-~~is approximately 109 mas measured by the officials of Mining Department. 
~ T . shows that presently, the 'SU~rounding water level is taaving no inter 

connectivity with mining pits, as the w~ter table has not been encountered 
.,. up ~o the depth of 109 ~ and t"e. wate_r a(:cumulated in mining pit is seepage 



from the cracks and fissures of the quartzite rock of Aravali system. The cracks 

and -fissures were developed due to paleotectonics activity and blasting during mining. 

The exact water table could not be established in Dadam hill as no such studies and 

survey has been conducted by the department in Dadarn hill region. 

Besides, Central Ground water Board, Chandigarh submitted a report of visit of Dadarn 

hill on 05.02.2021 and it was mentioned that water accumuiated in mining pits 

is the seepage of ground water from quarzitic formation. Quartizes are 

forming low yield aquifer and tubewell constructed in quartzite generally 

yields 100-15.0 1pm of water only, thus, the seepage found in pit is very minor and 

during rainy season, they may yield good quantity of water resulting in filling of mining 

pits. As the water table in the alluvial formation in surrounding areas of mines is 9.41 m 

to 18.52 rn, the fracture in quartzite might be hydrologically connected to water tables 

of alluvi·al areas. 

Also, the literature study conducted by Ground Water Cell and Centre Ground Water 

Board indicate that the water accumulated in mining pit is due to seepage of ground 

water through cracks and fissures. 

Thejoint committee noted the observations and decided that the report on 

the ·sa'id point may be mentioned in the interim report to be submitted before 

the Hon'ble National Green Tribunal based on facts mentioned above. 

1~0 other issues.· 
During visit to the Dadam mining site, members of Baba Mungia Committee 

met the Chairman of the Joint Committee and .gave representation stating that 

Baba Mungia Mandir, which is thousands years old, has been broken by the 
management of M/S Goverdhan Mines: and Minerals. Baba Mungia Committee 

has requested that legal action be taken against the said firm. 

After hearing the grievances of the members of Baba Mun·gia 

Committee, the Chairman of the Joint commlttee directed · that the 

representation made by the said committee inay be sent to the, 

·oepi.Jty Commissioner, Bhiwani to take immediate action on the issue 

~~~~. n . . I copy of report on visit to Dadam mining site by the eight member Committee under 

\ ~ · the Chairmanship of Justice Pritam Pal, Former Judge, Punjab & Haryana High Court and 

now as Chairman of the Monitoring Committee or:i 1.10.2021 is annexed as per 

as per the provisions of the law. 

. ~)\. Annexure-t 
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3.0 Conclusi.ons and recommendations. 
Based on the data, record, reports of various departments viz., Department of Minin,g 

and Geoloqy, Department of forest, Jui Water Services and Department of Ground 

Wat~r Cell, Dlstrict Bhiwarii, detailed dlscusslons held with the officers of concerned 

departments on 16.8.2021, 4.9.2021, 17.9.2021 by the subcommittee and Joint 

Committee and field inspection carried out by the subcommittee on 20.8.2021 and Joint 

Committee on 1.10.2021, the following conclusions and recommendations are made. 

A) Illegc'II Mining in forest area. (non. minable area) in 300m2 area in Dadam 
· mining Hills in village Dadam, Tehsil Tosham. 

Keeping in view the facts mentioned in para No. 2.3.6.1 and 2.3.7.3, the Monitoring 

Committee concludes the issue regarding illegal mining in forest area in 300 m2 in 

Dadam mines hills as under: 

M/s Govardhan Mines and Minerals has done illegal minin~_ in Aravali 
plantation area (forest area) in 300 m2 area between approach line 
(Pathways] AB and BC. 
Therefore, the eight members Jpint·Committee recommends as under. 
i) The Department of Forest shall recover the cost of stones mined 

illegally in forest area (Aravali Plantation area) as per the methodology 
mentioned in order dated 26.2.2021 in OA No. 360 of 2015 in the 
matter of National Green Tribunal Bar Association vs union of India-and 
Ors and order dated 19.2.2020. in MA No.16/2020 in OA No. 44 of 
2016. 

ii) HSPCB shall impose environmental compensation of suitable amount 
as a cost of damage caused to the environment by the project 
proponent for by carryi119 out illegal m_ining in forest area (Araveli 
platation area) and damaging ecology and ecosystem. 

B} Illegal Min,ng in forest area (non minabJe area) in 0~8 hectares area in 
Dadam mining Hills in village Dadam, Tehsil T<>sham. 

Regarding illegal mining in forest area (non minable area) in 0.8 hectares area in 

Dadam mining Hills in village Dadam, Tehsil Tosham, eight members Joint 

Committee concludes as under. 
During the visit of the subcommittee and eight members Joint Committee to the 

mining site near Araveli Plantation area at -village Dadarn near pillars A, B and C on 

20.8.2021 and 1.10.2021, it was informed that the illegal mining in- Aravali Plantation t.~r. area (forest area) in front of pillar B between A and C has been done. The Google 

ea images, as produced by District Forest Officers, show that the illegal mining in 

an area of 0.8 hectare was done in the year 2019, whereas, Principle Scientist, 

HARSAC was of the view that the ima~es of Google earth cannot be relied upon for 

establishing the actual time period of illegal mining in 0.8 hectares of forest area. 

Therefore, there is need to get ~re satelllte imageries of the area, for which· the 

survey of the area has been started by the scientists of HARSAC, Hisar as per the 
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directions issued during the last meeting of the joint committee held on l7.0~t20.21. 

Therefore, Joint Committee recommends as under. 

Principal Scientist, HARSAC, Hisar shall complete the study, who has been 

started at the Dadam Mining site and submit the report based on satellite 

imageries· at- the earliest so as to sort out the issue with regard to illegal 
mining in an area of 0.8 hectares at the earliest. 

C) Illegal mining in Dadam mining area done up to depth of 109 m. 

On the directions of Director General, Mines and Geology, a team consisting of 

Senior Geologist, Head Office, Panchkula, Mining Officer Bhiwani, Senior Surveyor 

and officials of HARSAC inspected the mining lease area on 3.11.2020. The 

detailed survey of mining area was carried out with the help of DGPS 

instrument in the presence of concerned Revenue officials and observed 

that the maximum depth of mining pits was found to be 109 m from the 
surface level at the time of inspection. 

M/s Govardhan Mines & Minerals~ stone mining lease holder in Dadam 

mine hi Us, was asked to submit .i;i copy of receipt of Department of Mining 

& Geology or Department of Forest or any other department in the year, 

2018 regarding submission of study report conducted by M/s Shivom 

Engineers Associates Pvt. Ltd. mentioning the depth of mining at places is 

mote than 100 m in the year, 2018. However, no such receipt has been 
submitted by-M/s Govardhan Mine~ & Minerals. 

Therefore, 'the · identification of the project proponent and time period 

duri~g which illegal deep mining 'done up to the depth of 109 m agajnst 

the permissibie depth of 78· in shall be made after the completion of st~dy 

by the scientists of HARSAC, Hisar .. at Dadam mining site and submission 
of report by HARSAC, Hisar. 

D) Illegal abstraction of ground water in,Dadam mining area. 

Depth of mine pit is approximately 109 m from ground level as measured by the 

officials of mining department and as per the report dated 3.11.2020 of Assistant 

Geologist; Ground Water Cell and version of CGWA, there is hard compact quartzite 

formation with some cracks and fissures. The ground water occurs in permeable 

geological formation known as aquifer. The aquifer is the water bearing formation 

having structure· that permits appreciable water to rnove through it under ordinary 

field conditions. The ground water existence depends upon porosity, permeability 
and saturation with in any formation. 

Du ·ng field investigation by the Ground Water Cell, it was concluded that 
water table data of selected wells, available in surrounding alluvia] 

formation is from 9.41 m to 18.52 m, whereas, the depth of mining pit is 

approximately 109 m as measured by the -officials of Mining Department. 

. This shows. that presently, the surrounding water level is having no inter 

connectivity with mining pits, as the water table has not been i 1 encountered up to the depth of lfl9 m and the water accumuiated in 
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mining pit is seepage from the cracks and fissures of the quartzite rock. of 
Aravali system. 
Therefore, the Joint Committee concludes that water accumulated in 
mJoing pit having depth of 109 m is seepage from the cracks. and fissures 
of the quartzite rock of Ar:avaii System and no ground water abstraction· in 
mining area has been made, 

E) u'nscientific mining in the mlninq area by the project proponent 
Deputy Director of Mines Safety, Ghaziabad vide his report dated 04.01.2021, which 

was based on the inspection made on 28.12.2020, has submitted his report, which is 

briefly mentioned as under. 

• There were 25-30 no. of rnininq pits dug within mining lease area. 

• The pits have different sizes - and height of the benches have been found 

between 5-9 m, 5-7 m, 9-10 m etc. 

• Three portable fogger machines were found installed near the pits whieh are 

moved to different pits. , Besides, three water: tankers, with water spraying 

arrangements on the top, have been provided for wetting the haul roads and 
benches. 

• The danger zone was found demarcated by means of red flag. The lease 

boundary wall was fenced with _baroed wire. During inspection, it was observed· 

that all the staff and work persons were wearing safety qadqets like helmets and 
shoes. 

• The deep hole drilling and blasting was carried out under the personal 

supervision of Assistant Manager and Foreman. The blasting time was reported 

to be between 1-4 PM and a siqnaqe of blasting time was displayed on the board 
at 7 places. 

,. High rnast tower consisting of clusters of bulb was found installed. on the haul 
roads. 

• Simplified mining scheme for working the mine in a scientific way' by method of 

opencast mining has been approved by the department of Mines and Geology, 
Haryana. 

However, it has also been mentioned that scientific study is not carried out by 

the Directorate and Department· of Mine and Geology may engage recognized 

scientific organisation or institution to carry out scientific study of the Mif)e area. 

From the above, the eightmeinber Joint Committee concludes that no 
unscientific mining has been done in Dada.m Mine area and the project 
proponent shall continue to conduct scientific mining at all the times 
based on the recommendations/,report submitted by the Department of 
Mines Safety, Gaziabad. 

The Joint Committee further recommends that the Department of 
Mines and Geology, Bhiwani may engage recognized scientific 
organization or institutions to carry out scientific study of the mine 
within 01 month as per the observatton of Deputy Director of Mining · / <t 
Safety, Ghaziabad. 



F) Abandoned/damaged Dadam Distributary / minor constructed by the 
Department of Irrigation. 

Baseo on the data, record and reports submitted by the Department of JUI Water 

services as mentioned at para 2.3.6.4, 2.3.7.1 and further report of Sub Divisional 

Officer, Nlqana W/S Division, Bhiwani submitted vide his office letter No.65356 dated 

· 22.9.2021 that joint measurement was carried out by the department of Irrigation and 

Mining department from RD 20500 to 23500 of Dadam distributary. The width of the 

damaged portion of Dadam distrlbutary could not be measured due to ups and downs. 

The depth of pillar No. 15 of mining was found about 50' below the bed level of Dadam 
distributary in Khasra No. 132. 

The eight member Joint Committee is of the view that both of these departments could 

not measure the dimensions of the damaged portion of Dadam distributary. Therefore, 

eight member Joint Committee concluded and recommended as under. 

i. HAR.SAC, Hisar shall conduct the study of . damaged Dadam 
distributary between RD 2'C)500 to 2·3500 and shall prepare satellite 
imager_ies of the area for the year 2015 to 2021, interpret tile data 

· arid submit the report regar:ding illegal mining done in the portion, 
where the depth of mining pit has gone down to 200-250 ft and the 

' time period during which, the said mining was done. The report may 
include illegal mining done and using the damaged distributary as 
pathway for movement of vehicles of mining lease holder in Dadam 

' ' 

mine hill. The said stud.y report alongwith the recommendations 
may be submitted to the eight members Joint Committee within 0'1 
month. 

ii. Deputy Commissioner, Bhiwani shall fix the responsibility of the 
mining lease holder or other persons, who has damaged the Dadam 
distributary and the cost of the repair of the damaged portion of 

iii. 

' ' 

Dadam distributary may .be recovered from the concerned agency 
and estimate for repairinq of damaged portion of Dadam 
distributary may be prepared by the department of Irrigation within 
15 days. The damaged ·oadam distributary may· be repaired within 
03 months. 

Department of Mi_nes & Geology shall investigate the issue 
regarding digging and filling. of the area parallel to the Dadam 
distributary /minor and near weigh bridge, which is presently not in 
operation, with an objective to check as to whether any iJJegal 
mini_ng in that area was done by the project proponent. The said 
department shall submit the report within 07 days. 

-~/ 
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3.1 Other recommendations 

1. The Mining Officer should ·. be the competent authority to specify the 
transport route which shall be used by the vehicles used by the mining 

. . ' . . 
lease holders so that it may route through atleast one of the mining check 
posts established by the Depc;1rtm~I)~. There should be complete restriction 



on loading & transport of mined material during night hours (7:00 PM to 
6:00 AM), since this is the time window which is used for maximum 
evaslon, Lessee should give a Iist of vehicles to the Mining Officer which 
should be entered into the portal. The list of permitted vehicles should be 
shared with the Police Department and with the mining check posts. Any 
vehicle which is not in the list given by the lessees, should simply be 
impounded. All these vehicles should be made GPS enabled by the lessee 
and their movement should be accessible by the Mining Department 
through a central access login. 

2. Advance Technological Drones may be provided to the Mining department 
to take prompt action against illegal mining activity. 

3. The State of Haryana shall also implement the directions issued in para 
no.28 of order dated 26.02.2oi1 in OA No. 360 of 2015 by way of getting 

conduct visit to the mining lease sites by a five member committee; 
headed and coordinated by 'the SEIAA and comprising CPCB (wherever it 
has regional office), State PCB and two expert members of SEAC dealing 
witb the subject. Such inspection must be conducted at least thrice for 
each lease i.e. after expiry of 250/o the lease period, then after SOO/o of the 
period and finally six months before expiry of the lease period for midway 
correction and assessment of damage, if any. 

4. The Government of Harvana may issue appropriate notification to 
. implement the Judgment of Hon'ble NGT dated 26.02.2021 in the matter 
of National Green Tribunal Bat Association vs. Virender Singh (OA No. 

360/201-5) regarding seizure and penalties on vehicles found doing illegal 

mining, specifically paragraphs 8 and 9 of the judgment and for imposing 
penalties on violators for releasing of vehicles engaged in illegal mining as 
per formula approved in para 12 of the said order taking into account the 
net present value (NPV) of the environmental damage and not merely loss 
of royalty. 

5. As per the provisions or section 22 of the Mines and Minerals 
(Development & Regulation) Act, 19'57 [(MMDR Act, 1957)], there is 
provision that no court shall take cognizance of any offence punlsheble 
under this Act or any rules made thereunder except upon complaint in 
writing made by a person authorized in this behalf by the Central Govt. or 

State vt. As such, the poltce can not register an FIR against the violator 
'the complaint of any citizen/individual. There is need to amend the said 

section of MMDR, Act, 1957 to the extent that police department should 
have powers to register FIR against the violators. 

The Mining Department may create an online app which can be used by all 
officers authorized for compounding so that an alert can be generated ·for 
vehicle numbers in case of repeat violations are occurred, In aU such 
cases, FIR should be registered and the case should' be sent to Court for 
trial & conviction. 

</0 
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7. For transporting of stones from mining area, only one or two roads may be 

fixed .and notified by department of Mining and all the mined materials 

should be routed only through these roads. The check posts may be 

constructed on these roads. There shall be total restriction on the 

movement of trucks carrying/transporting mined stones on the other non 
notified roads. 

8. The department of Mining/Geology shall provide Geo fencing on mining 

lease area in Dadam mining hills within 03 months. 

9. Mining lease holder shall provide advance technological GPS on the 

declared/registered vehicles deployed for transportatlon of mined 

material having their connectivity with the office of Deputy Commissioner, 

Bhiwani, Police department and Mining Department, Bhiwani within 03 

months so that their movement can be tracked and can be monitored by 

. the Department of Mining and Police and _ prompt action may be taken 
aqainst the illegal mining operator. 

·10. For monitoring illegal stone mining at Dadam mining site, there should be 

a provlslons of checking transport permits, printing· of transport permit on 

security papers, invisible ink rnark, fugitive ink background and unique 

barcode system. The department of Mining shall provide said documents 

to the monitoring teams or District Level Special Task Force at District 
level within 06 months. The Monitoring team deployed for _checking of 

vehicles/trucks carrying mined material should be in a position to check 

the validity of Transport permit or receipt by scanning them using website, 

mobile phone application and SM.S.etc. 
. . 

11. There should be a mechanism c1~ district level to generate the system 

which may enable the authorities to develop periodic report on different 
parameters like daily lifting report, vehicle log or history, Hfting aga~n$t 

allocation and total lifting. The system can be used to generate auto mails 
orSMS. 

Gt./ a( ~t\~~v 
Dr. Nai'ender'Sh~rma, 
Additional Director, CPCB 

\r.A~r 
Dr. K.K Garg, 

Scientist-C/Depaty CiirectQr, 
MOEF 

~- Dr. Babu-Ratt\·lr.1.11.l.t 
Technical Expert, 

Monitoring Committee 

/ 1 fl,._ ,. . , • c:._ ; D -, h 
. ~ ~ ~· ~~~ 
Msi Ur-va~hi:Golati, · 

: former . Chief Secretary of 
·· Haryana and now as member of 
the Monitoring Committee 

_/LJ 
Justice Pritam Pal - 
Former Ju,dg_e,. Punjab and- Haryana 
High Court, Now as Chalrrnan of 
Monitoring Committee 



Item No. 04 (Court No. 1) 

BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

(By Video Conferencing) 

Original Application No. 169 / 2020 
(I.A. No. 161/2021: For intervention on behalf of intervenors) 

Kuldeep Singh Applicant 

Versus 

State of Haryana & Ors. Respondent( s) 

Date of hearing: 18.01.2022 

CORAM: HON'BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON 
HON'BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER 
HON'BLE MR. JUSTICE BRIJESH SETHI, JUDICIAL MEMBER 
HON'BLE PROF. A. SENTHIL VEL, EXPERT MEMBER 
HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER 

Applicant: Ms. Pallvi Hooda, Advocate 
Mr. Aseem Mehrotra, Advocate for Applicant in I.A 161/2021 

Respondent(s): Mr. Pinaki Misra, Senior Advocate with Ms. Sunita Sharma, 
Advocates for M/s Govardhan Mines and Minerals 
Mr. Rahul Khurana, Advocate for HSPCB 

ORDER 

1. Grievance in this application is against illegal mining in forest area 

by M/ s Govardhan Mines and Minerals, Hisar at Dadam Hills, Tosham, 

District Bhiwani and also unscientific mining outside forest area in 

violation of EC conditions. It is stated that there are FIRs, complaints 

and letters pointing out such illegalities but no remedial action is taken. 

2. The matter was considered earlter in the light of reports from the 

statutory regulators. Last order is dated 20.07.2021. By the said order, 

while issuing notice to the project proponent (PP), the Tribunal 



constituted an eight-member joint Committee headed by Justice Pritam 

Pal, former Judge of Punjab and Haryana High Court to ascertain facts 

and also sought report from the Chief Secretary, Haryana in the light of 

report to be submitted by the said Committee. 

3. For background of the matter, it will be appropriate to reproduce 

the operative part of the last order:- 

" 
4. Accordingly, the joint Committee has filed its report dated 
16.07.2021 inter alia stating that another application on the same 
subject being OA No. 132/ 2020, Rakesh Dalal v. State of Haryana, 
has been dealt with by this Tribunal vide order dated 02.06.2021. 
Therein, report was similar to the report now furnished that damage 
was found but the present project proponent (PP) was not 
responsible but it was the predecessor of this PP who had caused 
the damage. The report now filed states that inspection was 
first conducted by the Committee on 06.10.2020 finding 
violations by the PP. Based thereon, show cause notice dated 
08.10.2020 was issued by the State PCB under Section 5 of 
the Environment (Protection) Act, 1986 and after considering 
the reply, the Regional Officer, State PCB recommended 
closure on 06.11.2020. However, the scenario underwent 
change after the meeting convened by the Deputy 
Commissioner, Bhiwani on 01.12.2020. Therein differing stands 
were presented by the mining, fore st and ground water departments 
at variance with the findings in the site inspection report of the joint 
Committee. Such differing stands were noted by the Deputy 
Commissioner, Bhiwani, who directed the stakeholder Departments 
to examine the presentation of the project proponent for sending a 
report to the Chairman, State PCB. Accordingly, the Forest 
Department vide report dated 21.12.2020 and the Mining 
Department vide report dated 31.12.2020 sent their observations to 
the Deputy Commissioner, contrary to the findings in the site 
inspection report dated 6.10.2020. Based on later reports, the 
present report has been filed to the effect that no illegal mining has 
been done by the present PP. Illeqal mining had been done by the 
predecessor of the project proponent. 

5. We have heard learned Counsel for the parties and perused 
the record. 

6. Learned Counsel for the applicant submitted that order of this 
Tribunal dated 02.06.2021 in OA No. 132/2020 may not be treated 
as final as the Tribunal did not have the benefit of any assistance 
from the side of the applicant and thus patent illegalities which exist 
in mining by the PP could not be pointed out. The Tribunal has 
merely directed further action in terms of the report without any 
discussion in absence of objections thereto. Conclusion in the report 
is patently perverse and against the record. It is pointed out that the 



inspection reports submitted on 06.10.2020 by the six-member 
Committee headed by Addl. Deputy Commissioner, Bhiwani and 
including Mining Officer, Bhiwani, Assistant Geologist, Ground 
Water Cell, Bhiwani, Addl. District Forest Office, Bhiwani, SDO 
Nagina, Water Service and Sub Div. Bhiwani could not be deviated 
from without any factual basis. The reports clearly find the PP 
responsible for the violations. The PP is successor of the earlier 
mining lessee and responsible for the continuing violations which 
are of serious nature. Subsequent reports by the Mining and the 
Forest Department cannot be held to be reliable in view of earlier 
reports . The reports are similar but separate for the two OAs filed 
before the Tribunal. The Tribunal passed two separate orders in the 
said OAs seeking reports. In OA 132/ 2020, report is reproduced 
below: 

"1. Regarding illegal mining by M/s Govandhan Mines at 
Dadam, Tosham, Bhiwani Haryana. 
Observation - During the inspection it is observed that the 
sand mining project has illegally created ways in the 
forest area without having any valid permission. At the 
time of inspection, the mining equipment's/ machines are also 
found standing in the non-minable forest area. 
The Dadam Hill Minor is a protected forest area under IFA, 
1927 and same is found illegally mined at the time of the 
inspection. 

2. It is alleged that mining is done upto 150 meters which 
is not permissible. 
Observation - During the inspection, the concerned mining 
officer stated that the mining is done at the site about 
200 feet depth. But actual depth of the mining pits will be 
assured by the inspection of the mining. surveyor from Mining 
Dept., Head Office, Panchkula within 7 days as mentioned by 
concerned mining officer. 

3. The Mining Company has not given a closure plan. 
Observation - During the inspection the concerned mining 
officer stated that an approved mining plan as well as a 
progressive closure plan of same is already submitted by the 
said mining project and the mining project is still in progress 
and closure plan will be implemented after closure of 
the mining. 

4. In the progressive closure plan, the depth is shown to be 
up to 42 meters. 
Observation - During the inspection the concerned mining 
officer stated that the said mining project has given fallowing 
dimensions of mining pit as per approved mining plan: 
(i) Length: 536 meters (ii) Width : 528 meters (iii) Depth : 78 
meters (from ground level). But no record provided at the· site 
during inspection in this regard. 

5. Mining is not being clone in a scienti.jic manner: 
Observation -During inspection the concerned mining officer 
stated that the mining is not done in scientific manner i.e. 



benches of 9- meters height and 9-meter width are not 
properly formed. 

6. Ground water is also being illegally extracted. 
Obseroation - During the inspection the concerned Assistant 
Geologist, Ground Water Cell reported that no bore well found 
in the lease mining area. The project is meeting water 
requirement for plantation, dust suppression and domestic etc. 
through tankers from outside the mining area and also using 
the waters stored within mining pits and water stored in pits 
cannot be identified at spot whether it is groundwater or rain 
water and same will be identified within 7 days as assured 
by the concerned Assistant Geologist, Ground Water Cell. 

7. The applicant has annexed a letter addressed to the 
Additional Chief Secretary, Mines and Geology 
Department pointing out irregularities in the process of 
mining. 
Observation - During the inspection the concerned officer stated 
that he is not aware about the said communication because the 
letter number and date are not mentioned. During the inspection the 
concerned SDO, Irrigation Department stated that the said mining 
project is using the land of Dadam distributary illegally for mining 
purpose." 

Report on same day in QA 169/ 2020 on the subject of illegal 
mining in the forest area is as follows: 

"Point: Grievance in this application is against 
alleged illegal mr.nr.ng in forest area by M/s 
Govardhan Mines and Minerals, Hisar at Dadam 
Hills, Tosham. District Bhiwani. The applicant has 
relied upon FIR, complaints and letters in support 
of the allegation. 

Observation - During the inspection it is observed that the 
said mining project has illegally created ways in the fore st 
area without having any valid permission. At the time of 
inspection, the mining equipment's/ machines are also 'found 
standing in the non-minable forest area. 
The Dadam Hill Minor is a protected fore st area under 
IFA, 1927 and same is found illegally mined at the time of the 
inspection. 

At the time of inspection, the team has also 
reported following observations: 

During the inspection, the concerned mining officer stated that 
the mining is done at the site about 200 feet depth. But 
actual depth of the mining pits will be assured by the 
inspection of the mining sur:veyor from Mining Dept., Head 
Office, Panchkula within 7 days as mentioned by concerned 
mining officer. At the time of inspection the concerned mining 
officer also stated that an approved mining plan as well as a 
progressive closure plan of same is already submitted by the 
said mining project and the mining project is still in progress 



and closure plan will be implemented after closure of the 
mining. 

During the inspection the concerned mining officer stated that 
the said mining project has given fallowing dimensions of 
mining pit as per approved mining plan: 

(i) Length: 536 meter (ii) Width: 528 meter (iii)Depth: 78 
meter (from ground level). 

At the time of inspection, the concerned mining officer 
mentioned that the mining is not done in scientific 
manner i.e. benches of 9-meter height and 9-meter 
width are not properly formed. 

During the inspection the concerned Assistant Geologist, 
Ground Water Cell reported that no bore well found in the 
lease mining area. The project is meeting water requirement 
for plantation, dust 
suppression & domestic etc., through tankers from outside the 
mining area and also using the water stored within mining 
pits and water stored in pits cannot be identified at spot 
whether it is groundwater or rain water and same will 
be identified within 7 days as assured by the concerned 
Assistant Geologist, Ground Water Cell. 
The concerned SDO, Irritation Department at time of inspection 
stated that the said mining project is using the land of Dadam 
dis tributary illegally for mining purpose. " 

7. Show cause notice for closure dated 08.10.2020 issued by the 
State PCB issued as fallows: 

"Whereas an NGT order dated 21.07.2020 OA No. 169/2020 
titled as Kuldeep Versus State of Haryana and order dated 
20.08.2020 OA No. 132/2020 titled as Rakesh Dalai Versus 
State of Haryana 

Whereas a joint team constituted by Worthy Deputy 
Commissioner, Bhiwani and headed by Addl. Deputy 
Commissioner, Bhiwani including Mining Officer, Bhiwani, 
Assistant Geology, Ground Water Cell, Bhiwani, Addl. 
District Forest Office, Bhiwani, and SDO Nigana, Water 
Service, Sub Div. Bhiwani visited the site of mining project 
on 06.10.2020 Whereas during inspection, following 
deficiencies are observed by the joint team :- 

1. You have created illegal ways in the forest area 
without having any valid permission. 

2. The mining equipment's/ machines are also found 
standing in the non-minable forest area. 

3. The Dada Hill Minor is a protected forest area 
under IFA, 1927 and same is found illegally 
mined at the time of inspection. 

4. During the inspection the concerned mining 
officer stated that the mining is not done in 



scientific manner i.e. benches of 9-meter height 
and 9-meter width are not properly formed. 

5. During inspection water found standing in mining 
pits clarify your position whether it is ground 
water or rain water. 

6. Your project is found using land of Dadam 
Distributary illegally for mining purpose. 

Whereas unit will be liable to pay the environmental 
compensation in the terms of direction of the Board issued by 
order no. HSPCB/PLG/2019/6043-75 dated 29.04.2019 as 
assessed by the Board as per methodology defined. 

Whereas you are not complying with the conditions of Env. 
Clearance issued by Competent Authority i.e. MoEF & CC, 
New Delhi. 

In view of the above, you are hereby directed to show cause 
for 15 days, as to why closure/1.egal action may not be 
taken under Section 5 of 15 of EP Act, 1986 taken 
against your unit besides disconnection of electric 
supply and captive powers for non-compliance of the 
provisions of the said Acts and CTO granted previously 
vide No. 7841923 dated 08.08.2020 for the period 
01.10.2020 to 30.09.222 may not be withdrawl. 

Section 5 of 1986 notwithstanding anything contained in any 
other law, But subject to the provision of this Act. The Central 
Government may, in the exercise of its powers and 
performance of its function shall be bound to comply with such 
directions. 

Explanations; For the avoidance of doubts, it is hereby 
declared that the power to Issue directions under· this section 
includes the power to direct:- 

(a) The Closure, prohibition or regulation of any 
industry operation or process or 

(b) The stoppage or regulation of supply of electricity, 
water or any other service." 

8. The minutes of the meeting dated 01.12.2020 presided over 
by Deputy Commissioner, Bhiwani show that the Deputy 
Commissioner noticed the contradictory stands of the Forest 
Department - stand in the report dated 06.10.2020 based on the site 
inspection and contradictory stand in the report in the letter dated 
17.11.2020. The observations are reproduced below: 

" 
• During the meeting Worthy Deputy commissioner, 

Bhiwani has raised concerned over dismantling of 
Dadam miner canal and SDO Irrigation, Bhiwani 
was present during the meeting on 01.12.2020 has 
stated that the said canal lying dismantled since 
for long time and Mining project is using land of 
this canal area without taking any permission from 
Irrigation department. The Ld. Deputy 



Commissioner, Bhiwani directed irrigation 
department to verify the exact time period in the 
said when the said canal was dismantled & list of 
officers responsible for not taking appropriate 
action against the violators during that period. The 
Deputy Commissioner also directed to irrigation 
department, Bhiwani to rebuilt the said canal and 
to ensure the availability of water for irrigation 
upto the tail. 

• At the time of meeting Ld. Deputy Commissioner, 
Bhiwani asked forest department to clarify the 
exact time period when Illegal mining was carried 
out and who has done illegal mining & also 
directed to assess total area & quantity of mineral 
illegally extracted and approximate cost of the 
material. 

The worthy Deputy commissioner, Bhiwani also 
shows concern regarding self contradictory reports 
submitted by forest department, Bhiwani in last 
three months which may bring adverse remark 
against the officers involved in verification of 
compliance status of Hon'ble NGT orders. 
The Deputy commissioner, Bhivani directed DFO, 
Bhiwani to submit the clear-cut 
recommendation/ report on the reply submitted by the 
unit personally. 

• During inspection worthy Deputy commissioner, 
Bhiwani asked Assistant Geologist groundwater table, 
Bhiwani to clarify whether the said mining project has 
intersected the ground water cell. The Ld. Deputy 
Commissioner, Bhiwani also directed to verify 
where the water reported by the team on 06.10.2020 
disappeared. The assistant Geologist ground water cell told 
that he will recommend case of the project for further 
verification from central ground water Board. 

• At the time of inspection the mining officer, Bhiwani 
stated that as per recent survey conducted on 
03.11.2020 by the team consisting of Senior Geologist 
Head office, Mining officer, Bhiwani, Senior surveyor, 
Surveyor and official of HARSAC, the detail survey of 
the mine area was carried out with the help of DGPS 
instruments in the presence of concerned revenue 
official i.e. H alka Gird a war & Patwari, The revenue 
officials gave the reference point as red stone 
chakbandi for detail survey. But no illegal mining was 
found. The boundary pillars of the mining lease area 
were found in the order with GPS coordinates as per 
approved mining plan. 

The mining officer stated that to verify scientific mining 
status, the case of this project already recommended to 
Director General Mines & Safety, Ghaziabad because 



the matter regarding scientific mining relates to DG 
mines and safety, Ghaziabad and reminder has also 
sent in this regard. 

The mining officer, Bhiwani was asked by Ld. Deputy 
commissioner regarding dues of the Ml s Goverdhan Mines & 
Minerals, Dadam, Mining officer stated that 73.49 Crore are 
pending on account of royalty/dead rent, R & R and 
interest against M/s Goverdhan Mines & Minerals, 
Dadam. Which is already intimate to Director General 
Mines & Geology, Panchkula for necessary action and 
Worthy Deputy commissioner, Bhiwani directed to send 
reminder to higher authority again for necessary 
compliance immediately. 

• The Ld. Deputy commissioner directed to all the stake holder 
departments to examine the presentation received from the 
said project proponent within 15 days from date of meeting 
i.e. 01.12.2020. So that report can be sent to the Chairman, 
HSPCB, Panchkula to decide closure case of the unit." 

9. Further report of the Forest Department dated 21.12.2020 is 
as follows: 

"3. As far as the extent of illegal mining area is concerned, 
RFO, Tosham has reported vide letter no. 364 dated 
21.12.2020 that illegal mining has been done near 
point B & C in an area of about 0. 8 hectare by the 
then lease holder (KSL Sunder Marketing 
Associate) prior to M/s Goverdhan Mines and 
Minerals. Further 300 Sqm area of illegal mining 
wasfoundfor which FIR No.587 dated 23.12.2019 
has been registered. Further, it is informed that fore st 
department does not have any technique to estimate the 
quantity of mineral extracted and its cost. Hence for the 
extent of illegal mining i.e. 0.8 hectare in area and 300 
sqm of area, the quantity of minerals extracted and cost 
may be sought from the Mining department." 

10. Report of the Mining Department dated 28.12.2020 is as 
follows: 

"6. 0 Observations: 

i. There were 25-30 numbers of pits dug within the lease 
hold area. The pit name was locally numbered for 
identification and convenience. The size of these pits was 
about 80-200 m X 100m-200m. 

u. The size of pit no. 38 was about 80mx60mxl 8m. The 
height of benches were 5-9m and width was about 5-7m. 
A haul road leading to benches was provided. The Aravali 
forest land was located on the western part of the 
excavation. Men' and machinery were deployed by 
contractor. The size of pit no. 35 was about 60-65m(L)x40- 
45m(W)x8m-9m(D). The height of bench was about 8-9m. 



Adjoining to this pit, fore st land of Aravali was located on 
western side. The size of pit no. 31 was about 100-11 0 
m(L}x80- 90m(W)x 16-lBm(D). The height of bench was 
about 8-1 Om. Adjoining to this pit, fore st land of Aravali 
was located on southern side. Loading of stone was being 
carried on in these pits. 

iii. The size of pit no. 22 was about 200mx200mx20m(D) The 
height of benches were about 9-1 Om. Drilling of holes were 
being carried on the bottom bench. The drill machine was 
provided with wet drilling arrangement (photograph 
enclosed) Management informed that the drill machines 
whose wet drilling mechanism was out of order were 
under repair. 

tu. There were three portable f oggers machines installed near 
the pit where loading operation was being carried on to 
settle the dust being generated during loading. It was 
informed that these f oggers are moved to different pits 
where loading operations are carried on. Two to three 
dedicated tractor mounted water wanker was available 
for supplying water to these f ogger machine. 

v. Three water tankers with water spraying arrangement on 
the top (whirling type) were provided for wetting the haul 
roads and benches (photograph enclosed). Water spraying 
was being done on the haul roads and benches. 

vi. The danger zone was demarcated by means of red flag 
(photograph) enclosed). The lease boundary was fenced by 
barbed wire. During inspection it was observed that a 
staffs and work persons were wearing safety gadgets like 
helmet and shoes. 

vii. An order under section 22(3) of the Mines Act, 1952 was 
imposed in pit no. 12 vide this Directorate's letter no. 216 9 
dated 28.05.2019. No work was being carried out at in 
this pit. Men and machinery were not found deployed in 
this pit. 

viii. The records of attendance in form D were kept 
maintained. The employment register in Form-B was kept 
maintained (copy enclosed). 

ix . The deep hole drilling and blasting was carried out under 
the personnel supervision of assistant manager and 
fore man. The blasting time was reported to be between 1- 
4pm. A signage of blasting time was displayed on board 
at several places (photograph enclosed). Transport of 
explosive in license van for blasting in the mine was done 
by the explosive supplier that was in agreement with the 
owner of mine. The records of explosive used and return in 
RE-13 were being maintained by the explosive supplier 
(copy enclosed) and firings of shot were done by statutory 
persons appointed by the owner of mine. 

x. An efficient means of signaling by siren within the radius 
of 300m from the place of firing was provided and in use 
(photograph enclosed). 

xi. High mast tower consisting of clusters of bulb was found 
installed on the haul roads around the quarry of the mine 
(photograph enclosed for lighting arrangement to work 
beyond day light hours. 



xii. There were crushers not belonging to owner of mine 
within the danger zone in north eastern and north 
western side. However, the crusher were located 
outside the danger zone from active working face. 
The fly rocks generated during the, blasting was towards 
free face. It was informed by the management that the 
adjoining field to the lease were acquired by the lessee on 
rental basis. No signs of fly rocks were seen near the 
adjoining field to the lease. 

7. CONCLUSION 

r 

1) It is to be noted that, Mining lease for Dadam Stone 
Mine, Khasra No. 132, Ms. Goverdhan Mires& 
Minerals was granted by department of Mines & 
Geology, Government of Haryana. Consent to 
operate, consent to establish and environment 
clearance was granted by the state authority 
simplified Mining Scheme for working the mine in a 
scientific way by method of opencast mining has 
been approved by department of Mines B Geology, 
Haryana. 

2) Inspection of Dadam stones Mines, Ms. Goverdhan 
mines &Minerals was carried out in accordance 
with the Mines Act, 1952. 

3) Under constitution of India, Safety welfare and 
health of workers employed in the mines is 
regulated by the Mines Act, 1952 and subordinate 
legislations framed under it. This Directorate, a 
subordinate office under Ministry of Labour & 
Employment, Government of India administers and 
oversees the compliance of the provisions of the 
Mines Act, 1952 & the Rules, Regulations and Bye­ 
laws framed there under. Beside this Directorate 
grants permission under certain Regulations for 
specific mining operations like Deployment of Heavy 
Earth Moving Machinery & deep hole blasting. 

4) Inspections are carried out in accordance with 
Mines Act, 1952 to oversee compliance. 

5) Scientific study is not carried out by this 
Directorate. However, Department of Mines & 
Geology may Engage recognized scientific 
organization or institutions to carry out 
scientific study of the mine. 

6) This inspection was carried out solely on the request 
of mining, officer, Bhiwani without prejudice to any 
other law in place. 

7) Mining officer, Bhiwani may be addressed. Letter is 
put up." 

11. After ref erring to the above, it is pointed out on behalf of the 
applicant that the conclusion in the report that no illegal mining has 
been done by the PP is perverse for the following reasons: 

i. On inspection of the site on 06.01.2020 by a six-member 
Committee, encroachment of the protected fore st area has 

•• 



been found. Further, mining has been found to have been 
done even beyond depth of 150 meters. Closure plan has not 
been given by the predecessor of the PP which was the 
responsibility of the Chief Secretary of the State. If mining 
closure plan has not been filed, the Chief Secretary of the 
State must explain or the successor i. e the PP must be held 
responsible in terms of the EC conditions and as required in 
terms of order of the Hon'ble Supreme Court in order dated 
11.08.2017 in SLP (CJ No. 19166/2017, M/s. Sunder 
Marketing Associates v. State of Haryana & Ors. inter alia 
directing: 
"33. Keeping in view the prayer made: 

(i) We permit the petitioner to continue its mining operations till 
30th November, 2017 in accordance with the Mining Plan. On 
or before that date, it shall ensure implementation of 
the mining closure plan to the satisfaction of the 
concerned authorities in the State of Ha,yana. 

xxx xxx xxx . 

(iv) All the laws applicable to the petitioner shall be strictly 
enforced by the State Government regardless of its apparent 
influence in high places. We make it clear that we will 
hold the Chief Secretary of the State of Ha,yana 
responsible for any lapse in this regard." 

(ii) Mining was not being done in scientific manner. Ground 
water was being illegally extracted. Mining equipments were 
found in the non-mineable forest area. In IA No. 76/2021, 
which has been allowed by a separate order today, the 
applicant has inter alia filed a copy of order of Mining 
Department dated 05.08.2020 directing the project proponent 
to close deep mining pits along the Eastern Boundary of the 
Mine, which also contradicts the report that the PP is not 
responsible for the violations. Further, report of the Assistant 
Geologist, Ground Water Cell, Bhiwani is to the effect that 
water table data of selected wells available on record in 
surrounding alluvial formation is from 9.41 mtrs to 18.52 
mtrs., whereas the depth of mining pits is approx. 60 mtrs, as 
told by mining officer at the site. 

(iii) The report of the investigating officer in the FIR, 
exonerating the PP is unacceptable as equipments were seized 
on the spot in the mining area during the currency of the 
mining operations by the present project proponent. 

12. We have considered the objections of the applicant and 
find that the same require consideration after due 
opportunity to the PP and after obtaining a further credible 
report. 

13. Accordingly, while issuing notice to the PP - M/s. 
Govardhan Mines and Minerals, Hisar, we direct further 
inspection by eight-member joint Committee to be headed by 
Justice Pritam Pal*, former Judge of Punjab and Ha,yana 



High Court and comprising Ms. Urvashi Gulati,* former Chief 
Secretary, Haryana, Regional Officer, MoEF&CC, Chandigarh, 
nominees of CPCB, Indian Institute of Soil and Water 
Conservation, Research Centre, Chandigarh, Haryana State 
PCB, SEIAA Haryana and District Magistrate, Bhiwani. The 
CPCB and State PCB will act as nodal agency for 
coordination and compliance. The first meeting of the Committee 
may be convened within two weeks. The Committee may peruse the 
record, undertake visit to the site (by such of the members as may 
be decided by the Chairman) and conduct other proceedings online. 
The Committee may interact with the stakeholders and take 
assistance from any other individual/ institution. The Committee 
may also study the satellite imagery maps, in coordination 
with the concerned authorities. The report of the Committee may 
be furnished within two months by e-mail atjudicial­ 
ngt@Bov.in preferably in the form of searchable PDF I OCR Support 
PDF and not in the form of Image PDF with a copy to the Chief 
Secretary, Haryana for remedial action in the light of the said report 
following due process of law. 

14. The Chief Secretary, Haryana may give action taken 
report in the light of the report of the Committee. The report 
may also comment on the conduct of the Forest and Mining 
Departments in giving contradictory reports and also 
contradictory stand of the investigating officer that no 
mining was done by the present project proponent while 
equipments were seized during currency of the mining by the 
present project, based on which FIR was lodged and during 
site inspection by six-member Committee on 6.10.2020 
violations were recorded." 

3. In pursuance of above, interim report dated 13.10.2021 has been 

filed by the Committee constituted by this Tribunal. The Committee has 

found that illegal mining was done in Aravali plantation area. The Forest 

Department has to recover cost of stone mined illegally and State PCB 

has to impose environmental compensation. Study with regard to period 

for which such illegal deep mining was done up to depth of 109 m 

against the permissible depth of 78 m have not been completed. In 

Dadam mined area, there was no unscientific mining. The Committee 

also found damage to the Dadam distributory, illegal mining where depth 

of mining pit had gone down to 200-250 ft. The recommendations 

include specifying transport route for the vehicles, restriction on loading 

* They comprise Monitoring Committee for several environmental issues in the State of 
Haryana 



and transportation during night, giving the list of permitted vehicles to 

the Authorities, use of drone technology, regular inspections, seizure of 

vehicles used in illegal mining, providing geo-fencing on mining leased 

area, providing GPS on the vehicles, checking of transport permits and 

more rigorous monitoring. Conclusions and recommendations are 

extracted below:- 

"3. 0 Conclusions and recommendations 

Based on the data, record, reports of various departments viz., 
Department of Mining and Geology, Department of forest, Jui Water 
Services and Department of Ground Water Cell, District Bhiwani, 
detailed discussions held with the officers of concerned departments 
on 16.8.2021, 4.9.2021, 17.9.2021 by the subcommittee and Joint 
Committee and field inspection carried out by the subcommittee on 
20.8.2021 and Joint Committee on 1.10.2021, the following 
conclusions and recommendations are made 

A) Illegal Mining in forest area (non minable area) in 300m 2 
area in Dadam mining Hills in village Dadam, Tehsil 
Tosham. 

Keeping in view the facts mentioned in para No. 2.3. 6.1 and 
2.3. 7.3, the Monitoring Committee concludes the issue regarding 
illegal mining in fore st area in 300 m 2 in Dadam mines hills as 
under: 

Ml s Govardhan Mines and Minerals has done illegal mmmg in 
Aravali plantation area (forest area) in 300 m 2 area between 
approach line (Pathways) AB and BC. 

Therefore, the eight members Joint Committee recommends as 
under 

i) The Department of Forest shall recover the cost of 
stones mined illegally in fore st area (Aravali Plantation 
area) as per the methodology mentioned in order dated 
26.2.2021 in OA No. 360 of 2015 in the matter of 
National Green Tribunal Bar Association vs union of 
India and Ors and order dated 19.2.2020. in MA 
No.16/ 2020 in OA No. 44 of 2016. 

ii) HSPCB shall impose environmental compensation of 
suitable amount as a cost of damage caused to the 
environment by the project proponent for by carrying out 
illegal mining in forest area (Araveli platation area) and 
damaging ecology and ecosystem. 



BJ Illegal Mining in forest area (non minable area) in 0. 8 
hectares area in Dadam mining Hills in village Dadam, 
Tehsil Tosham. 

Regarding illegal mining in forest area (non minable area) in 0. 8 
hectares area in Dadam mining Hills in village Dadam, Tehsil 
Tosham, eight members Joint Committee concludes as under. 

During the visit of the subcommittee and eight members Joint 
Committee to the mining site near Araveli Plantation area at 
village Dadam near pillars A, B and C on 20.8.2021 and 
1.10.2021, it was informed that the illegal mining in Aravali 
Plantation area (forest area) in front of pillar B between A and C 
has been done. The Google earth images, as produced by 
District Forest Officers, show that the illegal mining in an area of 
0. 8 hectare was done in the year 2019, whereas, Principle 
Scientist, HARSAC was of the view that the images of Google 
earth cannot be relied upon for establishing the actual time 
period of illegal mining in 0. 8 hectares of forest area. Therefore, 
there is need to get the satellite imageries of the area, for which 
the survey of the area has been started by the scientists of 
HARSAC, Hisar as per the directions issued during the last 
meeting of the joint committee held on 17.09.2021. Therefore, 
Joint Committee recommends as under. 

Principal Scientist, HARSAC, Hisar shall complete the study, 
who has been started at the Dadam Mining site and submit the 
report based on satellite imageries at the earliest so as to sort 
out the issue with regard to illegal mining in an area of 0. 8 
hectares at the earliest. 

CJ Illegal mining in Dadam mining area done up to depth of 
109 m. 

On the directions of Director General, Mines and Geology, a team 
consisting of Senior Geologist, Head Office, Panchkula, Mining 
Officer Bhiwani, Senior Surveyor and officials of HARSAC 
inspected the mining lease area on 3.11.2020. The detailed 
survey of mining area was carried out with the help of DGPS 
instrument in the presence of concerned Revenue officials and 
observed that the maximum depth of mining pits was found to 
be 109 m from the surface level at the time of inspection. 

Ml s Govardhan Mines & Minerals, stone mining lease holder in 
Dadam mine hills, was asked to submit a copy of receipt of 
Department of Mining & Geology or Department of Forest or any 
other department in the year, 2018 regarding submission of 
study report conducted by Ml s Shivom Engineers Associates 
Pvt. Ltd. mentioning the depth of mining at places is more than 
100 m in the year, 2018. However, no such receipt has been 
submitted by Ml s Govardhan Mines & Minerals. 

Therefore, the identification of the project proponent and time 
period during which illegal deep mining done up to the depth of 
109 m against the permissible depth of 78 m shall be made after 



the completion of study by the scientists of HARSAC, Hisar at 
Dadam mining site and submission of report by HARSAC, Hisar. 

DJ Illegal abstraction of ground water in Dadam mining area. 

Depth of mine pit is approximately 109 m from ground level as 
measured by the officials of mining department and as per the 
report dated 3.11.2020 of Assistant Geologist, Ground Water 
Cell and version of CGWA, there is hard compact quartzite 
formation with some cracks and fissures. The ground water 
occurs in permeable geological formation known as aquifer. The 
aquifer is the water bearing formation having structure that 
permits appreciable water to move through it under ordinary 
field conditions. The ground water existence depends upon 
porosity, permeability and saturation with in any formation. 

During field investigation by the Ground Water Cell, it was 
concluded that water table data of selected wells available in 
surrounding alluvial formation is from 9. 41 m to 18. 52 m, 
whereas, the depth of mining pit is approximately 109 m as 
measured by the officials of Mining Department. This shows that 
presently, the surrounding water level is having no inter 
connectivity with mining pits, as the water table has not been 
encountered up to the depth of 109 m and the water 
accumulated in mining pit is seepage from the cracks and 
fissures of the quartzite rock of Aravali system. 

Therefore, the Joint Committee concludes that water 
accumulated in mining pit having depth of 109 m is seepage 
from the cracks and fissures of the quartzite rock of Aravali 
system and no ground water abstraction in mining area has 
been made. 

E) Unscientific mining in the mining area by the project 
proponent 

Deputy Director of Mines Safety, Ghaziabad vide his report 
dated 04.01.2021, which was based on the inspection made on 
28.12.2020, has submitted his report, which is briefly 
mentioned as under 

• There were 25-30 no. of mining pits dug within mining 
lease area. 

• The pits have different sizes and height of the benches 
have beenfound between 5-9 m, 5-7 m, 9-10 m etc. 

• Three portable f ogger machines were found installed near 
the pits which are moved to different pits. Besides, three 
water tankers, with water spraying arrangements on the 
top, have been provided for wetting the haul roads and 
benches. 

• The danger zone was found demarcated by means of red 
flag. The lease boundary wall was fenced with barbed 
wire. During inspection, it was observed that all the staff 
and work persons were wearing safety gadgets like 
helmets and shoes. 



• The deep hole drilling and blasting was carried out under 
the personal supervision of Assistant Manager and 
Foreman. The blasting time was reported to be between 
1-4 PM and a signage of blasting time was displayed on 
the board at 7 places. 

• High mast tower consisting of clusters of bulb was found 
installed on the haul roads. 

• Simplified mining scheme for working the mine in a 
scientific way by method of opencast mining has been 
approved by the department of Mines and Geology, 
Haryana. 

However, it has also been mentioned that scientific study is 
not carried out by the Directorate and Department of Mine and 
Geology may engage recognized scientific organisation or 
institution to carry out scientific study of the Mine area. From 
the above, the eight member Joint Committee concludes that 
no unscientific mining has been done in Dadam Mine area and 
the project proponent shall continue to conduct scientific 
mining at all the times based on the recommendations/ report 
submitted by the Department of Mines Safety, Gaziabad. 

The Joint Committee further recommends that the Department 
of Mines and Geology, Bhiwani may engage recognized 
scientific organization or institutions to carry out scientific 
study of the mine within O 1 month as per the observation of 
Deputy Director of Mining Safety, Ghaziabad. 

FJ Abandoned/damaged Dadam Distributary/ 
constructed by the Department of Irrigation. 

minor 

Based on the data, record and reports submitted by the 
Department of JUI Water services as mentioned at para 
2.3.6.4, 2.3. 7.1 and further report of Sub Divisional Officer, 
Nigana WI 5 Division, Bhiwani submitted vide his office letter 
No.65356 dated 22.9.2021 that joint measurement was 
carried out by the department of Irrigation and Mining 
department from RD 20500 to 23500 of Dadam distributary. 
The width of the damaged portion of Dadam distributary 
could not be measured due to ups and downs. The depth of 
pillar No. 15 of mining was found about 50' below the bed 
level of Dadam distributary in Khasra No. 132. 

The eight member Joint Committee is of the view that both of 
these departments could not measure the dimensions of the 
damaged portion of Dadam distributary. Therefore, eight 
member Joint Committee concluded and recommended as 
under. 

i. HARSAC, Hisar shall conduct the study of damaged 
Dadam distributary between RD 20500 to 23500 and 
shall prepare satellite imageries of the area for the year 
2015 to 2021, interpret the data and submit the report 
regarding illegal mining done in the portion, where the 
depth of mining pit has gone down to 200-250 ft and 

;:. ,' 



the time period during which, the said mining was 
done. The report may include illegal mining done and 
using the damaged distributary as pathway for 
movement of vehicles of mining lease holder in Dadam 
mine hill. The said study report alongwith the 
recommendations may be submitted to the eight 
members Joint Committee within O 1 month. 

ii. Deputy Commissioner, Bhiwani shall fix the 
responsibility of the mining lease holder or other 
persons, who has damaged the Dadam distributary 
and the cost of the repair of the damaged portion of 
Dadam distributary may be recovered from the 
concerned agency and estimate for repairing of 
damaged portion of Dadam distributary may be 
prepared by the department of Irrigation within 15 
days. The damaged Dadam distributary may be 
repaired within 03 months. 

iii. Department of Mines & Geology shall investigate the 
issue regarding digging and filling of the area parallel to 
the Dadam distributary/ minor and near weigh bridge, 
which is presently not in operation, with an objective to 
check as to whether any illegal mining in that area was 
done by the project proponent. The said department 
shall submit the report within 07 days. 

3.1 Other recommendations 

1. The Mining Officer should be the competent authority to 
specify the transport route which shall be used by the vehicles 
used by the mining lease holders so that it may route through 
atleast one of the mining check posts established by the 
Department. There should be complete restrictionon loading & 
transport of mined material during night hours (7:00 PM to 
6:00 AM}, since this is the time window which is used for 
maximum evasion. Lessee should give a list of vehicles to the 
Mining Officer which should be entered into the portal. The list 
of permitted vehicles should be shared with the Police 
Department and with the mining check posts. Any vehicle 
which is not in the list given by the lessees, should simply be 
impounded. All these vehicles should be made GPS enabled 
by the lessee and their movement should be accessible by the 
Mining Department through a central access login. 

2. Advance Technological Drones may be provided to the Mining 
department to take prompt action against illegal mining 
activity. 

3. The State of Haryana shall also implement the directions 
issued in para no.28 of order dated 26.02.2021 in QA No. 360 
of 2015 by way of getting conduct visit to the mining lease 
sites by a five member committee, headed and coordinated by 
the SEIAA and comprising CPCB (wherever it has regional 
office), State PCB and two expert members of SEAC dealing 



with the subject. Such inspection must be conducted at least 
thrice for each lease i.e, after expiry of 25°/ o the lease period, 
then after 50°/0 of the period and finally six months before 
expiry of the lease period for midway correction and 
assessment of damage, if any. 

4. The Government of Haryana may issue appropriate 
notification to implement the Judgment of Hon'ble NGT dated 
26.02.2021 in the matter of National Green Tribunal Bar 
Association vs. Virender Singh (OA No. 360/ 2015) regarding 
seizure and penalties on vehicles found doing illegal mining, 
specifically paragraphs 8 and 9 of the judgment and for 
imposing penalties on violators for releasing of vehicles 
engaged in illegal mining as per formula approved in para 12 
of the said order taking into account the net present value 
(NPV) of the environmental damage and not merely Zoss of 
royalty 

5. As per the provisions of section 22 of the Mines and Minerals 
(Development & Regulation) Act, 1957 [(MMDR Act, 1957)], 
there is provision that no court shall take cognizance of any 
offence punishable under this Act or any rules made 
thereunder except upon complaint in writing made by a 
person authorized in this behalf by the Central Govt. or State 
Govt. As such, the police cannot register an FIR against the 
violator the complaint of any citizen/ individual. There is need 
to amend the said section of MMDR, Act, 1957 to the extent 
that police department should have powers to register FIR 
against the violators. 

6. The Mining Department may create an online app which can 
be used by all officers authorized for compounding so that an 
alert can be generated for vehicle numbers in case of repeat 
violations are occurred. In all such cases, FIR should be 
registered and the case should be sent to Court for trial & 
conviction. 

7. For transporting of stones from mining area, only one or two 
roads may be fixed and notified by department of Mining and 
all the mined materials should be routed only through these 
roads. The check posts may be constructed on these roads. 
There shall be total restriction on the movement of trucks 
carrying/ transporting mined stones on the other non notified 
roads. 

8. The department of Mining/ Geology shall provide Geo fencing 
on mining lease area in Dadam mining hills within 03 months. 

9. Mining lease holder shall provide advance technological GPS 
on the declared/ registered vehicles deployed for 
transportation of mined material having their connectivity with 
the office of Deputy Commissioner, Bhiwani, Police 
department and Mining Department, Bhiwani within 03 
months so that their movement can be tracked and can be 
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monitored by the Department of Mining and Police and prompt 
action may be taken against the illegal mining operator. 

10. For monitoring illegal stone mining at Dadam mining site, 
there should be a provisions of checking transport permits, 
printing of transport permit on security papers, invisible ink 
mark, fugitive ink background and unique barcode system. 
The department of Mining shall provide said documents to the 
monitoring teams or District Level Special Task Force at 
District level within 06 months. The Monitoring team deployed 
for checking of vehicles/ trucks carrying mined material should 
be in a position to check the validity of Transport permit or 
receipt by scanning them using website, mobile phone 
application and SMS etc. 

11. There should be a mechanism at district level to generate the 
system which may enable the authorities to develop periodic 
report on different parameters like daily lifting report, vehicle 
log or history, lifting against allocation and total lifting. The 
system can be used to generate auto mails or SMS. " 

4. In further report dated 10.01.2022 it is mentioned that satellite 

imagery maps of the Dadam stone mining site are not available. Director 

General, Science and Technology Park, Pune (Maharashtra) has been 

approached. 

5. The PP has also filed affidavit dated 24.10.2021 to the effect that 

there is no bore-well or illegal extraction of ground water. Blasting is 

properly controlled. Damage was caused by the previous lease holder and 

there is no encroachment of forest area. 

6. We note that an incident in the area took place resulting in loss of 

lives which aspect of the matter is being considered in O.A No.01/2022, 

In re: News item published in The Indian Express Newspaper dated 

02.01.2022 titled "Four killed in Haryana mine landslide", now listed for 

hearing on 05.04.2022. 

7. As found by the Committee, there has been illegal mining including 

in the forest area and also beyond the permitted depth. Though the 

, ,ro. 



Committee has observed that there was no illegal mining in the mining 

area, the said observation appears to refer to the time of inspection as 

the Committee has recorded its conclusion about earlier illegal mining. 

The Committee has observed that there was no ground water extraction 

but explanation of the PP that the ground water was privately procured 

but it is difficult to accept explanation in absence of such private sources 

being identified. As found in the order dated 20.07.2021 and in the 

report of the Committee, there was mining even beyond depth of 150 

mtrs. Closure plan have not been given by the predecessor of the PP 

which is to be ensured by the Chief Secretary of the State. There is order 

of the Mining Department dated 05.08.2020, requiring the PP to close 

deep mining pits. 

8. Thus, while directing recommended remedial action against illegal 

mining in the light of report of the Committee and in pursuance of order 

dated 20.07.2021 by the State PCB and Mining Department, to be 

overseen by the Member Secretary CPCB, we find it unnecessary that the 

joint Committee may wait for procurement of satellite imagery, if the 

same is not readily available and can make its final conclusions by 

undertaking ground truthing and drawing inferences from the available 

material. 

9. Let the joint Committee give its final report by March 31, 2022. 

The Chief Secretary, Haryana may also file action taken report in 

pursuance of order of this Tribunal dated 20.07.2021 and report of the 

joint Committee by March 31, 2022. The reports may be filed by email 

at judicial-ng~gov.in preferably in the form of searchable PDF/ OCR 

Support PDF and not in the form of Image PDF. 

1·0· r 



List for further consideration on 05.04.2022. 

A copy of this order be forwarded to the joint Committee, 

MoEF&CC, CPCB, (Regional Office, Chandigarh), National Disaster 

Management Authority, Gol, Director General of Mines Safety, Gol, PCCF 

(HoFF), Haryana, SEIAA, Haryana, State PCB and District Magistrate, 

Bhiwani and the Chief Secretary, Haryana by e-mail for compliance. 

I.A. No. 161/2021 is intervention is allowed so as to permit making 

of submissions during the hearing. 

Adarsh Kumar Goel, CP 

Sudhir Agarwal, JM 

Brijesh Sethi, JM 

Prof. A. Senthil Vel, EM 

Dr. Afroz Ahmad, EM 

January 18, 2022 
Original Application No. 169 /2020 
(I.A. No. 161/2021) 
AB 
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Regional officer 
Haryana State Pollution Control Board, 
SCF-32 Opp. Community Centre, Sector-13, HSVP, Bhiwoni 

Subject: proceeding of the site visit on dated 04.02.2022 In compliance of Hon'ble NGT order 
dated 03.01.2022 in OA No. 01 of 2022 as the Indian Express Newspaper dated 02.01.2022 
tltled"Four KIiied In Haryana Mining Landslide" -Regarding 
Sir, 

Please refer to your email dated 15.02.2022, directing me to submit the extent of violations of 
safety norms in the Dadam Stone mine, Khasra no. 132, belonging to M/s Goverdhan Mines & 
Minerals by project proponent & precautions/safety measures to be taken to avoid recurrence of such incident in the mining area. 

In reference to point no. 1 (f) and 1(1) regarding extent of violations by Project.Proponent and 4 
(a) regarding precautions to be taken to avoid recurrence of such incidents in the mlnjng area, details are given below: 

Point no. 1 (f) of the proceeding of the site visit: The incident OCCurred in Pit no, 37 & 
38 and safety norms are to be verified, The MinllS Safety Department shall subn,it the 
violations of safety norms by the Project proponent at the accident site. 



Comments: Following violation of the R qulatlons were obs rved under the Metalliferous Mines 
R gulation, 1 61, framed und r the Min s Act, 1952: 

LO Regulation 106(3):Tiie sides of opencast working were not kept adequately benched, sloped 
and ecur · d so as to prevent danger from fall of sides. Only single bench of height about _30-40m 
was fo med on the Eastern & Western Side of Pit No. 37 & 38. 

2.0 The height and width of the benches were found not formed as per the guidelines mentioned 
in p rrnission issued for use of HEM Ms under Regulation 106(2)(b) of the Metalliferous Mines 
Regulation, 1961 vide letter no. 516936/NZ/Ghaziabad Region/Perm/2021/9178 dated 
29.05.2021. Those guidelines are reproduced below: 

Condition no. 2.1 (b): Height of benches in alluvium shall not exceed three meters (3.0m) and 
that in overburden as well as in hard and compact mineral formation shall not exceed six meters 
(6m) or the maximum digging height/ depth of the machine deployed thereat for digging, 
excavation or removal, whichever is less. 

Condition no. 2.1 (c): Width of any bench shall not be less than- 

1. Width of widest machine plying on the bench plus 2m, or 

2. If dumpers ply on the bench, 3 times the width of the dumper or 

3. The height of the bench, whichever is more. 

Condition no. 2.2:The sides in overburden and mineral benches shall be kept sloped, to prevent 
danger from fall of sides. Over all slope quarry face towards Hang wall side should not exceed 45 
degree. 

Point no. 1 (i): DGMS are required to provide the safety measures to be undertaken to 
avoid any recurrence of such accident including those operational activities which 
prevent the accident. 

DGMS may also provide comments/ input whether to continue the stone mining in the 
leased area or particularly for the pits where accident took place and if so what further 
steps to be taken to isolate the accidental area from rest of the leased mining area. 

Comments on point no. l(i): Following safety measures to be undertaken to avoid any 
recurrence of such type of accident including those operational activities which prevent the 
accident. 

L The sides should be adequately benched, sloped or secured so as to prevent danger from fall of 
sides. Height of bench in hard and compact ground should not exceed 6m and sides of the 
bench should be sloped at angle of not more than 60 degrees from the horizontal. Width of 
benches should not be less than the height. 

2. No loose stone or debris should be allowed to remain within a distance of three metres from 
the edge or side of the excavation. 

3. Undercutting of face or side should ·not be allowed. 

4. Formation of benches and sloping of sides in mine should be done from top downwards only. 

, ... 
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5. Persons should not b ngag d at th quarry no r or t the bo torn of the high w 11 , or n 
ledg s mad ln th high~walls. 

6. All approaches to the bottom of high sldes hould be kept secur ly and f~·ctlv ly en d so as 
to prev nt any inadvertent entry of persons. 

7. Safety Management Plan/Risk Assessment should b prepared to Identify the poten ·lal naz rds 
in the mine. Based on the Risk Assessment, mitigation measures should be ev luated nd 
adopted. 

8. Scientific Study to design, control and monitoring of pit by cientific agency of the repute 
should be carried out for scientific and safe mining. 

Comments on point no. l(i): Following input by DGMS to continue the stone mining in 
the leased area. 

Stone mining in the leased area of Dadam stone mine owned by M/s Goverdhan Mines and 
Minerals may be carried out subject to following conditions strictly complied with: 

(i) Height of benches in alluvium shall not exceed three meters (3,0m) and that in 
overburden as well as in hard and compact mineral formation shall not exceed six meters 
(6m) or the maximum digging height/ depth of the machine deployed thereat for digging, 
excavation or removal, whichever is less. 

(ii) Width of any bench shall not be less than- 

- Width of widest machine plying on the bench plus 2m, or 
- If dumpers ply on the bench, 3 times the width of the dumper or 
- The height of the bench, whichever is more. 

(iii) The sides in overburden and mineral benches shall be kept sloped, to prevent danger from fall 
of sides. Over all slope quarry face towards Hang wall side should not exceed 45 degree. 

(iv) Formation of benches and sloping of sides in mine shall be done from top downwards only. 

(v) All approaches to the bottom of high sides should be kept securely and effectively fenced so as 
to prevent any inadvertent entry of persons. 

Comments on point no. 1(i): Following input by DGMS to continue mining in the pits 
· where accident took place and if so what further steps to be taken to isolate the 
accidental area from rest of the leased mining area. 

(i) As informed by management, lease boundary of mine in pit no. 37 & 38 has reached up to the 
boundary of forest land and Arawali plantation land towards Western and Eastern side 
respectively. There is no area, owned by mine owner is left towards Eastern and Western side 
to form benches of proper dimensions. If adequate area towards Eastern and Western side of 
the pit no. 37 & 38 is made available to the mine owner/ lessee for formation of proper 
benches,then mining can be done by owner after forming proper benches from top down 
wards only as per the provisions stipulated in Metalliferous Mines Regulations, 1961 read with 
condition of permission letter no. 516936/NZ/Ghaziabad Region/Perm/2021/9178 dated 
29.05.2021. 



(ii) If adequate area towards Eastern and Western side of the pit no. 37 & 38 is not made 
avail~ble to the mine owner/ lessee for formation of proper benches, then stone mining is not 
possible. In such case pit no. 37 & 38 shall be kept isolated completely from every ntrance 
by erecting and maintaining substantial fencing around the excavation. 

Also top of the Pit no. 37 & 38 shall be kept securely fenced to prevent any person from 
entering or falling therein. 

Point no. 4(a): Details of Safety Precautions to be taken by the project proponent tn the mine 
lease area to avoid recurrence of such incident in future. 

Comments on point no. 4{a): Following safety precautions should be taken by the project 
proponent in the mine lease area to avoid recurrence of such incident in future. 

1. The sides of the opencast working should be adequately benched, sloped or secured so as to 
prevent danger from fall of sides. Height of bench in hard and compact ground should not 
exceed 6m and sides of the bench should be sloped at angle of not more than 60 degrees from 
the horizontal. Width of benches should not be less than the height. 

2. No loose stone or debris should be allowed to remain within a distance of three metres from 
the edge or side of the excavation. 

3. Undercutting of face or side should not be allowed. 

4. Formation of benches and sloping of sides in mine should be done from top downwards only. 

5. Persons should not be engaged at the quarry floor or at the bottom of the high walls, or on 
ledges made in the high-walls. 

6. All approaches to the bottom of high sides should be kept securely and effectively fenced so as 
to prevent any inadvertent entry of persons. 

7. Safety Management Plan/Risk Assessment sh~~ld ~e prepared to identify the potential hazards 
in the mine. Based on the Risk Assessment, mttiqatton measures should be evaluated. 

8. Scientific study to design, control and monitoring of pit by scientific agency of the repute 
should be carried out for scientific and safe mining. 

Submitted for your kind perusal please. 

~~~~ 

(Anil Kumar Das) 
Dy. Director of Mines Safety 

Ghaziabad Region, Ghaziabad 

. ~ 
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AtJNE;XUR.E- - 5 
OFFICE .OF THE .MC>.NITORING COMMITTEE 

Constituted by the Hori'ble National Green Tribunal 
in OA No. 360 of 2018 in the matter Shree Nath Sharma Vs Union of India & 

Ors and other Environmental issues. 
(Official Address: Tower No.5, 4th Floor, Forest Complex, 

Sector 68, SAS Nagar) Tel. No. 0172-2298091 
Email: cecswm606@gmail.com 

To 

The Deputy Commissioner, 
Bhiwani 

St1bject: 

No. CMC/2022/6 r,1 
Dated: 28.1.2022 
Min~tes of the meeting held under the Chairmanship of Justice Pritam 
Pal, Former J~dge, Punjab & Haryana High Court and now as Chairman 
of the· Jolnt Committee regarding availability of high resolution satellite 
imageries· .of Da~a.m stone mine for the period 2015-2021 for 
investigation of the issues reg~rding illegal mining in an area of 0.8 
hectare in forest area, mining done upto depth of 109 m in mining area 
and abandoned/ damaged clistributary/ minor constructed by the 
department of Irrigation in, compliance to order dated 20.7.2021 and 
18.1.2022 of Hon'ble National Green Tribunal in OA no. 169 of 2020 in 
the matter of Kuldeep-Singh Vs State of Haryana & Ors on 27.1.2022 at 
11.00 AM through Video conferencing. 

Please find enclosed herewith minutes of the meeting held under the Chairmanship of Justice 
Prltarn Pal, Former Judge, Punjab & Haryana High Court and now as Chairman of the Joint 
Committee regarding availability of high resolution .satellite imageries of Dadam stone mine for 
tbe period 2015-2021 for investigation of the issues regarding illegal mining in an area of 0.8 
hectare in forest area, mining done upto depth of 109 m in mining area and abandoned/ 
damaged distributary/ minor constructed by the department of Irrigation in compliance to order 
dated 20.7.2021 and 18.1.2022 of Hon'ble National Green Tribunal in OA no. 169 of 2020 in the 
matter of Kuldeep Singh Vs State of Haryana & Ors on 27.1.2022 at 11.00 AM through Video 
conferencing for yow kind information please. 

It is requested that the concerned officers of the District Administration be directed to convey 
the minutes of the meeting to all the concerned departments with the request to take necessary 
action on the points rel.ating to them and action taken report be submitted within 10 days. 

(Dr. ~~\rm4·I·~ 
technical Expert; 

Monitoring Committee 

Endst, No. CMt/2022/-612, Dated: 28.1.2022 
A copy of the above is forwarded to the Member Secretary, Haryana State Pollution Control 
Board, Panchukla for information and necessary action please. He is requested to take 
necessary action on point no. 4 as mentioned in the minutes of the meeting. 

(Dr. Ba~·1·~~ 
Technical Expert, 

Monitoring Committee 

Endst. No. CMC/2022/6 J l{ Dated: 28.1.2022--- 
A copy of the above is forwarded to the Director HARSAC, Hisar for information and necessary 
action please. 

(Dr. B~hw,,!"1~ 
Technical Expert, 

Monitoring Committee \ 1 0 
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. End?~· No, CMC/2022/ e JS Dated: 28.1.2022 
A,ap~f?(tt,e above is forwarded to the Principal' :Scie~tist, HARSAC, Gun.rgram (qr information 

'.and necessary action please. , . '. . , · ~ . · . , · 

(Dr. BabuR~·~ 
Technical Expert, 

Monitoring Committee 

End.st No. rz.~C/2.f!J:22/ t, 1 l Dated: 28. i.2622 
A-c;,py of the above is forwarded to the· State Mining Engineer, Mines & Geology Department, 
Haryana for information arrd necessary action please. 

~L (Dr. Babu Ram~1' >'-',.... 
Technical Expert, 

Monitoring Committee 

Endst. No. G.Mb/2022/611" Dated: 28.1.2022 
A copy :of the above is forwarded to the District Forest Officer, Department of Forest, Bhiwani 
for .lrformation and necessary action please. 

(Dr; Ba~!wr\·W~ 
Technical Expert, 

Monitoring Committee 

.. En'd~t. N'o.- CMf../2022/ t 1 8 Opted: '28-.1.2022 
A COP.Y of th~ above is forwarded. to the .Environmental Engineer, Harvane State Pollutron 
Control Board, Regional Office, Bhiwani for iriformatidn and necessary ~. c; 

. (Dr. Babu ~~J 
Technical Expert, 

Monitoring Committee 

,,.'E'n,tfst. No. ~MC/.2022/~-11 
A ,copy of the above ls forwarded to the Mining Officer, 
l~hiwarf for information and necessary action please. 

Dated: 28.L2022 
Department of Mines & .Geology, 

4;~~ 
(Dr. Babu Ram) · 
Technical Expert, 

Monitoring Committee, 

. Endst. No . .CMC/:J.021-/ G~o . Dated: 28.1.2022 .. 
A copy of the: above is forwarded to the Executive Engineer, JlJI Water Services Irrigation 
Department, Bhiwanl for information andnecessarv action please. ~ 

r,w)-V 
(Dr. Babu Ram · 
Technical Expert, 

Monitoring Committee 
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In ·-~r,der to get.high resolution satellite ima,geries;-of Dadam stone mine on said points, the Joint 
"· ·. :. . . 

:¢0mmitte·e h9d taken up the matter with Deputy-C;r,nrnissioner, Bhiwani on .29.ro.202,1 a.nd 

~1.{r.202·~ ~n-'d furthe~ with the Chief Secreta~, State of Harvana in .the me·etiQg helq or 
. '··. . . .. ~ ~ 

'9::1li1utes ofthe Meeting held under the Cha!rmanship of Justice Pritarn Pal F0rmer­ 
J.11,dge, PuoJ~b & Haryan~ High Court and now as Chairman of the. Joint co'mmittee 

· reg_~rding:·a.yail,bility Qf"high resolution $ateilite imagerie·s .ot Dad~m stone mine far· 
th~ ~~tied ,.20:1:s~~o~i fQI."_ 'investig_atioi:1 qf t!t~ is~ues r~~~rdi~g illeg_al m.iiling_·in -an . 
.area of q:s,· he_~re -·~- fore.~t area, mlnin:g. ~one upto d~pth of l,09: m in -mJnarig :area 
an~ abc;1ndonet1t dam·a'ged distti"u~ty / rfiinor constructed by the department of 
Irrigati.orj in. cQtqpllance toorder date~2-~~7.i2CJ21 and 18.1.2022 of Hon'ble National 
Green. Tti~·unal ln OA n;p. 16:9 ,of 202(1' fn th¢ matter ~f Kuldee·p Singh -vs. state: of 
Haayana & 0i:s ori 27 .1.:202,2 at 11.00: A:fi,1 t_hr:O.L!~h Video conferencing :, ·. 

tfre f!Jllowin.g were present du~ihg the me~tihg::, 
' . . 

.Sr. · Name :and . d~signation of; ~h~ Designati_on in the·Joint:Committee 
. Nb~- .a.uthori :offi.c:er· ita thEf E>'e . tt. · . 
1 ·'Justice Pdta~· Pql; ~~rme~·Judge, Pu~jab & . Chairm~n 

He(. ana Hi. h Co-ult.. . · 
. Ms· Urvasht Guiat.!/ IAS, :(Retdlformer Chief Member 
.. , Secr::efa · , Ha · ~na .. · . 

J.'--~+-,,:;:::. =,:::.;, :;,;:.:.s,: ..L:.L- :...:.::; :.~:.=...-'-------'-----i---- ·---·----~--~ Sh. g:K Sapfa i:FS::(Retired), M¢mp~17,"' State· Mem5er 
~x ert,A . l'.aisal C6mmittee . 

. 4 : Dr.'.~PS Khol~, ·ICAR~Ir:icfian Institute t>f Soil · Member 
:&(. Water tonservation/ . Research centre, 

.. Chandi arh 
5. Dt. · K.K ·Garg/ De,p.ut:y E>ir;e~ter/ Scier;,tist-C;' 

1Miriistfy of. f:nviroortient, Forest & Climate 
. ,:C~aqge, R~gronaJ Offi:ce, .Cna_r:,digar:h: . 

Member 

·. 6- · , ,-or. ,.Ba~·l:J Jforr.i, Teihnicar Exp"ert, Monit<:5r'ing T~c.hoical Expert 
:·· .'Committee. , . . , . . . 

. ,thl·~-H~t: oh~iqffkers of .St~te of H9ryana, pi:e$ent1m ,the meeting, is as per Ann_e~1Jt~-·i..' . 
. . ~ . . 

The Chair.man .of th~ Joint c9mmittee:·apprised-:that tn compliance to .order dated 20..1.2m2} _in . ' . . "' . . ... . ·, 

OA no. · 159:· of 2020 in the matter of Kuldeep ·Singh Vs State. of H~ryana & Ors, the JoJi'!t 

:Gomniitt:e~ s.ubmi.tted its interim report to the Hon~ble National Greef Trib,unal vide letter ·No. 
CMC/2021/390 dat~d 1-3.10.2021. Howeverr final report in the matter <::0uld not be suQrtlitted 

dtie · tq n9,n avail~bility of hig_h resolution satellite .imageries of the Dadam stone mines for the 
./·>', . .- .· .,. ' : " 

y~ar ~~15-JQJtt on th~ following issues. · 
. ' . ~ . ,--,. ' . .. 

·'t'.;_' lU¢ga:1 Mir;iinij in forest ·~tea (n_on minable area) in 0.8 hectares are!3, in 
: D"dcl~ mining Hill.s in village E>adi.Jm, T~hsil Tosharn. 

. Jllegal,m1oiog inJ)adam mining ctreci·done upto (iepth of 109 m. 

Ab~ndol'.le.d1dam~.9~.cLJ>adam ~i~trrbu~ary/- rriinor con~ir_4et,edi ~Y ~,h~ · ,·- ~e~;~~~~t J>flrriga~ibn::: _. ,. · . ·: ·. , · · · . ··· 

23.lf2@2'1. .· Ir, the '.~aid 'meeting, the Ch,i,ef Secretary directed· Dr. Sultan Sirlgh, Print1JD,al 
¥, .. • • • • • •• 

:scienttst, -HARSAC to get the esti'riiate from. the. agen~ies concerned and make. them· av~ilable, tQ 
Depl:ity·Commissiener, .Bh1wani l~t~st by' 24.12;20.ill',·~n rec;eipt of which Dei;,uty CorbtnJ'$~i~~

1
~r~., ,. 

;~f.J!w~nl. '.shaJJ ifTlmedlat~ly - r.¢1~aSe ,amount Jq the concerned S0 that imageries' are, ;m~d,e', ,< . 

available to the Comm,ittee for finalizing th~ir report. 

1 

~. ·, ('• 
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In comonance to directions given by the ChiefSecretary, State of H~ryana in the meeting t1·~1c1 

o.n .23.:12.2()21~ Depwty .Commission~t, 6hiwarni ·vide his offlce letter No. 169/2020/Daclam J429 
c;iated 31.l;:2;-202{ has requested the Qirectdr General, Sci~n~e & Technology Pa~k, ~ur,e. to 
pr.~yfde ·tne_. required satellite · imagery data . as per the Spatial resolution and· also send the 
invoice of the same at.the earliest. 

Si~ce, ·~h¢ next, date df ·hearing in· the mqtt,er before the Hon'ble Tri.~unal was. fixed on 
i.~_.1.2~22, 'therefore; the Chairman of the· Joi~:t .Gommittee has submitted the progr:ess. on 
action tal<.en· arrd rec.l1:J~St¢'d for- extension in ·fame for finalization of the report of the Joint 

. C~mmitte~_tp the Hon'ble National Green T~th>un~I vide No. CMC/2021/566 dated 10.1.2022. 

Jbe: H.on'ble NatjQr.ial'Green. Tribuna' 1Ja.s ·c;on,S,idered the. interim report dated l~.10.2021 es well 
', , 

§$ rt:?~Liest letter Gfat~d lO.l.2022 of theJelnt ·committee in its order dated 18 .. 1.202!'2,-and has 
• ·.·•• . , ; r,<,; < .·. • . • , ' , •, • >t/• ' ' , 

,qit~cte~ iQ Rara No •. 7/8 and 9 as· under: 
r. As rouna by the commutee: there /;las been illegal mining including in the1or~st 

area and also beyond the perm!~e.d depth. Though the Committee ha'$ o~seryed . , " . ' ..... , 

tha,t there r'.'as 11ofllegalmfq/1J!I i!f. .f!J..e.-mfning.area, the said observili[O.I] app~iJrs· 
to refer to ·th.e time.,.of inspeqiop ~~: the commtttee has recorded its conaaston 
ebout earllt;!,f llleg;1,/ m/,:,ihg. The Coihmift:ee,h,as p/Js,erved t,hat there was_ no ground . ·, . . . . ·' . ;\~ . . . . 
wa_t,e'J;, extr.~ction' but exp!anaticil! Qf~(he pp thilt the ground water was privately 

• ' V • • • • , • 

·., 

· pr,a,clired but it is diffi~ult to accept e,l(p/anation iii eosence ot,~ueh privcJt,~ s0,iJ,:ce_s 
. -~~(n9.,ide17.tifie'(/.,A!:fou.nfl in: the ?,ref.Jr dated 20.07.2021-andJn. the ;epprt;r/flhe.· 

'€0,l[lmitt.i!ert!Jere Was>minii1g even bey~nd fle~th of 150 mtrs. Closurst!_,i//;i!l-ltave 

'f'l.4.f be'tm ·:gi,ren by :the .. pre,Jecessor _otJ{1e PP which is .to be ensured b_/the/~/Jje,( . 
Sec_retaty. o,f:'tbe'S_tate. There is0,rde,;iifthe Mining Dep~rtm,ent dated ~5.08.20~0; . 

· requirfng th,(:] PP'to close deep ll'!ining pits,. 

ii. · Thus, :it,lhi/~ dii:ediftg· recomnj~nded_:l!,?!medial action again~t il(eflal mining iii fife' 
fight' ~freP,_Ort of the ·committetJ artd,J11 pursuance of order dated 20.0?-2(!2t ~Y 

· .. :: ,;tffi~tate (!~'fJ '.'J!(l,i/ ',#ining-,D~parti1J'i]_l,t· 'to, be overseen b_y the Mem!j_e/s,ecretaij 
. ·c/illB, we U~d,/t qnnec:essa1:y,-that the Joint Committee may wait for pr~,:urempnt 
: o(·;~t~llite im;ge~ if the same is nDt re~dily av!Jilable and can malfe i~. Ona! 
cdhcllJsions _by undertaking· gri11.ind_'ttuthin11 and drawing inferences),:fr:om 0~­ 
iir.;fijapfe•mat.'1rii!l( 

t~{,the Joint· C.<>"m"Jµittee give . it$ .final report by March 3.1.~ 2022; fl,e, Ch~i!'f. 
··secre'ti!lry, Ha,yana in,ay alsd..:file ar;tl.on take~ report in pursuance of p~er oi; this.· 

Tflbunii'diite'(l .20.07.2021 and report of the· Jpint Com:nittee. by M.arch ... 31,. 2022. 

Th;:t;iiiJfti. may b~ f!led by email at illiJi;ial"-ngt@gov.in prefetab!Y fQ the, form _of 
· ,~~;,tchabl~'l?D;/ .()CR support PDF a1td::f1Qt in th¢. form of Iinage·PtJn 

Nqw~ t!1!3 rn,.atter has been furth,er listed on 5.4.20~2 . 
. ~h: s~nclJo~ :to~Jnvoice· for satellite irnage~ies· d.ata·, of Dadam mine area of distrietJ3'hiwa.~i by. 
HA~$AC ~;sf!; vic1e. Jette,r ,Oqt~q 2l..1.2Q~z,. Minin·~,-~fficer-cum-Mernber Secretary,,· Qts.~-: Mi'l'.l.~f91 

foutidatlon, ·.Bfaiwani .vide: Mis ·offic~..i~~er· ~ated, i4Si.~2022, h~s .. depositeci Rs.:, 2,s1;fio7/.- to·,.th~( · 

Di;ector HAR~AC,His~r, for,proviai~g Sqtel,lite image.ries data Qf Dadarh mine area. 
' . ' . .·,· .. _. ' . ' ... 

1, '&.· ' 
2 .. 



· Thereafter, the detailed discpssion on the· f.0110.~ing issues- was held: . . . '.-. . . 

1 .. :p~ocu.rem~~~ . of ground vyate'r· frQm p·dvate agency by M./S Govardban 
M1~e~ :I Minerals, for suppf~~sian of dust · and plantati.on etc. in Dadam 
:mine·area. ·- · · · · · · · · · · · -; 

· As per the observatlons of the Hon'b.le National Green Tribunal in para no.. 7 of order 
.:dat~ci. 1s .. L2022 that the proj~fct ·P(opo~~nt has given the explanation that _ground 

·. ~a~~r, Was privately pro~ured' qgt ·it, is difficult to accept explanation in the 'apsemce· of 
/ .. ·~ufrJh 'ixrvate·sources being iden~ined . 

. ~ft-e~ !~t~·iled..,.di~cussion,; it wc1s dir~cted that the mi_n.ing officer; Bhiwa.ni 

'sh~ll}~~e ar;i. u11~ertaking: :al&n~with i'eceipt of th,~; paymen~ given to t6'e 
'. ;pti~ate<i:1.gency ~.iMJ~. ~Qv~t(ilflan M.inE!s ·& Minet,als for .pro..c:;r,.irjQg gi:~1.o"!d 
:;~~t~r:fot mihihg-~~ivitvwithiil7days. · · · · 

:4 .. $ub!lji~5.ion .of Min·i.ng · Clo~~re Pia~ l;>y the predeeessor o.f the· p_roje~ 
:•>,P.rOp_on~n't (by M/S.Govatdh'a·t1~Mii)es',& Minerals). 

The State mif")ing .offlcer ,inforlT;l~d .t!iat since mining activity has been c:onti[!Ue~t:in 
Oa.da~. mining ·c3rea. and cl0sur~ p!ari, can. be submitted at the end of the. minHfi;,:~t . . ·, . ,,,, 

. _rt,iriiq9 site, as: $LI.Ch, in· this partitulat2a,s~, minir:1g plan can be submitted .~r:ily.Wh~l:1. 
<:th~'mlblhg-_a'.¢.tivity\;hali b.e·r.e~·c~t~g\t(i'it$'~iosing. ' .. ' . . ' '.s .: 

. =·-~ • . . 
'Afte.r discussio(l in the issue, i~ was c;lirected that State mining officeF $hall 

~obmita: .cQpy _Qt min~t~~ ofith~. m4;!eti~g h:e1d· under tbe· c~aitmanstti~ '.at 
GIJ~ef_;~ecreta,ry;_ Ha-.y~n~ w.r.,t:J1ll~irrg.doser plan issue anti th,~_sa111e m~y 

,~., •.· .-.:,, '< ·· .. ,'~-~- .~··\,"· .· ... ·~· . .,..; .. ·-, . ., ' . • .. ' -~-. 

,\b~ s,ubm.itte.d,to·.the Joint:c:om);ri_it;J:ee ·\rJithin :10 days. 

3. ':Stibl!lis~ion of mini11g· pian b¥:the;Department Qf Mining. 
. . ~- ~ .. 
TJie· Oi~trict Forest Officer, B.hiwami irjf(ljrmed that green belt of 7.5 ni width atthe _.. :- . "' 

periphery .of O~da:rn ·mining are~ bas. no~ been provided by M/s Govard.~an Mir,es 
,and Minerals, which is ess~~-tially to' be :provided by the mining lease ho.Ider clS !:)er 
:~he:minin;g plan of tbe ar~a. 

~ A ·1 . 

: " 'tbe0Jojntcomf!iittee obs~rved "tl\lafryirHng plans by the earlier project proponenfi.e. 
~/s :sunder Mar:~eting ·Assoqiates' ~~- weli as present proponent i.e. M/s. Govardhan ~ . ' ~ . ~ . , ·.. . ' 

.M;he·s· and Minerals, hav.e ri0t bee~ submitted to the Joint committee. Further, as per 
the· report date'd.28.l.2:~020 of Deputy· Director of mines safety Ghaziabad, the siz~s .. . ' . . .•. . .. ~ ... 

of itbe<benth,e.s . have :been four:fd:v,aryililg between 5-10 mtr. and au steps of safefy 
· .. w.r.t. rn.lr.Ji'ng hpve b~~n taken. ' 

. _ ,,1t:. .. was···ctireaed that minh1;g plan submitted by .M/s Sunder-· M~.rke~iri,g 

. · ~s~odat~s and Mfs ·(i9v~ ... ~.b:~'.~ 'Mines an.d.'Mine:rals may be submitt~d J>y 
:, .' ' .•· ' . . 

. '.th:e·Mi~Jlig Department withi'n· 10 ,days. Mining Offi~er, Qep,attmerit ,of 
· ~h:a.es. &-~~olog.y, Bhi~ani shall coor,(li~ate the matter. ·. · · . 

'!!· fon~~.s,~_atJon of m~~~etship of. :~·h. ~ .. I<. Sapra, IF·S (Ret~.);;r,,,eml'!,e/~S~~~; , . 
_ · ·a.j)f\Y~~JtaS,· m~:mb;er ~f,Join,t to'rt1mittee,. · . . · , .. 1 .. 

'. . . ·: • _ .. ,. -: . ' ; '··,h , .,~. . ' 

. Sh. R.K.~ $~pra.rJFS (P.etc:j,)! Memb~r S,EA~ and alsq as rflernber .. of Joi(Jt 'CP,~-~i~,~- j - .. ~ 
. inform~GI that the tenure 0f 51:AC as w~II a·s SEIM, Haryana is going to ~on· ;£.;us~ -r .. : 

- , , .. , . ' ' . ' . " '. ' 

2,9.1.2022 .. H,e teqiue~teGI the Chajrr:i,ar:i .of the Joint c.orrymittee. to intimate .:c:is·to 
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wliethei: tie may be continued to wofl< "".ith the Joint committee till the -finalizatlQn,:of. 
·:· ~· ··.·• . ' ... . .' .: .. 

tli~ matter. 
. Itwas informed that the Hon'ble National Green Tribunal in para no. iz of its order 
dated 20.7.2021 has clarified thatthe committee may interact with the stake holder 

and take· assistance from any · other individual/institution. Accordingly, t.he 

.. ·-Chair~an, .of tti~ Joint co,inmiff~~· directed that. R.K. Sapra, IFS .(Retd;'), 
rilay bEhGQ.,;opt~{I· as. m·em:ber with·the Joint committee: till· the -fi11alizati~n 
' . , .· ~ ', ,; ' '· ~ .. , . ,, ;' '· ,. ' ' 

ot·the m}ttter. The·t~cmties:.li~e~v~l:iide etc on the day _ot ro.eeting. 1 visit to 
-the.$ite shaRb~ provided by HSRCB. " 

. • . . ' • ~ :'e ~ 

~- ·;$t,adQg·'Qf re:p.ort$ .to be s1,1brtJitite~cl by Deputy Commissioner, Bhiwani .and . , ~e· cbm~ittee C:(i)~:stit~~e.cf by.: t~ej:tcm'ble· ~ational Green Ttibomil i11· QA 
No. 0.1 . t?f 20~:~ title~. as news · Item ijUblished in the In~i~n E~P..t~ss . 
·rtewspc:1p'er dat,e,d · i~ 1,.;.·20,2i-· 1JqprJ(ille.d. in Haryana ·mine l~n,d sllde, . . . .. . ~~. - . . . ·. 

The. Chalrrnan of the Joint comrnittee directed that the report to be subrnltted ,by 
.Deputy Cemmlssloner, Bhiwani and the.Cornmlttee constituted in OA N? .. ,o.1 of:~~;?¥ 

· titled as newsjtem publtsheo in the lndian Express newspaper dates 2il .2022- ~~wr· 

kil!~ci ln Hptyana,r(line ia.n'€J,·slide, rn~,y;.be shared with the Join·t cornnnttee .. :t6e. 
Envitohmental Eng,in·~er, Haryana. :state Pollution Control ~card, R,~gicmal 

·, ~ ... . 

~ffif:e, Bhiwaoi.5.hall co.or:ditaate t.he:,m'atter. 

: 6. suJ,nfis,Jon ~f:. docu01ents /delta. /lnforma'tioo available with any. ·other 
<1¢p~rtn1·ent an,d Jh:,gging _of t~e::s~~e w.r .. t iUegc1t an·~, ut1$_t-ientifi.c riiihillg 
in: Oadam min~>area. · · · · 

'• ., '" ,. ' 

Joint committee desired that any d~cument / data/ information avai.lc!~J~. wi,th any 
. . .. . : ,. 

other .dep~rtment relating to th~ :m~tter may be brought to the notice of ~~e JQjnt. . . . 
Committee . and the same may tl'e pr-ovided. The Environi'nelitii'I ,Engi'n¢~r, 

.H,ary~oa: Sta~e Pp.~tution :Cpratrq!' Board,. Regi9nal Offite, Bhi"1ani l~~II 

coordinate the. iss.ue~. 
~- . 

7. S,u.ll)11ts,$~~n,-of ·hig h re$al'uti'on ~aietJite i mag.eries·. o.f Dad am stcme nl'i~e. for , 
·investigiitioo of tbe pendi·ng i~~~i:!$,by HAR~AC Hi~ar. : 

It was apJ:>~is~d thc3t .final report :in· the matter is p~nding d.ue to noi1,.avajJa0ifit:Y-.-~f .. , .,- . ·_, :-. . .. -;. .,. . •, \. . .> . . ' ' ' . f '.' ·,:_. ,• 

hi,gh res(;)l~tior :s~Je.llite Tmagerie~:.of,Rada.m stone min·es for the year 2015-2021 ,on 

tije·foll.owJn.§ isspe$: 
if : ··Jlleg~I: MininJJ in,fqrest a'rea:·~:oqn m.inabl.~ a.re.a) i!l 0.8 tiedare5, area ir,t 

·· .· Dadam ~fnin·g.HHls in \iillc;1g~·oadam, i:ehsil Tosham. 

ih . (.1U~ga:i min111'g, in, Dactam minin.~ ate~:. d9ne up to depth of 109 m. , · 
iii .. ·~.:· Aba~-oon~ed/d~r:naged Dadam gistributar:y/ mitmr constructed _b.y- ttfo 

l •• "' .·.-" • • 

. · ·' )>ep.art111ent 9f lrriga~ion. · . . 
.):he Dire.ctor,' H.Af3.:SAC .Hisar and· Pr:, ·$ultan $ingh,· Principal Scientist, HARSAC. 

· : ~~·yr;ugr~~ a.ss~red· that s~(ellJ~e ima$er-ies alongwith analysis data of tne~e sateJ!i_tte· 

i~ageries fo'rthe period 2016 to 2020; as mention.ed in their letter dated 21.1.~@2,2, 

s;ltall pe submitted within 10. days. 
The Joint co~mittee noted the .coinmitm·~mt mad~ by .the. HARSAC,. H:is.aJ 
~~d the. Ch~~ .. ~~-~ ~f the'Join~ Co~mittee dire(;:ted ttiat HAftS"C: Hi$ar s.ha,tl 
.~·',·' .• ;•:. '• ' ,, ••. •, > '.·','..:'··~ .' ,, ,'\' '> ",',S ' ~' '·:·, • .• ,·~... ,, ... ;, ' <, ,. , C" ·.;; .,:·, 
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..... ·· ensure that ~at~llite imageri~s ~f Dadam stone mine and· analysis data of 
these imageries may .be p,rov.id~d to Joint committee within 10 d.ays. 

s~ Fi:>e:ing the meeting to scrutinize .the record w.r.t .. Daqam ,niniO:g ~ite in 
complianqe to order .dated 18·.1.2022 in OA no. 169 ot' 2020 in tile matter 
of Kuid.~epSingh Vs S~te·of Hafyana & Ors on 01.02.2Q22 at ll~OO·AM in 
the cQ,mr,nitte~ room, Haryana S.tat,e .Pollution Control Board, C-11, Sector 
6;. Panchktila. · · 

The Technical ExpE:rt of the Joint Committee apprised that due to joint meeting to be 

held between the Chql_rman of Monitoring Committee, constituted by Hon'ble 

Nati.anal Green Tribunal in OA, No. 596 of 2020 in the matter of Vikram Ahuja Vs 

State of ·pu'.r:ijab · and others and Chief secretary, Punjab, has been. fixed on 
. . . . , - 
~l.1.2022, as such, the meeting of the Joint committee with the DFO, [)epartment . . 

. . ' . 
scrutinize the .reeord w .. r.t, Dadam m·ining site in compliance to order ·.,. . . . . . ~ . . " 

dated 18.1 .. 2022 in 0~ No. 169 9f 20~0 in the matter of Kul~e,ep,,Slng,h Vs 
· St;,te of Haryana and ?th~l>e held on 1.2.2022 an:1:QO ,A"': 

. . \y ~.,1 R,K,~-;;,- Dr. K.K Garg, . ·.· Dr~ sJ~·f·.).o~ 
Member SEAC Scientist~C/Depufy,Pjrector, T¢e:hnical Expert, I • , '.I " . ~ - - - . . 

· MO.EF · Monitoring Committee 

. ~~. UrvashW,~fAJs ~:~ 
Former thief Secretary, 
Haryana 

of Forest, Bhlwanl, Mining Offker, Department of Mines and Geology, B_hiw~:1,nr and. 

thi; fi:Xe~utlve Engine~r, J\Jt W/S Division, Bhiwani may be postponed to 1.2.2022' at 
11:00AM. 

"J;he Chairman of the Joint committed directed that tile meeting to '' . .. . '. , " ' . 

; .J(~QI~, 
Ic:AR.-i · c, ,Regional Station, 
Chqn'dig1:1rh · 

Justice ~i~ Pal 
Former Judge, Punjab & Haryana High Gourt, 
Now as Chairman of the MonitGlri~.g Committee 

5 
. , r ~. 



• C <,.o 

l:'.iS.t of 9ffic.ers who attended meeting under the Chairmanship of Justice Pritarn Pal, 
Fprr:n.~{ Ji,icfge, Pt~nJab --~ Haryana Hig:h oourt and now as Chairman of the Joint 
Committee t:Emardin·g availability of high resolution satellite imageries of Dadarn .stone 
mine for the period 2015.:2021 for invest,igation of the issues regarding illegai mining in 
an area of O.? trectare in forest area, mining done upto depth of 109 m in mining area 
and ~pqna~tr~-d./ damc:tgep cfistributarytr.11inor constructed l?Y the department pf)rtigation 
ih compliance to order dated 20.7.2021-and 18.1.2022 of Hon'ble NatronalOreen 

. Tribunal in 0A Nt,,: in OA.no. 169 of 202Q-in the matter of Kuldeep Singh Vs Stateof 
fiaryana &Ors on~7.Q1 .2Q22 at 11.QQ AM throu_gh Video conferencing . 

· Sr.No~ 
.. 

:·.c: ,· .. I· .. . 1\ Sh. R·S. Dhillon OAS) Oep~t:YC9?:rn:M.iissioner, Bhiwani . 
2. Sh: Parvesh Sharma, SME, f0iri_¢·{a:r1d Geology Deptt. Harvana 
3. 'sh, Jiterrder Ahlawat, (IFS) DFO{i&bfwani . . . 

4. 

Sh: Chander.P-arkash, Asstt. Geo\(D'gjst, Ground Water Cell, Bhiwani 
7. sh: Anshul, AEE, Irrlgation Depattn1~nt, Bhiwani 
8. Sh; D~arr;np.al-:5.LJp}t.·0/o DFO, Bhiwani 

. 

•" 
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ANNexuR.e- 6 
OFFICE ·o:F TH& .~C>-NIT.ORING COMMITTEE- 

constituted by· the Hon'ble National Green Tribunal 
in QA No. 3o0 -of 2018 in the matter Shree Nath Sharma Vs Union of India & 

Ors and other Environmental issues. 
(Official A.ddres.s: T;o~~r No.5, 4th Floor, Forest Complex, 

S.~~toi' 6'8, SA~ Nagar) T¢1. No. Q 172-229809 l 
E~a~l: ··c~¢s:wpi60§@gptail.com 

¥ 4, t t xu , 
To 

The D,~puty Commissioner~ 
1;3hfwani 

.; :No, CMC/2022/ ~ J. t 

.. Dated: :2.2.2022- 
~inute:s , of _the meeting ·Qf tt,e -sub CommitteE!, eonstituted by tb.e 

, Cb'ai.rman, - bf the·., eigh,t m~m·oeit :l,~in~ committee for 1nv:esti~J.~ti9ns of 
is-sues regarding,-illega,,minin~pin:~n··area of (t8 hectare in fotest;:are~,· , 
rilininJ dpn·e upto. dijpt" Qf 109 m in mining area and aban'tio,n~dj 
d~maged :distri.bu~ary/ . minor, .~Qnstructed by the departrne~~ df.· .. , 
Irrijgatton Jn ,.-:om-pl.iari¢e (Q :~r<lef dated 20.1.2021 and 1Q.1~-2012 of .. 
HQri'i·~le NatronaJ G_reen. i:riblltlal in QA no. 169 of 2020 in -the· matter pf· · -. 
Kuldeep Slng~ ys, Stat~, of Hary~na & -Or$ on 1.1 .. 2022 .at f1.QO}AM;:.'in' 
the coromitte~-~oom, ~s~cB, Panchkula. · · 

Ple~s,e'cfihd enclosed,h,erewith minutes of the meeting of the sub Committee, constituted bycthe 

Chafrfnan of the eight·me.iT\ber Jqi11t Com.rt\ftte~. 'for investigations of issues regarc::lin:g: illega! ' . . • . .::. . >.', 
•' . 

rni~i~g Hi an ,are,a o,f:0:8 be~tar~. in forest area·,Jnirii'ng .do_ne upto deP,th of 109 rn in mini mg_ arg~ . · 
·~n~ _ ~eanGioned/ · cJaniaged: distri6wtary / min.or .. constructed by the department of Ijrigatiern 'in , 
i:i,~pu~nee to. orderidated 20.7.2021 and 18.1.2022 .o{ Hon'ble National Green Trilju~;LiR Qi\ 
no .. 169 of2.02.'0 in· the· matter of Kuldeep Sing_h Vs State of Haryana & Ors on i.2.2022 at 11.QG 

AM. in th~ G0mrnittee. Roorp, HSPCB, -PancJ')kula for your kind inforrnatior1 please. 

It,i$; teques~e.d that.the (:oncerned officer -of'the District Administration be direq:ed' to. convey 

.. · the minutes bf the meeting·to all the concerne<;I d~partments with the request to.take nece.~sary 

·, actlion on -~tie points relating t~' them so th~t fihal report in the matter may be submitteq wel,1 
. ·.. .. '··, . 

. - before 31.3.2022. 
(Dr.B~~w~. 
Technical Experf · 

Monitoring Cpmmlttee 

Er:idst. No. 'CMC/,202-2/ 6 i '- . . Dated: 2.2.2022 , . . A :copy'-0f th,e,,~t>.ov~ is·.J0rwarded t9 the M:ember.. Secretary, Haryana State Pollutjon Coritiic!>i. 
~card,. Panqhukl.a 'for: information and necessary, atti.on please. · · .· · ""' 

~-- 

.(Dr. B~bu Ratri')1-,-.,;_.,,.1+­ 
Tethnicat Expert, 

Monitori_ng Committee 

Endst. No. ~MC/2022/ I JJ - Dated; 2.2.2022 
A copy of the aboye f$·forwarde.o to th,,e State Mining Engineer, Mines & Geology Oepartment, 

. Hatyana fpr -in.fo-r.rnatibh and neeessa'ry, attiop,-pl~~se. 
~-'4~ 

(or; ·eabu Ram) 
Technical Expert, 

Monitoring Commi.ttee 

. '.,~n;d:st, No. f:,Mf:./202,2/ I 4 '1 . . Dated: 2.~~202~, . . . 
- A qopy p(th~·,ab·ov,e .is forwarded.to the Oist(ict F9rest OffiGer, Department of-Pqr:est, Bh1wam 
fo(inform~ti'oh and iieces$ary c3ctipn:'please. ~- ·.,· ,, 

(D,r. Babu'RFrJfPc-~ 
Technical Expe~,. . :-,· 

Monitoring CQn;irrjjt_t~e 



; . . . , . ~· 

. EndstAto .. C~G/2022/ i ir. Dated: 2.2.2022 
~: ~O,ijr::of the abovi is· forwar<iled to the Envi_ronmental Engineer, Maryana State Pollution 
,Qo:n~rol mi~rcl, Regional Office, Bhiwani for inform·a~ion and necessary 1\~i°in.please.: 

. .. · (Dr.~t"- 
technical Expert, 

Monitoring Committee 

En·dst N0~>Erv·1cfZQ~i1 ·6 J;.l, 
A copy of tlie above is forwarded · to the Mining Officer, 
Bhiwani for information and necessary action please. 

Dated: i.2.2022 
Department:·of Mirfes, & G.eology,. 

\J...-1: k "-~w ,-- 
(Dr; aa b~~ · 
Technical Expert, · 

Monitoring Com.mittee 

End~(No. G~C/202,'2.ff:P, 7· Dated: 2.2.2022 
· A copy of. the aeov~ is forwatqed to the Exec(Jtive Engineer, JUI Water Services Irrlqatiorr 
t)epartment,:Bniwani for ipfa,rrnatioh and necessary ~~ti9n please. ~. 

· ., (D.r. Babu Ramt'"'"··w'),y- 
Techniaal Expert; 

Monitoring Committee 

'. 

, .. ~~--~ _ ___...;;.__ _ 



"'-in~te~ .of th~ meeting of the sub Committee/ constituted by the, Chairman af :tlte 
-~igttt __ memlier, Joint_ CpJnmittee J9r · inve$ti,atians of issues rega·rding ·illegal mint~g 
01.,n· area ~f _o.s hectare in forest area; ·mini~g (Jone upto depth of 109 m in minirtg .. 

. are~ ~nd -aband_oned'/ damaged distributary/ rn'iri'or constructed J>y the departrperlt 
cjf ltrijgation in compl,iance to order datecf 20~-1 .20;2i and 1s.i.2022 df Hon!ble 
Nttticn1~J ~N,!en Tr~bu.nal in OA no. 169. of 2020 'in the matter of Kuldeep Singh Vs 
~tate ~f Haryana & .Ors on 1.2.2022 at 11.0.0 AM in the Committ~e Room, HSPCB, 
Pal)~~~~la~.- . · 

Th.e'following were present durin~ the meeting: 

$r. Name and d~~igpatib~ of the- - Designatjon in the Joint Co:mmittee 
"10. autf)oritv / officer in the Dep~. · . - · · · · 

·. - ' ' ' ' ' '., ' . ' - ' ' , . ' 

-1, - :Sh. R~~ Sapta IFS (Retired), Memb:er; State. . , Member 
-s • ··Exf:)ert .. Appr9isai Pommitt:ee. .. 

2. . . Dr: Narender Sharma, Additional Director, 
·.central ·Polly_tion Control Board, Regional 
Direct:orate,. Chandjg9rh. 

Member 

3 Dr. 1$,.K (;,arg, Deputy Dir:ector/ S.cientist.:C, 
Ministry-of Environment, Forest & -CHm.qte 
Change, Regional.Gffice, Chandig~r-1:t. 

Member 

The list of the District Level Officers· of District Bhiwani, present in the meeti~g,, is as per 
, Annexur:e-1. · · - .. ~ .. · \:,: \ 

- . r.o : J3~gcgrouod 
' .... ·..,,., - .•. , <,' 

,· 

It w~s apprised that in compliance to order dated 20.7.2021 in OA no. 169 of 2020 in l~~- .. 
matter of Kwlc;ie~p Sin§h Vs State of Haryana & Ors, the Joint Committee submitted its interlrn ~ ' . ' 

repottJo the Hon'bleNatlenal Green Tribunal. vide letter No. CMC/2021/390 dated 13.10:.io21. 
' ·' ; , • • ,. t • ~- . ' ~ : . '• '' . :, 

·•'<, ' 

However; fipar report in the matter could not be submitted due. to non a.vailability ef_ bl§h 
reso!,utiq~- ~a.teilit_E:? imJ;rgeri"es _of the pqd~m stone mines for the yea.r 2015-2021 on ·the;follt>wi'r-19 

fsswes·: · 

.~ .. -.: ·-- •, 
~ 

. Jll,egal,.Mining :in f9rest arec{friQri minable are~) in 0.8 hectares area in- 

J).a:d;m minin~ Hills in_ vil_lag~- Oadam, Tehsil- To$ham~ · 

··ii. . IIIE!gal_ mining i~ Dctda.m mining .area dpne up to depth of .1p9 m~ 
iii. Aba~do~¢(1ld{ll'.l1~9ed Dadain Distti°b'.litary/ minor construct¢d. l)y 'th:~ .. 

' .i_._ . 

Department of Irrigation .. 

. 2.0 . _ Me~ting. of the -Joint Committ.ee held -~nder the Chairm.an,s,hip of -~,~s,tice 
,Pfif,ifm Pal, Form¢rlµdge, Punjab & Haryana High Courton 2:7~-~-~J>2~2'.. 

. ~~\jjarding investigation of isst:1es as mentionecJ ?ib.ove! th:~. meeting under the.Chairmanship of 

~ .. )~~€j!:P,r:irf!l; eal, ~pmi~r Mg:e, Punja~_& J'l•':Y'llla High. Col!it,and now as Chair,"1aA ·Of the 
,J01r,\t:€0mm1ttee·was held on- 27.1.2022, the m1nutes,of. wh1_ch ar.~ .annexed as per Annexµre-2, 
?.\· ' , :: :·' .· :/·-·,.:.: . . . 

11.1 the·said,,~.e~tiog, the c~~J;r~a~ (?f.tli~'Jojnt ,cornmitte.e directed tbat'th~:m~i,ting 
··: . . . •\ ',• . . . .... . . . 

to scrutinize the re~org w.r.t-. Dadam ;mi_ning site in complian·ce to Qr,d~,: ¢1.~i,~. 
. 20.7~202.1 and. :1,s.1.~p22 in OJ\· No., 169 of .2oio in the matter of' 1<:uld.eep Stng~ ris' 

• $ta1:;'l! ~~"Yan~ <1nd ~theiis. ,;.ay be h'eld q~:f t~c?!Z2 at 11 :.oo AM. . '~ I ~ b.· 
1 



3,.0 . Seru\i,Yi~jng ·the record , / ~Qcuments for investigation of issues i, ii and. iii; as 
meotion¢¢1 ahov.~, by members .of the l<>irit·Committ~e on 1.2.2022. : .,· _:.. . . . . .. . . ' .,. ' . . , ' 

A ~- ' ,.., ':• 

Th¢ members ·of 'the sub Committee,. as listed· above, assembled in the Committee Room, 
. H~PCB, Panchk4,la 011 1.2-.2ot2 and scrutinized the ·documents of the following departments 

1. p~par;tm,erjt.,of'Forest! J3.hiwaQi 
2. · Departi:rl'ent 'of Ji:Ji W/S, Bhiwanl 
3. · H~ryana State. Poll_ution,"Cqntrol Board, Regio11al Office, Bhiwani 

>. ' . -. "" 

The' s.Qid departments submitted. tbe documents ·.as under: . . . -~ 

3"'1 ;,DQ('.:~o,~nt~·pert'ain.io9 tP.' [iepa.rtm~ni~qf Forest 

... Sub. Cemmitte~ $~rutinized the docurnents oft~~ ·o~partment of Irrigation and Wate,r ResoLlr~e~· 
... • ,,. >. 

(Jui W/S division Bhiwani) an_d ,following doeamei;it5'. have been obtained for their. further, study 
to investiqate-the lssue w.r.t'llleqal mining in .a11 area of 0.8 hectare in forest area, 

,. L~tt~r No. 1,123 dated _19:s.,2021 mentiehing the .Googl.e Earth and GPS coord,ina~eS', pf··, - 
. 'A~~V~d!i .-~ltint9tip,~ area, illegal .mi~ing 'sites 0;9 coloured Google Earth images, C~@',' di ~ 

, .. ·$1).p,eanler(iq~nt.".oJ Police, Bhiwani beariAg .. letter No .. 29441 dated 19.8.2021, letter· No. 
. . . ' .;: . . ,, . ~ . . . 

181.1 dated· 20:11.20~9, letter No. 20.SS dat~d 23.12.2019 and letter No .. 286 date.d 
· 23.~ . .,20li9·alohg-with inspection report of $h .. Rajesh Kumar, Mining Inspector reg9re:lil]g 

t < / • ' • • 

illegal. tnir;iing 'id,AtavalH plantation area i:n· Dada~ mining site, 

,~:'.2 · ·;Q.~part~en.t:·~t··::Crti~:ation and Wc1ter .R~~ou.rces.(Ju_i W/S Pivision. Bh.iwa.ni,)- 

.It was mfcrmed that as per the record available in the case of Om Parkah V/s Raman & Ors in · 
the court A~ "~SP), Tosharn, as dire~ed by the Hon'ole Court, Tehsildar, Tosham has reported! · 
Vide his ~epo~ d;ted 6.1.20;L~ that 1700 ft o/ ~~·aam di~tributary has b,eeA dc1mag~d for·the · · 

·~ •· • ' '<. : • .., ' • ! 

· last 10,y~~.'9· · 
. ., : ·~ . 

Sub Committee infc?rme:d that .. ih the meeting. 9f\tii~ Joint Committee held on 17.9.-2021, it. was . •.. . ·, . 

Jrtform·e-d, tha.t ·.demarcaJlo11 ·of Oadam. djstributary' has . been done by th_e Deptt. of Revenue . ,, . ·' . . ' ,... ' . ; . ~ . ·.. . ,,... . ,. . . . 

· excepfif:$ small portion h~V;i,ng de~p area of 2mr-2:s9 ~,. Therefore, in the i;aid meeting, it was· 
. . ··. . .~ ~ il • 

. -,eli~e<;t:e,q.,by th~ ,Gh~ir111~n .of JQint Committee that the Deptt. of Ir,rigation and Mining shall 
, . . : '· . . . . :,· ' 

joi,ntly·measuresthe dimensions (length, brea,:dth'~nd cle~th) of .Daear, distributary/ 'min'~d .area 
'I , . · wnere ·de~p pit .of dejjth )ie.tw:een 200-2$0 ·ft· h~s been observed. However, in the· report 

.. ' .·~ s,ubmit:ted by the sso, Ni§a~a, W/5 Sub-diVIS1€>n~ Bhivv~ni addressed to the Executive En,gine~r, 

tui W/5 · Bhiwani under intimation to th~ 'Mpnitering / Joint Committee that th·e jc;>iht_· ·, · : ) iJ measu,erii,!nt was _carried out by th_e IrrigaJjon and Mining departments from RD ;aoj;OQ t,o'./ ·. V, 23500 of 0a~1~irri,~1,stnbp~ary .. The width of the- dama.ged. portion of Dadam d1str.1butary G:ould 
, , . ~: r:iot. be n,~~sur.~f ~~~ to UJ;!S and dewns. T-he de.~th of pillar No. 15 of mining was fou~d at 

; ~ ;:a~pro~inj~tely.:s~tft belbV'{ the becll.evel ·~f Dadam qi~tr:ibutary in K~asra No .. 132. . .. · . 
<' 

.. After. dijtaile<t -discu~sipn-<m th~ issue, sub:;ct>mmittee asked the Dej)a_rt.rnent, of 
frrig~tio·~ .afld Wat~r Resourc:es (Jui .W/S divisitm BhiVilao.i) to measur~- ,lt!~~th, 

~r~cJc:lth ~ild,depth·of the. porti,an of the [)adam distributary, where mining upt<> ·t,h~ 
. ;~~p,t1i,gi'.,l~~g~;$d, ft . 'ha:s: been do~e aa:ad report may . be submitted to the sub' tc' 

' . ·t •' 

~dnt~itt~:~ ~,f~'h1 07,da_ys. · f· ~ J 
2 
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·' 

.. 
.:.t.· 

. ~< .. 

. :3.a tt~ry~n~ Sta~e. PoUutic:m. Co.~tr<li· Boa~( ll~giQ,nal Office, Bhiwani 
,' ' ·• .... , ·.. . . . 

"'ftle ifnyitonn,ental. Engineer, Haryana State- P,olldtio_n Control Board, Regional Offic,e, et:fiwr;l_rij · . . ' .. ,... . .. ·. 

has. su_bmittec;I a document sent by M/5 GovarsharrMines·;and Mineral to the Chai~ma·n Har:yana 
,; state Pollution (;Ofltrol Board, Panchkula reg;;frGIQ~ ~~ply of Show· cause for closure under 

se.~J,on 5/15. of EPA.1986 for violation of Ed: and revocation consent to operate under Wcite.r 
,. , ·., . 

A~, 1974 and Air Act,19$,L . 

S"b Chmn:tittee:.-~ske:d the Environ.mental En_gin~er, H~ryana State Pollution. Contr.tl, 
.. ' ··;,.,:,· . . . '. . ... 

Bg,i\trd, -~fi!.Qiohal Office,. ~h~wani to .s~rJd .t~.~ ~?PY .of letter ·written by qfiairtn,'i'.I 
· H;~R~~ ta his office,. wh~rein, the-·commeti~ 9f all the concerned depJrtrt1eli\s1 haxe. 
Jj~~~ ~~yg~i within 03 da~-s · · · 

· 3.~4 ··. f:),epa.i;tment of Minhtg & Geology, BniwarJ.i 

. The Mlait:1,g· :Gffic~r, DeAqrtrnent of Mini.Ag 'abd .Geology, Bhlwani informed telephenlcallv that_ 
due to Visit ·qf the- Sta,te Level Committee ·.W.r:t incidental issues took place recently in- QaGf~J1n ., 
rpir:iing ar~cJ, .!;Jhiwaf)i, it wiU not be possible for· OJI!), to gpip the Joint Committee to get SCf!:ltintz;~ 

·. ·. tb~ docqrhe.nti_it was .essured by him that"thf.off:ice qf Joint/Monitoring Commit1:ee:~'1ai'1 .~e. 
-~· . . . . .. .. 

: atten.d~c;j on. ~.2.2022 for submission the req4}te.Q .:€1.9.pJrpents . 
. ' : '• ,:, ' . , ·' . '-; 

Th,~.:lqlrit.Commi~e~ ~onsi~~red the. r\equ~st :df;~he· Mini~g ,Officer, ll>eptt~ pf .~ijnjng 
·:-/Si.,~.~p_,qgy~;Bhiwani .. and'cc:i~~·ir;~'f!-t~~it~~ Minjv$) Qffiter, Deptt. of .Minl6g·& ~~QIQgJ. 

·fl\ay sul;nti1t_ -~·documents on 3.2~2022 .. 
•.• 

4,.,o .. 'N~,xt,me~ting of the sub C.ommittee 
. ' : . ,, ' ' . 

It was.mutu~lly decid~d that .the next mee.ting· of the sub Cqmmittee shall be· helq on 11.2.2022:. 
-~t :.11:oe :~M' in ·th~ Comrni.t:tee R90m, Haryqrl'c:) Stc;1te Pollution Control Board, C-11, Sector-6, .. 
Ranchkula. 'In the said meeting, ·documents .s~bmittecl by Deptt. of Forest, Deptt. of Irrigation 

. " iJrn:l' Wat~~ R~s.our:aes (J~i wts division), Deptj:,of Mining & ~.eology and Haryan.a State Pollution 
·,· . ' , ; . . ' ' ·.·' ... ' . 

· : eontrol Board st:iall :be examined and · inferences may be drawn, based on dqeurn~r,its,. i.f 
, . ~· . . ,, . . . .' . , . . . 

.. :pessibl~:Sub Committe.e may also . .10~,k for ~qt_ellite, imageries of Dac;lam stone rnining -ar.ea to be 
. \SIJb~itted by !iARSAC( 'Hisqr w:r:t·p~ncli~·g is~wes as mentioned i.n afqresaid para. Ther.eaft~r, 

.,ei~ht mehJber~ Joint CqmQ1it.tee ·m~y:-conch.:1tJe- its r~pqrt well before the next date of hearing J.e 

.. ,·~·· . . 
' 

Dr. Narender.Sharma 
; . Additional Director, Central Polluti0n Control 
.-Board, 
R.¢gional.Directorate, 
C::handigarh._ 

~k Dr; Babu Ra·m~•Z.•~?.,.\..,- 
Technical Expert, 
Monitoring Comr.nittee 

3 
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, .· . . . . ANNE-X.\JR.£-1 
Q:F-FlCE ·(l.F ~~-E .M~QNl:TO·RING COMMI~E:E:. . 

Constituted by the Hon'ble National Green Tribunal · ·· · ., · 
.in OA No. 360 of 2018 in the matter Shree Nath Sharma Vs Union of India & 

Ors and other Environmental issues. · 
,: (Official ~ddress: Tower No.5, 4th Floor, Fo.rest Complex, 

. Bector 68, S:AS Naga:r) Tel. No. 0172-2298091 
Email: cmcdep36:0@gmail.com, cecswm60.6Cmgmail.com 

. To. 

The Deputy Commissioner, 
Bhiwani 

No. CMC/2022/ 616 
Dated: 14.2.20.22 
Minute.s of _the meetifl9 of ·the sub commtttee, co~stituted ~Y the 
Chairman of the eigl)t member Joint Committee for investfgatrons of 
issues regarding illegal mining in an area of0.8· hectares in forest area, 
.m.inj'ng done upto depth. of· 109 m in mining area and abandoned/ 
t!~maged distributary / mtrtor constructed by the department of 
IrrigatioJ1 io complianee to -erder dated 2-o.1.202i and ts .. 1.2022 of 
H,qn'ble National Green Tr16tn:aal in OA no. l69 of 2020 in the matter of 
·KulcJe~p. Sipg~ · Vs- $J:~te qf' H~r:y:aoa & Ors on 11.2.2022 at 11.00 AM in 
tile Committee· Ro.om, HSPCB, Pa~thkula. 

, 
' ,. 

Piease:find enclosed herewith minutes of ~he nye_etir:ig of the sub Committee, constityted by the 

Chairman of the ~i,glit member Joint Committee for investigations pf issues regarding illegal 

mining ii:t a.n area.of 0.8 h~,<;tc3r:es in forest aree, mining done upto depth of 109·m i.ri :Tllining 
•' j, ' ~ • .., • ' • 

area a:r:i-q' ~-~~nd9pedf ~~mi;lge<::I :distribµtary/ minor constructed by the departmentof {rrigation 
C • ' ; '.• 0 ' • :'·', 

ln CO~,~nanc::e' to,or<;l1;~ dated 203 .2021 and 18.1.2022 of Hon'ble Natlonai ~r:een tr:fbuA.al ln:OA 

110, 1~ of 2Q12Q ln the matter of Kuldeep Singh Vs State of Haryana & Ors on U.2.2E>22 at 
,, .. ;,.[' ,' ,, .. -, ' ' . , 

,:t;iob·AM irn~ef·Committee Room, HSPCB! Panchkula for your kind information please. 
"i 

l(is requested -that the concerned otftcer of the District Administration· be directed to convey 

the minutes of.the meeting to all the. concerned departments with the request to take necessary 

action.on the points relatlnq to them ano submit.the documents/information/data, as desired by . ;.. ,, 

the Sub Committee in its meeting held on 11 .. 2.2022 so that final report in the matter may be 

submitted .well before the time qiven by. H_on1bte ,National Green Tribunal in its 'order dated 

1a.i.,2!::)22 .. 

., 
' . 

~

. 
. ' 

, ' 

(Dr. Babu ~aJn . .2,, lo~ 
Technical Expert, 

Monitoring Committ~· 

!zndst. No. GM~l?Oii/e1r . - Dated: 14.2.2022 . 
/~:'.~qpy :of the,>above_·is foM'.~rded to the Member. Sec;:r~t~ry, Haryana State Pollution Control 
:Bo.ard, P.an1=hukla for mfon;oat1ol"I and, necessary action please. 
,. . . . ~ 

L . 
(Dr. Ba_ . m)t<:r~~, 
Technical Expert, 

Monitorin~ Committee 

: ... ,:',E.r:td~t .. No. GMC/2022/ ,, g . . . . . . ~ated: 14.2,2022 · . 
.' _ "¥_A cop.y of the above is forwarded to the State Min.mg Engineer, Mines ~ (;eology .Department, 

·, ):iar:v.a:n~ for inr0rmation · and necess.ary a~io~ ,please.· 
(Dr.Bab~­ 
,;echi')ical, fu<pert, 

Monitoring, t;omniittee 



l;ndst. ~o.:CMC/202,2,/'{1'l Dated: 14.2.2022 
:~ ·copy of ·the above is forwarded to the Distriq; Forest Officer, nepartrnent of· Forest, Bhiwanl 
for .information end necessary action please. He is requested to submit · the desired 
·j~fQr,mqtion/,doc1,1m.ents/data relating to his·dej:>artment by 17.2.2022. tl_t - ·::&.r. 

· (Dr. Bab~ )u-. 

Technical Expert, 
Monitoring ~ommittee. 

En'dst. No: CMC/2trii/ *-o·o .. Dated: 14.2.2022 
A copy of the above is forwarded to· the Environmental Engineer, Haryana State Pollution 
Control Board, Regional Office, Bhiwanl for information and necessary action please. He is 
reqwestec:i. Jo ;s.L!bniit. tn~ d~sire,d ·inforrn~tiq_n/tll9~l,lments/data relatinq to his department by 
172.2022. . 

(Dr. Ba~~)~~ 
Technical Expert,:. : 

Monitoring Committee , · 

Endst. No.CMCJ~oi·i11o I Dated: J4;2.40z2".' 
A copy of the .above is forwarded to the Mining Officer, Department· of Mines & Geolo.gy, 

. 'Bhiwani for information and necessary action please. He is requested to submit. Jhe desired 
int9r;r.n.ef.tio13/c:ioqumenJs/9a, relating to his d:epartment by 17.2.2022. ~. . 

(Dr. Bab~}'l- .2-c,~ 
Technlcal Expert, 

Monitoring Committee 

Ehdst, No. CMGf/t.022/}-:o~· Dated: 14.2.2022 
. Aj:op>f of th$: above · is forwarded to the Exe~utive Engineer, JUI Water Services Irrigat!,on 
~ei,artrnent, Brniwani'for information and n¢c;:e:"ssa'ry action please. He is requested to.submit the 

:~ infqf!Tlati?n/documenls/data rel~ting):~:hfs'department by 17 .2.20~ . 

. · .·.· . . · . . . _ (Dr. Babu Ri,.m}: . 
· , Technica(B.<pert:1 · 

Monitoring Committee 

" 

.,,Ehd.st. No. [MCf2022{foJ . Dated: 14.2.2022 
···;A ~OP¥ of the above is forwarded to the Assistant Geologist, Groundwater Cell, Bhlwani for 

· infertnatiti>n and necessary action please. He is requested. to submit . the desired 
iQfpr.i'tJ~~i~nfpp[Ul,:lertts/data relating ~O his department by 17.2.2022. ~-. . 

~-"'.>.v- .. . . (Dr, Babu Ram · . 
Technical Expert, 

Monit.oring Committee 

, . 
a • 



. ~i~~1tes o~ th~ ~e,tin.g of the sub Cqrn~ittee, constitµted by the Chairman of the 
.. ~ '; ;;fr~,.~.,•,:!:~t<nJJ~mb.~t .Joint. ·Co-m.~ittee fo.r in,e.st~~~~i~ns of issues regard_in$ i.itegal mining_ <, 
'.F . ~,. }'. ,IJl an. ar:,~ ,of p.s heetare~ m fQre~! ij~~~,· 911rau~g ~one upto depth of 109 m i), mining 

~r~.~ ~~d.·~~a~d9n~_~/ ~~maged d1s.tr1bu~r;y/ mmor constructed ~Y the depart'11·ent 
,o! ,J.rr1g.@t•<:>n ~n ~~mp~l.tJ?<=e to order dated 20·.1.2021 and 18.1.,20:2-2. of H,on'ble 
Na.t1onal Green Tribunal m OA '.no. 169 of :lQ20 in the matter of Kuldeep Singh Vs 
State of Haryana ~ Ors on· -11.2.2022 at 1LOO AM in the C:ommittee Room HSPCB 
P~n~hku:la. · ' ' 

Th~:foflowflii_g were present during the meeting: 
. , .. 

<" s-, '"Name and d~signatiqn of tbe Designatjon in the Joint Comm_itj;ee 
N<>,: .a,UthQrU:v/ <>ffi(:er in .the ·Deott. . . .. 
1 Sh. 'ttK S~pta IFS :(Retired), Member~. State Member 

Expert Appraisal Committee. f 

. 

z, · . Or. /Ja'render Sl)a,r111q, Addi.tional Dire,ctor; Member 
Central- Pollution Control Board, Regional. 

: : Dtrecto,rpte, Chandigarh. 

3 ·. Dr. <~K Garg, Deputy Director/ Scientist·C; Member 
Ministryof-~nvirqnment, Forest & ClimcJte 
.Change, Reg'i0nal Office~ C~qndigarh. 

. ' 

.4, <· Qr. Babu. Rarn, Technical Expert, Monitorin,g Technical Expert 
- 

'·.· .. . Cciniitlittee,- . 
. . , ,~;; _. 

., 

/, V 

- .. .. 

Th:e· !ist-<ot'tt-fe District level. Officers of Distri,ct Bhiwani, present in the meeting, is as per 
Annexute-"i.. . .. .. . ' 

.. ·1.Q: . B.ackgrou.nd 

It w_cis apprised that in compliance to order dated 20.7.2021 in OA no. 169 of 20.20 in the 
. rri:~~,~ ,~f J<,ul~eep ·singh Vs State of Haryana· & Ors, the Joint Co.mm.ittee swbmitted its interim 
repartto the. Hon'ble N9tionat· ~reen Trib.unal Yic!e Jetter No. CMC/202-1/390 dated, q.10.202L . . . . . 

However, final report -in the matter COtll~ not ·be submitt;ed due to non availability -0f hi.gh 
resol.ution satellite imageries of the D~dary, storie~ mines for the yea·r 2015-2021 on the following 

issues. 

i. :tUegal Mining in fQrest~r~ (non· a;ninab~~ are,ct) in o.s hectar~s area in 
.. 

. P~d.Qm mipij_ng HJlls in village padam, Tehsil Tosham. 

ii. III_J!gal rraining in· Dadam 111ii\ingiat~a- done up to depth of 109 rn. 
iii, Abandoned/damaged oa:(1~9!': Di~tributary/ minor constru.ctep by ~hE!, 

·~epartrne-ntvof:·Irrigation. 

Further, the HQn'bl.~ Nation~I G,reeri Tribunai after considering the interim rep.Ort .of th_e jOiAt 
' ., . ' ~ 

·. ·. . . . ',;. JI.. Com-· m_· itt~e, .sµbljl- itted Qn 13 .JO .2021, has directed in para no. 7 ,8 and 9, which are reP.rodµi:e<\ 

\ .¢<'/". c!~.JJr;i9er. . . . .. 
\r - ·. : ,. ·• . 7.~,,As fQ~ncl b.Y the Coma:nitte¢,, there has· been illega_l mining .including in. the 

•· . ~' ; ; . .-:_· ~ ~ ' . 

· - -f,drest.a.t¢il aod ~ls.o beY<>i'.14 tlte permitted depth. though·the Comm:ittee,.has 
~- ··,•, . . ~ . . ,. ' . 

. ·:,~~~ ·erv.ed "that .t.tl~r~ was no. iU~g~~ ~ining in the 111ining ~rea, :the said 
obs-erva,tio.n appears tQ refer to the time of inspection as the commiu:ee :has 
rec:orded _its :.condusion: about ea,r.:f,ier ilJeQal mini.ng. The to~mittee h~s 
~"s.en1Efd that th~r:e was ,no QfOQf.1~:, ~a\~r ~xtr;ac:tion but explanation of the 
ijpJh~t '1:11~ _grpu~d ,.,.,,at~r wa; pt,iv~tely: procured hut it i~_difficul~ to a~cept 

... . . ~ ·" , . . . 
"' ,.. ........ ;.,:· .. · 
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. ,..!.: 

:ex,~lan.ation in absence of sueh private sources being identified. As foJ1hd- in 
·th~;-_qrder dated 20.07.2021 and in the .repert of the Committee, there ~a; , · 

, ~lfl}~~ '.ev~n ·b,eyon,ct ,de_pth Qf 150. mtrs, Closure plan have not been giv~n by 
. 1tijlt pt:ecfui::es;$o'r of;the PP whi~h ls to be ensured by the C;hief Secre~ry of the 
Stc,te. Th~re is order -of the. Mining Dep-artment dated os.os.2020, requiring 

the\,R to c;lo5erdE!¢p minJng pits.· ' 

,s_. ~h~us, while dir;E;!~in_g ·r:~Qmm.e.9l1~d. remedJal ac~i.Qn against iHegal mJriiJ'lg. 
i!l, :!~eJighf of .report of the: C91)1~ii:tee and in pursuance of ~rder dat¢d 
·20.01-.202~ by the State PCB and.·~iiiing Department, to be overseen by the· 
Memb(;!r,Se~retar.y CPCBi. we find itJp:necessary·that the joint Committee mc;.y 
wait for pro~µreme·nt, of satellite i~agery, if the same is not readily available 
an.d can, mal<e Jts fina,I; co"dusiOf1S by undertaking ground truthing and 

·. . '/ . " . , 

(lrawi~g iriferen·ce~0froa;n. the availab.i¢- material, 

9~. J,.et :the joi'a,t 'CQl111t1ittee _give its final report by M,uch 3·1, ioz.2.; l~e tbJef . . . ' . ·. . .. ··-. 
_Secretary, H.acyai;la may ~lso file .. aetion taken report in pursuance ·of o~d¢r-Qf 

-i~is 1:'{'it,'~;,,~:t_ dat~,~ :-~o.07~2021 ang report of the jpin~ Coo,mittt?.~ l?Y Mal'.ch 
. . . . 

a;i,~·lQ:i:i. Th~ r~po~ ,may ~e flied :~y,emai, atjudicial"'.ngt@gov.i_n .pref~r~~ly 
. . · ~6 t~..,,. form, pf ;¢a,chabl.e- PDF/ OC~ S\ippor.t ::PDF ·and not in the. form.' of 

I~~ge PDF .. · 

2:.0 se.rutlhizi.ng ~h~ recor~/docum~nts for· inv:estigation -of the pending issues i), 
ii); ni} as p_er order'dated 20.1.202_1 a·n-d cQ'mplia1.1ce of dlrec.t.i9ns iss.ued in 
para¥n.o.7: and 8 pf orde,r d~~ed 18,1.2~22 . in QA no. 169 of 20iQ. 

Ih t>tder}b s:crutini~e the record/.do~uments submittetl ·by the various depait.me,nts: ~s dir~qt~cj · 
in the last meeting of the .S1:Jb- ~onirnittee held ,01:1 1.2.2022, department wise doctumer-1ts were 
e)(a_mined by t_he sub committee ir,i its meeting held on' 11.2.2022 as under. 

Me~tin.g of the· ;$JJb .col!lmitt;~~ b~ld Qn .1:1.2,.2-022 at_ 1-1:00 ~M i,n, the 
:cQnl'Jtittee room, t:taryana State PolJution Control .Board office, ~ai),chkµla . 

• ' -, .• t'. .; • • . ~ ' ,' •' ,, •• • 

.. do th~ ·direction·s of the Chairman· .of Joint Ci:imrhitree. in, the .meeting held on 47.1.2022,:. the 
• •, • ( ', ;;.. ,:•. ~ •·'.' ' • ·, • ' • • • .A .:. • ' • • • 

Sub committee held its 1st meeting on· 1.2.2022 at 11:00 AM, wherein, the Sub committee 
scrutinized_ the recor:cl/ documents for investig~ti9n of the issues i), ii) and iii) as mentione.d 
above; :pett;aJn1rig to ·the departme-nts. of_ For.e~t~ Qepqrtment of irrigation & Water Resources 

'' (JUI W/S _D,ivi~ion Bhiyvani), Harya,n9 State Pollyti_on Control Board, Regional Office Bhiwani and 

bep~:lrtment:;of Minin@ and G.~ology, Bhiwani. 

Ac~_orpingly, now the depijrtmepts h~v~, submitt~d. the documents, which have b~en s,cr:utif,Jz~g/ 
e,j~miflEI~,-QY tt,e:SIJb coo,roi~e~: in the;meeting me.Id ~n 112.2022: The obse~atid~s~pftl'ie;·sLJb 
• . .y ·~ i-; , ••. ' • ; • • ' • ' • 

cdrrimttte,e-Qn; th,~0lffo,~umen1;s/ dqta /information subj1litted by the d~partrhents arre mention;ed 
::· ,:. 't ' :-:: . : . . ' . '. '')·. 
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Futther, the. d~p~rtm:ent ~f Mines and G~oloyy .vide jetter no. 718 dated S.8.2020 has. ,stat~'<ll 

,_ ·: ' · .. iti~t mi·r.rlqg ·a.1909 .p,JUprs no. 13 and 19 has gone deep upto a depth of 300 Ft. 
, .''.·: ''8'~,- .. , ·- .. 1l~~--'de~~.~~ cH.sctrs$Jon en tll~ re,CQr(J prQvi~ed by the departmei:1t of .Miniog and 

Geology, the~Sl.lb~Cqmmitt~e has de~ired ·tftat the department-of·M~niilg .aQ.~-:Geo,Q9)' 

:sbaJl,5,u~mit th~ ,r~~_rcl{,clocumerits 'mentioning the year tn W,hich mini11g· trpfo .. ti)~ 
cl~pth·'of<:J;Q9 meter· and 300 ft. alon_g boundary pillar no. 13 and 19, a,r,nen~io~ed in 
'.'.';".,.,. . ' . . .· 
its lefter ne, 718 .dated: S.8;2020. The sald report may be subrili~ed ·to '.the, ~µ_b 
,I • -· • ,· • ' ~ < . ' • 

committee 'on 17 .2.:2022 . 

2.1.1 Dc:,cu~e-nts pertaining_ to t~e d_epartm·e~t -of Forest (Ille9al Mining tn forest 
area Ill 0;8 hectares area m Da.dam mining Hills in village Oadam Tehs·,·1 . 
~os,ham~) · · ' 

Io· the last 'rne~tir)_g. h:eld, on 1.2.2022, the ft>IIG.wing documents· were ~bt:ained from .the 
. . . . 

department· of Forest for further study to investigate the issue w.r.t. illegal mining in an area _0f 
0..8 hectares in forest area. ~ :- ' ' 

•, Letter No. 1123 dated 19.8.2021 rnentlonlnq the Google Earth and GPS coordinatessof 
Ar:~valli plantatlon area, ill~gal mining sites on coloured Google Earth imaqes, COl)Y of 

Superintendent of Police, St,iwani beannq letter No. 294.41 dated 19 . .8.2021 letter No. " ' ' . . f ·. ' 

18i1 dated 20.lL20l9, letter No. 2055 dated 23.12.2019 and letter No. 2:86 dated . "~ . .. '. 

23.9.2019 g"long with inspection report of Sb. Rajesh Kumar, Mining Inspector regarding 

ilJ~g~IJnining in Aravalli plantation area in Dadam mining site. 

Th,~ Sup, commlttee held detailed discu~sibn on the said documents and the District Forest 

Officer hes been directed to provide the .geogle earth images for the year 20-15 to 2020 

especiallv, j~ view of the letters.written by Distt. Forest Officer to the. Mining Office, Department 

. ·of Mines ~ Geolo.9'.y, Shiwani vide letter no. no .. 286 dated 23.9.2019, lett~r no. 1_8-il dated 

~O.i1:2~.t9,.)etter .. no. 2055. d~tep 23.l2.201Q. .alo1;19yvith inspea.t;iqn report 51:\t Ri:!j~~h Kuni·a.r 
MiQing ·rn~p_e.ttor, who hijs: reported that Hl~gal mining has been done in a portion of. 20-.:25 Ft 

between the pfllar,s,A 8cG in front of pill~1r Bt 
The.'.s.ub corruni~ee desire.d tbat the ·said doc~ments/(i()ogl~ earth images .. fqr ,the 

·- ,•. . ,. .• ' . .·:_ ; ., 

. 'P,~thid :20l5 .. t~f2·o~·o, as-mention~d a~Qve, mc1y be.submitted to the·Sub confo1ittee 

o.n 17,:2,202_2 th~u,h sp~cial messenger so as to enable the Sub con1mittee tQ dr.aw 

. i~-i~,fer:~11~$ in'.t,he a,natte,r. , 

2.2,2 ·Dfi#Pa"ll'l~O.t of M.i,Jing a G~ology,, 8-liJw~ni (illegal mining in Dadam minin~ 
.. c)r~~ ~one-upto the depth of 10,9 metres,) . . 

Itwas, inforllJ~G .tj,at on th.e directtons _of the Oir:ector General., Mines ano Geology, Harygha:, 
" P~'i.lehklit~/,.a·. t~~m .consi~ting. of ~enior Geologist, Hei:ld ·Offite Panchkula, Mining -officer-i 

'.'' '~~iWarii, ::~~:n·ior su~ey~rs, H.ead office, Panchkula had insp~cted' the mining·· le'ase area on 

3.11.2020 and detailed survey of mining area was carried out with the help of DGPS instrument 

in the pres¢nc~ ·6f concerned revenue officials and observed· that maximum depth of mining pit 

was found to be 1.09 metres from the surface level at the time of inspection. 

3 
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2.2.3. ~.epart:m.ent of lrrigaticm an.d Water R~:sources (JUI w /S Division Blliwani) 
(Ab~od~fled/~i!m~g~ Dadam Di.strib.utary/minor constructed by the 

--, ;ii:. . ... ,- ~~p~rtm~nt of Irragat1on.) . 
')J.;,;;{(:~:; '\i 7 ., ~ .· . ::·. V' ' _,. . 

,Y · · ·~1t\~c1finfofm.ed that it1 the me·eting of the JoJnt c0'mmittee held on 17.9.2@21.arid 27.t12022 . 
that demarcation of oaoam distributary has been done by ~he Deptt, of Revenue except its 
srnal' portlort having .deep area .of 200-25P ft. Therefore, in the said rneetinq, it was dlrected by 
the Chairman of ~oint Committee that the Deptt. _of Irrigation and Mining shall jointty fT!:ea~ures 
the dimensions (length, breadth and depth} of Da'.dam distributary/ rnined area where -deep pit 
of <;jepth·hetweeh 200.,2so ft has been observe~. H?wever, ln the report' submitted. by the SDO, 
Nigan~, W/S'Sub-dMsion, Bhi~?1ni addressed.to the i!xec1..1tive Engineer, Jui W/S Bhiwani under 
intimation. to the Monitering / Jeint Committee that the joint measurement was carried. out by 
(h~ .~rrigc;1tiqn and M)riing departments from RD 20500 to 23500 of Dadam distrtbutarv. The . 
Wi(;ith :ot'-tne. qarnc1_ged portion c;,f Qad~m dj&trit:>.utar:y could not be measured due to ups and 
downs. The depth of pillar No. 15 of mir1ing,was found at approximately 50 ft. below the bed 
level of Dadam-·disfribUtary iri Khasra No. _13'2; 

. . 
Now, the docaments shown by the Department of Irrigation and Wat;er Resources, 

(JUI ,·W/S D~,:,isi~n) to . the· sub committe~ on 11.2.2022 in"i~~te that fh~ 
. . V 

measurement .of le.ngtJ,,. bre~dth and d~pth· ·.of the portlon of E>ada:m distributory . ' ,. .. . ·. 

wber.e mihil'.I~ ~p~o :d.e,p,t;,h. Qf 20()~·~SQ >ft hi,1~ not beArt. completed so. fai;. Sub· 

cprnmi~ee ·dir~ct~cl ~he dep.artmerJt Qf lrrigatipn 13nd Wa'ter Resources shall su~.iriit 

t,l:te r~p,Qrt .r~gardi'19 mea~~rea:nent Qf 1.e.~gtll, brec1dth and depth of the portiQn of 
D~dc1m disj:ribu~~ry,. where mining. ti.Pt~ d~pth of 200-250 ft has been a·o~e,. bt 
17.~,2CJl2. 

3.0 ~pn)plij~.'1C~.,0.f the dir~cti9ns: as .mentit>ni!cJ in para. no.7 and ·8 of .. (;n:tJer ·date~ 
.. tS.'1.2022.of,the Hon'ble National:G·reen~ttibumll in OA No. 169 of 28'20' in the . ··ma~¢-- qfK~,l~eep Singh V.s S~t;e o(H~~c!na. . >, • 

The H9n'ble Nc!ti'or.1a1·Green Trilt>unal in its ord~r date'd 18.1.2022, as mentioned in J)ara no?, 
hap Observe~ that'tne ~9int:c;omn1ittee na,s· reJjonted tnat there was no ground watet ~xtraction . 

•. "l?:~f ~iq::,lan,ati6n of th~: project ·proponent that ~to~nd,water was privately procured can not be 
,accepted iri the abs~nte of :sucl1 private,s,ources oefrig' identified. 

Accord,ingly, th.e folio.wing_ issues .were taken up for. :discussion. in the meeting of the. Jeint 

t;;ommittee held on 27.1.2022. '' ·., ',_- . , 

e_roc'1r~l:i]eitt 9f gr0.~,11d water from r>rivat~ agency by M/S Govar,dhan Manes·& 
-. erals~forKsuppression .of dust and p]antation et~. in Dadam· min·e area. · 
-~~ ·: . 

·<.'. )P.e . :servation.s of the Hon'o.le N~tionaJ <5.r,~en Triqunal ip para no. 7, of ord~r- d~~~? 
. · 1s. 1.2022 tn~t th~· P(Qject. propenent has giv~n the e~p!c;mation ttiat ground wa·t~r was ~rivate1y- 

~~procured but .'.it. is·d)ff:i€Plt to accept expl~nation in the a,bsence of such private sources being 
identifie.g: .Accor_dingly~ in the meeting of the Joipt <:ommittee held on 27.1.2022, it was c:Hrected 

'as under: ,.-..,., ., ' . .. 
After d(i!,~iled -dis.c:u_ss.ion, it was dir.ected by the Joii,t committee tll~t th~·;·4th.!J,ng 

pfficer,,'Bhiwani shall t;ake ~n undertaking iilongw1th receipt Qf the P;ay~~!lt~iV~n to 



the private agency by M/S Govardhan Mines & Minerals for procuring ground water 

for rt:1ini~9. activity within 7 days. 

In cornpllanee to the. directions of Joint Cornmlttee, Mining Offt~er, Department of Mining ~ 

Geology, Bhiwani has submitted the documents r~§arding procurement of ground water from 

private _agency by M/s Govardhan Mines and Minerals for suppression of dust and plantation 

:\ etc .. in Qqd~rh mining area. 

The Sub committee has scrutinized the documents regarding procurement of ground water 

from private agency, by the mining lease holder and it was observed that the registration 

number of each tractor tanker and truck tanker-deployed by each of the private agency namely 

M/s P~I &· Pal Group, Shri Rajesh s/o Tara Chand and Shri Rajat Sharma has not been 

mentioned. Moreover, the undertaking with these private agendes has been made since 

1.12.2020,.. whereas, the present mining lease holder i.s. M/s Govardhan mines and minerals 

has-Started its mining operation at Dadam mining site on 25.2.2019. 

The Sub committee ~esired· ~hat the Mia:iing officer, department -~f MJnes and 

Geology, Bhiwani shall get the details of each of truck tankers and -traetor tankers 

with, re9isttation number of each vehicle .a.nd cap.acjty of these truck t~n:-~er.s ~n~f 

trijctortrolleys clep,0.:y~d by each:age_ncy aJongw.ith their agreement made by 111~0Ing 

lease holder with private agencies and dE!~ils· of the payments made to the private 

ag~~c.ies for supplying water. from zs.2.201.9 to date. These documents may be 

submitted ·by 17.2.2022. 

3.~2 . Submission. <;>f. roining closure pl~n ~y the predecessor of the project- 
pt~ponent (M/s Govardhan Manes and Minerals). . . · 

During the meeting of the Joint Committed he.l_q o~ 27.l.2022, the Chairma.n pf th~ Joint 
Committee directed that state Mining Officer shall submit a copy of the minutes of the meeting 

held under the chairmanship of Chief Secretary, Haryana w.r.t. mining closure plan J~sue a,n9 

same may be submitted to the Joint Committee within 10 days. 

Now, the State Mining Officer vide his letter no. DMG/HY/OA No. 169 of 2020/~2:5 dated 

4.2.2022, has submitted the Mi'ning Plan induding progressive mine closure plan of Dadam 
stone mine .subrnltted by M/s KJSL-Sunder: JV (predecessor of M/s Govardhan Miries & 

Mloer~Js). However, no report is available w.r.t, implementation of the P;9Wessiv_e · mining 

closure plan submitted by M/s KJSL Sunder JV, which was further take~ up for implementation 

·oy ~/s Sundet Marketing Associates. 

itfter·discus.sion on the issue, theSub committee directed as under: 
• ,_,,. ~. ~ -.;;._.;1 . ., ._ •• , • .;_ . • .:. """~ • ,I" • 

( 

. ~Irii~g Officer, .. department of Mining and Geology shall submitthe report. 
· r~g,arding jmptementatlon of the Mining closure plan, report regad:ling 

l~~ving 1~s ·a:t1etres wide barrier along the boundary of the lease . area 
whi~h was to further developed into green belt ~Y p_lannin~ . tr~e~ ,o! 

.S,,.Jitat,le -v~rieties and k~eping the surface green by plf1J1ting :gtass -ap(I 

bushes by the Sun(Jer f.1arketi_ng Associates. 
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·ii) The Mining Officer, department- of Mines and Geology has also not. 

submitted the report regarding, implementation of the progressive mining 

-cl:Qsure plan, providing benches-of 1omx1om, ptoviding:.green .belt of 7.Sm 
Width at tl:le.perip,hery of D,adcfm·mii1ing area and steps taken t~ mainta·i·n 
330/o of thetetal area l.e, 16.1271 hectares to be covered under plantation 
-~long the lease- period by. M{s Govardhan Min.es & Minerals. The said 

. , . . ' . 

documents may.be submitted by'17.2.2022. 
iii) The mining department, D~par-tment of Min.es & Geology, shall also submit 

the . report reg-ar.ding closing of deep mining pits as pe"r order dated 
~.8.Z0-2b·of.the department (tnesame has been mentioned in para no. 7 of 
t.he order d~ted 18.1.2022}. The. report QY the said department may be 
s~l>mittedby 17.2.2022. 

hi) Har:yana State Pollution Controi, Board, Regional Office, Bhiwani shall 
submit the. report regarding steps taken by M/s Goyardhan Mines & 

. M,iner~·is to control dust emissiens generated during driiling ·an~ other 

miniilJfOp~rations by 17,2.20Z:l.· 

3.3:,:- ··$obmiss·io~ of high resolution satellite imageries of Dadam s~<me rnlne 'and 
ar,aly$i~ data of these im,ageri_e$ for the years 2016 to zozn b.y HARSAC H~r . . .. 

· Owing the n,e~tir:,g of the. Joint Committee. held on 27.1.2022, the Director, H.ARSAC Hisar and . . . ' ' . . . 

: Dr:_. Sultan Sirtgh, principal Scientist, HARSAC Gurugrani assured that satellite lmaqeries 
·alc>'r'tgwith analysis data ofthese sstelllte imageries for the period io16 to 2020J as. mentioned 

in thelr letter dated 21;1.2022, shall be submitted within 10 days. 
. ' 

'Fhe.:loint committee noted the cernmltment made by the HARSAG, Hj'sar and the 
C'hai-~m~k~l #1:~ .)Qi tat ·c~'11mit,t~e d,i~e~~ct: ·-~ha,t·. HA~SAC Hisar -shall e11i~~E!i·j11,t 
satellite imag~ries -pf Dadam stone mlne a,Q~--@n~l_ysi~·data of these· imag_erjE!s may 
be provided 'to 'l(?int committee within 1().-d~ys_~ · . . . . 

·A!so, .. as per 'the· telephonic communication made on 4.2.2022 with Sultan Sin·gh; P'rin~il;)al 

Scientist;· HARSAC,- Gurugram by the Technical Expert of the Joint Committee; it was assured 
that the· said high resolution imageries and analysis data of these imageries for the y~ars"-2016 

to. 2020 shall be subm)tt;e<lfb,y lS.22022. 

rherefore, -the ·Sub Committee in. its meeting held on 11.2.2(,)22 desir~d -th~t the 
said higta resolution ima.geries and c1naly~is :dat9 of these imageries of Dadam stone 

• ·,. ••• ,• •• A • • ' 

mine ·-for t'1e. _y~_ars 2016 to 2020 n,ciy ~e sµbr,nitted by 18.2.2022 so that Joint 
' ' 

Coomti.tte~ 111a,y ~oncl~_de its fin~I report;, w~II before the time given ,to the. -Jo.int 

}:L_· t:?-;lili- by ~e. !j(in'l)le Natl(!rial Groo~ TribUnal in its order dated 18.~.2f!'ii. 

4.0 · . Next . me-etmg of the sub. comm.1~ee : on th~ 1ssu.es as mentJQnec;I ab.gv~ 
. 21.-2-~2022 · - 
' ' : '. ' ' .~ 

The matter .has ·been disc_uss¢d 'With the Chairman of the Joint .committee_ and rnen:ioers ofthe 
sub committee and it hc1s_ been decided that the. next meeting of the sub. c_ornmittee.- on -the 

:issu~s as mention~d .a,bove shall be held' on 21.2.2022 at 11.00 AM in the Con:miif:te'e Ro·qr;n, 

,, --~- 



' ,-,, 

Haryana St~_~e Pollution Control Board, c-n, sector-s, Panchkula. Therefore, all the members 

oftlt~ jQintc.or:nmittee are requested to attend the meeting on 21.2.2022 at 11:00 AM. 

:l\!ft~~· satd departments are requested to submit report data/ information on the. points rel9tihg • '' '=: . ..... • ~· . 

. to',thern as desired by the sub committee in its meeting held on 11.2.2022 by 17.22022' Ii ;, 
' ,. $ 

, ~- 

·v..y 
er. ~.~ Gatg, 
Scientist-C/Deputy Director, MOEF 

Dr. Narenrf'dksharma 
Add.itionaJ Director, Central Pollution Control 
Board, 
Regional Directorate, 
Chandigarh. 

Dr. B~ z~,.z..-;i.,;,~ 
Technical Expert, 
Monitoring Committee 
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· Offic;ers who Attend Meeting en dated 11.2.2oz2•0A No 1e,. of 2020 
. ~ . 

Sr·J"o NcJme of ()fficer Desia.nation Slanature 

J. 

~. - D"f· ~. ,c:. t.,...,. PP' N'IOEF 
0"1. oi.-,.cl.O.<. moi:; ca: 

... ' 

·-~ ,I' 

., 

. 

. ,,t----'-+'----------+----'-------1---------1 

' . 



. :, , _ . . . .. . ..... '.,. . . _,~ . AtJN G X·O R. E,, ; 
O:FFFCE· :Q.t.:. T~E lYfONITQ:RING< ©OMl\1:ITTElt 

·· . · .Co11.sHt:uted by the Hbnl?k'. .. National Green Tribunal · · · 
.in OA No. 360 of 2018 in the rnatter-Shree Nath Sharma Vs Union of India & 

· · O~-~ arid<blli~r I!Jnvironrn:ental issues. ·· ·. 
!Official Address: Tower·:No.5, 4th Floor, Forest Complex, 

. Sector 6.8, S4,S•Na.gar) Tel. No .. 0172-2298091 
. ~¢a:jl: cmcdep360(mgmail.com, 

re '> .,; 
~., . 

The Deputy:C9mrriJssioner, · 
Bhiwani · · · 

No. CMC/2022/"'j.~:9 
Dated: 22 .. i2022 

Subject: Minutes ~f the meeting of the sub Committee,. constituted by ~he 
Chairman af the eight 111ember Jqint Committee. for inve~tijg.ations ·of 
issues reg~rdin·g ille:gal mining in an area of 0.8 hectares in forest area, 
mining done upto ciepth of 109 m in· mining, c;ff~il and aba~don~d/ 
damage~ · distributa.r:y;/ minor constructed by the department of 
irr;igatron in complianc;e. ,tp· ~r~(j!r dated 20,7.2021 and 18·.1.~02·2 of 
Hon~l>le Nationa,I Green Tiri~unal in .OA no. l~~ qt ZQ2.0 in ,the matter of 

. Kuldeep Singh Vs St~te, of H~ryana & Ors, on 2,1.2.2022 at 11.QO AM Jn 
the-.Committee Roo~, HSPG~, fanchkula. 

' Plea,s~~nr:fd em:tosed herewith minutes of the m~eting .of the sub Committee, constituted bythe 
. . ~ . . . 

. Chairman of the ~ight member Joint Committee for irwestigations of issues regarding illegal 

mining in an area of Q.8 hectares in forest area, mining done · upto depth of 109 m in mining 
. ' ~ . . 

area and abandoned/. darnaqed distributarv/ minor constructed by the department of Irrigation . 
. -. - ·, . . ' 

in compliance to,~rder dated 20.7 .. 2021 and 18.1.2022 of Hon'ble National Green Tribunal in OA 

n-9. 169 of 2d20 in the matter of Kuldeep Sin~h Vs .State of _Haryana & Ors on 21.2.2022' at 

.. ·11.on AM in the Comrnittee··Ro0m, HSPCB,. Panchkula for yo,ur kind inform~tion please.. . . . .. ' ,.. . . ~ . 

It is requested that .the concerned' office.r 0f- the District Adminis_tration be directed to conyey 

· · th·e r:ninu~es ofthe meeting to au the coricerned d~partments with the request to take nec::essar:y 

, C;l~_ti_orj on th,~ points rel,ating toJhem and submitt~e docum~ntsfiflfqrrnation/data, as desired by 
':the;'.~(;lq_''.~orrmiitte.e in its ;e~ting held on '21.2.1022 so that final report in the matter IT)ay be 

. ;:~ . ~ -~-~- . . . '- . . . . 

.~suomit_t:ed w~l_l 'befpreJh~)irne, gjverrb,y·~,om,'.ble· National Green Tribur-ial in_ its orqer dated 
. 18.1.2022. 

co,.·~,.: 
Technical Expert, 

Monitoring Committee 

·' 6ndst. N~rG:MCz-{'92~/;'lJo ·. bated: 22.2.2022. 
'A copy of"the: above is forward,ed to the Mem.b,er Secretary, Haryana State Pollution Control: 

. si3oard; Parnchukfa (o~ ieTOrmation and nece~a,Y action please. h : · 
~>:-~~- (Dr. Babu Ram) .1.- 

. i:echnkaL Expert, 
Monitoting con,mittee 

Eridst. No. CMC/2022/ 1.J \ Dated: 22.2.2022_ 
A CQ!;>Y of the above, is forvvard~d to the $tpte MJni.ng Engineer, Mines & ~eology Department, 

-~· lii3.ry~na fQr information and :r-1e·cessary action please. 

{DriB~~).-.W~ . 
. . . ~ . . . 

Technical Expert 
Monitoring Committee 
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. . . 

.,,:,·Ei:fdst:;NC>; -CMC/2022/ ?- .l.:Z . .· ., . · ·· . Dated: 22.2.2022 
.«:~fapy of the above is forYl(ar.d.ed to .the [)istrict e~r:estOfficer, Department of Forest, Bh[wani 
'for ·iof0r.matiori· _. and, · n.~cess.ary action, pl_eas~. · ·.,He. is requested to submit the desired 
·. l'nfdr~ationtq0c,rmeh~tdata.relating tohis qepa~ment by,28.2.2022. -~- . ·_·: · 

. . '~),i\.-- 

(Dr. B bu Ram) · 
Technical Expert, 

Monitoring Committee ,, 
' ,' 

.Endst. N0. CMC/2022/t-J ':!, Dated: 22.2.2022 
A copy of the· above is forwarded to the Envlronrnental Engineer, Haryana State Pollution 
Control Boan:!,. Regional Offlce, . Bhiwanl for: information and necessary action please. He is 
requested to .submlt the c:lesir:ed. information/documents/data relating to his department by 
28.2.20·22. . . 

. ~l~·)..·~ 
:(Dr. Babu RainJ 
:re~hnic;al Expert, 

Monitoring Committee 

Eridst, No. CMC/2022/ :, J 1.f . Dated: 22.2.2022 
A ·§:epy of the above is forwarded to the Mii'lin~ Officer, Department of Mines &. Geology, 

. Bhlwani for information and. necessary 9c~ior:i. please. He is requested to submit the desired 
. · inform~ti()o/.dpcu;.:nJ5[.<iata· rel~ting to hts department by 28,2.2022. \:)..._, . ,..,_~ 

.(pr.Ba~)- 
Technical Expert, 

Monitoring Committee 

Endst. No. CMC/2022/ -t-).5 Dated: 22.2.2022 
A copy of the above. Is forwarded to the Executive Engineer, JUI Water services Irrigation 
O~p,a,rt'r:nent, Bhi.war:ii fer information and. necessary action please. He is requested to submiU~e· 

.. oest,ed i~forn:t~liq~jdpu~m~i1J;s/d~!a relan "~ to his. department by 2~.2; 2~. · 
. ,' .. . . ' ~)..,-;.,, 

-, · 
0 

, • • (Dr •. Babu· ·13mJ · ~ 
technical· Expert, 

M0nitoring .C9mmittee 

Endst. No; CMC/2022/9-J t . Dated: 22.2.2022 
.A copy .df tile above is fdrw~pded to the. :Direc.tor; HA.RBAC, Hisar for information and necessary 

· · action: please. · 
' ' . ' ~).-r'.)v.)1.,- ' 

· ror. Bab,u JJam) , . . ... 
Tedtriica! Expert, 

Monitoring Committee 

Etjdst. No_. CM.C/202?-1 t- j ';f. Dated: 22 .. 2.2022 
A copy df· the· .above is forwarded to Dr. Sulta.n Singh, Principal .·scientist, · HARSAc>Node, ·· 
Gurugram for information and necessarv action 11>-iease. He is requested to provide the high 
resolution satellite imageries and analysis.data of..tfrese· imageries of the Dadam stone mines for 

· the year 20'16-20:20 bY 10.J.2022 so that Jefnt Committee may conclude its final report well 
befor:e fttietini'e giyen :to tl;ie Joint Gomtnittee'.l~y the J;:lo.n'ble National Green Tribunal in its order 
di:Jt~d 18.1.,2022. ,, ' · b . 

. ' . ·, . .· . ' .,.....,.,;k..- 
(Dr. Babu ·~m~ · · 
Technical El.<pert, 

. Monitoring Committee 
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The list of the 'District Level Officers of District Bhiwani,. present in the. rne~tjng, is as per 
-Annex~te-1. , 

1.0 Biic~Qro~n(I 

· It::was ·&~Prl§~d·-:th?(nn c~irnplia_nce to order dateGI 20.7.2021 in OA no. 169 bf 2020 in the 
tn~tter ,~fKwl.Cile;JD, $iri.ghVs.' State pf Harvana & ors; the Joint Committee submitted .·. its interim . ', ··•. . , . 

·. reportto the Hon'ble. NatlonalGreen Tribunal '.4ide letter No. CMC/202J/~90 dated .13-.10.2021. f,z. · How~ver, fiqal report in the. matter could not.be submitted due to non availability of high 
:...--- resolution satelllte imageries of the.Dadarn stone.mlnes for the year 2015-2021 on the.followinq 

iS$Ues· ... ' 

;:: 

~. _·lr:~ 

M!n.utes ·of the m¢eting of the sub -C~nnr:nitteia1 ,constituted by the Chatrman of the. 
ei~ht :rt,Jember ';~dipt .CPtnn:tittij~ fQrJnvestiga·tiO""n.s of issues regarclJng ·m~g.a_l mining 
in an ~1:ea.'ofJ).8 hectar.es in' for~st-c)rea,.mining,,done 1JptQ depth of 109 m'J'n mining: 
~re~ and ~abandoned/ damag~d distrib_utiny;/ :inin9r constructed by the. dep~rtm.~nt 
·of ·lrriga·ti~n .in c9inpli~11ce to order' (lated. ~0.7.2021 and 18.1.202,2. of Hon.'ble 
'*atiqQjj'I G.~e~n Tribunal -in oA no. 169 of_ 2Q20 !s:1 the matter of Kuldeep Singh. Vs 
State ·of aaryana· & O'is on 21.2.2022 ·at 11~0'0 AM in the Committee Room, HSPt·s, Panchkute, ' · · · · 

The following were present during the meeting: 

'SJ;, . Name an~ designation of ~th~ Designation in the Joint Committee 
-~~. ;au.tb.Qr:i /Qffie::er. in ·.tJle. De .. tt. 

· 1 S/1. Jl;K Sapra ii=S (Retired), Member, .stete · Member 
Expett:Apprqisal•CommJttee. .· · 
': . . .. . 

: 2 .. Dr. dPS Khel9, .Prindpal Scientist, 'Indian Member 
institute of Soil & Water Conservatlon, 
Research centre, · · 

.Ch~nc;I{ at,h · 
- br. Narender .Sharm.a, Additiqnal bire~tor, · ~ember 

Centr,d.Bg,Uption Gc;>ntrql'B0c1rd, Regic>n'al 
Direct~rate, Chahciigprh. 
• ;., .• .' < 

4 Dr . .K.K /Garg, Deputy Direc:tor/ Scientist-C, Member 
' Mimistfy Qf l:hvitonment, Forest& Climfite . 

. ::~hqng~, ~e,gionql (?ffl<;:e~ Chandig13rh. · 

5 . ·or. ·Babl! Ram, Tecnnieal Expert, Monitqrihg Technical Exp'ert 
committee·. . · . •· 

i. Ille.gal t,,,ipjng .in forest ar,ea f1,,1Qn minable area) in. Qi8 hect.ar~s ,ar~a iJl 
~ ": '- ,,:.: · . ' ,. '. ' ,·· , :::::~- ·:- "i~ • 

Da,da,m mining Hi.lls in vill~ge Pa~am, Teh.$il Tosham. 
·... .. , . ' ·.. '· 

ii: IUegaJ mi.nin:g~in l)ad~n..-minin·g-ar;ea done up t~depth of 1-0,9 ltl. 
_.-)•'' • :• ,- \ 1. • ,: . I 

.ii'i. . Abaild()Oetf/damag~d _D.,fd~lfl l:1i~tributaty/ mirio.r COQStructecl by the 
Department, of Irrigati<>o. 

Further; the Hon'ble NptighaJ <3reen Tripunal after considering the iriterim, r~port .Qf the ,joint 
·<'·,.•- "-~-' • .\· <~ :.,· • '•• ·r' ''ft~·.. . ; ,, • ,_ '· ,- • • A, -;< • 

Ctimmtttee,· s(!br:r;ritt~:d on J,3.10.2021, has dfrected· in para no.7,8 an9 9, which ar.e reproduced 
•' ' f t?' )~ ~AA ' • • ' "• • 

a~.,.1.:mder: · ' · 

7. As found ·by the Committee, there h_as been illegc1I mining including in the. 

~orest area -~µcl also, bt!yQncf the permitted depth. Though th~ Goinnii_tt~e,has 

cibs(!rve<j t/t11t Jhe"'l. l')l~S nfl' il.ie!j31 !lJioing in the minip9 are,a, ~e ,silidr 
36 
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·. •' .. 

'\, ,, 

2.0 .· 

,i.1 

. . 
observijtio1;1 ·appe.ar.s to .refe~ tcf~tie time oflnspection as the Committee h~s 
recqr:IJ~(I, its cenclusion about, earlier ill~al mining. The Committee has 
obs~~~d th:~t,~h~rei·~~s no gtoand water extrnctton but explanatlon of ·the 
,pp t,hat]b~- .gr~unp Vl~t;er was pr:,iv:at~-ly procured but it is difficult to accept ' 
:el'.(planati911, .in ~.bs~nce of ·S4~h ·private sources being identified. As found in 
the order :dated;.J20.'07.l02~ :alJ~)n t~e report of the Committee, there was 

"'. ,.. ", 

Jniniog even beyond depth of 150 mtrs. Closure plan have not been gjven .by .... . . ,. .. ' 
. . 

,the<gte~ecessor of the PP which is to be ensured by the Chief Secretary of t,he 
: . .St~te. There ·is o.rd.~~ ofthe Mining Depa11:ment dated os.os.2020, req1,1iripg 

,;'!IJ;::~p ~Q ~~os.e deep mining pits~ ... ' ,, ., . ' . 

.a., J:hits,, while dis;ecting reeommended remedial action against -illegal minan,g ~ . ~ , . . . . . 

in. ~l:t~,J~ght of report :of the Committee and in pursuance of order dated. 
2o~oz.~92:1; by th~· S.t~te. P€,D .a.od. Mining Department, to be overseen. by the . .. .. · · .. , ·,· . 

Member Se~r~t~,ry GPCQ, we<fi~d~~twutecessary that the joint CoQill'littee·m.ay 
wait far pracUrement of satelllte im~gery, if the same is not readily -~wailallte . . . . . ~ :,• . . . .· ' 

.and can make: its final c~nc::lusiqns by, . undertaldng ground Jrutbi.ng · and 
' dr.awin·g infereil(;:es·from the avai_lable material. 

. . ~-., . 

9. ~~t the jqint-. Committee give i,s ftna] report -by Ma·rch 31,. 2Q22. The Chief 
Secretj3ry, H~ry:a,na cnay .also file a~l~n taken report in pursuance of orger .of 

. . ~ . . ' .~ 
this Tr,ibuilal dated 20.07~2Q~~, a)ut report of the joint Commlttee ~Y fvlc:J'r£h 

3~~i,; ~~~~- Th~ repprts may ~e fil'7~iby· email. atj1,1dicia1 ... n~t~go'{~_i.i1 llr~fer;~:1?,Iy :. 
iJ., t.b·~ .(otltJ .. of.searc::hable l?Pf/OCR S~pport .PD'.F ~n(l .. not in \~e;··:(ps:n,, .of 

.·.' .. · ·. . '· ' . . . 

. lnta·g~;;R(!F ! ... 
• • I , , .'"'" .'"' -~ .. , ; :'.°, '~-' 

t~ru9iial)~e of th.e' direc:tiOn$ given by the sub -~0~'1li~ee, COO,Stit.uted by the 
'·Cftairman .·e:,f'tb'e E;jgh.t. mem·ber Joint Commi~ee, .i.n :the last meeting ·held; on 

.· 1~.2i°2022.tcf the,~ario.u·s,.d..epart~ent~.w.r.t the issu~s relat.h1g to them. 

Department of F9rest .(Illeg_al .'Mining Jn fore$t ·area in 0.8 hectares· area ·in· 
Dada:m·:ri:ihiing .AiilsJ~ vallag~,D~da,njt "fehsil'Tosftam.) . . . 

I~Jre: la,sf:r,ni~uhg he)d on 11.2.2022; tlie Oistrict Forest Officer was direc.ted to provide 
::th~ §049,le ~arth. frn:ag~s fop tge year 2015 t? 20.20 especially, in vi~w of the. letters 

· ,. · wrltten ·fuy -oi:stJ:; fpr.est Officer to the ,Mining ·Office, .Department of Miri~s: & GE;olqgy, 
Bhiwanfvide letter ~o;.no·."286 dated··23·.~9-.'2(H9, lett~r no. 1811 dated 20;ll.Z01..9, le~er 

• ,• .. '< 

no. 2055 dated 23)2.2Q1~, al9ngwith inspection report ·oLSl:i.., RajE!shJ~urnar _M(ni'ng 
. ' ., ' 

· Inspe€tor, whb has reporteq. that illegal minjng has been done i,n a por,tion Of 20~25 Ft 

-~-•. b~~en the pillars. A & C, ip fr:qnt .gt. !,IJJ~r B by p .2 .• 2Q22 so. as to en~bl_e the job 
. . '<::ommitteefto,draw the inferent:es,jn·the matter. . ' ·. . .· ' 

•' 

Now/'the District Forest. Officer vide t,lis office letter No. 2548 dated 18.2.202-2 has 
submitted the Google earth imageries of 22.5.2016, 9.1.2019 and 8.7.20,19 mentibriing 
the. 5tat9s of th~ mining ~m~a in: between _pillars A & C in front pf pill~f B in .the mining 
area. 

2 



The .sub ~ommi~~-e h:~s taken these Google .earth imageries of :l2.S.20t~; 
9.1.2019 and .8.7.2019 of Dadam mining area on record .and these· Go~g.1~, 
earth ima:ge$. $ha0 .be analyzed 'after the submission of hi9h resetutlen 
satellite imageries to be,submitte.ctby HARSAC, Hisar. 

2.2 Oepart~ent, of .Minh19 & Geology;. Bhiwani (illegal mining in Dadam minir:ig 
.a,rea dq'r;i¢:ya;tq t.t,e,(Jepth Qf -1Q9'metr~s) 

. . 

,Im. th.~ last 111:eeting hJ~ld on 11.2.2022', the Sub Committee had desired thet the 
•,<· .. · ·••• ',. . , 

· -~~p.a,~m~nt of M.ining and Geology $hall submit the record/documents me11tioning the 

Jyear)n Which miningJ.1pto the depth of 109 meter and 300 ft. al0!19 boundary pillar no; 

.:1~ an0:1~,: as mentioned in its letter no. 718 dated 5.8.2020. The said report may be 

submitted t@Jhe $!;lb eomrnlttee.on 17:2.2022. 

The Mining' Officer, Department of Mining &: Ge~logy, Bhiwani informed that. notice was 

issqed,_t~t M/s-,Govardh'an !\'lines & Minerals vide his office· letter No. 718 dated .s .. 8.2020 .. -~ ' ·•.• ···-/ .. •.· ., ~- . ·. . . . ' . ·,_ . . ;,. . ' -~. 

1-towev~t/h.e t:ia~:. to. check as to whether rep1,Y in the matter has been submitted by the 
~· . ,· ' ' . .. . 

. 5.ai€1 .mit:Jing lease holder, 

;fteii :detaU~d discussion on the tssue, the Mining Offit:e.r wa~ , dir:eg:e<I· to 
$~~~it ~h~ '.cc,,py of the nottce issued vide No. 718 dated 5.8~~020 to Mfs 
Go:\iija;cl1;1an Min~s,& Minerals,. rep.ly E)f:the notice s.ubmitted by the sc:1i_<I minjng 
lease .:holcJ~r .a11.d action taken · by the department of Mines & GeQl·o~y in the 
IDij~~frby 28 •. 2~-~J:)22, 

2. -~: o-~~il:rtment df Irrigation .and Watt\!r.,. Resoorces '(JUI WJS Divi~i9ri Bhiwa.r:1i) 
:'{~i~~~,Qf1e:Cl1,rJqfn~ged ,'., Dad~itl P1~t.fiJiut~ty/m.inor constrocl;ed. by tile 
~~ij'altro~iJt:otirr:l_gation;) . . 

In :th'Ei last rt,eeti'ng oftbe sub· c:omn:iittee held on 11,2.2022, the documents shovyn by 
. ' ' 

• --,- • •• :· ,• • • < , ••• ·:· .•• · '- ''IIV- , , • 

· .the D¢partment of Irrigation and Water R~sources indi~ated that the tneasµrement of 

tength,. breac;lth ~nd,de~th tithe portiod ~(D~dam distributary where mining qpt~.d,epth 

of2QQ,.250 Ft has not be.en completed: $0 far. Therefore; the sub committee directed the 
·', . .. . . 

~ t. . 

~ deparrt:m.erit :of Irri~ation and W~ter · Resources shall ·submit the report· ·reg.ardin,g 

1TJ¢9s_u~ernent of 1.~ngth,.. bre~dth and depth of the portion of Dadam distributary, Where 

minin;g'upt0 cl~pth,of 200"-250 ft'has been done,. by 17.2.2oi2. 

; r;iw/th,..e ".G>~~fuar:trneht of Irrigation· & W.aJe·r Resources · (JUI W /S Division Bhiwani) .has 

s~b~itted:the.si;.,;ey:te~ort c~rty b.l.it,b'y,~fs BDN surveyor solution on.9.~.20Z2. · 

The sub committee ·has perused the survey report: submitted: by the depc;1rtment.~ricj,·it 
. . 

. wa.s obser.vecf that only t.he. length ariid .oreadth of the. various .sectio~s of".Pap~m 

distriputary, wh~re n}iriin'g h~s been do,:;re; nave bee·n marked, yvh.er.eas,; th"e vdlume·.df 

min in~ dqn~ .irJ t~~ D.adam distr;butary h;s not. been m~asured. Mdreovei:,. tl'ie vOlur'ne ef 
, 

the mining Jease··area falling within the Dadam distributary has alsCl not R.:1=.en mec;iswred. 

~ft~~ -~·~tail~d : disq.1s5:ion o.rt the issue, the. sLJb com(nitte~, cle~ii!~d ·th~t \the 
D!:!~a'1:ment Of Ir,ri:9~ti(!)n ~ W~t~r Respu_rces,,(JUl WJS Divis.io'p Bh'.i.:V'l(;itn.i) ~hall , 

13! 
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measure the v9l,ume of' the portion of Dadam distributary, where mining has 

been dqne and · vo_lume of miriio9 lease area, falling. ~ithin 'the- Oa(la:rp, 
distr.ibt,Jtary, by 2a.~.-2022. 

Z,4. Prqcur.ement; of gro\lod wa~er from private.agem;y by M/S GQvar~han Mines & 
Min·er-a·1s0for s11ppression of dustand plantation etc. in Dadam mine.area, · 

Dur:ing the. last meeting held on 11.2.~0,22, the sub committee desired that the Mining 

offiee.r, .d~partrn~nt of Mines and Geolbgy, Bhiwani shall get the details of each of truck . ... ·~. . .. . .. 

tankers and' tractor .tankers with registration number of each vehicle and capacity of 
. . 

. these truck tankers and tractor tro.lleys. deployed ·9y each agency alongwith their 

_agt~~m~nt · made by nii.ning lease holder with private agencies and details of the 

pqy_(lleA~- made to the. private ag_enci~s for supplylriq water from 25.2.2019 to c:lc!t~; 
These:aoc.:Lirritints may be-submitt~d. ov :17.2.2022. 

·, • .. 

The ~i11ipg Qfri~er informed that the data w.r.t details of each of the truck tankers and 

· tractor.tankers with reqistration No. of each vehicle and capacity of these truck tankers. 

and tractor trolleys deployed by· each aqencles along with their agreement made by the 

mining lease holder witl:i private aqencies. and the details of the payments made to. the 
, ' . . ' 

priv.;ate :9g<;11c;it#s for .swpp_ly_ing of water from 25.2.2022 to date, have not been procured 
'.. . .. ,_,; .. _. -~- .. , . ··, ' ' ' . . ~ 
sb far from M/s Govardhan Mines & Minerals. 

The sub committee desired that the Mining Officer, Department of Mining & 
. . ' ' 

G:eolQgf ,Shall suh~.it the abev.e·details by 28.2.2022. ·. . . ~ ' . . . . 

S.tibmissibil of mining . closare pl~n . b"y: • the .. predecessor . of :th~ proj~c;:t 
· p~op9nent (M/s Gov.fil.rdflan f,,lines'and Minerals). 
During the last rneetinq held on 11.2.2022, the state Mining Officer vlde his letter no. 

Df';'.lG/HY/OA No. 169 -·Of 2Q29/8~.?, dated 4.22022, had· submitted the Mining. Plan 

· including progressive .mine dosure.'plan pf Dadam stone mine submitted, by M/s KJSL- 
. . . . . . . . . . . 

5-_':,!t.lde,r,J¥ (prfe<lf~.ce~$or o~ M/s Gevardh~n Mine~ & Minerals). t1owever, no r~_i:>ort w.~s 
·availab,le w.rJ. implementatior, of th~ p,r:ogressive mining closure plan s4bmitted by Mi~ 
IGSt · Sunder JV( which was further taken up for implementation by M/s Sunder 

· Marketing .Asso.ciates. 
·. ..:, 

·. After .c!i$C,1.,1?_sj9q P.fl !h~ issu~ on 1 i .4._2Q22, tlilf!,. sup committee had directed as. under: 
' '' ~ . : . . ·. ' . 

i) ,. ' . :Mi'ning· Officer, department of Mining and Geology' Sh?JII ~ubmit th~ report regaroing ~ . ·. . .. • ' . 

ii) 

)Q1pl~m~ntatidb of t~e Mining do.sure. plan,· report reg'arding lec:rving' ts metr~s. wide 

' b~rrier. along th~' bound~ry qf th.e l~~s~ area which wa.s .to furth~r develope.d into 
g,reen belt by planti'ng trees ,of suit_c\ble ·varieties .and·. keepir.,g the area ~reen by: 

. ".' . 

. plartti_ng grass and bushes _by the ;Sunder Marketing Associates; 
The Mining Offk:~r, department of Mines and Geology has also not submitted the 
report r~garding imph:!mentation of the progressive mining closure plc:1i1, pr,.oyicjin~ 

benches of 10mx10m, pr:ovidirig green belt of 7 5m width at the. periphery. of padam 

rninirtg area and steps taken to maintain 33% of the .total ar~a i.e. 1'6.1271 ~ectares ~ . . 
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to be covered under plantation along the lease period by M/s Govardhan Mines & 

Minerals; The said documents may be submitted by 17.2.2022. 

ii!) ·The mining department, Department of Mines & Geology, shall also submit the 

report regarding doslnq of deep· mining pits as per order dated 5.8.2020 of the 
department '(the same has been mentioned in para no. 7 of the order dated 

18.1.2022). The report by the said department may be submitted by 17.2.2022. 
· iv) Haryana· State Pollution Control Board, Regional Office, Bhiwani shall submit the 

report regar:ding steps taken by M/s Govardhan Mines & Minerals to control· dust 

emissions generated during drilling and other mining operations by 17.2.2022 . 

. The. Mining Officer informed that the reports as desired in para i), ii) and iii) are yet to be 

prepared and about 01 week is required for the preparation of said reports. Moreover,. the 

Envir:onmen.t~I Engi!}eer, Haryana State Pollution Control Board, Bhiwani has also not 

. submJ(ted the report-as mentioned qt point iv) above. 

After discussion on the issue, the sub committee desired as under: 

I) Mining,.Officer, Department of Mines & Ge,ology shall submit the reports 

on points i) to iii) as mentioned above by 28.2.2022. 

nJ: • ·1;ta9¥a~a: Sfctte Polh.iti_on Control Board, Regional Office, Bhiwanl shall 
. ·submit the report regarding steps taken by M/s Govardhan Mines & 

Minerals to control dust emlsslons generated during drill.ing and· other 

mining operations b:y .is~2.2022. 
. . 

Z.6 s~~mtssion of h_igh -_resolution $ate[l_ite irua.ger;ies of Dad~m stone mine and 
anaJysis .data of these imageries for the. years 2016 to 2020 by HARSAC 
Hisar · · 

Dr, Sultan Sif.lgh, Principal Scientist, HARSAC Gurugram, who joined the meeting of the 

si,ib cornmlttee through Video conterencinq on 1L2.2022 was apprised that hi~h 
resolution satellite imageries of Dadam stone mine f9r year .2015-2021 is required on 

the-following issues, as due to non availability of which, the Joint Committee could not 

submit its-final. report in the matter. 

i. Illegal Mining in forest area (non minable area) in 0.8 hectares area ln 

Dadam mining Hills in village Dacicim, Tehsil Tosham. 

ii. ~llegal minin,g in Dadam :mining area done up to depth of 109 m. 

:m. Abandoned/damaged, Dadam Distributary / minor constructed . by the 
· D,epartment of Irrigation. 

Dr. Sultan Singh, Principal Scientist, HARSA~ Gurugrarn, assured that high resolution.-_ 

satellite imageries along with an.91ysis data of these satellite lmaqerles for the vears 

· 2b16-2022 shall be submitted within 10.3.2022. 
Tne sqt, comQ1i.~e¢ n~.t~~ the commitment made by the or. Sultan ~in~'1, 

Pri(l,cipal· Scjenti~t, H~~SAC Gurugram and it was desired that the high 
resolution satellite imageries for the period 2016-2022 and analysis data of 
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these satellite imageries on the· fqUowing three issues shall be submitted by 
10 .. 3.2022. 

I, IJlegal Mining in forest area {non minable area) in O.B'hecta.res area ,in 
Dadam mining Hills in '(illc1g~ Qadam, Tehsil Tosham. 

ii.. Illegal mining in Dadam mining area done up to depth of 109 m. 

iii. ·Abandoned/ damaged Dadam Distributary / minor constructed. by the 
.Department of Irrigation .. 

3.0 Ne~t meeting of the sub committee on the issues as mentioned above 
7.3-~2022 

The matter has been discussed with the .Chalrman of the Joint Committee and members 

of the sub cemrnittee and it has been decided that the next meeting· of the sub. 
• t . 

committee on the issues as mentioned above shall be held on 7.3.2022 at 11 .. 00 AM in 

the Committee Room, Harvana State. Pollution Control Board, C-H, Sector-S, Panchkula. 
·Tner~fore, all·the members of the sub aommittee are requested to attend the 
mee~irtg on Z.-3.2022 at 11:00 AM. 

All the said 'departments are requested to submit report /data/ information on the p,aihts 

rela.tlng to them as desired by the sub committee in its meeting held on 21.2.202:l by· 
28.2-.2022.· •. . •·1 

~ 

•\t~~ 
Dt. ~.KGarg,. 

· Scientist-:€/Oeputy,. 
. Director, 'Mo:EF 

Dr. Nare~harma 
Additlonal Director, Central' Pqlh.!~iqn' · 
Control Board, 
Regional Directorate, 
Chandigarh. 

D .... S Khola, 
Prin.dpa dentlst; 
Indian . nstitute of Soil & Water 
Conservation, Research centre, 
Chan.digarh 

Dr. B~~~~u-. 
. T~chnicalExpert, 
· Monitorif19 Committee 
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.· . ·.. ·. . ANNEKOR~- 9 · 
QFFI.CE OF TH,E MO:NI,rORlNG C;01M-MLT~.B.E - 

Constituted by the Hon'bie National Green Tribunal · . 
in OA No. 360 of~018in the.matter Shree.Nath Sharma Vs Union ofindi; & 

Ors and other Environm~ntai issues. 
(9ffic:ia:l Ad(,lr~~s: 'rower No.5, 4th Floor, .. Fore_st Complex, 

S~ctor 68,,SAS ~ag~',l) Tel. No. or 72-22,98091 
Email:·,cmcdep360{a)gmail.com, . . 

To 

The Deputy Commissioner, 
Bhlwanl .. 

Subject: 

No. CMC/2022/ f89 
Dated: 8.3.2022 
Minutes of the meeting of. the sub Committee, constituted by the 
~hairman Qf the eight member Joint Committee for investigations of 
issues regard,in,g illegal. rriiningjn an area of 0.8 hectares in forest area, 
mining .done upto depth qf 1Q9 m in mining area and abandoned/ 
damaged distr1butary / minor constructed by the department of 
Irrigation in compliance to o:r:der dated 20.7.2021 and 18.1.2022 of 
Hon'ble-National Green TribunaHn OA no. 169 of 2020 in the matter of 

.Kuldeep Singh Vs State ·of lf.~.Y~na & Ors on 7.3.2022 at 11.00 AM in 
tib_e Committee Room, HSPCt,, Panchkula. 

Rlease find enclosed herewith minutes of the m~.eting of the sub Committee, constituted.by the 
' ' ' 

Chairman of the eight member Joint Committee for investigations of issues regarding illegal 

mining in .an area of 0.8 hectares in forest .area, mining done upto depth of 1.09 rn in mining 

area and abandoned/ damaged dlstnbutarv/ minor constructed by the department of Irrig?ttion 

. in cornpllance to order dated 20.7.2021 and 18.1.2022 of Hon'ble N_a~ion91 Green Tr:(blJ,~8-1 in OA 

no. 169 of 2020 in the matter ofKLildeep $in~h vs.state of Haryana & Ors on 7.3:2CJ22, at n.oo 
AM in the Committee Room, HSPCB, Panchkula for your kind information and necessary action 

please. 

It is. requested ,that the concerned officer of the District Administration be directed to convey . .. . . ' . . 

the mir:iute~'Of th.etmeetif)g to all the concerneddepartments wiJh the request to take necessary 
~- ~ .' ':A•· :=· . ' < "' ' • 

action ~r\th·e pq>jhts, relating to them and submitthe documents/information/data, as desired PY 
the Su~ C~mmittee in its rneetlnq held on 21.2~2022 and 7.3:2022 so that finai report in the 

matter may be submitted well before the time 9iven by Hon'ble National Green Tribunpl in its 

order dated 18.1.204'.2, 

{D~. B~.,,,..._., 
Technical Expert, 

Monitoring Comrnitteee . 

Endst. No. CMC/2022/ f')I Dated: 8.3.2022 
A copy of the above is forwarded to the Member Secretary, Haryana State Pollution Control 
Board, Panchukla for information and necessary action please. 

(Dr. e~l~~. · 
Technical Expert, · 

Monitoring Committee 

E_nd.st. No. CMC/2022/18t·· Dated: 8.3:2022 
A copy of the above ts for-warded to the District Forest Officer, Departm~nt bf Forest, Bhlwani 
for information· and necessary action please. .[l ,.1. . 

(Dr. BaQ)ll·~~ 
Technical Expert, 

Monitoring Committee 



• • 

Endst. No. CMC/202,2/'t-8.J . . ; Dated: 8.3.2022 
ff. qopy :Of tt:ie: 9b,0ve i~ fQl'Warded to .. th~. µrtvirohment?I Engineer, Haryana State Pollution 
Cont~ol 'f~oerd,: Re.gional Offi.1=e/ BhiW9J1i>for ihf0rrhation and necessary action please; He is 
~~questeq to submit the desired information/dqcum.ents/data relating to his department by 
28.2.2022. . 

(Dr. ~:~'1·.>11,._~ 
Technical Expert, 

Monitoring Committee 

Endst, No. CMC/2ff2,2/ ';};8: ~ 
A copy of the _aeo;ve is forwarded to the 'Mining Officer, 
Bhiwani'for iriforrnation.and ,netessary-c;1ctibn please. 

Dated: 8.3.2022 
Department of Mirles & Geology, 

~~· 

{Dr. Babu Ra;f•.1..,,-v 
Technical Expert, 

Monitoring 'Committee 

Endsf; No. CMG/2022/ ':f-1.5 Dated: 8.3.2022 
A COl?Y of the above. is forwarded to the Executlve Engineer, JUI Water Services Irrigation 
Department, Bhiwani for iDfQrmati'on and necessary action please. \r't . ·~1.,..;L .. 

(Dr. Babu Rc:1~ ~~'-­ 
Technical Expert, 

Monitoring Committee 

Endst. No. CMC/2022/ ?II, Dated: .8.3.20?2 
· A copy ot the·p.bove isforwarded to the Dir~ctor, HARSAC, Hisar for informqti.oh,ane:J necessary 
actton please. · . 

~·>-,~ (Dr. B . 
Technical Expert, 

Monitoring Committee 

Endst. No. CMC/2022/ r8? Dated: 8.3.2022 
A copy -of the -abov,e is forwarded to. Dr. Sultan Singh, Principal Scientist, .HARSAC-l'Jode, 
Gurugram for lntormatton and necessary action please. He is requested to provide the. high 

. f-esolutionsatellite imageries a.nd analysis data of these imageries of the Dadain stone mines for 
. th~ year 2016-2020 by 10.3.2012 so that Joint Committee may conclude its 'flnar report well 
before the time given to the Joint Committee by the Hon'ble National Green Tribunal'in its order 
dated 18.1.2022. 

{Dr. ~~;-bmr,~ic,~ 
Technical Expert, 

Monitoring Committee 



. Minute~- Qf th~ ,meeting Qf the sub Committee,' constituted by the Chairtnan of the· 
'ight member 'Joint Coin1t1ittee· for investigation·s of issues regardi'ng illegal .mining . 

. m an area of .:o.a hectares in for~st..area, ·mining.done upto depth of 109. m in mining 
area antl_abaridoned/ daina9.ed <listriblltar-y/ minor constructed by the department 
of Irrigation ln compltarrce to- order: dated 2'0.7.2021 and 1s.1.2022 of .Hob'ble 
National Green Tribu.nal in OA. no, 169 of '2020·. 1n the matter of Kuldeep Sing_h Vs 
$tate of Haryana & Ors on 7.3.2022 at il.OQ AM in-the Committee Room, HS:P¢B, 
Pamzhkilla. · 

The following were present during the meetinq: 

Sr. Name and deslgnation of· the Designation in the Jo.int-,Corrimittee 
No. au~hos:ity / officer in the Deptt. 
1 Sh. 'R.K .sapra IFS (Retired), Member, State Member 

· Expert Appraisal Committee. 

2 or. OPS· Khola, Princif)al Scientist, Indlan Member 
Institute. of sou & ·water Conservation, 
Rese9n;:h centre, .. 

.. Ch~ndicia.rh . ' 

3 Dr. Narender Sharma, Additional. Director, · Member 
<:;eotral Polli:Jtion Control Board, Regional 
Directorate, Chandigarh. . .. 

.4 Dr. K.K .Gar-g; Deputy Director/ Scientist-C, Member 
1:, Ministry of Envir.onm~nt, Forest & Climate Ir 

.. , 
Change, Regional Office, Chandigarh . 

,, 

... 
5 Dr. Babu Ram, Technical Expert, Monitoring Technical Expert · 

.. 

Committee. 

The Hst. Qf tlil~ !).istrict Level Officers of District Bhiwanl, present in the rneetin,91 is as per 
;• .:..: ·.;,:·.:.::,,,, .·~' .. ',' .. .· . 
;.Annexure\.l., · · 
·• ,..,:,; ).>'. ~- .• ,'." ' ,..,,., , • 

1°;0 .. · , -~~tlkgrQ~nd 
' '< ' 

It was apprised t~at in compliance to order dated 20.7.2021 in OA no. 169 of 2020 in the. 
· matter of Ku!de~p Singh Vs State of Haryana & Ors, the Joint Committee submitted its interim 

' . . ... ' 

.· r~poit to the Hon'ble National Green Tribunal vide letter No. CMC/2021/390 dated 13.10.4-021. 
. ..· 

However, final report in the matter could not be .submltted due to non availability of ~igh 
resoletlen satellite imageries of the padam stone mines for the year 2015-2021 on the following 

. issues. 

'\?1- 
\ ,~ 

l, lil.e_g:al M.i~iqg. in forest area (non mlnable area) in 0.8 hectares area in 

Daf:lam mining Hills in_village.Badam/rehsil Tosham. 

Illegal minin_g in·Dadam inhJiilg area done up to depth of 10.9 m. 
< 

Abandoned/damage~ padam p·istrijbutary/ minor constructed by the 

Depar:tmen.t of lrrijga~ion. 

ii .. 
iii. 

furt~_er,. the Hon'ble ['Jatibnal Gre.en Tribunal after considering the interjm report .qf th-g Jpint 
·, " ' . . . 

committee, subrpitted on l3.10.202i, hc1s directed in p.a~a no.7, 8 an? 9, which are reproduced 

as under: 
. . 7,. As· .f(!)und by, the Committee, there '1as been illegal mining including in the 

fQl'.'Jst .~re1;1 and al$o·be:y:ond the permitt-ed ~epth. Tho.ug_h the Commit:t,e.e:.h:as·· . -~- . 

o~seryed· that there vyas no: illeg~I mining in t"e mining arec}, the ~ij}d. 
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·()bsew@tjqn, appears to refer to the. time .of inspection as the Com111itte·e has 

. te~orded lt!; .cencluslon about earller illegal mining. The Committee has 

q:b~.erv~d that :there was no ground water extractlon but explanation of ~he 
PP that the ~round water was privately procured but it is diffic:ult to accept 

explanation in· absence of such priv~te sources being identified. As found In 
the order dated 20.07.2021 and in the report of the Committee, there was 

n:aining .even beyo.-.d .<lepth qf 1$0' 111.tr;~. Closure plan have not been given by 

tile predecessor of the PP which is to be ensured l>Y the Chief Secretary of the 
State, There is order of the Mining DJ~partment dated 05.08.2020, requiring 

•,,' • A 

't~·e PP'to close deep mining pits. 

s. Thus,· whiledh:ec;t,ng reeommended remedial .actlon against illegal mining 

in the .light,. of. reppft of the, Committee and in pursuance of order dated 

29 .. 0.7 .20.21 by. the S.tate PCB 'and MinJn~ Depart~erit, to be OY~r~e$!r:t by the 
Mem_ber Se~reti;il.Y CPCB,, we ·find it unnecessary t.hat thejoirit,c~.111'.~it;J:ee., may· 

wait for procurement of satellite imagery, if the same is not readily available 

and: can make its flna! conclusions ,by urrderta~ing ground truthing and . ' . . . 

drawing irifete_nces from the available.material. 

9 . Let tile. joint Cornn:aittee give its final report by March 31, 2022, The Chief 

Secretary, Haryana may also file action taken report in pursuance of order of 

this Ti'ib,unal dated . 20.01.2021 a~d- report of the joint Con!.mi,tte~. ,11,y .Mar:c;h 
. ,• , . , . 

31, 2022. The repodsc,may be:file~ by. email at judicial.-i19t@gQv.i~~.Rtef¢ta'tjly . . .· ·· · ... ,.,, .. ' . ";', 

in- the form of searchable PDff,ol:R Suppprt PD,F and not in - the fc:>rm .of 

'Image .PDF. 

2.0 CQm.plianc:e oft.he .dlrecttons. given, by th~ s.ut> Commlttee, constituted by the 
·¢ha·irman. 9f the Ei·gtit member Joint Committee, .in the last meeting held 6n 
21.i.zp2,2 to the varlous departments w.r.tthe. issues ·relatin9, tothem, 

i.i Department of Fo.rest (Illegal . Minhig in forest area in 0~8 hectares area _in 
. Dad~m miil'ing Hiils ·hi village Dadam;Tehsil lc,$ham.) . 

In the last meeting h.eld on 21.2.2022, the· sub committee had taken the Goqgle Earth 
Imc;1geties, submitted by District Forest 0fficer, Dept Qf Forest, vide letter No. 2548 
dated 18.1.2022 Jar the period 22/5,?0.1.6, 9.l.2020 and 8.2.2019 of Dadam Stone 

. ~- 
mining area on· r~cord:,and it was ,decid,ed· that these Google Earth images shall be 
nalyzed a~er the sub,mis5,ion of high resolution satellite imageries by HARSAC Hisar. 

The s~~ committee was further- informed that officials of .the Forest department we.re 
reporti.ng: 'from time to time ab~ut i11¢g?3I mining by the mining lease holder ·in Araval.i 

. Rl9,ntati'o.n area ( o.utside miJ1ing lease area). Trae reports in this regard were submitted 
by the officials of for:est department on 29.07.2019, 31.07.2019., 14.08.2019 and 
10.9.2019. and letter dated 23'.9:2019, 4.11.2019, 20.11.2019 but nothing is clear about 

illegal mining oone in an area (forest area). 

2 
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In the· rneeting helo on 17.9.20?1, District Forest Officer had shown Google earth 

lmages.showinq 0.8 hectares of forest area illegal mined in the year, 2019, whereas, Dr. 
. . 

Sultan Sing~, Principal sctenttst, HA_RSAC was of view that images of Google ~arth 

cannot be considered for est?tblishing the actual time of period of jll~g_al mining in 0.8 

hectares of forest area. There is needto get the satellite r~ageries of the area, 

It was .further informed tha~ the Mining Inspector has stated in, his report that joint 

inspection· of the. minin.g area-was carrled out on 10.9.2019 and illegal mi,ning was found . 

between Pillar A and C in front of pillar 'B having an area with length and.depth as .20-:25 

ft. 
Further, Rari~e Forest Officer, Tosham range has informed to M/S Govardhan Mines·;& 

Minerals statiog that the notice has been served to the mining lease holder on the 

directions of the Sub divisional Officer, Tosharn based on the inspection carried out by 

Mining inspector, Department of Mines:-~ Geology to the Dadarn mining area and finding 

mining in forest area with the length and depth as 20-25 ft. Further, District' Forest 

Officer, .vide his ·1etter No. 14'10 dated 7.10.2019, letter No. 1811 dated 20.11.2019, 

· letter No. 2055 dated 23.12.2019 has informed to the District Mining Officer, Bhlw~mi 

that mining has been done in between· pillar A &C in front of B in an area having ·l~ngt,h 

and depth as 20-25 ft in the Aravali plantation area (c<>py of letters are- aooe~~d. 
' . . . ; . .· 

h~rwith). 
Further, District Forest Officer, Bhiwani, who was present in the meeting held on 
7.32022 informed thatthe area having length and depth as 20-25 ft ls matc~_ing with 

the area of 0.8 hectares as mentioned in the: Google Earth images 

Based:on, ~he document as. submitted 'by Dept. of Mines,& Geology and Q~pt0of 
i=~rest; the sub committee has come to conclusion that i·lfegal mining in an 

ar~a_Qf 0~8 hectares in Aravali plantation (Porest Area/ non mlnable area) has 

been done by Mls- Go.vardhan Mip_es ... fi f1inerals as the said mi.n_ing lease 
' holder started mining_ operation in. Dadam .stone mining area on 2.s.2.201:9 

and rl;iining in the forestarea (non,minable_a.rea) was observed by-th~·Mining 

Dept, during the visit of the Minin_g Inspector to the area on 10.9.20l,~ (cepy 

.is annexed herw.ith) . 

De_partment of Mijning & GeolQ9Yr Bhh1v,mi (ill~gal mining ln. Dadam mining 
area done: upto tb~ depth of -199: (!t) . · · , 

In the- last m~etlng held on 21.~_.2922, the Mining Officer was directed to sul:>rnit the 
' . 

1;:0py of th~ n9ti~e · issu_ed vide No. 718 dated 5.8.20.20. to M/s Govardhan. :Min~s & 

Mlner.als~ (statiAg that the mining :in th~- Eastern, North.,eastern and south ea.stern area ~ . .. 
.of mine.' situ.atecl .along boundary pillar ,No. 13 to 19 has. gone deep to depth -of 

appr0~imately ·300 ft and if they go furth~r deeper, the water table may be touched .at 

any time ft1rther, the mining 1·ease holder was found demolished the benches- which 
were earlier present alo.ng the boµndary of the deep pit), reply of the notice -submitted 

lly the said minJng lease holder and action taken by the department of Min~s & Geology ... 
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on the r~ply of show cause notice submittec by M/s Govardhan Mines & Minerals by 

28.2.2022. 

Now, the Mining ·Qffi<:er, Department of Mines &. Geology, vide its officer letter No. 

PWM/Dadam/248. dated 4.3..202~ has submitted copy of the reply submitted by M/s 

Govardhan Mines & Minerals, Tosharn vide letter dated 16.11.2020, wherein, the said 
I 

mining lease holder has claimed as under: 

"We sta,rted mfning work in Dadam stone mines from 25.2.2019. The mining work was 
stetted on the basis of judgment of Hon'lJ!e High Court of Punjab & Haryana High Coutt 

in CWP no. 28378 of 2018. The permission was given to Directions Mines & Geology 

vide Memo dated 11.12.2018. The mining work was started on the Eqvironmental 

ctesrence granted to previovs mining leasr= holder. Thus, we are doing_ mining· work on 

the terms & cope/.itfons of M/s Sunder Mw:keting Associate. We are doing mining as per 

norms end cQnditlqqs ot EC in the eree of 48.87 hectares given to us. In the said plt; 
wnose -depth is sta,ted at 109 meters, -we are using the existing roads for extractions of 

stone mstene! which falls below from area in which mining is being. done, The ppsition 

of seid pit is same as that was allotted to us in auction. ,411 rules and regqla,tiqns of 

Mining are followed while doing mining work in the area. In the, s~id pit brjtweef? pillars 
' . .. . . ·. .• ~ . .• 

no. 13 to 19, the Mining Otticer; Bhiwant vide Memo No. BWN/Dadam/9-18 dated 

5.8.2020 directed to stop .mining operations. The Court of Hon 1Jle Additional Civil Jude 

(Sr. D{v) Tosham vide;udgment dated 14 «: B'.,2010 directed the Mining defi}ar;tment not to 

tntertere in mining.aqti'.(ities as provided by lease agreement or authorized bY._Go'Vt and 

authoritle$_'COReemed. This order is still in force. 

As regards secondpoint i$ concerned. it. is sabmltted that in mining work; formation and 

.bre~ki17g of beocoes is regular process. The main issue is that the mining shouid be 

· scientific I. e there should not be danger to human /Jfe,. vibrations are low, blasting is 

controlled and stones etc do not go beyond 50-100 m from blasting site. All rhese 

. parameters are being followed. Benches are regularly formed. It is further submitted 

that Director General (mines & safety} is the competent authority which looks after 

safety of mining operations. We are strictly following all the dtrecttans & Rules and every 

steps are .being taken for scientific mining fmdsafely~~ 

FUrth~r-, w.r.t the documents dated 24.2'.2022- submitted by M/s Govardban Min~s & 

.Mi11erals-, w.r.t survey. conducted by M/s shlvem Engineers Associate Pvt. ~td! .. on 
28,.8.2017, it Is rnentloned here that as ·di,scussed in the meeting of sub committee h.eLd 
on 4.C).2021., the said mining lease holder w.as asked to clc;1rify as to whether the r~port 

,on surv~y cond.u~E!·d by M/s Shivam .E.ngine~rs Associate Pvt Ltd. was s~hlmitted to. 
. . 

·pepartment ofMiriing or any other associated department,berore starting the minin·g in 
the n:iining lease area. However, the specific query raised by the sub committee has 

,be~n not responded by M/s ~ovardhan Mines & Miner~ls in the sa.id document. ~ut M/s 

Govardhan Mines & Minerals, has claimed that as the allegations of doing mining at 

depth of i09 m f?y the Hon'bl.e National Green Tribunal, therefore, the said mining lea?e .. 
. . 
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holder has used the said document for his own defence as the document has been 

submitted ,before the Hon'ble Court by the same petitioner Mr Rakesh Dalal in 2Q18 and 

the said survey was conducted on 28.8.2017 i.e before the sanction of lease to M/$ 

Gevardhan Mine,s & Minerals. 

However, the sub committee was of the opinion that before considering the 
said ,docu~ent, the Department of Mines & Geology shal,I submit the final 
action taken report of the department on the reply su~mJ,¢d by M/s 
~pv:ardhan M~nes & Minerals vide its letter dated 16.11!i,02.Jl of tbe show 
cause notfce issued by the department vide No.DMG/HY /ML/DP:li>4M/ 
2'018/1904 dated 26.~.2020. The said, action report may be submitted by the 
Mining· Officer, Department of Mines and Geology, Bhiwalii on Qr before 
9.~.2022. 

2. 3 Pepartment of Irrigation and Water Resources (JUI W /S Division Bhiwa~i) 
_(Abandoned/dama~ed Dadam 'Oistr,ibutary/minor constructed by the 
Depart_1,11ent of Irrigation.) 

In the lest meeting held on 21.2.2022, the, Department of Irrigation & Water Resources 

(JUI W /S Division Bhiwa,ni) submitted the survey report carried out by f'-1/s :BDN, surveyor 

solution ~n 9.2.2022. The sub committee had perused the survey report submitted by 
the department and it was observed that only the length and breadth qf the various 
sections of Dadam distributarv, where mining has been done, have been marked, 

whereas, the volume of material extracted during mining done in the Dadam distributary 

has not been assessed. Moreover, the volume of the material extracted in the mining 

lease area, falling within the Dadarn distributary was also notassessed. 

In, the~.said ,meeting, the sub committee desired that the Department of 
Irrigation ,& Water Resourees (JUI W/5 Division Bhiwani) shall measure, the 
volume of the material, extracted from the portion of l)adclm distributary, 

• • • • • < V where mining has.been done and volume of material extracted in fhe,,1nining 
lease area, falling wlthln the Dadan, distributary and submit the reportJ>Y, 
iS.2.2022., 

\ 

However, the. Department of Irrigation has not submitted 'the relevant 
documents and thesub committee directed that the Departm'entc,0,f lrrjgation 

• • ·.•. :. ¥ ~ ' 

.and Water Resources (JUI) Water 0:S~pply Division, Bhiwani ,tg ·sµD:11:1it the 
do~u,men§ rven,tioningthe volu~e of·the material extracted ftorti .th~, portion 
of Dadam distri,b,utary, where ille,gal mi'1ing has· been done and the volume of 
the material' extracted in the mi'n:ing lease area, falling within the Dadam 
distributary by 8.3.2022, 

2.4 Procurement of,,gro1;1nd water from private ag~ncy by M/S, Gov,ard,hi,tn M,in,es,:& , 
Minerals for suppression of dust and plantation etc. in Dadam mine area, 

In the last rneetlnqs of the sub committee held oh 11.2.2022 and 21.2.2022, the Mlning 

·Officer, Department of Mines and Geology, Bhiwani was directed to g,et the details of 
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each pf truck tankers and tractor tankers with registration number of each vehicle and 

capacity ofthese truck tankers and tracter.trollevs deployed by each agency alongwith .. . 

their agreement made by mining lease holder with private agencies for procurement of 

groundwater and details· of the payments made to the private agencies for supplvlnq 

water . from 25.2.2019 to date, 

Now, the Mining Officer, Department of Mines and Geology, Bhiwani vide his office letter 

No. BWN/DADAM/248 dated 4.3.2022 has submitted the details of each of the truck . . 

tankers and tractor tankers with registration number of the vehicles (Details are 

annexed herewith) deployed by each agency (M/s Pal & Pal Group, Shri RajesM $/O 

Shrl Tara .Charrd and Shri Rajat sharma): and the agreement made by these aqendes 

W.ith mining lease. holder(M/s Govardhan Mines & Minerals). 

The sub committee has taken these.doeuments on record . 

. 2.~5 . s.~~~is~ion. of mining closure plan, by the predecessor of the project 
p:S:oponent;(M'f s·Govardha~. _Mine~- and M·inerals ). 

Iii the meetings of the sub committee held on 11.2.2022 ahd 21.2.2022, the 

Department·of Mines and Geplogy, Bhiwanl was directed as under: 

i) Mining Officer, Department of Mining and Geology shall submit the report reqardlnq 

implementation of the mining closure plan, report regarding_ leaving 7.s metres wide 

· barrier along the boundary of the lease area which was to further developed into 

.green belt by planting trees of suitable varieties and keeping the area green by 

planting. grass and bushes by the sunder Marketing Associates. 

The. Mining .Officer, department of Mines and Geology has also not submitted the ii) 

~-/.···· ·~; report r:egarcling implementation of the progressive mining closure pla~, pFoviding 
· benches of lOnixlOni, providing green belt_ of 7,Sm width at the periplter;y of Oadam 

. . . - . 

mining area and steps taken to maintain 33% of the total area i.e. 16.1271 hectares 
' . . 

to be covered under plantation along the lease period by M/s G0va'rdhan Mines & 

Minerals. The said documents may be submitted by 17.2.2022. 

iii) The mining department, Depqrt:m,ent of Mines & Geology, shall also submit the 

report reqardlnq closing of deep. mining pits as per order dated 5.8.2020 bf the 

department (the same has been mentioned in para no. 7 of the order dated 

1_8.1.2022). The report by the said department may be submitted by 17.2.2022. 

Also, Hary~na_ State Pollution Control Board, Regional Office, Bhiwani was asked to submit the 

report regarding. steps taken by M/s Govardhan. Min~s & Minerals to control dust emlsslens 

r . · · . generated durlnq dr:iU!ng and other rnlninq operations .. 

. Now, the Qepartment of Mines & Geology, Bhiwani vide its letter No. BWN/DADAM/248- dated 

4._3.2022 has submitted the reply as under: 

"The present projectproponent i.e. M/s Govard_han Mines and Minerals has /eft 7.5 

m wide barrier along the boundary pillar no. 3 to 9 and 20 to 25 of the .mining teese 

area of Dae/am stone mine, which is using for green belt for planting trees of suitable 
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venettes and keeping the surface green; However, no 7.5 m wide barrier along 

bouadery pillar nos. 1 and 2; 1 O to 19 and 26 to 32 of mining lease area of Dadam 

stone mine has been left for development of green belt by both the project 

proponent. t. e. · M/s Sunder Marke..ting Associetes. who has conducted mining in 

D{lda.m stonem(ning area from j9.J0;4015 to 30.11.2017 and M/s Govardhan Mln_es , 

and MifJfrals trom 25.2.201,9 to date . .However, Mis Govardhan Mines and Minerals 

has planted 15000 plants in about 15.5 acres (6.2 Hectare}'. 

Regarding closing of deep mining pit as per order dated 5.8.2020 of the department, 

as mentioned in para No. 7 of order dated 18.1.2022 of Hon'ble National Green 

Tribunal, no report has been submitted by the Department of Mines and Geology. 

Also, Haryana state Pollution Control Board, Regional Office, Bhiwani has not 

submitte<;I the report regarding steps taken by M/s Govardhan Mines and Minerals to 

control dust emissions generated during drilling and other mining operations. It was 

assured that the said report shall be submitted on 8.3.2022 . 

. It is mentioned here that the Hon'ble Supreme Court of India in order dated 
11.ff.2017 in special leave to appeal (C) no. 19166 of 2017 has directed M/s Sunder 
Marketing Assoclates for lmplernentatlon of Mine closure plan on or before 

30.11.2017. A meeting to review the action taken for compliance of order dated 

11:8'.2017 of the Hon'ble Supreme Court of India in special leave to appeai no. 

19196 of 2017 was held with the officers of the various departments of State of 

Haryana on 1.12.2017, wherein, it was pointed out that as perthe qecision taken in 
the earlier meeting, the advice of the Advocate general Haryana w~s obtained on 

17.10.2017. On.the basis-of the same, initially it was decided to file an IA·and bring .. 

the factual position to the notice of the Hon'ble Apex Court. However, clue to fresh 

court matter relating tocompensatlon to the private land owner, the matter is under 

consideration of the, ", Hon'ble High Cot,111: and related facts have been placed before 

the Hon'ble High Court in CWP no. 2609'.4' of 2017 and action as per order in this writ 

will be taken . 
After ~etaile.d discussion on.the Issues, the sub committee desired that 
the mining officer, Department of Mines & Geology; Bhiwani shall submit 
the proqress report regarding .7.5 m barrier all around the boundary of the 
mining lease area and the status ~f plantation done in the strip of 7 .5 m all 
around the mining lease ar:ea and the volume of the material .extracted 
illegcJHY by M/s Sunder Marketi·pg, Associates and M/s Govardhan Mi.nes 
and .Mijn~rals. The Mini·ng D~partment shall also submit the report 
r~g~rdi.og closing of deep m.inin;g:.pit as per letter dated 5.8.2020 of the 
department, as mentioned in para NQ. 7 of -order dated 1:s.1:2022 of 
Hon'ble Natiooal Green Trib.u,nal. It ·was desired that report on the said 
issues may be submitted by 8.3.2022. 
Als9, Harya.na siate Pollution Control Board, Regional Office, Bhiwani shall 
s~J>mit the report .regarding steps taken by M/s Govardhan Mines and 

J 51- ·. 
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·. Minetal,s1t() eontrol dust en1issions gert~rated during drilling and other 
mining oper~tiQn by 8.3.20·4z., 

·; ' '- . 

2.6 Submission of high resolution satellite imageries of t>adam stone mine and 
an.alysis data of these imageri~s for -the years 2016 to zoze by HARSA<: 
Hisar · · · 

Dr. Sultan Singh, Principal Scientist, HARSAC Gurugram, who was contacted 

telephonicallv Intormed that high resolution satellite irnaqeries for the period 2016- 

2022 arid analysis data of the satellite imageries on the following three issues shall be 

submitted on 10.3.2022. 
i. Ille~al Mining in forest area (non minable area) in 0.8, hectares area in 

Dada.m mining Hills in village Dadam, Tehsil Tosham. 
ii. Illegal minjng in Dadam mining area done up to depth of 109 m. 

iii. Abandoned/damaged Qadam Distributary/ minor constructed ~Y the 
D.epartmen,t of IrrigatiQn. 

The sub committee noted the, commitment made by Dr. Sultan Singh; 

Prin.cipal Scientist, HARSACGl4t:U~ram. 
3.0 Next mee.thig of the joint committee on the issues as mentioned above 

14~3.2022 

The matterhas been. discussed with the Chairman of the Joint Committee and members 

of the sub committee and it has been decided that the next meeting of the joint 

committee on the issues, as mentioned above, shall be held on 14.32022; at 11.00 AM 

in the Committee Room, Harvena State Pollution Control Board, C· ll, sector-e, 

Panchkula. Therefore,. c1II the members ,of the joint committee are, requested to 

attend the meeting·Qn.·14.3.2022 at 11:00 AM. 
Further; all the said departments are aiso requested to attend the meeti~:9 

. along wittu;omplet~ report /,data/ iiif6r,rr1ation on ·tile points relat~ng to them 

on 14.3.2022 at 11:00 AM. 

srJ· 
pr. Narender Sharma 
Additional Director, Central Pollution 
Control Board, 
Regional Directorate, 
Chandigarh. .,«: 

Dr, K.K G~r:g,:, 
· Scientist-:C/Deputy . 
Director, MOEF 

Princi 
Indian & Water 
Conservatlon, Research centre, 
Chandlqarh 

Dr, ~~n,fi,,.~ 
Technical Expert, 
IY!oni~oring Committee 
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~¢eth1g· of the sub Committee, c90$tJtu,ted. by the Chairman of the eight member Joint 
CommitteeAfor e,xa~ining the d®umet~ts/dat~j.information submitted by the Dep~rtmento_f 
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agency for suppressjon of dust an·d plantation etc in Dadam mining area, impl~meotati.on of 
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. . A.NNeXU~€ ... lo 
O.FFICE o·F THE MD:N.ITORING COMMITTEE. 

Constituted by the Hon'ble National Green Tribunal 
in OA No. 360 of 2018 in the matter Shree Nath Sharma V& Union 01 India & 

Ors and other Environmental issues. 
(Official Address: Tower N:o.5, 4tn Fl~or, Forest Complex, 

Sector 68, SAS Nagar) Tei. No. 0172-2298091 
Em~iJ: cmcdep360@gmail.com, 

To 

Subject: 

The Deputy Commissioner, 
Bhiwani 

No. CMC/2022/ 7 8? 
Dated: 15.3.2022 
Minutes 9f .the meeting of the Joint Committee, constituted by Hon'ble 
NatiGnal Green Tribum~·1, fQr investigations of issues regarding illegaf 
mining in. an area of .·o;s heetares in forest area;: mining done upto 
depth of 10.9 min.mining area and abandoned/ damaged disttiibutary/ 
manor constructed by the ~E!partment of Irrig.ati9n in compliance to 
order dated 20.7.2021 and 18 .. 1.2022 of Hon'ble National Gr~f!n· 
Tribunal iri QA no, 169 of zo:zo· ln the matter of Kuldeep Sh1gh Vs State 
of Haryan.a & Or_s on 14.3.2()!2 at 11.00 AM in the Committee Room, 
HSPCB~, Panchkula. 

Please find enclosed herewith minutes of the meeting of the Joint Committee,· constituted by 

Hon'ble National Green Tribunal, for investigati:ons of issues regarding illegal mining in an area 

. ·ofQ;8 hectares in forest area, mining done up,to depth of 109 min mining area and abandoned/ 
damaged -dt~tribl!t~ry/ minor constructed by th~ department of Irrigation in compliance to order 

dated 20].2021 and 18.1.2072 of Hon'ble Natiboal Green Tribunal in OA no. 169 of 2020-ih the· 

matter of Kuldeep Singh Vs State of Haryana & Qrs on 14.3.2022 at 11.00 AM in the Committee 

Room, HSRCB, Panchkula for your kihd inforn:iqJiori and necessary action please. 

It is· requested that the -concerned officer of the District Administration be directed to convey 

the minutes of the meeting to all the concerned departments with the request to take necessary 

action on the pomts relating· to them and submitthe documents/information/data, as desired by 

the Joint Committee immediately so that final report in the matter may be submitted well 

before the time given by Hon'ble National Green Tribunal in its order dated 18.1.2022. 

. , . (Dr.B~) 
· Technical Expert, 

Monitoring Committee 

Endst. No·. CMC/2022/ 7 s 9 Dated: 15.3.2022 
A copy of the above is forwarded to the Member Secretary, Haryana State Pollution Control 
Board, Panchukla for information and necessary action please. He is requested to direct the 
concerned efflcer to book Committee Room in the office of Haryana State Pollution Control 
Board, C-ll( sector-s, PanchkLila on j9.3;.'20'(l~ from 11:00 AM to 5:00 PM for meeting. pf 
the Jolnt Committee to flnalize the report to be submltted to Hon'ble National Green Tribunal in 
compliance to order dated 18.1:2022 ln QA no. ft59 of 2020 in the matter of Kuldeep ·singh Vs 
State of Harvana & Ors. He is further requested to ask the concerned officer to provide 02 inova 
vehicles for Chairman and member of the Joint Committee· on 19.3.2022 at 10:00 AM at the 
following address, 

1. Justice Pritam Pal, Former Judge Punjab & Haryana High Court 
#665; Sector-11 B, Chandioarh. 

. 2. Ms Urvashl Gulat], Former Chief Secretary, Haryana 
.. #82~ Sector: 11 ~A, :Chandigarh. · 

(Dr.B~); _ 
Technical Expert; · 

Monitoring Committee 
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.. 
Endst, No. tMC/20.22/ 71ft, . . Dated: 153.2022 

-A ·cOJ:?Y' or the .above is forwarded to the 01strict Forest Officer, Department of Forest, Bhiwani 
. for 'information and necessary action please .. He ··is requested to attend the next meetin,g of the 

Joint .Cenirni.tte-e; constituted by Hon'ble National Green Tribunal on 19.3.2022 at 11:00 AM in 
the committee room, Haryana State Pollutlon Control Board, Panchkula .. '{) J _ 

(Dr.BabJV'~ 
Technical Expert, 

Monitoring Committee 

\ 
Endst. No. CMC/2022/ 7q r Dated; 15.3.2022 
A copy of the. above is forwarded to the Environmental Engineer, Haryana State Pollution 
Control Board, Regional Office, Bhlwanl for information and necessary action please. He is 
requested to attend the next meeting of the Joint Committee, constituted by Hon'ble National 
Green Tribunal on 19.3'.2022 at 11:00 AM in the committee room, Haryana State Pollution 
Control Board, Panchkula. 

(Or.Bab~ 
Technical Expert; 

Monitoring Committee . 

Endst. No. tMC/2022/ 7 91. Dated: 15.3.2022 
A copy of the above is forwarded to the Mining Officer, Department of Mines & Geology, 
Bhiwani for information .and necessary action please. He is requested to attend the next 
meeting ofthe Joint Committee, constituted by Hon'ble National Green Tribunal on 19.J.20i2 at 
11:00.AM in the committee room, Haryana State Pollution Control Board, p.an

0
chkula. 

· (Dr.Ba~~) 
Technical Expert, 

Monitoring Committee 

Ends~, No. -G,MC/2022/ 71 J Dated: 15.3.202i 
A Copy Qf the above is forwarded to the Executive Engineer, JUI Water Services Irrigation 
Departrnen], eMiwqni for information and necessary action please. He is requested to attend the 
next meeting of the Joint Committee, censtltuted by Hon'ble National Green Tribunal on 
19.3.202~ at ti;o6 AM in the committee room, Harvana State P~utioh Control Board, 
Pancnkula. 

(Dr. Ba u R 
Technical Expert, 

Monitoring Committee 

Endst. No. CMC/2022/ 7 ~ t,_ Dated: 15.3.2022 
A copy of the above is forwarded to the Assistant Geologist, Groundwater Cell, Bhiwani for 
information and necessary action please; He is requested to attend the next meeting of the 
Joint Committee, constituted by Hon'ble National Green Tribunal on 19.3.2022 at 11:00 AM in 
the committee room, Haryana State Pollution Control Board, Panchkula. ~l., 

(Dr. Babb1tra, 
Technical Expert; 

Monitpring Committee 

Endst, No. CMC/2022/ 7 lt.J,... . Dated: 15.3.2022 
A copy of the above is forwarded to the Director, HARSAC, Hisar for information and necessary 
action please. · 

(Dr. Babu~.) 
Technical Expert, 

Monitoring Committee 

En9st. No. CMC/2022/ 7f 6 Dated: 15.3.2022 
A copy of the above is forwarded to Dr. Sultan Singh, Principal Scientist, HARSAC-Node, 
Guruqram for intormation and necessary action please. He is requested to attend the .next 
meeting ofthe Joint Committee, constituted oy Hon'ble National Green Tribunal on 19.3.2022 at 
.11:QO AM in. the committee.room, Haryana State Pollution Control Board, P~;hkula. 

(Dr.aabu­ 
Technical Exp,ert, 

Monitoring Committee 



Mi_nu~es of ,tile meeting of the Joint Committee; constituted by Hon'ble National 
Green T:t1buna·1, for investigations of issues regardi11g illegal mining in an area of 0.8 
hectares in forest area, mining done upto depth of 109 m in mining area and 
abc;1ndoo~d/ damaged distributary / minor constructed by the department of 
Irrigation in compliance to order dated 20.7.2021 and 18.1.2022 of Hon'ble National 
Green Tribunal in OA no. 169 of zoze in the matter of l(uldeep Singh Vs State of 

·.Haryana &. Ors on 14.3.2022 at 11.00 AM in the Committee Room, HSPCB, 
· Panehkula, · 

The following were present during the meeting: 

Sr. Name and. designation of ·-tlie Desig,nation in the Joint commlttee. 
No( authoritv/officer ih the Deott. 
1. Justice Pritam Pal, Former Judge Punja_b & Chairman 

,, Harvima 'HiCJh Court · 
2. Ms, lJ.rvashr ·Guiati (IAS Retd.), Former ChiE:?f Senior Member 

- Secretarv, Harvana 
3. Sh. R.KSapra IFS (Retired), Member, State Member 

Expert Appraisal Committee. 

4. Dr. OPS Khola, PrincipaJ Sclentlst, Indian Member 
Institute of Soil .& Water Conservation, 
Research centre, 
Chandigarh 

5. Dr. Narender -Sharma, Additional Director, Member 
Central Poliutit:m Control Board; Region~! 
Directorate, Chandlqarh. · 

6. Dr. K.K Garg, Deputy Director/' Scieritist:-C, Member 
Mintstry-<5f Environment, Forest & Climate 
Charige~ Regional·Offite, Chandigarh. 

7. Dr. Babu Ram, Technical Expert, Monitoring Technical Expert 
Committee. 

The list of the District Level Officers of District Bhiwani, present in the meeting, is as per 
An.nexqr~-1. 

1.0 Background 

It Was apprtsed that in compliance to order-dated 20.7.2021 in OA no. 169 of 2020 in the 

matter of Kuldeep Singh Vs State of Haryana & Ors, the Joint Committee submitted its interim 

report to the· Hori'ble National Green Tribunal vlde letter No. CMC/2021/390 dated 13.10.2021. 

However; final report in the matter could not be submitted due to non availability of high 

resolution satellite irnaqerles of the Dadarn stone mines for the year 2015-2021 on the following 

issues, 

i. Ill~gal Mining tn forest area (non mlnable area) in 0.8 hectares area in 
Dadam mining Hills in viUage padam, Tehsil Tosham. 

ii. 111.egal mining in Dadam, mining area done up to depth of 109 m, 

iii. Abandoned/damaged Dadam Distributary/ minor constructed "Y the 
D,~pa,rtment of Jrriga.tion. 

f'urtne·r~ the Hon'ble Na~ional Green Tribunal after consldertnq the interim report of the joint 

Committee, submitted on 13;10.2021, has directed in para no.7, 8 and 9, which are reproduced 
as under: 

J(,3 
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Para rro, 7. 

As found by the Committee, there has been illegal mining in.eluding in 
the for~st area and also be,yond the permitted depth. Though the 
Committee has observed that there was no illegal mining in the mining 
area, the sald observation appears to refer to the time of inspection as 
the cornmlttee has recorded its. conclusion about earlier illegal mining. 
' The Committee has ob~E!rve·d that there was no ground water 
extraction but explanation o.f the PP that the ground water was 
privately procured but it is ~ifficult to accept exptanatlon in absence of 
sµch private sources .being identified. As found in the order dated 
20.01.2oz1.and in the repQrt·.Ofthe Committee, there was mining even 
beyond depth of 150 mtrs, Closure plan have not been given by the 
predecessor of the PP which is to be ensured by the Chief Secretary of 
the State. There is order of the Mining Department dated 05~08.2020, 
requiring the PP to close deep mining pits. 

Para no. 8. 

Thus, whil,e direQ:ing recommended remedial action against illegal 
mining in the light of report of the Committee and in pursuance of· 
order dated 20.07~2021 by the State PCB and Mining Department, to be 

overseen by the Member Se.qr~.~ry CPCB, we find . it unnecessary that 
the joint Committee m~y wait for procurement of satellite imagery, if 
the same is not readily availa~_le and can make its final conclusions by 
undertaking ground truthing and drawing inferences from the available 
material, 

Para no. 9. 

Let the joi~t Committee give its final report by March 3:1,, 2022. "fhe 
Chief,Secretary, Haryana may also file action taken report in pursuance 
of order of this Triburwal dc,.t¢~ 20.07.2021 and report. of ·the joint 
Committee. by March· 3·1, 2022. The reports may be filed -b.y emall .. at 
judicial-n9t@,9ov.in preferat)ly in the form of searchable PDFi OCR 
_Suppo,rt l>DF and not in. thefQrm of Imc.1ge PDF. 

2.0 Gompliance of the .. directions given ~Y the sub commlttee, constttuted ~Y the 
.Chai.rr,1an of the Eigh~ member Joint .Committee, in the la$t me~tin_g held· on 
7.3.2022 to the various departrnents-w.r.t the issues relating to them. 

2.J submlsslon of .high resolution $,atell,ite imageries of Dadam stone mine and 
a1:1a,ysi~ data ofth_e_se·i'11ageries for ·the.years 20-16 to 2020 by HA~SAC, Hisar 

It was apprised that the following issues are pending due to non availability of high 

resolution satellite imageries of Dadam stone mine area for the year 2019-2020. 

2 



·~·· 

I, Illegal Mining in forestarea (n,on minable area) in 0.8 hectares area in 
Dadam mining Hills in village Dadam, TehsilTosham. 

ii. Illegal min·ing in Dadam mining area done up to depth of 109 m. 

iii. Abandoned/damaged Dadam Distributary/ -mlnor constructed by the 
D,epartm~rit of lrrigation. 

Dr. 'Sultan Singh, Principal Scientist, HARSAC Gurugram, who joined the meeting 

through vldeo conferencing, submitted the. status w.r.t each activity as under: 

a) Illegal Mining In forest area· (non minable area) in 0.8 hectares area. in. 
nadam mining-Hills in yjJl~ge Paclam,'Tehsil Tosham. 

It was informed that satellite lmaqerles data for the year 2016, November, 2017 

(drone image data), February, 2018~ February, 2019 and February, 2020 has been 

·1119de; available and these satellite imageries have been analyzed for their 

interpretation and the same shall be submitted on 15.3.2022. 

b) Xlle~a[mining in Dadam min_ing area done up to depth of 109 m 

It was informed that satellite imagery data showing the depth of the. deepest mining 

pit has been made available for the year, 2017, and November, 2021. However, the 

complete lmaqenes data along with analysis data shall be submitted on 15.3f2.022. 

c) Abandoned/damaged Dadam Distributary/ minor constructed by the 
Department of Irrigation .. 

·the Joint· Committee was ihformea· that the data of Dadam Distributary / mlnor, 

constructed by the Department -of Irrigation, is available upto RD 20500 and it has. 

been observed that 'in the year 2011, the Dadarn Distributary upto RD 20500 is 

clearly visible and it has not been round damaged. The satellite imageries data for 

the period November 2017, lndlcates that a portion of 55 m length has been found 

damaged ih reference of its prezlous-date for the year, 2011. 

The Executive Engineer, JUI water Service Divislon, Bhiwani informed that the 

Dadam Dlstributarv was constructed in the year 1976:-77 upto RD 20500 and later 

on, it was extended upto RD 23500 during the year, 1987-88. The detail survey of 
Dadam .Distributary has been got conducted from M/S BDN Surveyor, Bhlwani, which 

indicate that there are following 02 portion in which mining has been found 

conducted. 
i) In Khasra no. 29/1, illegal' mining has been donefrom RD 21150 to RD 23500 

and the volume of the material · extracted within the Dadam Distributary has 
been assessed as 5,45,109.65 ni3• 

·ii) The volume of the material extracted in the mining lease area, the part of the 

Khasra no. 132, falling in course of Dadam Dlstributarv, has also been 

assessed and the same has been found as 3,53,126.27 m3• 

Dr. Sultan .Singh, Principal Scientist, HARSAC Gurugram, informed that the 

coordlnates -of Dadarn Distrigutary from RD 20500 to RD 23500 have not been made 

avallableto HARSAC. The said coordinates may be provided today i.e 14.3.2022. 
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It was desired that the officer: of Department of Irrigation and Department of Mining 

.m~y also be deputed to attend his office at Gurugram on 15.3.2022 at 11:00 AM for 

the discussion on the points. The Patwari and kanungo of the area may also be 

drrected to attend his office. 

After·discµs$i<>n on theIssue, the Chairman of Joint Co:mmittee directed as 

under: 

i) The o(fl,cers of Department of Ir.rigation and Department of Mining 

shal! c1ttef.lcl the office of D.r. Sultan Singh; HARSAC Gqr,~g,ram on 
15.3.2022 at. 11:0Q AM. T<hey shoutd carcy complete record relating 
to Dadall'l Distribu~ary. The coordinates on the various paints as 
desired by the Dr. Sultan Singh shall also be· provided today l.e. 
;14.l.Z022. 

'ii) Deputy Commissioner, Bhiwani, who joined the meeting through 
video conferencinq, was asked by the Chairman of the Joint 
Committee to depute Patwc1ri and kanungo of the area to visit the 
office of Dr. SuJt~o Singh, Principal Scientist, HARSAC Gurugram on 
15.3.2022 at 11;00 AM. 

iii) D.r. Sultan Singh, Principal Scientist, .HARSAC Gurugrarri, .shall 

provide sateUite ima.gery data along with their analysis data <>n all 
the.abeve three. Issues as mentioned above by 15~3.2022. 

2.2 Procurement of gr:o.und water from private agency by M/S Govardhan Mines & 
Minerals for suppression of dust and plantation etc. in Dadam mine area, 

It w,as informed that the Mining Officer, Department of Mines and Geology, Bhiwani vide 

hi? office letter No. BWN/DADAM/248 dated 4.3.2022 has submitted the details of each 

of the truck tankers and tractor tankers with registration number of the vehicles 

deployed bveach agency (M/s Pal & Pal Group, Shri Rajesh s/o Shri Tara Chand and 

Shri Rajat Sharma) and the agreement made by these agencies with mining lease 

holder(M/s Govardhan Mines & Minerals). 

~ · lt was pointed. out th.ot since the privat~ agencies, who are supplying. waterto Mts 

~vardhan Mmes & Minerals for suppression of dust and plantation from the tube well 

outside mining area, as such, these- private agencies are required to obtain N0C from 

CGWA. 

The Joint Committ~e recommends that the officer of G.roundw.ater ·Cell, 
Bhiwani shall loo.~ into the issue. of NOC to be so~ght by the concerned 
agency in the matter at his own level. 
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2.3 Implementation of mining closure plan by the predecessor of the project 
proponent i.e M/S Sunder Marketing Associates. 

In the last meeting held on 7.3.2022, it was directed as under: 

l) The mining officer, Department of Mines & Geology, Bhiwani shall submit the 

progress report regarding 7 .5 m barrier all around the boundary of the mining 

lease area and the status of plantation done in the strip of 7 .5 m al.I around the 

mining tease area and the volume of the material extracted illegally by M/s 

Sunder Marketing Associates and M/s Govardhan Mines and Minerals. 

2) The Minjng Department shall submit the response of the department on the reply 

of the show cause notice. submitted by M/s .Govardhan Mines ~ Minerals vide its 

letter dated 16.11.2020 and action taken regarding closing of deep mining pit as 

per letter dated 5.8.2020 of the department, as mentioned in para No. 7 of order 

dated 18.1.2022 of Hon'ble National Green Tribunal. The matter may be taken 

with the Sh. P.K Sharma, State Mining Engineer, Department of Mines & 

Geology, Panchkula. 

Mining cfflcer, Department of Mines. and Geology informed that survey of area 

has been started and it shall be completed on 173.2022 and the same shall be 

submitted on 183.2022. The Joint Committee noted the commitment made by 

Department of Mines and Geology. 

2.4 Steps taken by the M/s Govardt,an Mines & Minerals to control dust emissions 
ge~,erated: during drilling and other mining operations 

It was apprised that the Environmental Engineer, Haryana State Pollution Control Board, 

Regional Office, Bhiwani vide his office letter no. HSPCB/BHI/2022/2364 dated 

23·.2.2022 ·has reported that M/s Govardhan Mines and Minerals, Bhiwani has installed 

the dust suppression sources through HEMM and other equipments i.e. better drilling 

process at the time of drilling, 03 nos. foggers to control harmful fumes and dust, 

deployed the water tankers sprinklers on the haul roads to control dust due to dumpers 

~ 
~ The Joint Committee noted the action taken by Harvana State Pollution 

Control Board, Regio~at Office; l}hiw.ani. 

activity and planted trees at the lease boundary for control of dust suppression. 

3.0 -Next meeting of the Joint Committee on the issues regarding high resolution 
satellite frnager1es and their al)aly$iS data to be provided by the Dr. Sultan 
Sing'1, l>rincipal S.cientist, HARSAC Gurugram. 

The matter has been discussed with the Chairman of the Joint Committee and members 

of the Joint committee and it has been decided that the next meeting of the Joint 

Committee on the issues regarding high resolution satellite imageries and their analysis 

data to be provided by the Dr. Sultan Singh, Principal Scientist, HARSAC Gurugram, shall 

be held on 19.3 .. 2022 at 11.00 AM in the Committee Room, Haryana state Pollution 

Control - Board, C-1+, sector-e, Panchkula. Therefore, all the members of the joint 

committee are requested to attend the meeting on 19.3.2022 at 11:00 AM .. 
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Further, an the concerned departments are also requested to attend the 

me_~ting along with complete report / data/ information on the points relating 
to them on 19.3.20-22 at 11:00 AM. 

SJ-- 
RKsapra, 
Member, SEAC 

Soil & Water 
Conservation, Research centre, 
Chandigarh 

Dr. Ba~-lr~ O'·).o).c.. 
Technical Expert, 
Monitoring Committee 

U~'·~ 
Ms. Urvashi Gulati, - 
Former Chief Secretary of 
Haryana and now as member of 
the Monitoring Committee 
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Dr. Narender Sharma 
Additional Director, Central Pollution 
Control Board, 
Regional Directorate, 
Chandigarh. 

Justlce Pritam Pal 
Former Judge, Punjab and Haryana 
High Court, Now as Chairman of 
Monitoring Committee 



.• 

./-,~i, 
~-. / _tg1f 
}(~i ~ ~ 

;, Attend.anf;e sh-eet 
Me~tfp·g of .tile Joiht.:iC~mmittee, constituted by tile H_on'ble National Green Tribunal, under 
the Cha.frma·nship of Justice Pritam Pal, former Judge, Punjab & Haryana High Ceurt and 
now as Chairman of the Mon,toring Committee, re·garding finalization of the report w.r.t, the 
Issues regarding illegal mining in an area of 0.8 hectare in the forest area, mining done upto 
d~ptJl of the 109· m in the mining area, abandoned / damaged distributary / minor 
constructed bY -the Department of Irrigation and observations .of the Hon'~le National Gr:een 
Trlbuna! in its order dated 18.1,20.22 w.r.t, procurement of water from private agency for 
suppression 0,f dust .and plantation in Dadam Mining area, im_plementation of the rriining 
closure plan and _progressive mining closure plan and providing green belt of 7 .5 m width at 
the periph~rv of E>ad.am mining area in compliance to order dated 20.7.2021 and 18 .. 1.2022 
of Hon'ble N.~tional Green Trif?~t11a.l in OA No. 169 of 2020 in the matter of Kuldeep Singh Vs 
State cit Haryaria &. Q.ts on 14,l,20Z2 at 11.00 .AM ln the Committee Room, Haryana State 
Po.ll.uti9_r1 CQnt_rol Bo.ard, c-11, Sector 6, Panchkula~ 

Sr.no 
Name& 

Dest -na1t1en 
Departme-nt Mobile no. Email $,ignatures 

1. '4cr~ ·~q-1 ~lO 
CJ iY.UI{ i I • c» ""'.\ 

--~ 

~o __ ~ 

~~\>t~ 

6. ' . 
7. 

8. 

·10,.ri)v,Q·f.f. )(~ 

11. 

12. 

13. 

16.. 

17; 

~ . - 

'J6q· . . " 



. ANtvt"'\) Rf-- J1 
. O.FFICE OF THE M-ONITORING CO,MMITTEE 

Constituted by the Hori'ble National Green Tribunal · 
in OA No. 360 of 2018 in the matter Shree Nath Sharma Vs Union of India & 

Ors and other Environmental issues. 
(Official Address: To.w.er :tlo.5, 4th Floor, Forest Complex, 

Sector 68, SAS'Nagar) Tel. No. 0172-2298091 
Emaµ: cmcdej>360@gmail.com, 

The Deputy Commissioner, 
Bhiwani. 

Subject: 

No. CMC/2022~c,-t 
Dated: 21.3,2022 
-Minptes of the meeting· of the Joint Committee, constituted by.Hon~ble 
National Green Tribunal, for investigations e>f • issues regardi~g. illegal_ 
mining in an area of 0.8· hectares in forest area, mining d~n-e uptb 
dept'1 Qf 10, m ln minin'g area and abandoned/ damaged c:listdl>u~rvl 
n,inQr CQristruct:ed by t~e department of Irrigation in compliance to 
order dated 20.7~20.21 and 1s.1.2022 of Hon'ble Nc1tional Green 
Tribun~I in OA no. 169 of 2020,in the matter ofKuldeep $i_ngh -Vs S~te . 
of Haryan·a & Ors on 19.3.2022 at 11.()0 AM in the Coinmittee Room, 
HSPCB, Panchkula. 

Please find enclosed herewith minutes of the meeting of th€! Joint Committee, constituted · by 
. Hon'ble National Green Tribunal, for investigations of issues regarding illegal mining in an area 

. . . ' 

of 0.8 hectares in forest area, mining done upto depth of 109 m in mining area and abandoned/ 
damaged distrib:utarv/ minor constructed by the department of Irrigation in compliance to .order 
dated 20.7.2021, and 18. l.2022 of Hon'ble National Green Tribunal in OA no. 169. of 2020 in the 

. rna~erof;Kµldeep Singh Vs State of Harvana & Ors on 19.3.2022 at 11.00 AM in the.Committee 
. Room, HSPCB, Panchkula for your klnd information and necessary action. 

It is requested that the concerned officer of the District Administration be directed to convey 
the minutes of the meeting to all the concerned departments with the request to take necessary 
action on the, points relating to them and submlt the documents/information/data, as de.sired by 
the Joint Committee immediately so that final report in the· matter may be submitted well . ' . . . 

. before-the time given by Hen'ble National Green Tribunal in its order dated 18.1.2022. 

CD ~B- b ~t:l~ r .. a u~mJ· 
Technlcal -Expert, · 

. Monitoring Committee 
.Endst. N<k'CMC/2022/go-_,. Dated: 21.3.2022 

. A copy bf the above is forwarded to the Member Secretary, Haryana State Pollution Contr0.I 
~oafd, Panchukla for information and necessary action please. 

(D~~~.3:"',._ 
Technical Expert, 

Monitoring Committee 

Endst. No: CMG/2022/ ge{ Dated: 21.3.2022 

A CllPY; efthe,abilye is forward"'! to the District Forest Officer, Depar;;~ Forest, Bhlwanl 
for infbrmqti,dn and n~cessafy action please. . .~-~ . 

· · · - -: · ·. (Dr. abu 1} · 
Technical Expe_rt, 

Monitoring C9mmittee 



. . . 
Endst. · N~. GMC/2022/ ~~ Dated: 21.3.2022 

A c~py, 0f the above is forwarded to tli'e ·envJronmental Engineer, Haryana State Pollution 
Control Board, Regional Office, Bhiwani for i_nformation and necessary action please. 

Q,_ll ~·~ 
(Dr.~~) 

· Technical Expert, 
Monitoring Committee 

Endst. No. 'CMC/2022/ iJo 
A copy of tlie above is forwarded to the Mining Officer, 
Bhiwani for lntormaton and necessary action please. 

Dated: 21.3.2022 
Department of Mines & Geology, 

(Dr.~;~i/lt"_. 
Technical Expert, 

Monitoring Committee 

Endst. No."CMC/2022/ ~'! Dated: 21.3.2022 

A copy -of the above is forwarded to the E:xecutive Engineer, JUI Water Services Irrigation 
Depaitinent, Bhl.wanl fut lnfurmation and necessary action please. k_;,. 

(Dr. BJ~ .. w_1,4, 
Technical Expert, 

Monitoring Committee 

Endst. No. CMC/2,022/it~ Dated_: 21.3.2022 
A copy,'.of tne above is forwarded to the Asststant Geologist, Groundwater Cell, Bhiwani for 
information and necessary action please. ~\. · 

(Dr. B~~ira~j~ 
Technical Expert, 

Monitoring Committee 

~ndst. No. CMC/20~~/'?·IS Dated: 21 .. 3.2022 
A copy of the above is forwarded to the Dlrector, HARSAC, Hisar for information and necessary 

· action please. ~ 

(Dr. Babu R~mJ· w ,_ 
Technical Expert, · 

Monitoring Committee 

Ent!st. No'.. CMC/2022/ g 1-~ · 
A copy 0f the above is forwarded to Dr. Sultan Singh, 
Gurogram for i,:1formation and necessary action please. 

Dated: 21.3.2022 
Principal Scientist, HARSAC-Node, 

~ 
(Dr. Babu Rani) 
Technical Expert, . 

Monitoring Committee 

f-1! 



Minutes ef the meeting of the Joint Committee, constituted by Hon'ble ·Naticmal 
~reen Tribunal, for inye~igation·s of issues reg~rding illegal mining in an area of 0.8 
~~re$: .ii) fore.~ area, mh:i,ing done upto ct~pth of 109 m in mining area and 

· . ~t1:andoned/ 'dam~g~d . (iistributary,f · ~~nQr constructed by the d_epartmerat of 
. · IrrlgatiQ:r.1 in cc>mpliance:to erder dat~d 21)~7~-20'21 and '18.1.2022 of Hon'ble National 

. ·<,~re~n •. Tti~~n,UJri·O~)~o. 169 Qf 2·02o;"i~ tl,le matter ~f Kuldeep Singh Vs State·of 
·.. H~ry,,'r(~ · & .Ors on · t9.3 •. 2022 at. 11.08 AM in the Committee Room, HSPCB, 

Panchkµla . 

. The follo~ing were present during the meeting: . 

Sr. ·Nafue and · designation of .. th~ Designatinn in the Joint No.· auth&ii™/offitj!r·in the i)eptt.· Committee 
1. : Justice Pritam Pal !=0rmer Jud,ge Punjab & Chairman . I 

Harvena HJ§h Court: 
2. Ms. Urvashi ·GulatL(IAS Retd.), Fortner: Chief Member 

Sec.retar;v., Harvena 
3. Sh. ·1tK Sapra IFS (Retired), Member, State Member 

Expert Appraisal Committee. 
,~-4. ,. . t>r. ops Khola; Principal Sdenti$t, Indian Member 

institcite of Soll & Water Conservatton, 
Resec;Jr.ch_ ~entt$,- Ch.,mdtoarh 

,.5 ... . Dr .. N.afen<;f¢r Sharma,_ Acfditjonal IDirectqr, Member 
'· . Central Pollutlon.Contro! ·soard, R:eg,ion~I 

Dlrectorate, tha,:idigar;h. 
' . . ' .:'• . 

6.' Dr. K.K. Garg\ D~~uty Djr~ctor/ Scier:it,$h·<:, Member 
Ministry of Environment, forest & Climate 
Change, Regional :C>ffice, Chandigarh. 

7. Dr. Babu Ra,ni, Technical Expert, Monitoring technical Expert 
Committee. 

. . 
The list of _the District Level Officers of District Bhiwani, present in the meeting, is as per 
An.n.~µr~ .. :,.. 

' ' 

· · ... -1~0.-. · · packgrol;ind . 
. . .· . . . ~ ·. 

It was apprised that in compliance to order dated l0.7.2021 in OA no. 169 of 2020 in the · · . . ' . 

· ma~er of Kalqe~p $ingh \/$.;State of. Haryana & Ors, the Joint Committee submitted its inte~im 
report to· the Hon'ble Nattonal Green Tribunal vide letter No. CMC/2021/390 dated 13.10.2021. 
Ho}Ai~ver, . final report_ in_ ~he matter could net be submitted due to non availability of high 
resoluti.on '.satelllte imageries of the badam stone mines for the year 2016-2020 on th~ following ~ ,, . . . . . . . . . . . . . . . 

iss.ues. 

i. . . Illegal Minil'.'lg i'1 forest area (non minable area) in 0.8 hecta~s area in 
· · [,l~~~:m rotnJng f1i1Js in village Dadam,. Tehsil Toshclm. 

~- .-::" ... ~.:: ' . ./ -~ . . .·._ >- ·- 

: i!, ·· f' Jj1~g:a·1111ining i11 Qada.m mining area done up to depth of 109 m •.. 

. . Abandqn.ed/da01a:9,~d· ~adam .Q.i.$tl'ibuta.a:v / minor constru~ed by the 
· , "D~~ar:rme.ot of Ir.r,igation~ 



Further, the Hon'ble National Green Tribunal after considering the interim report of the joint 
' .- 
~pm_mittee, submitted on 13.10.2021, has oire~ed in para no.7, 8 and 9, which are reproduced 

as under: 
earc1 no, 7 .. 

As fo1:Jnd by th~ Committ~, the~e has been illegal mining including in the 
forest area a·nd also b~yond the permitted depth. Though the Committee has 
observed that there was no Jll~gal mining in the mining area, the .said 

. . . . . 

observatiqn appears to refer to th·e, tijme .of inspection as the Committee has 
. . ~ 
recorded its conclusion about eadier illegal mining. The Committe~ has 
Qbsenred. that there was no ground water extraction but explanation of the 
PP that the· ground water was privat,ely procured but it is difficult to accept 
explanation in absence of s.ud1 prjvate sources being identified. ~s foundJn 

·th~ order dated 20.07.2021 and in the report of the Committee, there was 
mi_r,aing even. b~yond depth_ 9f 150 mtrs. Closure pla·n have not b·een given by 

the pred~e:ssor of the PP Whic:h is .to be ensured by the Chief Secretary: of 
~ <;, ~.· ~-0 ..... _. 

th~ State~ There is order· of the Mining - Department dated os~oS..2QiO, 
re,quiring the PP to close deep,111ining._pits. 

Para no·. 8~ 

Thus;. whHe.dir;ecting re(Ontm.ended .remedial action against illegal mining i_n 
the· lij9ht of report of the Commit;tee and in pursuance of order dated 
20~07 .2021 :by the State PCB .and~ Mining Department, to be .overseen by the 

• . , . , .. ·. l 

. Member ·secretary CPC.B, we fiJJd it unnecessary that the joint Ce>mmittee 
mc1y wait Jc>r procurem·ent ,.9f.' sate.Hite . imagery, if the same .is oot _readily 
a.~aUc1ble arid ~n; make its finc;ll conclu_sions by undertaking ground t~uthin~ 

. - .and drawing inferences- from ~he ayii,~lable material. 
( : . ~ . . ' : . . .. 

/'/ :b,, .. ' . 
::'.:,,,.'.~--'~. ,:~:_;;_,,:· 

.- .,. l ... '... ,' ,·.·, 

' \. \?.:. ·:~- .. ' /:.:. ... 
' . . 

~· . 

.. Para no. 9. 

bet t(te:join~ ,Co111mi~ee. giye ._its fl~al rep_ort .. by March 31, 202z •. the -Chief_ 
Secretary, Haryana mc1y al$o·f.1e ~cti~,Q fal(en report in pursuance.of ord~r.9f., 
this i'ri~unal dat~d 20.07.2021 c;nd report of the joint Committee- by M~tch 

-_ 31, 2022,. The reports may befiled by email atjudic:ial-ngt@gov.in prefer,bly 

ln.;the form 9f searcha_ble PDf/OCR Support PDF and not io the form of 
~ ,. .. . : Im 'e.PDfi 

~~ , ·.-: ~,.,. J • ,· "> ' : ·-:··.' . .... . . ~ . 

/1.g· 



2.0 Co~pHa~ce~of tl\e directio_ns-give? by the Joint Committet:!, co11stituted by tbe 
Hon ·ble .National Green Tribunal, fn the last meeting held on 14.3.2022 to the 
vari9us d,epartl'.l:lents w.r .• t the issues. r~lating to them. · · · · · - 

2.1 Submission of high resolution satellite imageries of Dadam stone mine and 
anaJysi_s data of these ima~eries for the years 2016 to 2020 by HARSAC, HJsar 

_The'fdllowing issues are pending with theHARSAC, Hisar due to non availability of high 
resolution satellite imageries of Oadamstone mine area for the year 2016-2020. 
l, Illegal mining in forest area. (non minable area) in 0.8 hectares area in 

Dadam mining hil.ls Jn vma·ge Da:~am, Tehsil Tosham. 

ii, tllegal mining in Dadam mining area done upto depth of 109 m. 

· iii .. Abandon-ed/damaged Daclam Distributary/ minor constructed _by_ ttie 
Department Qf Irrigatic)n . 

. ~n°the last meeting held on 14.3.2022, Dr. Sultan Singh, Principal Scientist, H.ARSAC 
Gurugrarn, who joJned the meeting through video conferencing, submitted that the 
satellite imagery qata for the year 2016, No.~~mber 2017 (drone image data), February 

,.,, • ' $ 

2018~ F~brt4ary 201-9. and · February 2QZ2 w.r.t illegal mining in forest area in ,0.8 
. . , . . 

hectares; data fortlieyear, 2017 and New, 2021 for the illegal mining in Dadarn minin~ 
area depth upto 1.09 m has been made available but no coordinates of Dadarn 
Oistributary-for RD 20500 to 43500 have been made available. 

_ Accordingly" · it was dir~ed. - that said coordinates may be provided·. by 

1.4.3 .• 2022. and. ~fficers of Depa~ment of Irrigation and Departmen_t. of Min~s 
' . 

,• 

· ima·gery C,at«) · al<m-g with their· analysis on all the above three issues, as 
.. · menti.oiled aiiove sbal_l, be subm.itted by 15.3·.2oi2. 

Now, Dr. Sultan. Singh, Principal Scientist, HARSAC, Gurugram has submitted th~ high 
resolution satelJiteJmagery data of Dadam stone mine and analysis data of the lmaqerles 

. fo~ th~ ye_ar 2016~?022 on the issues are mentioned .as under: . 
. 2.1.1 Il.l~g:a1 n)ining ·,o forest area (npn mlna_ble area) in 0.8 hectares area in. Dadam . L . ntinfo~ -~ill~··r:a vi'llage Dadam~ Tehsi[t:osham. : . 

, ·\ . ·_. . _· .· The year wise. analysis of mining on the basis of available satellite/drone imagery data . . Jee · was mentioned as under: . 

· ·. ~:i,.1,1 An~iys!sda~ of d~t;e 16,S.2016 · . 

1(wc3s,o:b'servecftl:igt minin_g of 0.180 hectares. (1797.95 m2
) has been· dpne within the 

boundary of· o;a: hectares area. The map showing mining within bo41ndary · of 0;8 

hectares·ciurea· ori satellite imag~ry of ·dated 16.5.2016, has been mentioned in figu,i:e::-3; 
· pag~ 1-:J_ of report. 

& Geology, l>atwati· and Kanun~o-~f Dadam area may be deputed i_n the office 

of l)r. ~ul~n SingJI, Princlpal Sci~ntist, at .Guru.gram on 15.3.20~2 at 11:00 

·. ·AM a.long v.,ith complete record. It was further informed that the satellite 

. .2.1.1f2.A,ial;y~i~ d~ta· ot:·~~te 24.1~~2011 
. . . ·'n: ~~s: observe,d that: 1.061 hectares (10611.31 m2) of illegal mining area has. been 

· increased within ,md outsi~e of the boundary of O.S hectares area. The map showing 



illegal mining done- within and outside of the boundary of 0.8 hectares on satellite 
imageries of 24.11.2017 has been mentioned in flqure-S, page 15 of the report. 

2.1.1.a - Analysi~ ~ata of date 1&.2.201s 

It was observed that 0.072 hectares (720.36 m2
) of illegal mining area has been 

•. ' .,. 

increase'd withih and-outside of bo~no~ry of 0.8 hectares area. The map showing mining 
within and outside the boundary ofq.a hectares area on satellite lmagerles of16.2.2018 
has been shown in fig_ure-5, page 16 of the report . 

. 2i1.1.4 Anal_ysis d~ta of date .2.2.2019 

It was, observed that _0.123 hectares c1i27.78 rrr) of illegal mining area has been 
increased within and outside the boundary of 0.8 hectares area. The map showing 
ebove mining is mentioned in figure-6, page 17 of the report. 

2.1.1.5 Anal}fsi_s data of date 16.2.2020 

It was observed. that 0.097 hectares (972.438 m2
) of mining area has been increased 

withirf.and outsid~ ofboundarv of 0.8 hectares area. The map showing above mining is 
'· .. •'' . . .. · . . 

mentior:i~cl ln figure-7~ page 18 of the report. 

The record submitted by Department of Mines & Geology indicates that M/s Sunder 
. Marketing Associates, a mining lease bolder, has carried out mining in Dadam area 

doting the period from 29.10.201S to 30.11.2017 and M/s Govardhan Mines &.M,ineiraJ,s 
has carried out mining in the said mihing area from 25.2.2019 and now the same has 
been continued. 

In view of the above, the year wise, illegal mining done has, increased to 1_.533 hectares) 
is summarized in the Table given below: 

S~n ~ame of ~inihg lease holder SatelUte IllegiJI min.in9 done 
o, 

' ' 
imageri:es date in the area 

1.' Mis. Sund.er Marketina Associates 16.5.2016 0.180 hectares 
2. Mis Sunder M'arketino Associates 24.11.20i7 1.061 hectares 
3 ... Non lease. period 16.2 .. 2018 0.072 hectares ' 

4. .Non lease period 2.2 .. 2019 0.123 hectares 
5.- M/s Govar:dhan Mines.& Minerals 162.2020 0.097 hectares 

i'otal·.area where me·gal ·mlninctdoneiin forest area 1.533 hectares ,, . ,:,,' , . ' ,- '" 

. 01,2 Xllegal ~iriil!9 in Dadam mining area done up to depth of 109 m 
· The year wise analysis done through SOI, DTM 2017 and DGPS (Nov, 2021 to Feb, 

• • I • • 

2022) for mining done upto depth of 109 m is mentioned in the Table given as under: 

's.-. ~ar~rnet,ers soi DtM -Elevation Elevatfon R~mijrJ<s: 
No. Topo Elevation· provided by by DGPS 

sheet ~ov, mining Survey 
{m) 2017 (m) department Feb, 

Nev, 2.020 2022 (m) 
. ' (ml 

1 '' Top (msl) 215 213 *227 213 As per record of 
Department Qf 2. Bottom (msl) in: _ 127 *119 103 Mines.& Geology, . ' 

' ' " mining was started · . ,·.; 3 Elevati0.n difference- 86 *109 110 
by Mt-s Goyardh_an •· , ,wit~ overburden . Mines & _Minerals in 

4' \, 



4 Elevation 69 *92 93 Dadarn stone 
difference without mining area on 

overburden 
25;2.2019· and still 
it is continuing 
and as per mining 
plan submitted by 
the said . mining 
lease holder, it was 
assured to 
maintain depth of 
78 m. Mining plan 
further shows that 
the depth of 
mining pit was not 
gone deep to 78 m 
till the start of the .. by M/s m1mng 
Govardhan Mines & 
Minerals. .As such, 
the illegal mining 
upto depth of 92 m 
/93 m has been 

.. ' done by M/s ,, 

Govardhan Mines & 
Minerals. 

2.1.~ Aba'ndoned/damag·ed Dadam Pistributary/ minor constructed b_y the 
D~parbr1ent of I_rrigation. 

The satellite imagery data of dates 29.5.2011, 16.4.2016, 24.11.2017, '16.2.2018, 

8.2.2019 and 16.2.2020 has been used for analysis of Dadam Distributary and the 
. analysis is mentioned as under: 

• In the year, 2011, it has been observed that neither over burden is removed nor mining 
is there. The lrnaqerles data has been mentioned ih figure 6, page 25 of the. report. 

•. In the year, 2016, it has been observed that overburden is partially removed in private 
. Khasra land. Mining is started in private land but no mining is visible in Da~am 

_distributary /minor.The imagery data is mentioned in figure 18, page 27 of thereport. 
• In 2017, no mining was observed in· Dadam Distributary but it seems to be converted 

into pathway within khasra no. 29//7/2, 29//4/2, 18//24/2, 18//17/1, 18//14/2, and 
18//.17/1 at RD 21700-22200-22400-22800. The total length of pathway was- observed 
as S5m. The mining is visible on private land (Khasra No 29//4/1, 18//17/2, 18/124/2) 

• < ' , • V • 

and .. there ls damage of Dadam distributary in 55 m length due to development of 
· pat~way as visible on 2017 satellite ima_geries. 
The documents submitted by Department of Irrigation, Jui Water Services, Bhiwani 

lndleate that the illegal mining from Dadam distributary at village Dadain Was done and 
the volume of material was assessed es 545109 . .65 m3 and volume of material mined jn 
khasra no. 132, falling in. Dadam distributary, was assessed as 353216.27 m3

, whereas, 
. material extracted from mining (illegal mining) in Dadam distributary till 2017 mentioned 

. by HARSAC, Hisar through satellite imageries was found as 558593 ft' (15830 m3
) . 
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The matter was discussed in detail and it was observed that there is variation in the data . 

as analyzed by HAR.SAC, Hisar and survey conducted by Department of Irrigation, JUI 

Water Services, Bhiwani as per the report submitted by said department vide letter no. 

846"'.47 dated.19.2.2022 and no. 163-64 dated 8.3.2022 . 

.After· detail.ed discussion, the ChaJrrmm. of the Joint Committee directed that 
Dr. Sultan $ingh HARSAC, Gurugram shall submit a note clarifying the 
variation in data measured through satellite imageries as compared to the 

. data'.s.ubrnitte~ by the Department of :irrigation, JUI Water Servic:es, Bhiwani 
w.r.t Dadam di$tributary. 

Z.1.4 Imp,ementation of mining closure plan by the predecessor .of the project 
pre>ponent i.e M/S Sunder Marketin.g Associates. · 

In the last meeting held on 14.3.2022, it was directed as under: 

1) The Mining officer, Department of Mines & Geology, Bhiwani shall submit the progress 
report regarding 7.5 .m barrier all around the boundary of the mining lease area and the 
status of plantetlondene in the strip of 7.5 m all around the mining lease area and the 

volume of the material extracted illegally by M/s Sunder Marketing Associates and M/s 
Govardhan Mines and MiAerals. 

2) The Minin:g Department shall submit the response of the department on the reply of the 
show cause notice. submitted by M/s Govardhan Mines & Minerals vlde its letter dated 
16.11.2020 and action taken regarding closing of deep mining pit as per letter dated 
5.8.2020>of the department, as mentioned in para no. 7 of order dated 18.1.2022 of 
Hon'ble National Green Tribunal. The matter may be taken with the Sh. P.K Sharma, State 

Mining Engineer, Department of Mines & Geology, PanchkuJa. 
Mining officer, Department of Mines and Geolo.gy informed that survey of area has been 
tarted and it shall be completed on 17.3.2022 and the same shall be submitted on 
18:3.2022. The Joint Committee noted the commitment made by Department of Mir:ies 

and Geology. 
Now, the mining officer, Department of Mines & Geology, Bhiwani vide letter no. 319 
dated p .3.202~ has submitted that the survey of Dadam stone mine was conducted on 
14.a.io22 and 15.3.2022 .by Senior surveyor at Headquarter Panchkula and it was 
observed thattotal area of 7.5 m barrier along the mining lease boundary is 3.91 hectares 

out of which, the encroachment area i.e. illegal mining done in the area is q.37 hectares 

and the volume of the material extracted illegally is found as 64167 M.T. The details are 

.mentlened in the table given below: ., 

P,ocket l,.o~tion Area {in Hectares) Quantity of Mineral 
N6.- . Extracted (in M.T.) · 
P-1 Near soundarvpner No.1 0.08 (110X7 .5) 20625 

P-2 Between Boundary Pilar No.l &2 0.02(30X7 .5) 5625 

P-3 Between soundarv Pilar No.16 &17 0.03( 40X7.5) 3750 

FL4 Betwe_en Boundary Pilar No.19 &20 01024(60X4.0) 2400 

p:.5 setween' Boundary Pil.ar No.20 &i9 . 0.024(32)(7 .5) '6000 .. 



P-6 Between Boundary Pilar No.30 &31 0;02(52X3.5) 2730 
P~7 Between Boundary Pilar No.31 &32 0.01( 40X3.5) 2100 
P-8 Between Boundary Pilat No.3:l &1 0.06(80X7 .5) 6000 
P-9, Near Boundary Pilar No. B 0.03(50X5) 3125 
P-10 · Between Boundary Pilar No.B & c 0.02(30X7.5) 3937 

' 
P-ll Between Boundary Pilat No.G &l 0.05(70X7.5) 7875 

TOTAL 0.37 hectares 64167 MT 

The data mentioned in the above Table was discussed in detail. and the Joint Committee 
observed that more details are required in view of the observations raised by the Joint 
Committee in its meeting held on 14.3.2022. Therefore, the Mining Officer, Department 
of Mines & Geology was directed to provide the data as per format given as under: 

Sr.No. Location Total area Encroached Quantity Remaining Plantation 
[in area (illegal of area (in done-in. 
hectares) mined area) material hectares) the area 

extracted (in 
hectares) 

···li- 

The mining officer requested that the said data, to be mentioned in the format given 
· above, shall be provided today i.e. on 19.3.2022 in the evening hours. 

With regard to point l'.',Jq.2, as mentioned above, the matter has been discussed with. Sh. 
P.K. Sharma, State Mining Engineer, Department of Mines & Geology telephonically on 

~4.J.2022 and agaJn on 19.3.2022 and the Director, Department of Mines & Geology 
has also .been requested through e-rnall dated 19.3.2022 to submit the. report in the 
matter on 21.3.2022. 

The Joint committee decided that based on the facts mentioned by Dr. Sultan 
S.illgh, Principal Scientist, HARSAC Gurugram through satellite imageries 
study done on -the. three issues as. mentioned above and other points as 

,' 

mer,tijoned i,r1 the minutes of the me·eting of the Joint Committee held on 
.14.3.2022 may be submitted after the submission of reply/ report from the 
departments on the following points: 

1) ·Dr, Sultan Singh, Principal Scientist, HARSAC, Gurugram shall submit a 
. note clarifyi,a;1.g the varia.tion in tfle data measured through sa.tellite 
imageries-as compared to thedata measured by.Department of Irrigati<>n, 
JUI Water S~rvices, Bhiwani w.r.t Dadam distributary on 21.3.2022. 

Z) Re.1>9rt of Mining Officer, D.epartment of Mines & Geology, Bhiwan,i w.r.t. 
impl~men~tiori of Mining closure plan by the predecessor of the project: 

.: pro.ponent i.e M/s Sunder Mark,eting Associates 011 format given above. 
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3) Director, Department of Mines & Geology shall submit the report on ,point 
No 2 as mentioned at page 6 by 21.3.2022. 

~ em, t SEAC 

. ~-- '~, ~~,y]f" . , , . \(j~!Y" 
; P-"' 

.- Dr. ,K ·Garg,. 
Scientist-C/Deputy 
Oireator, MOEF 

s-f(. . Dr. O,P.-S."Rhola, 
Principal Scientist, 
Indian Institute _of Soil & Water 
Conservation, Research centre, 
Chandigarh 

~L 
Dr. Babu Ram:l.l •3·~ 
Technical Expert, 
Monitoring Committee 

UIW'vik. ~ 
- Ms. Urvashi (;ul~ti, - 
Former Chief Secretary of 
Haryana and now as member of 

.:· the· M~nitpring Committee 

/\ . / ', 
/ 

,._;....----. 

~L 
Dr. Narender Sharma 
Additional Director, Central Pollution 
Control Board, 
Regional Directorate, 
Chandigarh. 

Justice Pritam Pal - 
Former Judge, P\.mjab end Haryana 
High Court, Now as Chairman of 
Monitoring Committee 



' . 
, ,~~: ~k.d, !1·;?:~p;);Q /A cJA J,b· f6 't ry ,:l-t>J;, 
,, , ,~ ¢k ~~ <7J K4-'t# §17t... 01, .>ilLf /w...p.- ! 41w, 

:Ji T y,ib~ AH LAt-JA 
1F-.s 

.J1~~~~@n•}~~---. ·. 

. -~- ,J~,~~ 

3: ~ 

,. 

. · ...s:? ;- • ·. \(, re i \_\C!jr'\- Ml,!)~~ I (_ h 
D'D 

'(·; ~ .,, ' ~-;. : . t 

4\- ~- \~l.1. . l 1. . .. • ... , . ..,. u . ·v_...... ..... .. .. _ ... J'w ·!hr• I . ..,_ .. •. ,, · .• , c· . ·: , . .. ./.,; 

·, ~· .. · k,N- ~~ ...... • , ~"'4· .. 

l• ' . ' : .€> ~ ~ 1"-yv\. 
Mt~ efhw 

. .Jt. .. 

. /If." 



/ 

(cg' 



Principal Scientist, 
HARSAC 

To 
Dr. Babu Ram 
Technical expert 
Monitoring committee Constituted by the NGT, 
Tower No. 5, 4th Floor, Forest Complex, Sector 68, SAS nagar 
Tel. No. 0 l 72-2298091, 
__gmail: eecswm606@gmail.com 

Subject: Submission of high resolution satellite imageries of Dadam stone mine and 
analysis data ~f these imageries for the years 201 J to 2020. 

With reference to letter no. CMC/2021/137, dated 17.08-21 ... , and CMC/2022/796, 

Dated: 15.03.2022, the satellite data analysis and report (page no.l to4.f$) including 

figures, tables.facts, and conclusions (those are based on multi-sensor, multi-date, and 

multi-resolution satellite data interpretation) area made and the accuracy of this is 

. subject to the use of multi-technology, data quality, and perspective of image analyst. 

AU the. information on the maps/report, related boundaries, etc. are based on the data 

provided by all the stakeholders. 

Submitted for your kind reference, 

~-?,' '.). c,'.).'l---" 
Principle Sci}~ist 

HARSAC 

CC: 

l. Director General, Mines and Geology Haryana Chandigarh, for the 

necessary information, please. 

2. The Director, HARSAC, for the information, please. 

3. Deputy Commissioner, Bhiwani, for the information, please. 
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Regrading Submission of high-resolution satellite imageries for Dadam stone 
mine and analysis report of these imageries for the year of 2016 to 2020 

I. BACKGROUND 

1. With reference to letter No. CMC/2021/137, Dated: 17.08.21 (Annexure-1), for the 

matter of Kuldeep Singh Vs State of Haryana and others, the Hon'ble National Green 

Tribunal has directed the inspection of site by eight-members Joint Committee. The 

Technical Expert, Monitoring Committee has requested HARSAC to visit the mining 

site Village Dadam, Tosham Hills, Bhiwani on 20.08.21 along with the subcommittee 

constituted by the chairman of the eight members Joint Committee in its meeting held 

on 03.08.2021, regarding verification of facts w.r.t mining in forest area and 

unscientific mining outside forest area at Village Dadam, Tosham Hills, District 

Bhiwani in compliance to order dated 20.07.2021 in OA No. 169 of 2020 in the matter 

of Kuldeep Singh V /s State of Haryana & Ors. 

2. The point-wise observations of sub committee vide No.CMC/2021/157, Dated: 
24.8.2021 is enclosed as Annexure-2. After visit to the area, the sub committee has 
made observations on the following points: 

).;, Pathway constructed in the forest area and illegal mining of 300 m2 of area. 

).;, Illegal mining having an estimated area of 0.8 hectares in the forest area. 

).;, Site at which mining has been done up to depth of 109 min mining area. 

).;, Abandoned/ damaged Dadam distributary / Minor constructed by department of 

Irrigation, Haryana. 

In concern of these points the subcommittee has decided that: 

).;, HARSAC, Hisar shall facilitate satellite images of area where illegal mining has been 

done in Forest Area in 300m2 and 0.8 ha for the year 2015 to June 2021 and specific 

reference of the dates of mining leases of three project's proponents, for which 

District forest officer, Bhiwani shall provide GPS coordinates of these areas to 

HARSAC, accordingly HARSAC proceed. 
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)"' The subcommittee has decided that HARSAC, Hisar shall provide satellite images of 

mining areas where mining has been done up to depth of 109 m for the year 2015 to 

June 2021 

)"' HARSAC, Hisar shall provide satellite images of the Dadam distributory / Minor 

mentioning its status from the year, 2010 to June, 2021 and specific references of 

dates of mining leases of three project proponents, near the Mining project at village 

Dadam in Tosham Hills, Bhiwani, for which GPS coordinates shall be provided by the 

Department of Irrigation and Revenue Map provided by Revenue Department i.e., 

Halka Patwari. to HARSAC. The Deputy Commissioner, Bhiwani shall coordinate with 

the Director, HARSAC, Hisar for getting satellite images of the area for the said period. 

3. With reference to vide No.CMC/2021/157, Dated: 24.8.2021 (Annexure-2), HARSAC 

has informed to the Technical Expert, Monitoring Committee vide Letter No.: 

HARSAC/GGM/2021/ 95-102, Dated: 27.08.21 (Annexure-3), that HARSAC has 

explored the availability ofrequisite temporal satellite data for Area oflnterest (AOI) 

from NRSC Data Centre (NOC), ISRO and the process is initiated. It was also informed 

that that HARSAC can not initiate any work without the receipt of requisite reference 

details i.e., GPS coordinates from Mining Department, Forest Department and 

Irrigation Department, Bhiwani or other details from other stakeholders, and mining 

lease contract duration of three projects proponents was also requested for selection 

of suitable satellite images. 

4. With reference to vide No. CMC/2021/202, Dated: 06.09.2021 (Annexure-4), a 

meeting was held with the members of the Subcommittee, constituted by the 

Chairman of the Joint Committee, in compliance to order dated 20.07.2021 in OA No. 

169 of 2020. The documents regarding the GPS co-ordinates of mining area have 

been submitted by the Mining Officer vide letter No. 3353 dated 20.8.2021 and vide 

letter No. 3444 dated 6.9.2021. 

5. With reference to vide Memo No. BWN/ Mining/ 3353, dated: 20.08.21; No. BWN/ 

Mining/ 3444, dated: 06.09.21; No./ 1270, dated: 13.09.21 (Annexure: 5, 6, 7); it is 

stated that there is variation and Gaps in the GPS coordinates value and pillar 

location/ numbers as received from Mining Officer, Dept. of Mines and Geology, 

Bhiwani and Forest Department, Bhiwani. The discrepancy in the GPS coordinate 
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value was conveyed to the Sub-committee by HARSAC during the meeting conducted 

through VC on dated: 17.09.21. 

6. With reference to emails sent on dated: Sep 13, 2021, and 21 Sep. 2021 (Annexure 8 

and 9), HARSAC has requested to DFO, MO, Bhiwani to provide details regrading 

name of Contractor, Mining Time Period, Lease Mining Boundary Pillars Location/ 

Coordinates, Mining Pillar Coordinates in Forest Area, Forest Area Coordinates and 

Reference Map showing boundary of Lease Mining area/ Forest Area in Dadam 

village, Bhiwani. 

7. With reference to Minutes of meeting held on 17.09.21 vide No. CMC/2021/271, 

Dated: 20.9.2021 (Annexure 10), During the meeting, HARSAC also requested that 

GPS coordinates provided to HARSAC by the Department of Forest, are not accurate 

and National Remote Sensing Center Data Centre, Hyderabad has been requested to 

provide satellite imageries. 

8. With reference to the mail sent dated: Sep 13, 2021 (Annexure 8), and Minutes of the 

meeting (held on 17.09.21 at 11:00 am), vide No. CMC/2021/271, Dated: 20.09.21 

(Annexure 10); HARSAC has requested to provide the details of: (a.) Polygon GPS 

Coordinates of the 6m width pathway in Forest area, (b.) Polygon GPS coordinates of 

the 300 sqm area in Aravalli Plantation area, (c.) Polygon GPS coordinates of 0.8 ha 

area in Aravalli Plantation area, (d.) Polygon GPS coordinates of the site having 109m 

mining depth with reference, ( e.) RoR data of Dadam distributary from the concerned 

Halka Patwari/Revenue Officer. And it was also asked that is the depth of 109m 

measured from overburden or from referenced surface? 

9. With reference to letter No.: 1350, dated: 21.09.21 (Annexure-11), the Divisional 

Forest Officer, Bhiwani has submitted that this office has no expertise in the regard 

of Polygon GPS Coordinates and requested to HARSAC for conducting survey of the 

area to get the GPS coordinates and satellite imageries. 

10. With reference to letter No.: HARSAC/GGM/2021/120-123, Dated: 22.09.21 

(Annexure 12), HARSAC has asked to DFO, Bhiwani to the provide the coordinates 

(in polygon feature) of the forest area, Coordinates of the area under forest i .e., 

300m2, 0.8 ha and the pathway constructed in forest area of 6 m width and GPS 

Coordinate of 109 m depth mining pit. It was also requested to provide the relative 
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reference source from which the depth of 109m has been measured by the concerned 

Department as earliest possible so that work can be initiated. With reference to the 

letter from the Technical Expert, Monitoring Committee, vide letter no. 280-282, 

dated: 23.09.21 (Annexure-13), it was mentioned that HARSAC can do only 

delineation survey of the GPS point whose location/ coordinates will be received 

from Office of DFO, Bhiwani and they will only consider the coordinates as reference 

which are supplied by Forest Department, Bhiwani and also requested to Forest 

Department to provide the reference source from which depth of 109 m has been 

measured by the concerned Department. 

11. Vide office letter no. HARSAC/GGM/2021/127-129 dated 28-09-2021 (Annexure- 

14), HARSAC has conducted the DGPS delineation survey of coordinates as provided 

by Forest Department and Mining Department, Bhiwani from 29.09.21 to 01.10.21 

along with Officials of Forest Department and Mining Department, Bhiwani. 

12. With reference to the field visit of the mining site Village Dadam, Tosham Hills, 

Bhiwani on dated: 01.10.21, the interpretation of satellite imageries was desired by 

sub-committee from HARSAC vide No. CMC/2021/300, dated: 04.10.2021 

( Annexure-15). 

13. With reference to the HARSAC letter no. 148-151 dated 18.10.2021 (Annexure-16), 

HARSAC has informed to the technical expert, 0/0 Monitoring Committee, regarding 

the availability of satellite/Drone images from 2015-June 2021 based on information 

provided by NRSC data centre regarding archive data status. 

14. A meeting was scheduled on 23-12-2021 regarding OA No. 169/2020 in the matter 

of Kuldeep Singh Vs State of Haryana & Ors before Hon'ble NGT (Annexure-17). 

15. The Deputy Commissioner, Bhiwani has requested to The Director General, Science 

and Technology Park, Pune (Maharastra) vide Memo no 

OA/169/2020/Dadam/4029 dated 31.12.2021 (Annexure-18) for providing 

satellite/Drone data and against this letter the Science & Technology Park, has 

informed vide email dated: 03.01.2021 (Annexure-19), thatthe requisite Drone data 

can be reprocessed and delivered to them on a payment basis. 
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16. Simultaneously the Mining officer, Department of Mines and Geology, Bhiwani has 

also requested HARSAC vide Memo no. OA/169 /2020/Dadam/07 dated 04.01.2022 

(Annexure-20) for satellite data. 

17. The O / o the Monitoring Committee has made request regarding taking extension in 

time for submission of final report in the matter to the Registrar of Hon'ble National 

Green tribunal vide letter no. CMC/2021/566 dated 10.01.2022 (Annexure-21). 

18. The conclusion and recommendation were given regarding the case mining in forest 

area (non minable area) in 300m2 area in Dadam mining hills in village Dadam, Tehsil 

Tosham vide No. CMC/2022/576-579, dated: 20.01.22 (Annexure-22). Therefore, 

this point was resolved in the interim report at the end of the Monitoring Committee. 

Then three point remained for analysis on the part of HARSAC using satellite images 

vide No. CMC/2022/576-579, dated: 20.01.2022 are as follows: 

i. Illegal Mining in forest area (non minable area) in 0.8 hectares area in Dadam 

mining hills in village Dadam, Tehsil Tosham. 

ii. Illegal mining in Dadam mining area done up to depth of 109 m. 

iii. Abandoned/ damaged Dad am Distributary / minor constructed by the department 

of Irrigation. 

19. HARSAC has sent a letter No. HARSAC/2022/HSR/386-389, dated 21.01.2022 

(Annexure-23) to the Deputy Commissioner, Bhiwani regarding submission of 

invoices of the purchased Satellite Images of Dadam Mine Area of District Bhiwani 

and provided the account details for payment towards the invoices. 

20. The Mining officer, Deptt. of Mines and Geology, Bhiwani requested vide Memo No.: 

OA No. 169/2020/Dadam/87, dated 24.01.2022 (Annexure-24) to the Director 

General, Science and Technology Park, Pune to kindly provide drone data and send 

the invoice of cost of data at the earliest. 

21. With reference to vide Memo No. OA No. 169/2020/Dadam/93, Dated: 24.01.22 

(Annexure-25); the Mining Officer has informed about the payment of the satellite 

data of Dadam Mine area of District, Bhiwani. 

22. With Reference to vide Memo No. OA No. 169/2020/Dadam/87, dated 24-01-2022 

(Annexure-24); the Science & Technology Park, Pune has submitted the invoice vide 
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letter no. STP /Dadam/270122 dated 27-01-2022 (Annexure-26), regarding 

procurement of Drone image of Dadam, Mine area of District, Bhiwani. 

23. A meeting was held under the Chairmanship of Retd. Justice Pritam Pal, Former 

Judge, Punjab & Haryana High Court and now as Chairman of the Joint Committee 

regarding availability of high resolution satellite imageries of Dadam stone mine for 

the period 2015-2021 for investigation of the issues regarding illegal mining in an 

area of 0.8 hectare in forest area, mining done upto depth of 109 min mining area 

and abandoned/ damaged distributary minor constructed by the department of 

Irrigation in compliance to order dated 20.7.2021 and 18.1.2022 of Hon'ble National 

Green Tribunal in OA no. 169 of 2020 in the matter of Kuldeep Singh Vs State of 

Haryana & Ors on 27.1.2022. The minutes ofmeetingvide No. CMC/2022/612, Dated: 

28.01.2022 is enclosed as Annexure 27. 

24. With reference to vide Memo No.OA No. 169 /2020/Dadam/124, Dated: 28.01.22 

(Annexure-28); the Mining Officer has informed about the payment of the Drone 

data of Dadam Mine area of District, Bhiwani. 

25. With reference to letter No. CMC/2022/643-646, Dated: 7.2.2022 (Annexure-29); the 

· compliance of the directions issued by the Chairman of the Joint Committee, 

constituted by the Hon'ble National Green Tribunal, in compliance to order dated 

20.7.2021 and 18.1.2022 in OA no. 169 of 2020 in the matter of Kuldeep Singh Vs 

State of Haryana & Ors in the meeting held on 27.1.2022 and by the sub Committee 

in its meeting held on 1.2.2022. 

26. With reference to vide No. No. CMC/2022/648 Dated: 7.2.2022 (Annexure- 30); the 

Technical Expert, Monitoring Committee has informed that HARSAC shall ensure that 

satellite imageries of Dadam stone mine and analysis data of these imageries for the 

years 2016 to 2020 may be provided to Joint committee Submission regarding 

finalization of report. 

27. With reference to vide this office letter no. HAR SA C/GGM /2021/120-123, 

dated: 22-09-2021 (Annexure-12), HARSAC/GGM/2022/11-16, dated: 09-02-2022; 

HARSAC/GGM/2022/22-27, dated: 18-02-2022 and HARSAC/GGM/2022/152-157, 

dated: 03-03-22 (Annexure 31 colly.); it is stated that HARSAC still requires source 

(x-y-z value) ofreference point location (RINEX format) of surface data that was used 
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for the calculation of 109m depth point at Dadam Stone Mine and it is already 

requested several times. Mines and Geology Department, Haryana communicated 

vide Memo no. BWN/Dadam/728 dated 18-02-2022 (Annexure-32) without the 

requisite information sought by HARSAC. In this concern, a meeting was scheduled 

on 10.03.22 at 11:00 AM in HARSAC Node Gurugram GIS Lab, 3rd Floor, New Labour 

Court Building, Mini Secretariat, Gurugram-122001, but none has attended the 

meeting despite communication vide office letter no. HARSAC/GGM/2022/158-165 

dated 09-03-2022 (Annexure-33). 

28. With reference to meeting held on 14.03.22 vide No. CMC/2022/788, dated: 15.03.22 

(Annexure-34), it is stated that HARSAC informed in this meeting that the 

coordinates of Dadam distributory from RD 20500 to RD 23500 have not been made 

available to HARSAC. The coordinates may be provided by today 14.03.22. But, the 

same was not received by 14.03.22. It was desired that the officer of Department of 

Irrigation and Department of Mining may also be deputed to attend the office at 

Gurugram on 15.03.22 at 11:00 AM for the discussion of points. The patwari and 

kanungo of the area may also be directed to attend the office. HARSAC is suggested 

to submit the satellite data analysis and reports (Anneure-34). 

II. POINTS OF ANALYSIS 

On request by the joint Committee, constituted by Hon'ble National Green Tribunal in OA 

no. 169 of 2020 in the matter of Kuldeep Vs State of Haryana & Ors, HARSAC has prepared 

an analysis report regarding the below mentioned points. 

It is significant to mention that earlier there were four points to do analysis by using 

satellite images as mentioned in the Interim report submitted by Joint Committee to the 

Hon'ble National Green Tribunal vide letter No. CMC/2021/390, dated: 13.10.21 

(Annexure-17) as mentioned below: 

i. Pathway constructed in the forest area and illegal mining of 300m2 of area. 

ii. Illegal Mining having an estimated area of o.8 hectares in the forest area. 

iii. Site at which mining has been done up-to depth of 109 min mining area. 

iv. Abandoned/ damaged Dadam Distributary / minor constructed by the department of 

Irrigation, Haryana. 
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Based on the data referred records of various departments viz., Department of Mining 

and Geology, Department of Forest, JUI Water Services and Department of Ground Water 

Cell, District Bhiwani, detailed discussions held with the officers of concerned 

departments on 16.08.2021, 04.09.2021, 17.09.2021 by the sub-committee and Joint 

committee and field inspection carried out but the sub-committee on 20.08.2021 and Join 

committee on 01.10.2021, the conclusion and recommendation were given regarding the 

illegal mining in forest area (non minable area) in 300m2 area in Dadam mining hills in 

village Dadam, Tehsil Tosham vide No. CMC/2021/566, dated: 10.01.22 (Annexure-21). 

Then the remained points of analysis which are to be done by HARSAC using satellite 

images vide No. CMC/2022/576-579, dated: 20.01.2022 (Annexure-22) are as follows: 

i. Illegal Mining in forest area (non minable area) in o.8 hectares area in Dadam 

mining hills in village Dadam, Tehsil Tosham. 

ii. Illegal mining in Dadam mining area done up to depth of 109 m. 

iii. Abandoned/ damaged Dadam Distributary / minor constructed by the department 

of Irrigation. 

III. DATASETS USED 

The duration of satellite images i.e., 2015 to June 2021 has been provided by the 

subcommittee to HARSAC according to the lease period of project's proponents vide e­ 

mail dated 23.12.2021 (Annexure-16). The mining contract was allotted to the following 

contracto s for a period as mentioned below (Table-1): 

Tables 1: Details of Project proponent and lease period 

no. Mining area Name of the Agency/ organization Time period of mining 

lease 

1. 55.5 hectares M/s KJSL Sunder (JV) 3.1.2014 to 16.6.2015 

2. 55.5 hectares M/s Sunder Marketing Associate 17.6.2015 to 30.11.2017 

3. 48. 7 hectares M/s Govardhan Mines & Minerals, 25.2.2019 to date 

Hisar 

The following datasets (given in Table-2) have been used for the analysis of Mining in 

forest area in 0.8 hectares area in Dadam mining hills in village Dadam, Tehsil Tosham, 

Page( 8 of 465) 



mining in Dadam mining area done up to depth of 109 m, Abandoned/ damaged Dadam 

Distributary / minor constructed by the department of Irrigation based on availability. 

Tables 2: Satellite data used for the Analysis 

Sr. No. Data Description Usage 

a. Satellite/ Drone Images: 

o Deimos 2 (Dated: 16.05.2016) 

The Satellite/ Drone Images are 

used for analysis of mining in o.8 

• Drone Image (Dated: 24.11.2017) hectares area in Dadam mining 

KOMPSAT 3 (Dated: 16.02.2018) hills, mining in mining area up to 

Doves-PSortho (PlanetScope) 109 m depth and analysis of 

(Dated: 08-02-2019) Abandoned/ damaged Dadam 

e Pleiades (Dated: 16.02.2020) Distributary / minor constructed 

by the department of Irrigation. 

b. GPS Coordinates of: The GPS coordinates are used for 

• Aravalli Forest boundary pillar's boundary delineation of Aravalli 

location and 0.8-hectare illegal Forest area, Mining boundary and 

mining site as provided by Forest 0.8-hectare illegal mining site. 

Department Bhiwani 

• Mining boundary pillars locations as The top and bottom surface 

provided by Mining Department location of mining up to 109 m 

Bhiwani depth is delineated using GPS 

GPS coordinates and Map of top and coordinates. 

Bottom surface location of mining 

up to depth of 109 m as provided by 

Mining Department Bhiwani. 

C. Map showing Aravalli Forest boundary It is used for Forest and Mining 

pillar's location, Mining boundary pillars area Boundary delineation. 

locations 
I 

d. DGPS coordinates collected by HARSAC Used to select the reference 

surface point for analysis of 
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Illegal mining in Dadam mining 

area done up to depth of 109 m 

a. Satellite/ Drone Images: 

The following available Satellite/ Drone images of Dadam mine area are procured from 

various vendors for the years from 2016 to 2020 (Table-3): 

Tables 3: Details of available Satellite/ Drone Images 

Minimum 
Sr. Satellite Spatial Resolution mappable Unit Image Date No. /Sensor for mapping 

[3x3 pixels) 
0.75 m for ±5.06 Sq. m. 

1. Deimos 2 Panchromatic image 16.05.2016 and 3 m for Multi- 
spectral image 

±0.9 Sq. m. 
2. Drone Image 0.10m 24.11.2017 

3. KOMPSAT 3 0.50m ±2.25 sq. m. 16.02.2018 

4. PlanetScope 4m ±144 sq. m. 08-02-2019 [DovePSortho) 
5. Pleiades O.Sm ±2.25 sq. m. 16.02.2020 

b. The details of GPS Coordinates points/ location as provided by Mining Department 

and Forest Department (Note: Tolerance needs to be verified by the concerned 

department/agency/make of the instrument) are as follows: 

• The GPS coordinates of Aravalli Forest boundary pillar's location are provided by 

Forest Department Bhiwani vide No. 1270 Dated 13-09-2021 (enclosed as 

Annexure-34). 

• The GPS coordinates of 0.8-hectare illegal mining site are provided by Forest 

Department Bhiwani vide No. 1270 Dated 13-09-2021 (enclosed as Annexure-34). 

• The GPS coordinates of Mining boundary pillars locations are provided by Mining 

Department Bhiwani vide Memo No.BWN/Mining/3444 Dated 06-09-2021 

( enclosed as Annexure-6). 

• The GPS coordinates of top and Bottom surface location of Illegal mining in Dadam 

mining area up to depth of 109 m are provided by Mining Department Bhiwani 
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vide Memo No.BWN/Dadam/728 Dated 18-02-2022 (enclosed as Annexure-31). 

A map was also communicated in this communication saying HARSAC has 

provided the same. In this regard it is already clarified that HARSAC has helped 

only in cartographic setting of the map based-on the information and coordinates 

provided by the concerned department (Annexure-6, 7). Again it is clarified that 

the HARSAC was neither the part of any survey, nor the part of technical team vide 

office letter no. HARSAC/GGM/2022/152-157 dated 03-03-2022 (Annexure 30 

colly.). 

c. The Map showing Aravalli Forest boundary pillar's location, Mining boundary pillars 

locations is provided by Mining Department Bhiwani vide Memo 

No.BWN/Dadam/728 Dated 18-02-2022 (enclosed as Annexure-31). The source 

reference data for top and bottom elevation data in required format is still awaited 

despite repetitive requests (Annexure 30 colly.). 

IV. INSTRUMENT USED FOR SURVEY 

High survey grade Differential-GPS instruments were used in the survey, tracking 

multiple satellite constellations. The specification of the instrument used for the 

observation is as follow: Trimble R8s GNSS System with Advanced Trimble Maxwell chip 

with 440 channels, satellite signals tracked simultaneously: - GPS, GLONASS, SBAS, 

Galileo, BeiDou. 

V. SOFTWARES USED 

The software's used during the data processing includes ArcMap 10.8.1, ArcGIS Pro 2.7.0, 

Trimble Business Center (TBC). 

VI. ANALYSIS 

1. Location map of Dadam mining Area 

The location map is presented in Figure 1. 
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Location Map of Dadam Mining Area 
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Figure 1: Location map of The Dadam mining Area 

2. Base Map of Dadam mining area 

The boundaries of Dadam Mining area, Aravalli plantation area, and 0.8 ha Mining in 

Aravalli plantation area have been created (Figure 2) using the above received GPS 

coordinates and map as provided by the Mining Department Bhiwani and Forest 

Department Bhiwani (Annexure: 32, 6, 7). It is found that there is variation of GPS 

coordinates values as provided by Mining Department and Forest Department, 

Bhiwani at different time points. 
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Figure 2: Base map of the Dadam Mining Area (a) Toposheet and (b) GIS-based 

It has been observed that there is variation in area of 0.8 ha boundary between the area 

record provided by Forest Department Bhiwani and area as calculated from boundary 

delineated by using GPS coordinates in GIS environment (Table 4). 
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Tables 4: Difference in boundary area of 0.8 ha area ( area in hectare) 

Sr. No. Boundary area as provided Boundary area as calculated Difference 
by Forest Department from boundary delineated by 

Bhiwani using GPS coordinates 

1. 0.8 ha 0.862 ha 0.62 ha 

3. The satellite/ drone image-based analysis 

3.1 Analysis of 0.8 Hectare illegal mining 

The year-wise analysis of mining on the basis of available satellite/drone image is 

described below: 

3.1.1 Analysis of Date 16th May 2016 

The boundary of 0.8-hectare area in Aravalli plantation is created w.r.t. the GPS 

coordinated provided by the Forest Department, Bhiwani. It is observed that the mining 

of 0.180 hectares (1797.95 Sq m) area has been done within the boundary of 0.8 hectare 

area. The map showing mining within the boundary of 0.8 hectare area on satellite image 

of dated 16th May 2016 is presented in Figure 3. 

t=Jo1rz1.u.-. g&otJ110.J1 
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Figure 3: Map showing Dadam mining area along with satellite image of 2016 
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3.1.2 Analysis of Date 24th November 2017 

It is observed that 1.061 hectare (10611.31 Sq m) of mining area increased within and 

outside of the boundary of 0.8 hectare area. The map showing mining within and outside 

of the boundary of 0.8 hectare area on satellite image of 24th November 2017 and 

presented as Figure 4. 

t.m:,;g,.w ,Im l ~· 1 la 
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Figure 4: Map showing Dadam mining area along with satellite image of 2017 
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3.1.3 Analysis of Date 16th February 2018 

It is observed that 0.072 hectare (720.36 Sq m) of mining area increased within and 

outside of the boundary of 0.8 hectare area. The map showing mining within and outside 

the boundary of 0.8 hectare area on satellite image of 16th February 2018 and presented 

as Figure 5. 

(""1,ri..,Ara., !JlJh:J 
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Figure 5: Map showing Dadam mining area along with satellite image of 2018. 
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3.1.4 Analysis of Date Planet-Dove 02th February 2019 

It is observed that 0.123 hectare (1227.780 Sq m) of mining area increased within and 

outside of the boundary of 0.8 hectare area. The map showing mining within and outside 

of the boundary of 0.8 hectare area on satellite image of 08th February 2019 as presented 

in Figure 6. 

cu .. wh!I: .... _ 1 ci h• 
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Figure 6: Map showing Dadam mining area along with satellite image of 2019. 
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3.1.5 Analysis of Date 16th February 2020 

It is observed that 0.097 hectare (972.438 Sq m) of mining area increased within and 

outside of the boundary of 0.8 hectare area. The map showing mining within and outside 

the boundary of 0.8 hectare area on satellite image of dated 16th February 2020 and 

presented in Figure 7. 

CU llfi t.i1AIU11 ~~tu 
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Figure 7: Map showing Dadam mining area along with satellite image of 2020. 

The Satellite/ Drone image dates, cumulative mining area during the five times period, 

and year-wise increase in mining area is shown in Table 5. It is observed that the mining 

area over the 0.8 hectare site is incensed from 0.18 ha in 16th May 2016 to 1.533 ha in 

16th Feb 2020. A continuous increase in the mining area is observed on the Dadam mining 

site from 2016 to 2020. The mining area propagation for different years as interpretated 

using available satellite/Drone data is presented in Figure 8. 

It is found that during the lease period of M/s Sunder Marketing Associate i.e., 

17.6.2015 to 30.11.2017, the mining in 0.8 ha area is observed to 0.18 ha on 16th May 

2016 dated satellite image and 1.241 ha on 24th Nov 2017 dated satellite image. The 

mining area is increased by 93.66 % (i.e. 1.436 ha). It is also observed that the mining 
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is already done in year 2017, 2018 and 2019 outside the 0.8 ha boundary area as 

provided by the Forest Department, Bhiwani. It is found that during the lease period of 

M/s Govardhan Mines & Minerals, Hisar i.e., 25.2.2019 to date, the mining in 0.8 ha 

area is observed to 1.436 ha on 8th Feb. 2019 dated satellite image and 1.533 ha on 16th 

Feb. 2020 dated satellite image. The mining area is increased by 6.33 % (i.e. 0.097 ha). 

Tables 5: Year-wise mining area observed within the boundary of 0.8-hectare area 
Cumulative area Increase Area % increase Total% 

Sr. No. Name of the Agency/ Image Date Area in Area in Area in Area in in mining increased in 
organization ha 2 ha 2 area mining area m m 

is" May 2016 0.18 1797.95 0.18 1797.95 11.74 

M/s Sunder Marketing 24thNov2017 1.241 12409.26 1.061 10611.3 80.95 
1 Associate 93.66 

17.6.2015 to is" Feb. 2018 1.313 13129.62 0.072 720.36 85.65 
30.11.2017 

th 1.436 14357.40 0.123 1227.78 93.67 8 Feb. 2019 

M/s Govardhan Mines I 
2 & Minerals, Hisar th 1.533 15329.84 0.097 972.438 100 6.33 

1

16 Feb. 2020 
25.2.2019 to date 

Dadam Mining Area N 

A 
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Figure 8: Mining activities identified using satellite data of years 2016-2020 
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3.2 Analysis for Mining in Dadam mining area for depth of 109 meter 

3.2.1 Depth Analysis 

To measure the present (23rd Feb 2021) and past (24th Nov 2017) depth of the bottom 

pit, established a fixed top average elevation value the average elevation value measured 

through SOI, DTM 2017, and DGPS (Nov. 2021 to Feb. 2022) surveyed points. The vertical 

accuracy of the DGPS instrument is evaluated by comparing the SOI toposheet (scale 

1:50,000) 220 m contour points of the Dadam stone mine and its surroundings area 

through DGPS readings. 

It seems that the DGPS elevation (Z) value is high (approximately 2m) from the SOI 

toposheet contours. The observed value of Drone-based Digital terrain model (DTM) for 

2017 and DGPS surveyed points (Nov. 2021 to Feb. 2022) are subtracted by a value of 2 

m to correct the Z value of DTM 2017and DGPS surveyed points. The flow chart of adopted 

methodology is shown in Figure 9. 

c.lm1adam of Tap .......... 
Suiflt.e .a..llDii 
•a1111pa171, 
DDUD17, DCifS - 

Figure 9: Methodology for calculation of Z value 

After correction/conversion in all data, it seems that top elevation value is 213 meter 

(ms!) in 2017 and 2021. The bottom elevation value is 127 meter (ms!) in 2017 and 103 

meter (msl) in 2021-22. The calculation of the depth of the pit by the DTM and DGPS is 

shown in Table 6. The graphical representation of top-bottom Z values and overburden 

extent for 2017, 2020, and 2021-22 is shown in Figure 10, Figure 11 and Figure 12 

respectively. 
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Tables 6: Comparison of depth of the pit by the DTM and DGPS for 109 m depth 

Here we have added correction/conversion factor ~2 m with reference to SOI toposheet 

SOI DTM Ele Elevation prov Elevation b 

Parameters Topos vation ided by Mining yDGPS Sur Remarks 
heet Nov 201 department veyFeb 20 

7 Nov 2020 22 

Top (ms!) 215 213 *227 213 *The values provided by 
mining department seems 

Bottom (ms!) I 127 *119 103 erroneous with an error of 

Elevation Diffe approximately 12 m may be 

rence With Ov 86 *109 110 
due to instrument/technology 
differences. Further the erburden elevation values for the year 

Elevation Diffe 2019 is unbailable and thus 
rence Without I 69 *92 93 only promotional comparison 
Overburden is possible. 

The values reported by mining department for the elevation during year 2020 may be 

215 m (top), 107 m (bottom), 97 m (elevation difference) after the correction. The errors 

in the values may be due to the instrument limitations or technology difference. 

?20 

0 

17 

69 

Bottom 

Figure 10: Graphical representation of Depth under various sections including Top, 

Overburden, bottom and mining depth for year 2017 

The elevation difference reported by the Mining/forest department Haryana i.e. 109 m 

seems to be 97 m instead of 109 m due to the tolerance of 12 m as per the reference of 

Survey of India (SOI) as shown in Figure 11. 
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Figure 11: Graphical representation of Depth under various sections including Top, 

Overburden, bottom and mining depth for year 2020 
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Figure 12: Graphical representation of Depth under various sections including Top, 

Overburden, bottom and mining depth for Nov. 2021 to Feb-2022 
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The comparative assessment of the elevations from different sources is presented in 

Figure 13. It is found thatthe depth of mining pit without overburden is 69 min 2017, 80 

min 2020 and 93 in 2021-22. 
tu\'ATIOH JUi,U.ISlll fOII DI 

- 
- 

Figure 13: Graphical representation of Depth under various sections including Top, 

Overburden, bottom and mining depth for Nov. 2021 to Feb-2022 

3.2.2 Calculation of Overburden of Dadam mining area by DGPS 

During the field survey, the HARSAC team measured the overburden height of the mining 

area at pillars no. 15 (as shown in Figure 14) and no. 16 (as shown in Figure 15) by DGPS 

instrument. It seems that the overburden height is varying in different locations due to 

the different thicknesses of sandy soil composition on stone. The overburden is measured 

by the visual interpretation of DSM, contours and DGPS survey point and onsite 

interpretation. Maps showing overburden on the site in 3-dimention from different 

angles are presented in Anneure-35. 

Figure 14: Overburden measurement at 
pillars no 15. 

Figure 15: Overburden measurement at 
pillars no 16. 
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3.3Abandoned/ damaged Dadam Distributary/ minor constructed by the 
department of Irrigation. 

The satellite imagery of the Dadam distributary of dates: 2011 (World-View-2 image of 

29th May 2011), 16th April 2016, 24th Nov 2017, 16th Feb2018, 08th Feb. 2019, and 16th Feb 

2020 is used for analysis of Dadam distributary. The officers of the Irrigation Department 

and Mining Department have visited the office at Gurugram on 15.03.22 for the 

discussion of points. The Halka patwari and kanungo have also visited the office at 

Gurugram on 15.03.22 and provided the sajra map and revenue record of Dadam 

distributary. The Khasra numbers of Dadam distributary have been updated as per the 

revenue records provided by Halka patwari and kanungo. 

The year-wise analysis of Dadam distributary is as follows: 

}.> In 2011, the PAN data from World View 2 is utilized to identify the damage in the 

distributary. It is observed that neither overburden is removed nor mining is there 

as shown in Figure 16. 
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Figu ·e o (a): Visibi.ity of Dadam distributary during 2011 (PAN data). 
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~ In 2016 it is observed that overburden is partially removed in private khasra land. 

Mining is started in private land but no mining is visible in dadam distributary / minor 

as shown in Figure 17. 

N 

A 

Figure 18: Visibility of Dadam distributary during 2016. 
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};a> In 2017, no mining is observed in Dadam distributary but it seems to be converted 

into a pathway (Within khasra no.: 29//7/2, 29//4/2, 18//24/2, 18//17/1, 

18//14/2, 18//17 /1) at RD 21700-22200-22400-22800. A total loss in terms of 

length is approximately 55 m was observed. The mining is visible on private land 

(khasra no.: 29//4/1, 18//17 /2, 18//24/1) as shown in Figure 18. On 24th Nov 2017 

it is observed tha there is further damaged of 55-meter length along the Dadam 

distributary due to development of pathway as visible on 2017 image. 

~ 0->d•m l;Jlri!rthtmoiy nr.t 

Cl8lr\b-.l!BI'/~ 

Figure 19: Visibility of Dadam distributary during 2017. 
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A contour wise analysis for encroachment in Dadam distributary is done till 2017. It is 

observed that a total of 558593.91Cft (Cubic feet) of overburden is extracted from the 

distributary. The contour wise excavation details are given in Table 7. 

Tables 7: Encroachment details in Dadam distributary till 2017 

Parameters for R-C LEVELl [202.5-2051 LEVEL2 [205-2101 LEVEL3 (210-2151 LEVEL4 (215-2201 Total Excavation Cft [2017]. 
Canal Width fft] 
Elevation Difference fft) 39.76 15.16 0.00 0.00 
Excavation fcftl 86099.47 63255.62 0.00 0.00 149355.09 
Total 
Parameters for 0-8 LEVELl (207.5-2101 LEVEL2 [210-2151 LEVEL3 [215-2201 LEVEL4 '220-2251 
Canal Width [ft) 
Elevation Difference [ft) 23.36 15.16 0.00 0.00 
Excavationfcft) 172054.64 195684.66 0.00 0.00 367739.29 
Parameters for S-D LEVELl (216.957-2201 
Canal Width [ft) I I 
Elevation Difference fft1 0.00 
Excavationfcft) 0.00 I 
Parameters for P-A LEVEL1f212.5-2151 LEVEL2 (215-217 .51 I 
Canal Width fft1 
Elevation Difference fft) 6.96 0.00 
Excavationf'cft) 41499.521 0.00 41499.52 
Total Excavation in Distributarv 558593.91 
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};> In 2018 the damage is observed on the Dadam distributary but not due to the mining 

rather due to pathway (Within khasra no.: 29//7 /2, 29//4/2, 18//24/2, 18//17 /1, 

18//14/2, 18//17 /1) at RD 21700-22200-22400-22800 as shown in Figure 19. The 

partial mining is visible on private land (khasra no.: 29 //4/1, 18//17 /2, 18//24/1) 

as shown in Figure 19. 

01SIIibU1ary m~ra 

Figure 20: Visibility of Dadam distributary during 2018. 
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};>- In 2019 the damage is observed on the Dadam distributary due to pathway (Within 

khasra no.: 29//7/2, 29//4/2, 18//24/2, 18//17/1, 18//14/2, 18//17/1) at RD 

21700-22200-22400-22800 and partial mining (khasra no.: 29//4/1, 18//17 /2, 

18//24/1) is visible on private land as shown in Figure 20. 

Figure 21: Visibility of Dadam distributary during 2019. 
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).;, In 2020 it seems that the damage is observed on the Dadam distributary due to 

pathway (Within khasra no.: 29//7 /2, 29//4/2, 18//24/2, 18//17 /1, 18//14/2, 

18//17 /1) at RD 21700-22200-22400-22800. The overburden is partially extracted 

and mining is visible in some area of private khasra land ( within khasra no.: 29 / / 4 /1, 

18//17 /2, 18//24/1) as shown in Figure 20. It seems that the maximum overburden 

( within Khasra no.: is extracted on distributary / minor and partial mining is visible 

within Khasra no.: 29//4/2 (RD 22200 - 21700). 

Figure 22: Visibility of Dadam distributary during 2020. 
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VII. CONCLUDING REMARKS 

With reference to vide No. CMC/2022/576-579, dated: 20.01.2022 (Annexure-22), it is 

stated that based on interpretation/ analysis of various satellite data spanning from 2011 

to 2020 regarding the (i) analysis of Mining in forest area in 0.8 hectares area in Dadam 

mining hills in village adarn, Tehsil Tosham, (ii) Mining in Dadam mining area done up 

to depth of 109 m, (iii) Abandoned/ damaged Dadam Distributary / minor constructed by 

the department of Irrigation based on availability, the following conclusions have been 

made: 

1. Conclusions of Point 1: Illegal Mining in forest area (non minable area) in o.8 hectares 

area in Dadam mining hills in village Dadam, Tehsil Tosham: 

1.1. The area provided by Forest Department Bhiwani is 0.8 hectare but the area 

calculated from the boundary delineated by using GPS coordinates as provided by Forest 

Department, Bhiwani in GIS environment is 0.862 hectare. 

1.2. It is observed that there is a variation of 0.062 hectare in the area as provided by 

Forest Department Bhiwani. Therefore, the coordinates provided by Forest Department 

Bhiwani are not accurate with reference to the ground and same communicated during 

the meeting conducted through VC on dated: 17.09.21. 

1.3. It is submitted that the five periods Satellite/ Drone images are used and it is 

observed that there is a continuous increase in the mining area (i.e. 8.0 ha, area of 

interest) on the Dadam mining site from 2016 to 2020. 

1.4. The mining area observed/ interpreted over the 0.8 hectare site is 0.18 ha in 16th 

May 2016, 1.241 ha in 24th Nov. 2017, 1.313 ha In 16 Feb., 2018, 1.436 ha in 8th Feb. 2019 

and 1.533 ha in 16th Feb 2020 in cumulative terms. 

1.5. It is observed that mining area has increased up to 1.53 ha during the period from 

2016-2020 over the 0.8 ha area (as provided by the Forest/Mining Department, Bhiwani). 

1.6. It is found that during the lease period of M/s Sunder Marketing Associate i.e., 

17.6.2015 to 30.11.2017, the total mining area is increased by 93.66 % (i.e. 1.436 ha). 

1. 7. It is found that during the lease period of M/s Govardhan Mines & Minerals, Hisar 

i.e., 25.2.2019 to dat [i.e. Feb. 2020), the total mining area is increased by 6.33 % (i.e. 

0.097 ha). 

1.8. It is significant to mention that mining has already been done outside the 0.8 ha 

boundary area from 2017 to 2019. But, the Forest Department Bhiwani has under- 
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reported it to be 0.8 ha in year 2020. This may be due to the erroneous locations of the 

pillars provided by the mining department or incorrect delineated of forest boundary by 

the forest department. 

2 Conclusions of Point 2: Illegal mining in Dadam mining area done up to depth of 109 

m. 

2.1. The elevation difference reported by the Mining/forest department Haryana i.e. 109 

m seems to be 97 m instead of 109 m due to the tolerance of 12 mas per the reference of 

Survey of India (SOI) toposheet. It may be due to instrument limitations or process flow 

used. 

2.2. It is observed that after tolerance/conversion factor applied on DTM 2017, DGPS 

values 2022 with reference to SOI toposheet, the top elevation value is 213 meter in 2017 

and 2021. The bottom elevation value is 127 meter in 2017 and 103 meter in 2021-22. 

2.3. The overburden is found to be ::::17 m but it seems that the overburden height is 

varying in different locations due to the different thicknesses of sandy soil composition 

on stone. 

2.4. It is found that the depth of mining pit without overburden is 69 min 2017, 80 min 

2020 and 93 in 2022. The elevation data for the year 2019 was not available which is a 

limitation of the current analysis. Thus only proportionate comparison is possible for the 

differences in the el vation. 

3 Conclusions of Point 3: Abandoned/ damaged Dadam Distributary/ minor 

constructed by the department of Irrigation. 

3.1. As interpreted through satellite images of year 2011, 2016, 2018, 2019 and 2020, it 

is observed that the Dadam distributary is partially visible in year 2011 and there is 

development of pathway along the Dadam distributary as visible in year 2017 and the 

same is visible in 2018, 2019 and 2020 years also. 

3.2. No disturbance is observed during 2011, while disturbances due to pathway 

constructions and overburden extractions is observed in all the years from 2016 to 2020. 
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3.3. On 24th Nov 2017, it is observed that there is further damaged of 55-meter length 

along the Dadam distributary due to development of pathway as interpreted on 2017 

image. 

3.4. In year 2020, the damage is observed on the Dadam distributary due to pathway 

(Within khasra no.: 29//7 /2, 29 //4/2, 18//24/2, 18//17 /1, 18//14/2, 18//7 /1) at RD 

21700-22200-22400-22800. The overburden is partially extracted and mining is visible 

in some area of private khasra land (within khasra no.: 29//4/1, 18//24/1, 18//17/2) 

as shown in Figure 20. It seems that the maximum overburden is extracted on 

distributary/ minor and partial mining signature is visible within khasra no.: 29//4/2 

(RD 22200 - 21700) contributes an area of 1000-1300 sq. m. 

Note: 

1. It is stated that the igures, tables, facts and conclusions are based on multi­ 

sensor, multi-date, and multi-resolution satellite data interpretation, the 

accuracy of which is subject to the data quality and perspective of image 

analyst 

2. All the information on the maps and related boundaries are based on the 

data provided by an the stake holders. 

HARSAC is not responsible for any discrepancy in the source data. It is only for 

geospatial understanding. 
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Analysis/deliberations of points as per the minutes ofmeetingvide letter no. 

CMC/2022/806 dated: 21.03.2022 with reference, a meeting was held on 

19.03.2022 regarding the Submission of high-resolution satellite imageries 

for Dadam stone mine and an analysis report of these imageries for the year 

2016 to 2020 and Email dated 21-03-2022 for 109 m depth. 

3.2.3 The reason for considering 97 m depth instead of 109 m 

(Supplementary report with reference to mail dated 21-03-2022 

corresponding page no. 23 of the main report). 

a. After the subtraction of instrumental tolerance of ~ 12 m this depth 

estimated from a nonstandard approach of a single point may be 97 m. 

However, this is not a reliable reference and cannot be compared with the 

depth of the year 2017. The details are in Table 8. 

b. The depth is derived from the Digital Terrain Model (DTM) based-on Drone 

image of 24 Nov. 2017. After analysis the bottom topo/surface coverage 

variation is found to be ranging from 122 m to 143 m with an average 

variation of 10-12 m. Since the elevation/depth coverage data is available 

for the year 2017 this can only be a reliable output. The elevation and depth 

for after the year 2017 as taken from various sources is neither reliable nor 

comparable because of single location for the bottom depth data. Hanse 

HRSAC cannot comment on others single point location datasets related to 

the elevation and depth beyond the year 2017. Though, on the request of 

the mining department, HARSAC has assessed point data for the year 

2020/2021 presuming similar variations in the bottom undulations but it 

is not comparable with the year 2017. 

c. The variable undulation in the bottom pit i.e., 10-12 m was consecutively 

added and subtracted from the original elevation difference of the year 

2020 reported by the Mining Department i.e., 97 m assuming similar 

variation in the estimates of mining department for the bottom pit 

undulations. After the subtraction of overburden of ~ 17 m the actual 

minable depth seems to be 80 m which again represents the single point 

depth and is not comparable with the datasets of the year 2017. If the 

variations in the bottom undulations is added and subtracted from this, the 



range of depth obtained varied from 69 m to 91 m with an average of 80 m 

which is under the acceptable tolerance to the permissible depth of 78 m 

as per the mining plan. 

d. The average elevation between the year 2019-2022 cannot be commented 

because of unavailability of the elevation data for the year 2019. The 

average elevation difference for the year 2017-2022 is 80.66 m. 

Table 8: Table explain the elevation difference taken to be 97 m instead of 109 
meters. 

Sr. No. 

2 143 

3 122 DTM topography of 
bottom Pit 

Difference of 

4 Between(Mlnimum 21 (Maximu and 
Minimum elevation 

Depth- Maximum of pit] 

Average Elevation Average Difference 
5 Difference 11 due to Undulation of 

(Variation) bottom pit 

Average Elevation 
Top Elevation of 

6 Difference Top to '86 DTM (213 m]- 
Average of lowest 

Bottom two contours 127 

7 
Maximum Depth 
(m]+Variation 97 Variation of deepth 

by averaging 

Minimum Depth topography 
8 (m)-Variation 75 undulation 

Net Minable Depth 
after removal of 

9 overburden (17 m] 69 
from average depth 
values 

The avearge varttlon In the bottom undulations of 10.12 m and thus the rest of 
analysis ls based on this correction faction. However, this ls not 

comparable/applicable with the data of 2017. 

.. 109 Le. 97 •••110 

Reported top and Reported top and 
108.00 Bottom Elevation 121.00 bottom elevation 

difference By mining difference is 110 
depertment 97 m with with(±) llmeter 

86.00 (±) llmeter Avarage 99.00 avarage undulation 
Undulation measured measured from OT 

from DTM data data 

=ao 93.00 

10 

•Remarks: Bottom elevation estimated ts ranging 
between 75 to 97 with an average elevation difference or 
86 m for the year 2017 due to bottom surface undulation 

er io-iz m. 

••Depth values of mining department as 
reported to be 109 m should be 97 m [i.e. 
109-12 m]. Though this Is a point data 

and not comparable/applicable with the 
ear2017 

•••There is minimal varttion In the dept 
as comapred to the year 2020. Though 

this Is a point data and not 
comparable/applicable with the year 

2017 

3.3.1 Abandoned/ damaged Dadam distributary/ Minor constructed by 

department of Irrigation, Haryana (Supplementary report with 

reference to minutes of meeting dated 19.03.2022 corresponding 

page no. 32 of the main report). 

i. With Reference, a meeting was held on 19.03.2022 regarding the Submission 

of high-resolution satellite imageries for Dadam stone mine and an analysis 



report of these imageries for the year 2016 to 2020. The data of minor 

distributary is provided by the irrigation department in the form of a CAD 

(computer-aided design) file. The CAD file is not georeferenced, so it seems 

that there is an error according to actual ground point locations. Due to this 

error, HARSAC has prepared a georeferenced map of minor distributary 

according to actual ground point location with the help of Halka Patwari. 

Following are the discrepancies found in the database provided by irrigation 

department. 

ii. The CAD file created based-on ground survey of the Department of Irrigation 

was supplied on 15.03.22, without geocoding/geo-referencing which was its 

major error. With reference to this error ground point is not oriented at their 

respective geo-locations which were also mentioned by the Department of 

Irrigation in their survey report. 

iii. On account of this major error there is a mismatch between the GPS data of 

RD points provided by the Department of Irrigation and CAD file based 

locations for respective RD points surveyed by the Department of Irrigation. 

iv. The distance between RD-23500-23000 is 303 feet as per the GPS point 

received from the Department of Irrigation which should be 500 feet and thus 

pertaining to a total of 200 feet error. Similarly the distance between RD- 

23000-22700 is 192 feet only as per the GPS point provided by the 

Department of Irrigation which should be 300 feet again shows a total of 108 

feet error. The same is shown in Figure 23. 

v. There is deviation in X and Y direction for GPS survey point (received on 

21.03.22 from irrigation department) and RoR (updated upto 2020-21). The 

same is mentioned below in Table 9 and in Figure 23. Similar variation is 

observed on all other RDs received from the irrigation Department with 

vertical (26 feet) and horizontal (66 feet) shifts. 



Table 9: Deviation in the GPS Survey Point received from the Irrigation 
Department, Bhiwani & RoR 

GPS Point of RD RD as per RoR deviation in X deviation in Y 
Direction (Feetl Direction (Feet) 

RD-23500 RD-23500 86 28 
RD-23000 RD-23000 11 224 
RD-22700 RD-22700 26 330 

vi. It is observed that GPS point of RD-20500 is falling above the RD-21150, that 

seems irrelevant, but the fact is that the RD-20500 should fall below the RD- 

21500. Similar shift pattern is visible in all the GPS points received from the 

irrigation department. 

vii. Its seems that the survey done by the irrigation department is in private 

ownership or in Khasra no. 132 because the ownership of some khasra 

number [i.e., 18//14/1, 17 /2, 24/1; 29//4/1, 18/3, 23/1; 36//2/1) that are 

falling under Dadam Distributory as per the RoR [i.e., Jamabandi and Sajra) is 

under private ownership which is marked as distributary /minor (Figure 23). 

viii. The alignment created from the GPS points of RDs received from the 

Department of Irrigation, is shifted as compared to the alignment of Dadam 

Distributory Khasra RD of the RoR (Figure 23). 

ix. This shows that the survey done was not as per the Record of Revenue (RoR) 

which is the only authentic source of land record deeply scrutinised by the 

Halka Patwarij Kanungo. 

x. The Estimates of volume excavated from the vicinity of distributary 

represents the year 2017 and the surface area ofKhasra no. 29/4/2 estimated 

represented the year 2020 which is not comparable. 

Thus, it is concluded that the survey done by the Department of Irrigation is not 

as per the RoR which is the only authenticated source of land record and thus 

major error is there in the evaluation done by irrigation department. The outputs 

of the analysis done by the irrigation department is not applicable as these are not 

on the actual geo-location as per the RoR. Most of the excavation in the form of 

overburden extraction and pathway creation is visible on satellite images over the 

part of the private land. 
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Disclaimer·:- The map Is prepared from the data received from office of Irrigation OeptJ Revenue DepLBhiwani 

Figure 23: Variation in Dadam distributary database provided by Irrigation 

department and RoR. 
Note: It is clarified that HARSAC shall not be responsible or liable in any manner before any court of 
law/authority/tribunal/forum with regard to the submission of this report. It is further clarified that if any 
notice is issued or received to HARSAC in this regard, then only the concerned stake holder may be held 
responsible to respond to the same and not HARSAC because HARSAC is only technical facilitator to the 
Government and not has charged any fee from anyone in this regard . 
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I )att'd \ C\ l O 2- /2022 

\\ 
~ri Babu Rum. rcdmica\ bpcrl office of tv1011iluring Commillcc. 
lt)wer No. 5A111 Forest Cn111pk.x Sector 68. 
SAS Nngnr. Mohnli. 

Rcfercnc~:- 

llc~ardinl( Measurement of Lcnglh, llrcadth and depth of 

lhunagccl portion uf Dadam Disty. 
~-\onitorin~ Commitlc~ cndsll. Nu. C~l(/_022/651 dated 09.02.2022 

and instruction in mcetinu l)n dated 11.02.2022 . ... 

Suhjcd:- 

In this matter i I is subm i ucd that a s,ir, cy was carried out hy 6P tf':St1'rlt'fv;,( 

Solution ,, ith the help of DU I'S Machine in presence or .IE i ncharge on dated 09.02.2022. 
The su,w) report is enclosed herewith for rcll·rcncc. The Demarcation report of Tchsilder 

Tosham has already been sent by SDO Nigana W.S. sub Didsion vidc letter no. 623-626/ \ w 
dntcd l 0109/202 r. 

This is for your information & further necessary action please. 

D1\! 0 \ Coloured set of Survey Report. 

(.'("' ~, _, . Regional Officer. Haryana State Pollution Control Board. Bhiwani. 
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Q.OVE.ftNMENT OF HAllVANA 

0/o JUI WATER. ·S&FIV:ICES DIVISION, BHIWANI 

No._, ~t]_ "" ('1 , f I" 1.1 {p;.i,~ 
To 

The Executive Engineer, 
Jui W/S Division, 
a::u .. ~ . ·. .. 1;,111w,an1, 

5ub:~ Regarding measurement Qf the . volum~ _of the 
portion of Dadam Distributary, where m1n1ng has 
been done and volume of mining le,ase, fallin,g 
within the Dadam Distribut.ary. 

Ref~- Or. Babu Ram, Technical Expert, Office of the Monitoring 
Committee Offi'ce Endst. No.CMC/2·022/735 Dated 
22.02..2,0,12. 

In th\s subject ctted matter, the volume of portion of 
Oadam Distnbutary, where mining has been done and volume of 
mining \ease., famng within the Dad am Distributary, calculated as 
per the survey report of B.t).N. Survey Soluti.on, is enclosed 
herewtth and further necessary ac:tlon, please. 

k 
Sub Divis,ional Officer, 
'Nigana W/S, Sub Division, 
Bhlwanl 

'"t" '-· '. 
Dr •. ~ II.am, Tethnlcal Expert, Office of the 
Mon1tom1g Committee, Tower No.s, 4th Forest 
Complex, Sector·6B, SAS Nagar, Mohan. 

.,-.. __ .-, - 
,_ !i Mffl *·"142\4 i 1--~ - _') 
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To 

Mining Officer, 
Deptt. of Mines & Geology, 
Bhiwani. 

Babu Ram, 
Techincal Expert, 
Office of the Monitoring Commiittee, Tower No. 5, 4th Forest Complex, 
Sector 68, SAS Nagar, Mohali 

Subject: Meeting of the sub Committee, constituted by the Chairman of the eight 
member joint Committee for examine the documents/data/information submitted by 
the department of forest, department of irrigation and Water resources, Jui W /s 
division, department of Mines and Geology and Haryana State Pollution Control Board 
w.r.t investigations of issues regarding iJlegal mining in an area of 0.8 hectares in 
forest area, mining done upto depth of 109 min mining area and abandoned/ damaged 
distributary / minor constructed by the department of irrigation, documents 
regarding procurement of water from private agency for suppression of dust and 
plantation etc in Dadam Mine area, implementation of the mining closuer plan and 
progressive mining clouser plan and providing Green belt of 7.5 m width at the 
periphery of Dadam mining area in compliance to order dated 20.07.2021 and 
18.01.2022 ofHon'ble National Green Tribunal in OA no.169 of2020 in the matter of 
Kuldeep Singh Vs State of Haryana & Ors on 07.03.2022 at 11.00 AM in the Committee 
Room, HSPCB, Sector-6, Panchkula. 

Memo No. BWN/Dadam/24; 
Date: 4 }'JJ 2-() <- "'L. 

~**** 

cited above. 

i. 

Kindly refer to your memo no CMC/2022/696 dated 14.02.2022 on subject 

proponent submitted information regarding supply of water for mining activity and 

plantation along with registration number of vechile used for supply of water and its capacity 

and amount paid etc. as required by the Hon'ble monitoring Committee (copy of same is 
enclosed) 

In this regard reply of the para 3.1 that it is intimated that the project 

2. 
That as per direction of sub committee reply of point 3.2 (i), it is intimated that 

present project proponent is left 7.5 meter wide barrier along the boundary pillars number 

3 Lo CJ & 20 to 25 of the mining lease area of Dadam Stone Mine which is using for green belt 

for planting trees of suitable varrities and keeping the surface green and it is also informed 

that no area for barrier along the boundary pillars number 1 & 2, 10 to 19 and 26 to 32 of the 

mining lease area of Dadam Stone Mine was left by development of green belt for planting 

trees of suitable varrities and keeping the surface green by planting grass and bushes by the 

previous project proponent i.e. Sunder Marketing Associates neither present project 

proponent M/s Govardhan Mines and Mineral was also left 7.5 meter wide area for barrier 



along the boundary pillars number 1 & 2, 10 to 19 and 26 to 32 of the mining lease area of 

Dadarn Stone Mine was left by development of green belt for planting trees of suitable 

varrities and keeping the surface green by planting grass and bushes. In addition to the above 

project proponent is planted 15,000 plants in about 15.5 Acre the out of mining lease area in 
revenue of village Dadam. 

3. That as per direction of sub committee reply of point 3.2 (i), it is intimated that 

present project proponent is left 7.5 meter wide barrier along the boundary pillars number 

3 to 9 & 20 to 25 of the mining lease area of Dadam Stone Mine which is using for green belt 

for planting trees of suitable vanities and keeping the surface green and it is also informed 

that present project proponent M/s Govardhan Mines and Mineral was not left 7.5 meter 

wide area for barrier along the boundary pillars number 1 & 2, 10 to 19 and 26 to 32 of the 

mining lease area of Dadarn Stone Mine was left by development of green belt for planting 

trees of suitable varrities and keeping the surface green by planting grass and bushes. In 

addition to the above project proponent is planted 15,000 plants in the area about 15.5 acre 

out of mining lease area in revenue of village Dadam. 

3. In reply of the point 3.2 (iii) It is intimated that on the directions of the Director 

General, Mines and Geology, Haryana, Panchkula, inspection dated 12.02.2020-15.02.2020 of 

State Geologist, Haryana and a team consisting of Senior Geologist, Head office Panchkula, 

Mining Officer, Bhiwanl, Senior Surveyors, Head office, Panchkula had inspected the mining 

lease area of Dadarn Stone Mine on 03.11.2020 and detailed survey of mining area was 

carried out with the help of DGPS instrument in the presence of concerned revenue officials 

and observed that maximum depth of mining pit was found to be 109 meters from the surface 

level at the time of inspection. A show cause notice issued by the Director General, Mines and 

Geology Deparment, Haryana vide Memo No. DMG/HY /ML/Dadam/ 2018/1904 dated 

26.06.2020 to the project proponent M/s Govardhan Mines & Minerals, reply by project 

proponent of show cause notice dated 16.11.2020 to the Director General, Mines and Geology 

Dcparment, Haryana. Inspection Report of 03.11.2020 and a letter issued to M/S Govardhan 

Mines & Minerals_ in which mining upto the depth of 109m and 300m along boundary pillar 

no. 13 to 19 copy of show cause notice on dated 26.06.2020, reply of project proponent dated 

16.11.2020 and letter No. 718 dated 05.08.2020 are attached herewith for your kind perusal. 
Encl:- As above 

~c,..., 4-­ 
M ining Officer, 
Deptt. of Mines & Geology, 
Bhiwani. 



Endstt, No. BWN/Dadam/o<'t, <f..- _s-o Date: Y/3/2..-0'2,,?.- 
A copy of above is forwarded to following for kind information:- 

1- 
2- 

Director General, Mines and Geology Department, Panchkula 
Deputy Commissioner, Bhiwani. 

~.I-- 

Mining Officer, 
Deptt. of Mines & Geology, 
Bhiwani. 
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Mis GOVARDHAN Mines & Minerals 
.8Qg£0ffice: 51, U.E.--= HISAR 

Pal and Pal Group 
Ledger Account 

Date Particulars 

1-Feb-2018 to 2-Feb-2022 

Page 1 

31-12-2020 By Water Tanker Exp 
To Tds Payable 

11-1-2021 To AU SMALL BANK 
31-1-2021 By Water Tanker Exp 

To Tds Payable 
5-2-2021 To AU SMALL BANK 

28-2-2021 By Water Tanker Exp 
To Tds Payable 

5-3-2021 To AU SMALL BANK 
22-3-2021 To AU SMALL BANK 
31-3-2021 By Water Tanker Exp 

To Tds Payable 

To Closing Balance 

1-4-2021 By Opening Balance 
1-4-2021 By Water Tanker Exp 

To Tds Payable 
7-4-2021 To AU SMALL BANK 

15-4-2021 To AU SMALL BANK 
19-4-2021 To AU SMALL BANK 
30-4-2021 By Water Tanker Exp 

To Tds Payable 
1-5-2021 By Water Tanker Exp 

To Tds Payable 
10-5-2021 To AU SMALL BANK 
12-5-2021 To AU SMALL BANK 
17-5-2021 To AU SMALL BANK 
19-5-2021 To AU SMALL BANK 
24-5-2021 To Cash 
25-5-2021 To Cash 
31-5-2021 By Water Tanker Exp 

To Tds Payable 
1-6-2021 By Water Tanker Exp 

To Tds Payable 
4-6-2021 To AU SMALL BANK 
8-6-2021 To AU SMALL BANK 
9-6-2021 To AU SMALL BANK 

15-6-2021 To AU SMALL BANK 
16-6-2021 To AU SMALL BANK 
30-6-2021 By Water Tanker Exp 

To Tds Payable 
1-7-2021 By Water Tanker Exp 

To Tds Payable 
3-7-2021 To AU SMALL BANK 
9-7-2021 To AU SMALL BANK 

15-7-2021 To AU SMALL BANK 
Carried Over 

Journal 
Journal 
Payment 
Journal 
Journal 
Payment 
Journal 
Journal 
Payment 
Payment 
Journal 
Journal 

VchType,~~~~~~-~V~c~h~N~o~·~~~~-D~eb~i~t~~~--'-C~re~d:c.c..:...it 
1503 2,00,600.00 
1504 
2469 
1776 
1777 
2726 
1974 
1975 
3066 
3289 
2192 
2193 

Journal 
Journal 
Payment 
Payment 
Payment 
Journal 
Journal 
Journal 
Journal 
Payment 
Payment 
Payment 
Payment 
Payment 
Payment 
Journal 
Journal 
Journal 
Journal 
Payment 
Payment 
Payment 
Payment 
Payment 
Journal 
Journal 
Journal 
Journal 
Payment 
Payment 
Payment 

1,275.00 
1,99,325.00 

1,275.00 
1,99,325.00 

1,681.00 
2,62,757 .00 
2,00,000.00 

4,875.00 

2,00,600.00 

2,64,438.00 

7,67,000.00 

8,70,513.00 
5,62,125.00 

14,32,638.00 

14,32,638.00 14,32,638.00 

7 
8 

86 
178 
268 
231 
232 
306 
307 
553 
602 
662 
696 
755 
779 
440 
441 
500 
501 
910 
967 
985 

1064 
1077 
619 
620 
682 
683 

1298 
1376 
1464 

4,800.00 
2,00,000.00 
4,00,000.00 
3,30,000.00 

1,970.00 

5,600.00 
2,"12,125.00 
2, 12,090.00 
3,00,000.00 
2,00,000.00 
20,000.00 
34,400.00. 

1,970.00 

5,600.00 
2,00,000.00 
2,00,000.00 
2,00,000.00 
2,00,000.00 
85,690.00 

1,912.00 

5,600.00 
2,00,000.00 
2,00,000.00 
1,00,000.00 

5,62, 125.00 
5,66,400.00 

2,32,460.00 

6,60,800.00 

2,32,460.00 

6,60,800.00 

2,25,557.00 

6,60,800.00 

Goverdhan Mines 

33,21,757.00 38,01,402.00 I 

continued ... 



bis tOVAr<DHAN Mines & Minerals 
f~I and !:~~Group Ledger Account : 1-Feb-2018 to 2~f:.~b-2d2~-/. 
__ D_ata Particulars Vcl1 Jl.i;;_P~-'-: _- _ 

Brought Forward 

Page 3 
Vch No. Debit Credit 

77 ,97 ,948.00 87,37,99·1.00 

1861 1,57,825.00 
1862 1,338.00 

77 ,99 ,286. 00 88,95,816.00 
10,96,530.00 
88,95,816.00 88,95,816.00 

31-12-2021 By Water Tanker Exp 
To Tds Payable 

Journal 
Journal 

To Closing Balance 

Govcrdhan Mines A1 d M'1 erals 
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.. - ·: ·1:.1-1. pr1·;j:,.,:;,,r.t"111i·£··N1:I:_ ~~-~r:,_ 

' .• ; ' ' • • . . ""'·t'" : .• .- ··'. .· . · ..• 

.. , : . . Near Teh~°fl .Office,, T<:>SHAM- 127040;.(13.hiwani) 
s-, No . . · . . . Daf~_:,:ri-:1.;; h . .:.:,:_ 2-<::> · · _..: · . . 01QJ.· . . . ;· . \~ I. .· . -~ - : ~., _ . 
Name.. · , · ·n\/t"ciyo, \i·ovi /-1,V"le.:) 1\,1,V"-e: · · · 

' . ~ ' .. ····:···~········· ••••••••••••• , •••••• _ ..... ·················~ .• ,, •• J.";J •••••• ,. •••••••••••••••••• 

· · Ad_d.ress· · · ,f 0;_">-" G).-i-,ci'r • Ll}v" ·14-q,.;;,~( .'.~ l:.-v, . . . " .. . ····~~~ !~!.;~ M,1, ;;;:, .. , .. _.t_;-::--.~ '"1""""'""""""""'" .. 

. GSTlttais~.REt.1.['1.:~.a.i:"?.;;r. state Code q .. ( . 
·f-\.1. 1 '" HSN,; · 

. No. Code, ·· PARTICULARS . ; 9ty.-,;: .· R·ate ~ Amount 
~.. '· '··.• ,. . 

- ·1~0~ 

.. ,~ .-\°(' ..• ' 

~ ! • - •. .... . 
·: ;.{~ . . : ' 

GSJ'. AmQunt .. TOTAL·.· ,;_ 'l'~c-~ 
_ ; ,-cGirr:~,,~_:/., ,.· ,1:~· :2&u · 

. . . · ,~G§.T/~~\., :,, f~' 1 ~- . 

Goverdhan Mines Aud Minerals 

... "Aqth.ori~~($ign.atory 
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GSTIN :,06CBLPP1342Q1Z5 TAX INVOICE/BILL M.:- 9728010213 

PffL fiN·D :_PAL tii{OUP. 
Near Tehsil Office, TOSHAM- 127~40 {Bhiwani}. 

S 
. . . . · .. o . . r':? 9 - ·.,.9 --o? I r. No. . Q 

3 
· . ate . .- ~ .. _. . 

Name ... U.<?.~:.:'?L..~.':'. f.f~-~ 9:.~ .... );j.\~~~---·~·-·········· 
Address~.~~-::.~~~~~:. r'!.::J~.J .l.~~~~-~J..~.!':'::'. : . 
GSTIN.~~l~.fa...~.f.~.'. .. A):~.~t!.).~.~--···State G~de 9:.f. : . 
( .r. HSN PARTICULARS Qty. Rate Amount 
No. Gode 

I 9:/1~· ,, Pe~~ ~"'\<eM '1 - . ~~41~ 

j 
. 

' .. : .. 
.. ~· . 

- .... .. • I . 

! . .' 
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M/s GOVARDHAN Mines & Minerals 
.~ Regd. Office: 51, U.E.--= HISAR 

Rajat Sharma -Tankar 
Ledger I ccount 

1-Feb-2018 to 2-Feb-2022 

Page 1 
Date Particulars Vch Tyee Vch No. Debit Credit 

30-9-2020 By Water Tanker Exp Journal 828 90,000.00 
To Tds Payable Journal 829 675.00 

7-10-2020_ To AU SMALL BANK Payment 1495 89.325.00 
31-10-2020 By Water Tanker Exp Journal 1014 90,000.00 

To Tds Payable Journal 1017 675.00 
5-11-2020 To AU SMALL BANK Payment 1808 89,325.00 
30-11-2020 By Water Tanker Exp Journal 1303 90,000.00 

To Tds Payable Journal 1304 675.00 
3-12-2020 To AU SMALL BANK Payment 2127 89,325.00 
31-12-2020 By Water Tanker Exp Journal 1497 90,000.00 

To Tds Payable Journal 1498 675.00 4-1-2021 To AU SMALL BANK Payment 2384 89,325.00 31-1-2021 By Water Tanker Exp Journal 1675 90,000.00 
To Tds Payable Journal 1676 675.00 3-2-2021 To AU SMALL BANK Payment 2700 89 325.00 28-2-2021 By Water Tanker Exp Journal 1972 90,000.00 
To Tds Payable Journal 1973 675.00 5-3-2021 To AU SMALL BANK Payment 3072 89,325.00 31-3-2021 By Water Tanker Exp Journal 2187 90,000.00 
To Tds Payable Journal 2188 675.00 

s.40,6'Ys.oo 6,30,000.00 To Closing Balance 89,325.00 
6,30,000.00 6,30,000.00 

1-4-2021 By Opening Balance 89,325.00 
9-4-2021 To AU SMALL BANK Payment 125 89,325.00 30-4-2021 By Water Tanker Exp Journal 229 90,000.00 

To Tds Payable Journal 230 900.00 10-5-2021 To AU SMALL BANK Payment 556 89,100.00 31-5-2021 By Water Tanker Exp Journal 427 90.000.00 
To Tds Payable Journal 428 900.00 5-6-2021 To AU SMALL BANK Payment 919 89,325.00 30-6-2021 By Water Tanker Exp Journal 613 90,000.00 
To Tds Payable Journal 614 900.00 3-7-2021 To AU SMALL BANK Payment 1299 88;875.00 31-7-2021 By Water Tanker Exp Journal 843 90,000.00 
To Tds Payable Journal 844 900.00 

3-8-2021 To AU SMALL BANK Payment 1714 89,100.00 
By AU SMALL BANK Receipt 2183 89,100.00 4-8-2021 To AU SMALL BANK Payment 1731 89,100.00 

31-8-2021 By Water Tanker Exp Journal 1090 90,000.00 
To Tds Payable Journal 1091 900.00 

8-9-2021 To AU SMALL BANK Payment 2173 89,100.00 30-9-2021 By Water Tanker Exp Journal 1304 90,000.00 
To Tds Payable Journal 1305 900.00 

8-10-2021 To AU SMALL BANK Payment 2585 89,100.00 
31-10-2021 By Water Tanker Exp Journal 1489 90,000.00 To Tds Payable Journal 1490 900.00 

Carried Over 7,19,325.00 8,08,425.00 

(, , e~tilym Mines An l Minerals continued ... 
1,..,0J ru t. 

-------------- -·-··-· 
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Mis GOVARDHAN Mines & Minerals I. 

~gsJ. Olf1ce: 51. LJ.E.--= HISAR 

Rajesh Tankar 
Ledger Account 

1-Feb-2018 to 2-Feb-2022 

Page 1 
Date Particulars \/.s:_h T)'.~------- Vch No. Debit Credit 

10-9-2020 To AU SMALL BANK Payment 1212 89,325.00 
By Water Tanker Exp Journal 709 90,000.00 To Tds Payable Journal 710 675.00 

30-9-2020 By Water Tanker Exp Journal 826 90,000.00 To Tds Payable Journal 827 675.00 
7-10-2020 To AU SMALL BANK Payment 1497 89,325.00 
31-10-2020 By Water Tanker Exp Journal 1013 90,000.00 To Tds Payable Journal 1016 675.00 
5-11-2020 To AU SMALL BANK Payment 1809 89,325.00 30-11-2020 By Water Tanker Exp Journal 1301 90,000.00 To Tds Payable Journal 1302 675.00 
3-12-2020 To AU SMALL BANK Payment 2124 89,325.00 
31-12-2020 By Water Tanker Exp Journal 1499 68,200.00 To Tds Payable Journal 1500 512.00 4-1-2021 To AU SMALL BANK Payment 2387 67,688.00 31-1-2021 By Water Tanker Exp Journal 1677 78,200.00 To Tds Payable Journal 1678 587.00 3--2-2021 To AU SMALL BANK Payment 2702 77,613.00 28-2-2021 By Water Tanker Exp Journal 1968 90,000.0G To Tds Payable Journal 1969 675.00 5-3-2021 To AU SMALL BANK Payment 3076 89,325.00 31-3-2021 By Water Tanker Exp Journal 2190 90,000.00 To Tds Payable Journal 2191 675.00 

5,97,075.00 6,86,400.00 To Closing Balance 89,325.00 
6,86,400.00 6,86,400.00 

1-4-2021 By Opening Balance 89,325.00 
16-4-2021 To AU SMALL BANK Payment 221 89,325.00 30-4-2021 By Water Tanker Exp Journal 233 90,000.00 To Tds Payable .Journsl 234 900.00 12-5-2021 To AU SMALL BANK Payment 601 89,100.00 31-5-2021 By Water Tanker Exp Journal 425 90,000.00 To Tds Payable Journal 426 900.00 10-6-2021 To AU SMALL BANK Payment 1011 89,100.00 30-6-2021 By Water Tanker Exp Journal 617 90,000.00 To Tds Payable Journal 618 900.00 
3-7-2021. To AU SMALL BANK · Payment 1304 89,100.00 

31-7-2021 By Water Tanker Exp Journal 841 53,000.00 To Tds Payable Journal 842 530.00 11-8-2021 To AU SMALL BANK Payment 1857 52,470.00 31-8-2021 By Water Tanker Exp Journal 1092 84,200.00 To Tds Payable Journal 1093 842.00 
18-9-2021 To AU SMALL BANK Payment 2341 83,358.00 30-9-2021 By Water Tanker Exp Journal 1302 68,200.00 To Tds Payable Journal 1303 682.00 12-10-2021 To AU SMALL BANK Payment 2640 67.518.00 31-10-2021 By Water Tanker Exp Journal 1493 1,01,000.00 

Carried Over 5,64,725.00 6,65, 725.00 

·eiU<1'.'.U.l Nli11es i' continued ... 
!\: .8,. I., 

I .. -d~/\ ,sed Person r J! ~.,1 ... ,., 
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Detail of Plantation Area, Goverdhan Mines & Minerals .. ; ' 

"i j Just near Puran Weight Bridge 

2.-llnfront of Puran pit South side from path Puran weight Bridge 

2.00 Acres 

1.00 Acres 

·3 

I t . ! o mines 
--·---'------------------ ----------,1-----------l I Plantation in Strips near weight Bridge Puran 

i (i) One side 30 m length 14m width =30x14 = 

I (ii) Other side 8 m width 90 m length = 8x90 = 

I (iii) To Jai Bajrangbali 120 m length 4 m width Single layer 
I 
! 

0.11 Acres 

0.16 Acres 

0.10 Acres 

i I (iv) 190 m length 18 m width = 
-----+'----------------------------1---------1 
· 4 I Plantation along Baganwala Road from Mihir weight Bridge to 

Single layer = 120 x 4 = 
0.76 Acres 

1 Bore well = 340 m x 10 m 
I 

0.76 Acres 

)5 
I 
I 
I 

· Plantation in strips along Rasta from Sharma weight Bridge to 

Jai Bajrangbali weight Bridge 

{i) Plot near Barjrang Bali weight Bridge = 24 x 50 = 0.27 Acres 

( ii) From Bajrang bali weight Bridge to hanuman Mandir 

= 7m width x 380 m length = 0.60 Acres ! 
I (iii) 
I (iv) 
! 
! 
! (v) 

Pit No. 27 to Pit No. 35-36 along Rasta= 300m length x 7m 0.48 Acres 

From Pit No. 35-36 to Sharma Weight Bridge 

= 310 m length x 3 m width= 0.23 Acres 

Plantation in plot in front of hanuman Mandir towards 

Baganwala Road Near Shhoaka weight Bridge= 1.00 Acres 

l 6 All weight Bridge Campus which is non susceptible of 
1

jl 

I 
measurement ·-L_.s __ ·-------------------+--1 _.o_o_A_c_r_es_---l 

. Total Area 8.47 Acres 
~~------·------·-----------------'---------' 

New Plantation 

I 1 ! Near Baba Mungipa Weight Bridge toward North side 1.30 Acres 
! -1----------------------·----------------+---------l 12 1

1 In between Pit No. 18-21 to Pit No. 1 East side (For Simple way 4.50 Acres 

~- ! near and around LAL _BUILDING 

i~-a_l _A_r_ea --+-_s_.a_o_A_cr_e_s_---i 
I I Grand Total 14.27 Acres 
L__L__ ·-------·-···--·------·--------------'----------' 



/ / ~ On the above noted subject I~ ?, 'YJi \ 2. Whereas You (M/s Govardhar, Mines and Minerals) are holding a mining 
[ /~ lease for extraction of stone over an area of 48.87 hectares _£ailing In khasra nos, 

W- 13 2 min @ Rs. 92.12 crore per inn um in village Dadan,, district Bhiwani for a 

4\ 
ei 

Fr o rn '-- I 
I pit{ ' 

:;(~ 

The Dlreccor General, 
Mln<?s ~nd Geology, Haryana, 
:rn-Bay.~. Sector, 17, Chandigarh. 

~dhan Mine, and Mlnecals, 
. House No. 51, Urban Estate-2, Hisar. 

Memo No. DMG/1-IY /ML/Dadam/2018/ 1 ~ o"" 
Dated Chandigarh, the ~ ~ - o G~ ~ o J.. t, 

Show Cause Notkc lo re,pec, of miniug areas of Village, Dada1n, district Dhtwan1. 

ML l appended to the Haryana Minor Mineral Concession, Stocking and 
Transportation of Minerals, and Prevention of Illegal Mining Rules, 2012( the 
State Rules,2012) have been e•ecu red by you With the State/ Department 

3. Whereas as per lease deed executed by you With the State Government 
,eadwith nu,, 56(8) or the Hmyana Mino,- Mineral Concession, Stocking, 
Transportation of Minerals and Prevention of Illegal Mining Rules, 2012 (State 
Ru/es, 20JZJ, di the rnineral concession holders are to erect boundary pillars 

around the mining area at their own expenses as per their plan of mining and 
shall at all times maintain and lceep the same in good condition. liach of the 
boundary pi/Jars shall also be numbered along With the GPS readings dully marked thereon. 

4. 

- 

Whereas as per Rule 72 of the State Rules, 2012, the mining operations 
shall be Undertaken in a scientific and systematic manner i.e. mining operation, 

consistent With the app,·oved Mining ·Plan/ scheme of ll1lning, clearances/ 

__ ...... 



. / 
t I 

I i 

. . ...... ,ons granted by the competent authority An I 

. y Un·sc entf flc operation or 
contravention or the lenns o/ granr or Permission ( I 

. except ng the conditions 
re/a ting to P•Yment of gove,·nn,e Ill due,) to operat b h · . 

, , e Y t e miner,/ concess1 
ho/de, sha11 a111ount lo v1olat10" or breach 0/ the grant. on 
5. 

Whereas, a the Inspecting Team headed by th S 

. . e tate Geologist in 
)'our nulling lease a re, ii) Vi// D 

1 
'Pected 

age a, am district /Jhiwan/ d . inspections of various mining areas fD' i.1 ur,ng its 

. o JStr1c1 ""hendergarh Ch kh. . Bitiwani from 12.02.2020 to 15 02 2020 Th . , ar J Dadri and 
. , . e inspecting team ob the following discrepancies in y I served; found 

. our ease hold area of Village Dadam Bhiwan/:. 
(a) The dept/, of old Pit in the South . - ---.._ 

109 meters Where no ben h ' ern side of the lease area is abou1 
I c ,ormat,on Was observ d I h. ease, no bottom working w " e · n t '' Part or 
area of Pit Is being used for tr" ound at the time or the Visit. This 
road network of this Pit Th da_nsponat,on of miner,/ Using ex/sting 

· e irection of advan towards Northern Side o(tf 1 cernent of rnining is . ie ease area. 
(b) The depth of Pit no 8 11 & 12 i· N h 

·· ' n or; ern·Western ·d r h area Was found to be around 30 st e o t e lease 
inspectiiig team found on/y P u /:ete~ from surface /eve/ and the 
area of Dadam lnine. ar ra enc es In operat1ona/ lease hold 

(cJ As Per Mining Plan, the Plantation Was . 

surv/va1 rate is also Very low. . not found SatlSfactory. The 

( d) The team though checked the boundary Pillars w·t 
DGPs and location of the PIiiars Was I d i h the help or 
, . . oun as Per leas, map b 
ne111g z1g.zc1g «l'ca of lease for n10 Ur 

re accuracy survey k bounda1y pi/Jars be done Using Tota/ S Wor to fix 

urvey station A d' the same You shall also get the are I b . CCor tng/y 
detailed survey using Total Surv a . oundary Pillars fi>ed after 

ey station 
Wheceas, the above it is clear tha, du 

I 
h . 

T . r ng t e inspection by th. I . eam discrepancies, as ilt (a) to (c) b e nspecting 
4 

ove You are hereb . Cause Not/ce to show cause W//h1 . y served With Show 
n a Period or 15 day lease In <II/age Dadam may n t b s as to Why Your mining 0 
e suspended; Pre account of above safd discrep·ancJes ' . maturely terminated on 
iound Hi the I h district Bhiwan1 held by You It I eose Old are of Dadam mine 

· s mad, cle,q1,,
11 

, 
Is not received Within the I , n case Your •·epJy to the O ti 

Per odor 1S day,, further Oct/on . h o ce 

lh t e inc1tter WI// be 

6. 



without any delay and shall be reported to this office and also to the office 

9~f-- 
Statc Mining Engineer 

For Director General, Mines and Geology, 

Haryana 

,. 
' ' 

initiated Without giving further notice, ~urther action as per (d) shall be taken 

Mining Offlcer, Bhiwlnai for verification and reporting, 

Endst. No. DMG/ HY /M L/Dadam/2018/ / 9, ~ fi Dated: !l (. o , · ~ o ~ o 

·- ---:-----._ . A copy is forwarded to the Mining Officer, Mines and Geology Department, Bhiwan; for information and further llecessary action, 

_pk>-~ 
State Mining Engine.er 

ror Director General, Mines and Geology, 

haryana 

I 

\I 

\ 
\ 
\ I 
I 

\ 
/ 
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I 

/ \ 
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: 

I 

I 

I 

I 
I 

\ 
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Assistant Mining Engineer 
Deptt, of Mines & Geo\og ' 
Bhiwani. Y, 

M/s Govardhan Mines and Ml 
H N 51 U b nerats, 

· o. , r an Estate-2 HI 
St M. f , sar, 
one me o viii. Dadam 

subject: 

Memo No. BWN/Dadam/ 1 l? . 
Cl f 

Date: o S-<S3 - ~ IL... 
osure o Deep Mlnin 1 'I.? g p t along the Eastern Boundary of the 

Mine-regarding. 

*"**Ill 
As you are aware that yo k' . u are wor mg ll1 an area if 48.87 Hect mining 

area granted to you vide LOI dated 11.10.2018. The mining in the Eastern, North 

Eastern and South Eastern area of the mine situated along boundary pillar no. 13 to 19 

has gone deep to a depth of approximate 300 feet and if you go further deeper, water 

table may be touched any time. Further, you have demolished the benches which were 

earlier present along the boundary of the deep pit as mentioned above. As per 

observation, no stone is available for mining in the said deep pit situated inside of the 

pillar no. 13 to 19 as the area along the boundary has already been mined out. 
A number of complaints from the land owners of adjoining fields 

apprehending eroding of their land into the above stated pit have also received in this 

office directly or through other Authorities of the district. 
\ 
11 

view to the above observations, you are hereby directed to stop 

· · · peration~ in the area of the deep pit situated inside the pillars no. 13 
carrying mining o => 

to 
19 

with immediate effect. You are also directed to get the area properly fenced and 

reclaimed in accordance with the mining plan of your mine. 

(7 A,sistantl;,g Engineer, 
it[_,,.. Deptt, of Manes & Geology, 

Bhlwairat 'L 

Endstt. No. BWN/Dadarn/ 119 
. f rwarded to the Director General, Mines and 

A copy of the above is o 
Chandigarh for kind information. 

Geology Department, Haryana, ~ , 

( j7 Asslsiant WHnlng Englneer, 
~eptt ofMlnes & Geology, 

nMwimt. 'l.lb.... ... 

lt1\~rintc\G oogle Orlvc\Lcasc 
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·{-! i Mis. Govardhan Mines s Minerals 
--: I/ Site: Oadam Mine, Dadam (Tosham) 

~

1 

)i d Office: Near Hisar Naka, Khanak, Tosham-127040 

Jl:-,.::_~~l.!.· ~R::_~~g~·~d~i.~ .. "~ ..... 1·~ ... "s~m:::in=e=ra.t:.=s....::.::@g::,..=_ma_U.Q_om __ c_on_t_ac .... t:_9_99 ..... 2_10_;:0...:.0..:..;01~. _ . Em a fl ID. g_o.Ya.C: = . 

rb / 
Director General, 

l Mines & Geology, Haryana. 
l 

Si' I 
/ Sub:- Show cause notice in respect of mining area of village Dadam, Distt. Bhiwani.- 

re -! 

<: ' 

------ ... --------- 
1 Kindly refer to Memo no. DMG/HY/ML/Dadam/2018 /4183 dated 5-10-2020 addressed 

to,M(ning Officer Bhiwani vide which a copy of Memo no. DMG/HY/Ml/Dadam/2018/190z;. dated 

:.

6

!L

6

f OZO v::: ~::::e:::t~:n°e: ~::~::::~:wing discrepancies in the working of Dad am stone 
mi es were pointed by Inspecting team headed by State Geologist during period 12·2·2J20 to 
15 2-~020 in which all the mines of Bhiwani/D2dri/Mahendergarh were checked. The alleged 
dilr~pancies are as under:- . 

a) I The depth of the old pit in southern side of the lease area is about 109 meters wh«?re no 
beTch' formation was observed. In the part of lease, no bottom working was found at the time of 
visi~. T:his area of pit is being used for transportation of minerals using existing road network of 
thii1 pit. The direction of advancement of minin~ is towards Northern side of lease area. 

b) 1 The depth of the pit no. 8,11 & 12 in Northern-Western side of lease area was found to. 
be round 30 meters from surface level and Inspecting team orily found partial benches in 
op~ratl·onal lease hold area of dadam mine. 

c) I , As per Mining plan, the plantation was not found satisfactory. The survival rate ii- also 
very low. 

i ' 

i Vide show cause notice we have been asked to show why mining lease of Dadam .nlne 
ma~ not be suspended/prematurely terminated. 

3. 1 
On the above notice we submit as under:- 

: We started mining work in Dadam Stone mines from 25-2-2019. The mining work was 
.ta ed on the basis of judgment of Hon;ble High Court of Punjab & Haryana high Court in CWP 

37$ of 2018. The permission was given to Directions Mines & Geology vlde Memo dated 
-2q1s .. The mining work was started on the Environmental cl_earance granted to previous 

I 



........- ';" 
:- 1 L;; . are doing mining work on the terms&. conditions of M/S Sunder marketing ~J s.1. der. Thus w~n mining as per norms and conditions of EC in the area of 48.87 hectares 

. { ' ocia e. We are do. g . h depth is stated at 109 meters, we are using the existing roads 
the said pit w ose d Th g en to us. In . 1 which falls below from area in which mining Is being one. e 

! 1 -ofstonematena · 1 1· fMI I 
f ·1: extract ons th twas allotted to us In auction. All rules and regu atlons o n ng 

f rd pit is same as a II 13 t 19th Pf ltlon ° sa doln mining work ln the area. In the said pit between pl ers no. o e 

~ 

followed while gl 'de Memo No BWN/dadam/718 dated 5/8/2020 directed to stop 
.1 • Officer Bhiwan v1 . · d . d ,rmg .' · Th court of hon·ble Additional Civil Judge ( sr. Div) tosham vi e JU gment i~ing operations. e ' . · 

1 
id d 

~ 10 d. cted the Mining department not to interfere m mining actlvlt es as prov, e d ed 14-8-20 ire . d . 'II . f 
t r authorized by Govt. and authorities concerned. The or er 1s st, in orce. b tease agreemen o 

Ac PY of judgment enclosed. 

As regards second point is concerned, it is submitted that in mining work formation and 
b e~king of Benches is regular process. The main issue is that the mining should be scientific i.e, 
th re should not be danger to human life, vibrations are low, blasting is controlled and stones 
et .!do not go beyond 50-100 meters from blasting site. All these parameters are beingfollo~ed. 
B nthes are regularly formed. It is further submitted that Director General {mlnes & Safety) is 
th tompetent authority which looks after safety of mining operations. We are strictly following 
all tle directions & Rules and every steps are being taken for scientific mining and safety. 

The next point is regarding planting of trees. We have planted more 10000 trees not 
on yin lease area but also on lands purchased by firm. The photographs of same are enclosed. 
Th blants are growing. At the time of Inspection only one year was passed since our working. We 
ar ~nclosing photographs of plantations. These show the position as on today. We have installed 
pe ~anent sprinkler systems for watering of these plants. A special team of workers have been 
depl~yed exclusively to after the trees planted. We are continuously planting trees. The plants 
ar1 bfing planted as per conditions of EC. 

1 \ In view of above it is prayed that notice for suspension/ prematurely termination 
ma~ ~indly be filed. It is further submitted that before considering any adverse action a revisit of/ 
re-i~1~pe~tion of mining area may kindly be considered. We assure you that we are doing mining 
as 1et terms and conditions 

Encf 9wP 28378 of 2018 
Tos arn court order 

Pho olof plants. 
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,. • we are doing mining work on the terms & conditions of M/S Sunder marketing 

J,i. si,,f~;~e1. 1 hus lning as per norms and conditions of EC in the area of 48.87 hectares . {i, ociii1t'..' We are do!~g '.;' hose depth is stated at 109 meters, we are using the existing roads 
{! en to us. In the sat p1 w .· I whlch falls below from area in which mining Is being done. The 
. ! I - of stone materia . f Ml I 
f.,1,· extract ens . . that was allotted to us In auction. All rules and regulations o n ng 
rp .Itlon of said pit '~~~;en~i;,lng work In the area, In the said pit between plllers no. 13 to 19 the 
ai·t followed while gl 'de Memo No. BWN/dadam/718 dated 5/8/2020 directed to stop ., . Officer Bhlwan VI 
rv ,p,ng .' 1-, court of hon·ble Additional Civil .Judge ( sr. Div) tosham vlde judgment 

ir~ing operations. 1e 1 
• • • ld d 

rr I ' 10 d' cted the Mining department not to interfere in mining activities as prov, e 
d i·ed 111-8-20 ,re , · , . . 

t Or authorized by Govt. and authorities concerned. The order rs still in force. bv ease agreemen 
A 'c PY of judgrnent enclosed. 

As regards second point is concerned, it is submitted that in mining work formation and 
b, e ,kine of Benches is regular process. The main issue is that the mining should be scientific l.e, 
th te should not be danger to human life, vibrations are low, blasting is controlled and stones 
et:. do not go beyond 50-100 meters from blasting site. All these parameters are being followed. 
l3E n .hes are regularly formed. It is further submitted that Director General (mines & Safety) is 
th, lompetent authority which looks after safety of mining operations. We are strictly following 

I 

all tllie directions & Rules and every steps are being taken for scientific mining and safety. 

The next point is regarding planting of trees. We have planted more 10000 trees not 
ontylin lease area but also on lands purchased by firm. The photographs of same are enclosed. 
Th' f I ants. are growing. At the time a'. Inspection ~nly one yea~ ~as passed sinceour working. We 
ar ~nclos1ng photographs of plantations. These snow the position as on today. We have installed 
pefrr\anent sprinkler systems for watering of these plants. A special team of workers have been 
def lfJyed exclusively to after the trees planted. We are continuously planting trees. The plants 
are bking planted as per conditions of EC. 

\ I In view of above it is prayed that notice for suspension/ prematurely termination 
m,1~ 1\indly be filed. It is further submitted that before considering any adverse action a revisit of/ 
re-i~1spection of mining area may kindly be considered. We assure you that we are doing mining 
as r)e( terms and conditions 

! i 
f.:nc1 OWP 28.378 of 2018 

! 
! 

Tos 1a;11 court order 
I 

Pho olof plants. 
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LEGAL OPINION 

1' 

Sub:- Legal advice for taking .action in compliance of 

orders dated 11.08.2017 of Hon'ble Supreme 

Court passed in Special Leave to Appeal (C) No. 

19166 of 2017 regarding Dadam Stone Mine -of 

Tehsil Tosham District Bhiwani. 

This file has been sent to the office of Advocate 

General, Haryana for its advice on the following 

T 

issues:- 

(a) As to what action be. taken with regards to 

directions of the Hon' ble Supreme Court qua 

implementation of Mine Closure Plan on or 

before 30.11.2017 particularly keeping in 

view that the mine in question has not 

reached to the stage of final closure plan; 

and 
. 

(b) As to whether state shall take stringent 

action .i.n the present case with regards to 
' 

action for recovery of dues on account of 

the period prior to commencement of mining 

for want of environmental clearance 

T 'particularly 

litigation 

in the light of separate 

Hon'ble pending before the 

Supreme Court and also that similar dues are 

pending against other mineral concession 

holders where such action had not been taken 

~nd also that Hon'ble Supreme Court while 
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T 
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I: 

disposing off the SLP allowed them to 

undertake mining till 30.11.2017. 

The brief facts of the case may be noticed at NP- 

22 to 28. As may be noticed from the brief facts the 

decision taken by the Government dat~d 17.06.2015 

permitting the transfer of 51% share of lead partner 

namely KJSL in the joint venture of M/s KJSL-Sunder 

(jV) in favour of minority partner M/s sunder 

Marketing Associates was withdrawn by the State 

Government vide a detailed speaking order dated 

29.09.2016. M/s Sunder Marketing Associates 

challenged the order dated 29;09.2016 by filing Civil 

Writ Petition No. 20986 of 2016 before the Punjab and 

Haryana High Court. The Hon'ble High Court initially 

stayed the operation of the order dated 29.09.2016. 

Finally, dismissed the writ petition vide order dated 

Ol_-06.2017 and upheld the order dated 29:09.2016. The 

Hon' b I.e High Court, however, continued the interim · 

·I. 
I order upto 31. 07. 201 7 to enable the petitioners to 

Associates 

this 

filed 

judgment. . M/ s Sunder Marketing 
challenge 

SLP ( C) No. 19166 of 2017 

challenging the order dated 01.06.2017 passed by the 

Hon'ble High Court. The said SLP was dismissed by the 

Hon'ble .supreme Court. The Hon'ble Supreme Court, 

however, permits the petitioners to continue its 

mining operation till 30 .11. 2.017 in accordance witr 

~\ 
. -- 
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Mining plan and also issued few other directions. The 

operative part of the order dated 11.08.2017 is 

reproduced as under:- 

"33. Keeping in view the prayer made" 

(i) We permit the petitioner to continue 

its mining operations till so" 

November, 2017 in accordance with 

the Mining Plan. On or before that 

date, it shall ensure implementation 

of the mine closure plan to the 

satisfaction of the concerned 

authorities in the State of Haryana. 

(ii) The petitioner will be under an 

obligation to continue paying the 

dead rent or royalty whichever is 

higher till so" ·' November, 2017 

regardless of whether it ceases its 

mining operations before that date 

(iii) 

or not. 

The petitioner shall ensure that all 

the dues ( including wages etc.) of 

all the persons ( including labour) 

employed in the mining operations in 

terms of Rule 56 (10) of the Rules 

are paid. to the satisfaction of the 

concerned authorities in the State 

' l 
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(iv) 

(v) 

of Haryana. To ensure that the 

employees and labour (casual 

otherwise) are not left in the 

lurch, the petitioner is restrained 

from alienating or transferring or 

otherwise creating any charge or 

encumbrance on the equipment and 

machinery and all other moveable 

property · in the lease area and 

connected with the mining operations 

(such as trucks, excavators etc.) so 

that there is 
no difficulty in 

recovery of dues. 

All the laws applicable to the 
petitioner shall be strictly 

enforced by the State Government 

regardless of its appar~nt influence 

in high places. We make it clear 

that will we hold the Chief 

Secre·tary of the State of Haryana 

responsible for any lapse in this 

regard. 

It is not clear whether or · not the 

security deposit of Rs. 28.75 crores 

has been refunded to KJSL or the 

petitioner. If the refund has not 

or 

.... .... 

. 
; . 

,.,_,_~ - --- -- ..... 
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been made, it ~s deemed to have been 

forfeited to the State and is not 

adjustable against any dues of the 

petitioner." 

In compliance of the directions of the Hon' ble 

Supreme Court, the Chief Secretary Haryana bad 

T 

reviewed the action taken by all the concerned and 

held two meetings in this regard i.e. on 14.08.2017 

and 18.09.2017. In the meeting held on 18.09.2017, it 

has been pointed out .that M/s Sunder Marketing 

Associates has not paid the dues for the period prior 

to. commencement of mining for want of environmental 

clearance. Though all the dues on account of dead 

rent for the period during which the mine was under 

operation from 29.10.2015 have been paid. Various 

notices have also been issued to M/s Sunder Marketing 

Associates by the AME, Bhiwani to; deposit the dues 

for the period from 03.01.2015 to 28.10.2015. M/s 

Sunder Marketing Associates, however, its reply 

denied its allegations to pay the said due on the 

ground that since the lease deed executed on 

05.08.2015 in favour of M/s Sunder Marketing 

Associates declared void by order dated 29.09.2016. 

It cannot be asked to pay dues for the un-operated 

perio~ of mine. It has been noticed by the department· 

that similar dues are pending against 

~---4------~ 

the other 

I L. I .• I! /. 
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mineral concession holders and State is not taking 

coercive steps in such cases as a separate litigation 

is ~ending before the. Hon'ble Supreme Court. Although 

M/s Sunder Marketing Assqciates is not a party in 

those cases. Another issue which has cropped up in 

the meeting held on 18.09.2017 is with regard to the 

closing of mining operation with the petitioner after 

30, 11. 2017. It has beeh observed by the department 

that Mine Closure Plan are made and implemented for 

the mining areas where entire mineral deposits are 

extracted and area cannot be used for further mining. 

The directions of the Hon' ble Supreme Court in Para 

33 ( .i ) is that the petitioner 

the mine closure 

shall ensure 

implementation of 
plan to the 

satisfaction of the concerned authorities on or 

before 30.11.2017. The predicament of the department 

is as to how the said direction ca0 be complied with 

when no mine closure plan can be prepared at this 

stage. 

I have gone through the entire file and also the 

order passed by the Hon'ble S~preme Court. The 

Hon' ble Supreme Court has allowed the petitioner to 

continue its mining operation till 30.11.2017 in 

accordance with the Mining Plan. I am dealing with 

issue (b) as raised by the depar.tment at. the first ' . 

instance. The Hon'ble Supreme Court in its directions 

,J 

• 

t. 

" . 
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contained in Para 33 (iv) has observed that all the 

laws applicable to the petitioner shall be strictly 

enforced by the State Government regardless of its 

apparent influence in high places. Since the dues for 

the period after expiry of one year from the date of 

letter of intent and before the actual commencement 

of mining are also legally enforceable dues against 

the petitioner but at the same time the Hon'ble 

Supreme Court has permitted the' petitioner to 

continue its mining operations till 30.11.2017, in my 

view, an interlocutory application may be filed in 

the Hon' ble Supreme Court bringing the above said 

fact with regard to the dues pending against the. 

petitioner. The fact um of the litigation pending in 

the Hon'ble Supreme Court with regard to the similar 

dues pending against other mineral concession holders 

may also be stated in the said application. 

So far as the issue (a) is concerned, the 

Hon' ble Supreme Court in para 33 (i) has mentioned 

that the petitioner s haLl, ensure implementation. of 

the mine closure plan to the satisfaction of the 

concerned authorities before 30.11.2017. on or 

However, as per the department, the mine closure plan 

are made and implemented for the mining area where 

entire mineral deposits are extracted and the area 

cannot be used for further mining. Since in the 

¥-----·­ -·­ ~--·""'­ ~-, -·--·- 
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present case, the mine had not reached to the· stage 

of final closure, Mine Closure Plan cannot be made. 

In my view, the above said fact can also be 

stated in the interlocutory~application which I have 

advised to be filed with regard to the pending dues 

against the petitioner. By mentioning all the facts 

in the interlocutory application, the appropriate 

directions may be sought from the Hon' ble Supreme I 
Court. 

In view of above, 

decision at its own level. 

the department may take 

v-~ 
(Lqkesh Sinhal) 

Addl. Advocate General, Haryana. 
11.10.2017. 

Opined accordingly. 

Ld.A.L Haryana 
~ /{ t= · J_o/7 

I • I 

I 
\: :'\. 

JI f I I 
! • 

' / 

I 



IN TIIE HON'BLE SUPREME COURT OF INDI/\ 
CIVIL OHIGINAL JURISDICTION 

I.A. No. of20J7 
IN 

SLP No (Civil) 1916(> of2017 

1N_I11E_MATTER OF: 

\I c: rs us 
...... Petitionc,- 

Si.ttl' u(!·l;:i1y,111a ·n1d others 

... nespo11denl' 
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lease was gr,mted for a period of 10 years through auction held in 

Uecern her, 2013. The mine was granted su bi ect to co nd i ti on that ,·he 

mining operations will be allowed only after ob{aining environmental 

clearance· s per 'requirement of EIA Notification dated 14.09 2006 of 

the MoEF, CC, Col. Subsequently the share of /r,ad partner was 

alluwed to be 11·ansf erred in tl1e favour of M/S Sunder Marketing 

l\swcia res [in S Ito rt S MAJ the 111 in o ri ty pt1 rrn er, a/on g with change in 

the nan,e fro,n M/s /(}SL-sunder UV) to M/s Sunder marketing 

\ssociates. In th is way SMA owned a!I liabilities arising out of ti,e 
lea.sc. 

., 
,). 

Thal the MoEr,, CC, Col granted the EC on 03.08.2015 in favour of Y 

I ·1/s l{JSL-sunder (Ji'J the original allottce. 1\s by th.1t ti111c lease was 

: 1Jowec1 to be changed in the nam, or SMA, the iease deed was 

: · see111·ed wi th SM i\ o 11 0 5. 08. 2 0 l S. Keep i 111; in view the speri fie 

,·quirement of t/,p EIA notification dated 14.09 2006 or the MoEF, & 
1 ·c Gal, tile Sfvlf\ got the environment clea ranee also transforred in its : . 

. ,. ., \I 1•,111w from the MoEF, & CC Col on 28.10.2015. The SM/\ tliereatter 

c, 111J111e need 111 tn i ng opera tinns i 11 the Dada Ill 11, i nes "ren Iror n 
29.10.2015. 

4. Tl1.1t subsequently the lllaltcr relating to grnnti11g or permission to 

lrn,.Jer was re-examined nnd tl1c per1111s .ion lor trilnslCr of share or 

Ilk k•a d pa rtne r was ,1,,cided to he 1-v i thd rawn. The notice issued "" 

I ,,.n>:. 2 o 16 i 11 ,J, b 1·e;;a' " tu SM/\ was c halle11gcd iJ y rh e 1n by way of a 

Civil V'ri1 l'ctitio11 1111. 16735 of 2016 ilet0,-e the f-lon'ble Punjab and 
f 

11:i r_ ·,11 "' 11 igh Cmwt. l\s i I was the stage of sh u \V ca use notice and Ii m1 I 

d eds, , 11 w,is yet to be take !l, r'.c Hon 'bie Punjab an rJ J-J an•an a [-!; "', 

. 
, ,."t ,, 

,, 
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Court vide orders elated 27.08.2016 disposed of the said wrtt petition 

with Lile dir ction that after hearing them the final orders be passed. 

However, in case the orders arc adverse to the M/s Sunder Marketing 

Associates, the same shall riot be implemented for cl period of two 

weeks after the service of the same to SMA. 

r: .). That after giving an opportunity being heard to the applicants, the 

Department vidc orders dated 29.09.2016 withdrew the permission 

gr,:intccl to transfer the share and the lease deed executed 011 

05.0B.2015 with M/s Sunder Marketiuz Associates was also declared 

as void. l I ow ever, the same could not have been implemented for a ~ 

period of two VI eeks after the service of the same to SMA. Jn the 

meantime they challenged the orders dated 29.09.2016 by way of 

another Civil W1·it Petition no. 20986 or 2016 and obtained stay on 

29.06.2016 from the Hon'ble High Court. 

Ci. That the Honblc Punjab and Haryana High Court vir!e judgment dared 

01.06.2017 was pleased to uphold the orders of the State 

Government. However. the Hon'I le High Court in order to enable the; 

peritioncr tu challenge tile judgement connuuco the interlm orders 

up to 31. O 7. 2 O :I 7. 

7. That M/s Sunder fvt1rkcting Associates, challenged the orders dater! 

Ol.06.2017 of Hon'ble High Court by way of SLP (C) No. 19166 or 

20·17 which came up for hearing on 30.07.2017. The same was also 

dismissed by the Hon'blo Supreme Court vidc orders elated 

1 U)S.2017. However. the Hon'ble Supreme Court permitted ~111:i 

petitioners to continue its mining operations till 3(U 1.2017. 

I' 

. ' , . ,t- 

I . ' 

\. 

1 .•. t ' 

H. That in the light of above the mining operations b "ing undertake n IJy , 
1 

;t:.f? 



M/s SurHlcr Marketing Associates in the area/ mine would be closed/ 

stopped on :rn.·11.2017. It is also submitted that the Mining Officer, 

Bhiwzini, Milll:S and Geology Department along with revenue officials 

and police will take over the mining site at 12:00 Mid night 

30.11.2017 ;ind shall ensure that no operation of any nature is 

undert<1ken rher .afrer. 

9. That it 111;1y be submitted that in view of above, actual operations by 

SfVli'\ in tlw present mining area has been/would be for about two 

years. /\s \)l'I" existing status the mine/ area the mineral deposits have 

not cxh.iustt'd and huge material / mineral which otherwise woulc\ 

have hee n l' ccavated during rest of the lease period or even after that 

remains tn be excavated. The same shall now be mined out by the new 

lease holder after the fresh mining lease is granted. 

·10. That it m:,y be pointed out that the Dadam stone mine after 

Grncc·ll:1lion or the lease was put to auction on 23 August, 2017 and 

22 Seplen1ber. 2017 for grant of mining lease for a period of 10 years 

with reserve price of H.s.115 crore per annum [equc.11 to that of last 

bid pricvl. In both rounds of auction 110 one came forward even to 

deposit t h« EMD. It may also be relevant to submit that Sh. Vee! Pal 

Tz111w:1r (l1rivc1t:e Respondent before Hon'ble High Court) who stated/ 

undcrtovk before the l-lnn'ble High Court that in case of fresh auction 

lie would tJllcr minimum bid of Rs.150 crote Ior the mine in question 

did not· make any such offer. In fact Sh. Ved Pal Tanwar was directed 

by tile I Ion'ble High Court to deposit Rs.15 crorc to the department 

be1·01·c :~J.07.2017 and participate in the fresh auction and shall offer 
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crore (clircc:tec.l to be deposited) was ordered Lo he f11rf1;if1·rL li11r 

Sh. Vecl Pal Tanwar submitted a post dated cheque of Rc.;.:J !~ u·,,j r• l111t 

same could .not be en-cashed clue to insufficienl funds in Iii<; ;111011111. 

The department has already filed a Civil Miscellaneous J\pplic;.ili1,11 i,11· 

initialing conternpt proceeding, against Vccl l\:ilT,111wt1r in Ilic l lon'lil<· 

High Court. As the mine COLJlcl not attract bid at even with u, ·.crv,, 

Price of 11s.115 crore per annum the area has been :1gai11 notifio.] 1111 

fresh round of auction to be held by 6'" of Dccembei)O'!'/ .i/11·1 

reductlo» of the reserve price by 20% i.e at the rate of lt~;.9? ,.:rnrv Jl(·1· 

annum. 011cc the mine clttracts a bidder, tile fresh lease hold.n: \-vJ11tld 

prepare his own Mining plan for unclertc1king mining in the :11"e;1 ,ill,·,· 

getting the Environmental Clcaranru and other 1·equi1·ecJ approv.u.. 

That it is worth clarirying here that a mining area after cxc1v,1r i11J~ 

entire available and extractable mineral reaches the ~r~1.ge 111' cit1'.u1·1· 

i.e. a stage after which the area cannot: be used for further rnining. 'I'l«: 

mine closure plan, as per Rules. means steps taken for recl,-ll11;11 i<•11 

and rehabilitation measures of the land affected by the 111i,1111_1.: 

operation. In the light of the present status of the mine in qLw~.1/1111 

mineral deposits have not been exhausted and arc still avarluh!« l'ri, 

further mining and that the mine in questirrn l1c1s nut: rer1i:l1cd t h.: 

stage of Mine Closure. Even the contract was for ,1 :IO year perifld dt1d 

only 02 years or so have elapsed and the mine is expec1·cd In \·1i·l!I 

minerals for 5-7 years moi"e at the present level of exti-aclio11. 11,•,,n- 

as such the implementation or the mi11e closun: plan ,1l: this sLq:c 11i.1y 

not be releva1fr. It: may be also pointed out that the rni111:• i:, "'' 

opencast mine ofst:one and h,1s 110 processing unit:; i11 Lhe mini.: <'Xt'i'1if 
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strucLur1.:s like office/ canteen etc and 07 weighbriclges. The rest of 

Lile macl incncs / equipments are movable. Though the ;.,1-.:~::1 of the 

il:<1:-.t• 1i11 1 em oval of the said structures may be required to be got 

lcvcll··d/ reclaimed but same shall be only a part of the lease. 

Huwcvrr, the permanent 'structures / weighbridges and other 

m,11.;ilin:·1·ics; have been taken in their inventory and would be allowed 

to bl' rcmuvcvl only after ensuring that all dues are cleared to· the 

satistuction or the authortttes. 

12. Thur it. may also be worth pointing out here that the state of Haryana 

is als() collecting an additional amount of 10% of the dead rent/ 

royulty fol' ~1 fund namely the 'Mines & Mineral Devclop!11ent, 

Rcstor.uiou & Rehabilitauon Fund' under Rule 76 of the Stale Rules, 

2(J'l:L This fund has been' created to ensure that all mines after 

rc.u.hi 1g the tagc or closure are reclaimed and rehabilitated. M/s 

Sunder Marketing /\s. ociates have deposited a total amount or nearly 

Rs. ·,J crore in the said rune! and the same is lying with the 

di-p.ut ment under the said Fund. 

1 '.l Thnt it may also be a case where for undertaking the complete 

rl'st1n·,1tio11 .uid rck1hiliL:1tion works in respect er ,111y mining area 

arise · unlv when a 111i11c reaches the closure stage. l n this rcaard it is ~ . b 

likely that Lile mining operations would be undertaken by multiple 

c1JIHTssion h ildcrs before reaching the stage or closure 1r ,1 mine. In 

sud1 1·;1sc it becomes unpcrarivc that the comprd1cnsive mc<;sures for 

rcsturut inn aucl rehal ililcllio11 of ~1 mining site :m::i tnkeu up only upon 

cloxru V of such min'. The res] onsihility Ior execution or such plan 

'ill,11! i-1..•sl with the mmeral concession holder operating such area at 

~i 
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1 he time ol il.'> closure. Since t:he contribution to the fund is also made 

\1y each uf the lessees/ contractors who have operated the area 

during the intervening period, the financial burden of restoration and 

rehabilitauon measures shall not be borne by the last contractor/ 

lessee· alone. Hence r111y unused amount deposited in 'Mines & Mineral 

lkvcloprncnt, Restoration & Reh,-,bilitation Fund' would remain with 

the state and will be used cit: later stage. The related provisions of the 

~;t;:itc:• Rule's, 2012 as contained in chapter J 2 and the Notification 

d;ited 10 July, 20l5 issued to establish the 'Mines & Mineral 

l.kvcloprncnl. Restoration & Rehabilitation Fund' are attached els 

Anuexurc H/l and H/2. 

'l'li.il i11 \·i1.:w ()r c1l11>ve it is submitted that apart from some minor 

works rclc1ti11g to temporary mine closure, as per on-site conditions. 

such us l'l·!ncing of some or the part of the mining pit, clearing of the 

w-1sll' material etc. 110 major works for 1T1l11e closure plan may be 

rcqu irccl. The SMA has been directed tr1 submit their closure plan and 

it will be ensured tl1:11 same shall be got executed before 30.11.2017. 

I',. Tli:il lilc utl,1·1· i!l'!Jhlf'\;111L isst1c whicl: i~. 1 cquircd to be brought Lo the 

notice/ kuul considcratton of this Honble Court relates to recovery or 
the dues towards dead rent for the period of the lease before actual 

comrncuccutcnt of mining operations for want or environmental 

clearance. In this regard fullowin~ may beconsidered: 

1 '.j. l Thal as per Fit\ Notification dated 14-.09.2006 ofthe MoEF. CC, Go! for 

unrle rtak ing 111i11i11g operations prior environmental clearance is 

necessaruy required to be obtnincu by rhc project proponent. 

"i 
l ~j.?. Thal the state of Haryana i11 December.2013 auctioned the minor Jt.93 

--------------- . 
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1;1ineral rnines subject to condition that mining operations would be 

iillovvt·d Lo be undertaken only after the prior environnJental 

de.ir;_.111ce is obtained by the project proponsm as per requirement of 

ll1t' Lit\ Nolificc1tion dated 14.09.2006 of the MoEF, CC, Col. It was 

r·ll rthcr stipulaled that the period or lease shall commence w.e.f the 

d.irc or grant of Environmental Clearc1nce by the competent authority 

<1s per EfA Notification dated 14.09.2006 of the MoEf, CC, Go I or after 

expiry of 12 months from the elate of issu<1nce of Loi, vvhichever is 

earlier. 

J '.1.:1 Th,H in the cases of mines auctioned in December, 2013 (including in 

rhc present case) the bids accepted were com111uniec1ted through Lols 

i.s.st1ed on 03.01.2014·. 

l'.;.!I Thar none of the mi11erc1J concession holders could obtain the EC 

hefc.n-e 03.0l.20J5 Le within the period of 12 months from the date of 

r 
One or mining contractors granted mineral 

nrncessions 011 same terms and could not obtain the Environmental 

i 'k':1rnnce within 12 months from the elate of" issuance or Lol. filed a Civil 

Writ Petitions no.4 of 201S before the Hon 'ble Pw~jab and Haryana High 

i 'our! ch,dle111,i11g Ilic co11ditiu11 or the m1ction relating lo the 

l'ti111111cncement ol' the period of w.c.f the date of grant of 

Ei1vi1 u11mc11tr1l Clec1rance by the competent authority as per EIA 

l\/1Jlif'ic,1tio11 d,1tecl ltl.09.2006 of the MoEF, CC, Go! or after expiry of 

l :.~ 111CJnths f'rom the date of issuance of 1,oJ, whichever is earlier. It 

w:,s ,·tilcged that time granted for seeking EC/ approval was less and it 

1 ;:,s .sought that the period of lease and liabilities of payment of dues 

:,IJ;J)J comme11cc from the dc1tc or co111111ence111cnt of 111ining artc,- 
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grunt of Environmental Clarence / approvals. 

r 

J S}j That the Hon'ble 1-1 igh Court in said Ci:1Se on 02.01.2015 vide its 

interim orders restrained the state .government from taking any 

coercive steps against the contractor for recovery of payment of 

c:1111ou11t for the un-commencecl period prior to grant of 

Envlronmcntal Clearance. Subsequently many of the other similarly 

situated mineral concession holders filed similar cases before the 

Hou'ble Punjab and Haryana High Court and obtained same orders. 

I !1.C That mineral concession holder's during the penclency of the above 

s,lid cases after obtaining the EC and other approvals commenced 

mining operations. Such mineral concession holders had not paid the 

clues for un-commencec! period for want of environmental clearance. 

It is worth pointing that such clues could not be recovered from all 

mineral concession holders +rrespective of the fact as to whether or 

not they were party in the High Court. . 

15.7 That subsequently said CWPs got dismissed as per orders dated 

.,. 

19.10.2015 of the Hon'ble High Court and Hon'ble High Court held 

that the lease holders shall pay dues as per terms of grant. However, 

the Hon'ble High Court stayed the operation of its own orders dated 

19.10.201S till 07.12.2015 in order to give opportunity to the 

petitioners to file appeal. A copy of the order / judgment elated 

19.10.2015 is attached as Annexure R/3. 

I 

· · 'J · 1:) U That orders dated 19.10.2015 of the Hori'ble High Court are under 

challenge before this Hon'ble Court. This Hon'ble Court on 27.11.2015 

extended the stay dated J 9.10.2015. But the same was vc1cat_ccl on 

22.u2.:__o:ui w i th d ircct io n that iJ' the petitioners deposits the amount 

'' I 
I 

i -----r--·- j 



within Iou:: weeks, then in case or their success, they wit! be entitled 

Lo refund with interest. In this way the related case is pending for 

adjudication before this Hon'ble Court in said SLPs. In view of above 

litlgatiou the clues for the period before actual commencement of 

mining operations have not been paid by the mineral concession 

holders on the plea that litigation before Hon'ble Apex Court qua such 

lability is pending for adjudication. 

I•;_,) That as has been stated in the initial paras the mining operations in 

case or Dadam stone mine commenced r, :;111 ~'.1J. LD./0:i 5. Lhc ::;MA as 

Je,1s1:• hold •r of tile Dadam mine though had deposited all dues 

townr ds the monthly dead rent / royalty Irorn 29.10.2015 to 

J.l.i0.20J.7 and IL 04,00,00,000/- as part payment of 

Nuvc·inhC'r,!.U:l 7. The balance/ part instalment amount of Rs. 

0'.:i}iU.:n,3JJ/· pc11di11g on account or dead rent towards November, 

1017 would also be recovered/ deposited before 30.11.2017. But the 

du 'son~ ccou nt or dead rent for the un-couuncnccd period of tease i.e 

lis. ·:.1 .. :-'.r;,h/.t,n i/ ('ll .icrount nr dc:-H.I rent for the period from 

i(, '/tL 1r1_:~:o·.1.·.··) .·11·,d i.u.cr est 01: Rs SO 23111 o 7/ '- ,,. '--I • • ";.._' I ... , .• ';,_, • 

lessee in time), which Lutc1I accounts to Its. 144,t.l-8,71,9313/- have not 

been paid. 111 this regard notices have hcL:11 i:c.:,ucci to the SMA by the 

Assistant Minin'i Engiuucr, Bhiwan i. T!ic,·SMJ\ in. reply lo the notice 

lia:, submitted before the /\iVJE 13hiwani that the dues for the period 

arc nor p~1yable as ti1c sl,JIC> revoked rhc p ermisston granted to them 

on 17.06.2U1S c!IHI h.is also declared the lease deed as voicl and o ncc 

the lcaxc itself' got' declared void ::11H.l not allowed to complete the 



/ , 

pt'l'iocl Liley cc111 not be .iskcd to pay clues fur the un-operatcd period 

ur mine. The ~;MA 011 ~:7.11:.10'J 7 hcis also riled ,111 appeal before the 

Pirectc,r Mines and t;i:,Jlflgy :1s pt.:! prnvisiu11s or the Rule 109 of the 

'.~l~1te ltulcs. 2012, challenging the demand or above dues. 

I', t O Thal i11 view of above it is submitted that coercive action Ior recovery 

or the dues for the period prior to actual commencement or mining 

kld not b··L·11 taken ,JL this stage in the l'igitL or separate litigation 

pe11Lli11g by \\·,,y ( f ~;LP Nu. T233!1 ul L'.O'J S pending for adjudication 

before this l+ou'ble Court and also that similar dues arc pending 

,1gai11st other mineral concession holders and state is not taking 

courcivc steps in such cases. 

l 

I,,. 'lhat it is submitted that the SMA had furnished sureties of amount 

cqua! lo that or Rs.115 erore at the time or execution of lease deed 
hence the dues if any fol' said period before commencement of mining 

;11-c round to be recoverable would be liquidated from the S_MA and/ 

or trom the sureties offered by them as per procedure to be initiated 

as per law. Since the s: id surety is only fol' Rs. 115 crore, SMA be 

rlircdcd to give further surety to tile extent ofRs. 30 erores more . 

.(. .. --'<:"' ., · rl '-'. ··- ,/\_, _ 
DEPdNENT 

V.El~lFIO\TION 

Verified c1l Chanclig,1rl1 on this -~-3- day of Noveruber. 2017. I, the above 

11.1;1wtl dr-ip( 11c:111l- dn hereby verify that the contents -ur the above additional 
.itrid . .rvit nr · true , 11d correct. No part of it is false and 11othi11g material has been 

,·on x-ale d t hcruin. The financial figure in respect to installment stated above is of 

;,:.; o u '17.] l.'.20 I 7. 
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p1·riod they can not be asked to pay dues for the un-operated period 

of mine. The SMA 011 27.J 0.2017 has also filed an appeal before the 

Di rector [VJ i nes n ncl Geology as per p rovisi ons of the Rule 109 of the 

'.:it~1le Ru! 'S, 1012. challenging tile demand of above dues. 

I 'i. r n 'lhnt i11 view or above it is submitted that coercive action for recovery 

or I lie dues Ior the period prior to actual commencement of mining 

had not I een taken at this stage in the light of separate litigation 

T 

pending by way of SLP No. 32335 of 2015 pending for adjudication 

hulure this Hon'ble Court and also that similar clues are pending 

.:1g;.1i11st other mineral concession holders and state is not taking 

coercive steps in such cases. 

I (J Th;JL it is sul nutted that the SMA had furnished sureties of amount 

equal tu that or Rs.115 crore at the time of execution of lease deed 

hence the dues ii' any for said period before commencement of mining 

ure Ioun I to be recoverable would be liquidated from the SMA and/ 

or Irorn the sureties offered by them as per procedure to be initiated 

as per law. Since the said surety is only for Rs. 115 crore. SMA be 
T 

directed to give further surety to the extent of Rs. 30 cro res more. 

\/Eli 11:tC/\'l'ION 

\/,·ril'ied at Chandigarh on this _13_ day of November, 2017, l, the above 

11.111ll'd .Iupuueur do hereby verify that the contents of' the above additional 

.rlli.lavi: <ire true ,11Hl correct. No part of it is false and nothiru; material has been 

t"n111, .tlvd th -rci n. The financial !'igun· in respect to installment stated above is of 

:1:, l)ll J 7.11.2017. 
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Minutes of meeting held under the Chairmanship of Chief Secretary 
Haryana on 01.12.2017 at 04.00 PM to review the action taken for 
compliance of orders dated 11.08.2017 of Hon'ble Supreme Court 
passed in Special Leave to Appeal (C) No. 19166 of 2017 regarding 
Dadam Stone Mine ofTehsil Tosham district Bhiwani. 

The following were present: 

1. Sh. A.K. Singh,·IAS, Principal Secretary, Mines & Geology, Haryana 
2. Sh. Sanjay Joon, !AS, Director, Mines & Geology, Haryana 
3. Sh. Ansaj Singh, IAS, Deputy Commissioner, Bhiwani 
4. Sh. P.I<. Sharma, State Mining Engineer, Mines & Geology, Haryana 
5. Sh. Rameshwere Mehra, Addi. ETC, Haryana 
6. Sh. Rajev Chaudhary, Joint ETC, Haryana 
7. Sh. R.I<. Sharma, Mining Engineer, Mines & Geology, Haryana 
8. · Sh. 13hupinder Singh, Mining officer, Bhlwani 

2. At the outset.. it was informed by the DC Bhiwani that operations of rile 

Dadam mine which were to be stopped on 30.11.2017, actually got closed on 

22.11.2017 itself as per orders dated 22.11.2017 of the Hnn'ble High Court 

passed in CWP No. 26094 of 2017. He further informed that on 30.1 ·1.2cn 7 

the possession of the mine as well as deployed machinery and ut hcr 

immovable assets including the mineral (broken stone which could not be 

removed) was taken over by the Mining Officer and other officers of the 

district administration specially deputed for the purpose. He also informed 

that adequate police force has been deployed in the area to assist the 

department in ensuring that no illegal mining takes place or the mineral and 

the machinery seized are not removed from the area till all lues are cleared .. 

The latest report of the Deputy Commissioner, Bhiwani elated 30.l l.2017 

along with details of machinery etc (available on file) was considered and 

discussed. 

-------------- - ---- 
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3. The action taken on each of the directions of the Hou'ble Supreme Court as 

contained in the para 33 of the orders dated 11.08.2017 were reviewed in 

detail as under.- 

Para 33(i) "We permit the petitioner to continue its mining operations till 30111 Nove1111Jer, 

2017 in accordance with the Mining Plan. 011 or before that elate, it shall ensure 
implementation of the mine closure plan to the satisfaction of the concerned 

authorities in the State of Haryaua." 

In this regard, the Deputy Commissioner, Bhiwani informed that as 

per reports of the Mining Officer, Bhiwani the mining in the area has been 

carried out within permissible limits under the approved Mining plan and 

M/s SMA has not excavated the mineral more than the permissible quantity. 

It is already on record that the mine has not reached to the stage or [inal 
closure and it is being auctioned again for operation for another term of ·10 

years. The e-auction is scheduled for 6th December, 2017 at a reserve price 

of t 92 crores after two previous auctions failed to elicit a response. The 

Mine Closure Plan is implemented for reclamation and rehabilitation 

measures of the land affected by the mining operation after the area reaches 

to the stage of closure. Thus, in the mine in question the 111iner,1I deposits 

have not been exhausted and are still available for further mining. ;J'he 

department is in process of granting the mine for fresh allotment and L11c 

new lease holder after taking all approval would undertake further mining in 

the area. 

Hence, as such the implementation of the mine closure plan at this 
ov, 

stage is not required as 11?~ Jaw and rules. Minor works relating to temporary 

mine closure such as fencing of some of the part of the mining pit is being 

clone and no major works for mine closure was required. It was also pointed 

2 
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out that as per decision taken in the earlier meeting the advice .of t\G, 

Harvana was obtained on 17.10.2017. On the basis of the same initially it was 
J • ) 

decided to file an IA and bring the factua.1 position to the notice of Hon'ble 

Apex Court. However, due to a fresh court matter relating to compensation to 

a private land owner, the matter is under consideration of the Hon'ble High . . 
Court and related f~cts hav_e been placed before Hcn'ble High Court in C.WP 

No. 26094 of 2017 and action as per orders in this writ will be taken. 

Para 33 (ii) "The petitioner will be under an obligation to continue paying the dead re/It or 
royalty whichever is higher till .wu, November, 2017 reqardtess of whether it 

ceases its mining operations before that date or not." 

a. As regards the pending dues, the Mining officer Bhiwani informed 

that payment of { 4.00 Crore towards dead rent for the 111011th of 

November, 2017 has already been paid arid the remaining amount 01· 

'< 5.5~ Crore {for the period up to 30.11.2017) was due. In this 

regard, it was clarified that mining operation in the mine got closed 

. on 22.11.2017 itself as per orders of Hon'ble High Court. So the dead ~el,~.t.t 
~W<,~ C,4M'f.1 

f:t\&.. 2..-a ·I\·~ 1 
h..J: vt ""tt.1 ~ 
O~tLJ ~ 

I 
!l.o•i\")4I f . r~, month will be settled after adjusting the same and balance shall be 

~~<)~ 
1
~ ~~.;~~~ recovered. 

'f'\1'4>' ~~ b. The status of the pending dues on account of dead rent payable lor 

rent for the period from 23.11.2017 to 30.11.2017 may not· be 

recoverable and also for a few days in this month mine was closed by 

the HSPCB as per directions of EPCA in another case qua Smog i11 

North, India pending in NGT. The final accounts for the current 

the period prior to commencement of mining i.e. for the period from 

03.01.2015 to 29.10.2015, was also discussed and it was informed 

that action for recovery of the same is being taken as per law, The 

3 



said amount shall be recovered from the lease holder and his sureties 

as arrears of land revenue as per due provisions of law. The 

department has sureties of Rs. 115 crore which were taken at the 

time of execution of lease. The Mining Officer. Bhiwani was directed 

to take further action to get the amount declared as arrears under 

Land revenue as per rule 113 of State Rules, 2012. It was further 

decided that concerned departments shall prepare details for the 

dues which were pending before J 1.08.2017 and the dues thereafter. 

c. As per. report of ETC, Haryana an amount of'< 28,74,25,595/- is clue 

against M/s Sunder marketing associates. Sh. Rarneshwaer Mehra. 

Addi. ETC, Haryana informed that the Excise fx Taxation department 

is taking action as per its law and rules to recover the dues relating to 

VAT /GST and shall invoke their surety, if needed. 

cl. As regards, the compensation to the Gram Panchayat, Dach1111 it was 

informed that all dues till 20.11.2017 have been paid. 

After detailed deliberations it was decided that all related department s 

shall ensure that action as are required to recover the clues pending against 

the SMA are recovered as per the respective relevant laws and required 

action is taken without any further delay. 

Pam 33(iii) "The petitioner shall ensure that all the dues (i11cludi11g wages etc.) of oil 

the persons (iticludinq labour) employed i11 the mi11ing operations in 
terms of Rule 56(1 OJ of the Rules are paid to the satisfaction cf the concern er/ 
authorities in the State of Haryona. To ensure that the employees antt Ja/Jo11r 

(casual or otherwise) are not left in the lurch, the petitioner is restrained Ji·o111 

alienating or transferring or otherwise creating any charge or encumbrance 011 

the equipment and machinery and all other moveable property in the lease tuea 

4 



and connected with the mining operations (such as trucks, excavators etc.) so 

that there is no difficulty in recove,y of clues." 

The Deputy Commissioner, Bhiwani informed that matter relating lo 

payment· of wages to the labours and other employees working in the 

mine relates to Labour Commissioner, Ministry of Labour, Government 

of India. He informed that as per latest report received from the ALC (C) 

Kamal. Go! all clues towards the wages/Salary to the employees and 

labourers have been paid. 

Para 33(iv) "All the laws applicable to the petitioner shall be strictly enforced by the 
State Government regardless of its apparent influence in high places. t,,Ve 
make it clear that we will hold the Chief Secretary of the State of Harynna 

responsible for any lapse in this regard." 

Chief Secretary Haryana has been regularly, once every fortnight, 

reviewing the status since 11.08.2017 and all the directions issued are 

being complied with. The operations in the area has been stopped and 

vigil is 'being maintained to ensure that no illegal mining or 

encroachment happens in the mine area. 

Para 33(v) "It is not clear whether or not the security deposit of Us. 28. 75 crores has 

been refunded to KJSL or the petitioner. If the refund hos not been mode, it 
is deemed to have been forfeited to the State and is not adjustable against 

any dues of the petitioner." 

The Director Mines & Geology has on 17.08.2017 ordered the: 
..;f 

forfeiture"the security amount oft 28.75 Crore lying with the department as 

per the directions of Hon'ble Supreme Court. 

The meeting ended with note of thanks to the Chair and all present. 
____ x _ 
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To 

Mining Officer. 
Detm. nfM.ines & Gco~ogyi 
UMwant 

Dilbu rtani, 
1 ecl1i1tcnt Etttlert, 
Ollicu of tile Monitor, no Comm1lltl!t,, Tower No. S, 4"' !'west CompleK, Secror tiOr SAS Nagar

1 
MQbiJiU 

Memo No. BWN/Dadaffl/'31 (} Date: I '7 k1f lo.,.(' 
Sld:liect> . . . . Mlm.tes of lhe lll!!l!llllg or the Joll11 Committee, con1111111e11 lly lllln'll le 
Nltllo11al 0ree11 Trlbum,1, for tn ... tig;lllen or'-• reg;,rdlng mep11111ot1111111 - or o.o 

. llectare Ill lon,st are.; mining <lone upto deplll af 109 m In mlml,g- "lid aballdonad/ 
dllttlage.i. dlstrib11tal')'/ mlBO> '"'Mlrn<l'ed by the depm:tmentaf ltl'lg,,IIOJt ln<Dmplla~ 
to t'rdcr dated 20.01.2021 and t8.t1.2<>!l of ffo:n'bte N,atJonol Gr,een Tr.lbunal Jn OA no. 
169 of 211:!o IQ the - of Kuldeep Singh v,, State ofllaryan & o .. on l4.03.ZW2 at 
1.1.00 AM in the: committee Room, IISPCB, Sector-6, Pancllkufa. . 

KttnUy refer to JQur memo no CMC/2022/788 dated 1S.03.2022 on subject ci'ted above. 

ln this regard re:ply of the para 2.3 that rt is intimated ,that a survey of 
Uaditm stone l\1lnes conduect,ed cm 14.0l.2022 '" 15,0S,2022 by Sh. U. Marasimha, Senfor 
Surveyor* HQ, :PanchkuJa along ivlth Sh. Sonu, Mining fnspe:ttor Bhiwant The team us:ed 
GPS machine and meaouring tape for .survey work to me.asurJng 7.S meter barrier area 
along tbe mining lease boundary lfne of Dada:m Stone Mine, During the Survey it1s found 
that tomt area of 7.S meters barrier along the mining lease boundary is 3.91 Hectares, 
out of ivh.ich the encroadnnent area in 7.5 mete.rs barrler 'is 0.37 Hectares and the 
volume of the mim~rial extracted ts found 641167 MT. Undisturbed, balance area fs lel\ fn 
7.S meter barrier line along ,mlni.ng ttase boundary i:S 3.S4 Hectares. Survey Rteport is 
Attached herewith. 

. • 

' '· ~" . . .. · .. 

!\tining Officer, 
Deptt. of Mine,$ & Geology, 
Bltlwanl 

Endstt.No:.8W:N/Dada1rt/g1,t,,.. it Dat:e: l1 l·u1f~~~,I 
· A copy of above is forward:ed to following for kind lnJ Ol11latlon;- 

Director Oen,ral~ Mines and. Geology Department Panchkula 
Deptlf¥ Comrrdss'l.one:r. Bhlwanf. · ~ 

'~·O..... ·'-' 
Mining Officer, 
Deptt. of Mines & G:ec,togy, 
BhlwanL 

•: 

'' " 
. ' 
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INS~,~CTION HliPOJrr OF DAOAM MtNUS IN IH!Srl!CT 01: Ota No.16 .... · .. , , .. 
MATtllll or, llUI.DllGI' SlNllll V/S STA'l'll 01111/IIIYANA /IND OTil~

2
:;: '.~ Tllll 

01/2;022 HO'N'Blili N.ATIDNAL GJUiUN TPUUJNAL, NCW onun . OJ\ NO • 
. , ·-'.:· .. .. . . . . . . - . 

. • . As per th direction Issued by Jofnt Commfttt?e r:onsUtutcd by the Hon~bfo 
NG1' m OA Nn. Ol/2022 as tho Tndran Exp1·ess Nowsp~pct dated 02.01.2022 titled "Four 
l<U1ed in Huryam.1 Mino hn1dslide11 in siroc~edlng of visit dated 04.02.2022 and the 
Monit:odntt Committee in CM No. 169/2021 vlde memo no. CMC/2022/780 dated 
Otl.03.202·2 rn fts meeting dated 07.03.2022. 

In this regard S'tl. ti. Narasimhu .S~nlor Surveyor, HQ, Panchkula afo:ng 
·with Sh. Sonu, Mining lnspecter, Phhwni btspected on dated 14 & 15.0J,2tll2. The team 
used GPS ll'1'i!Chin-e arid measuring tape for survey work to measuring 7.5 meter barrier 
area along the nlining lease. boundary line of Oadam Stone Mine. The f):etails of 
broken/encroachment area in 7.5 meter ba.rder is found gJven as under!· 

· .Pocket 
No. 

Location Area 
Hectare) 

(
• Q·· .• .~ I u1 · •. uanttty 0.1 ; 

Mmera1 Extracted 
(jnM.T.l 

I .. 20625 Near Boundary Pilar No. 1 O.OB 
C110X1.S1 
0,02 f30X7,51, ( S625 

0,02t :MOO 
ruox4.m 
0.03 (4-0X7.51 3750 

·· Betv1een Boundary PJla.rNo. 2u & 29 . 0.024fJZX7.S1 6000 

: aetween Boun.darvPU~r No. 31 &•32 : O.Oif40X3.5l : 2100 
p .. 9 
p .. 9 
l':l(t 
P .. 11 

. 0.31 
TOTAL 

Total area of 7.5 meters barn.er along the mining lease boundary is 3.91 
Hectares .. out of which. the encroachment area in 7.5 :meters barrier is 0,37 He:ctan::s. 
Undisturbed balance area. Is le:(t ln 7.5 .meter barrier Une along mining lease boundary is 
3.91 .. 0 .. 31 = 3.54 Hectares,, Map Enclosed. 

Subnfttai fo;; rther action please, 

~r J1/J1?J>U.- 
Sr. Surveyor, HQ 
Panchkula 

~~~(#''l''l))~ 
;fr~i1nspector, 

Bhtwani 

-- __ ,__.,...... ..... 

• 



The-Director General, 
Mine.$ ~nd:G~oi;gy~ ~ra;n,a:na, 
DllL Square, Plot No. 9:, IT Pad~. Seet~r-22; Panchkula. 

, . . ·, 

Dr. Babu Ram, 
[Technical Expert, Monitorlng. Comrnlttee Constituted by Hon'ble NG1'), 
Tower No.:5, 4th.FJoot, Forest Gom:ple-x1. 

Sector 68> SAS Nagar, 

Memo No. DMCi/HY/Comp/Rakesh Dalal/Dadam/ j c, 7 j 
Dated Panchkula, the ;J, 1 · !).;l 

• 
Action taken by the Department of Mining on the. reply of'.show 
cause notice submitted by M/s Govardhan Mines & Minerals vide. 
its letter dated 16.11.2020 

.Please refer to your i:f..,maU dated 19.03.:Z022 on the subject noted 
ab_ov,e. 

2. At th,e. outset, it is submitted' that the Joint Committee has a meeting on 
14;:0;3.2012 deliberated various issues and eirculated the minutes of meeting on 
1510.~.Z-022\but the copy was not sent to this offrce. The committee had discussed the 
J.iefa'.terl issues in tts next meeting helo on 19:03.2022 and after follow up with SME, 
s·e11t'."thee.-n1ail along with miautes of'meeting and isplaced below at PUC. 

J. As regard point no. 2.3 it pointed out that followlng issues had been recorded: 

:t.) T.he Minlng officer, Department; of-Min.es. & Geology, BhiwanlsJ1all submit the 
prr>gt'ess report regarding 7:s m.barrler.all around th:e bou.ndary qf the miJ1l.Qg 
lease area.and the-starus ofp:la:nratio'i'i 'done In the strip of7.5 in all arourrd the 
n1ipin$ lease area and the volume df the material extracted illegally by M/s 
Sunder Marketing·Associatesanci 1\1/s Govardhan Mines and Minerals. 

2·) The M'i'nirig Department sha:fl submit. the response of the department on the 
repJ.y ofthes'how cause notice submttted by M/s Govardhan Mines & Minerals 
v.ide its letter dated 16.11.2Q20 .an.ct actLon taken re~arding closing of deep 
mirrj~g pit as p,er letter qated 51~.2P20 of the d¢partrnent, as .mentioned in 
p'ara:N'o. 7 bf order dated 1R01.2(f22 of rlon'ble National Green Tribunal. The 
matter may be tafam ·wtth the. Sh. P.K. Sharma, State Mining Engfne.er, 
Depa1tment of Mi.ens &- Geology; P'anchltu.la. 

4. As regard progress report tegardrng 7,5 m barrier all aro.und the boundary of 
the :m1;11in~ ie:ase. area aha the status of plantation done in. the striv of 7.5 m, it j5: 
p'oLnted ·e'trt'tlfat as per t~r1ns· and. conti[tfons of tlYe EC, granted by the SEIA:A on 
24.12 .. i:ozo {copy enclosed:) in favour of the M/s·Govardhan M.it'.1es· and M'ine1;als 
tlie:::r.elated. conditi'on ts as uude1: 
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"The project Proponent shall develop gpeen belt in 7.5 meters wide 5titfety. 
zone an along the mine lease hi;mndar-y as per the guidelines of C.PGB iii 
order to arrest pollution emanating frQrn the m,ining operations within the 
lease. The whole green belt shall be developed withiq first OS years 
-startin~ from windward side 9f the active mining area ': The development 
of greeh belt shall be governed as per the EC granted Irrespecuve of the­ 
snpulauens made in approved mining plan," 

.'5. ht the light of above; the green belt all around lease boundary, the green belt 
should_ be developed within 05 years of the lease peried. In this regard, as per 
tntormatton p_rQvided by the Mining Officer, Bhiwani he got the whole sides nf.leasa 
granted in favour of M/s Goverdhan Mines and Mineral. through Sr. Surveyor of the 
Department and has given his report_ to the Committee. The copy of report 

-S,ub-m:itted by the Mining Officer, Bbiwani is not available on records at head ,.. office. •,• , .. 

6. As- reisard the response of the department op the reply of the show cause 
notice submitted by M/s Covardhan Mines & Minerals vide its letter dated 
tl;i,11.2020; and action taken regarding dos,i.ng of deep mining pit as per letter dated 
s.a.202-0 of the department, as mentioned in para-No. 7 of order dated 18.01.2022 of 
Hon'ble National Green Tribunal. it is submitted that . • ·;1•,. . . / . 

-6:l · An lhs.pecting Team of the ctepart:ment, on 12.02~2020 during inspection 
obserwed that the depth of a old pit in the S,,outhe.m side of the lease area was 
about 109 meters and in the bottom no working was found / noticed. The. 
said part / side was not having any bench formation. The team noted that the 
said part of lease area/ pit was being used for transportation of mineral using 
existing road network of this pit. 

6:2 Team found partial benchesj_n,op:erl.lttonal lease bold area ofDadam mine the 
depth ofether pit No, 8) 11 & 12 (as marked bythe lease holder) on Northern­ 
'West¢-rr1 slde of the lease area was found to. be around 30 meters from surface 
Ievel. 

~.3 The team noted that as pef Mining Plan, the plantation was not found 
SJtti!>faftpr,y and the survival rate-was reported to be very low. 

<i4_ - 'Tbe·teatn found boundary pillars as per lease map but suggested the same to 
· .he surveyed to fi~ boundary plllars-usfng Total. Sutvey''Station .. 

7. As show cause notice dated 26.06.2'020 was issued to them directing them to 
explai,n their position on above (copy enclosed). The Show Cause Notice dated 
2o.06;,Z020 was received back undelivered dn 0;~.0,9.2020, so was again sent on 
OS.i o:im~tffor delivery of same through Mining Officer, BhiwanL 

8. In the meantime, the then AME, Bhtwa.ni h;:J.y;ing noted that between pillar n-0 
13 to 19 of th-~ i~a,5e bold area where th~ d:epth \.Vas already ~qput 3'00 foetdlrected 
th,em to,sto.p any further mining in appr~h'.e:nsiqns that water table may be tcrnched 
and also to fence.the area. He also informed them th_at there;; W(!!r(;I be..nch.ed in the past 

_bu~ same were, EI.ernti-lished vfd:e letter dated 05.08.2020 directed to sto·p .n1in:ing 
operations. 



9~ ~Ys Govardha:n Mines and Minerals filed a civil suit before the· Court of 
Hon'ble ADC (Sr. Div) Tosham who vrde orders dated 1/J·,08 . .2020 directed the Mihii'lg 
D:np:art'nwnt not to interfere i.11 .mjningiJC:tivities as provided by lease agreement or 
auth6ri;e4 by Government and a:u.th~ritJes..,~oncerne·d, Ke.eping in view that actual 
niinin.g was not undertaken for further digging·and was being used for other ancillary 
works such as for transportation of vehicles, parking ofmachinery etc, the orders 
dated 05.08.2020 had no impact as it was not to permit any mining which was not 
permfssible as per terms of grant. 

10. Mh Gov1;trdhan Mines and Minerals in response to said notice dated 
26.06:2020 vide their Jetter dated 16.11.2020 (stated that they could receive the 
notice on 26.10.2020 only) stated that the pit whose depth is stated to be 109 meters, 
th~Y: are ushtg the existing roads for trgnsportati,on of mineral excavated from the 
nifoe.As per the lease bolder the positien of said pit was same as was allottedto them 
i:n at~~t1on and at tire time of Inspection herd in Feb, 2020 their operations were only 
one 'year old. With regard to partial benches on other side it was claimed that in 
mining operations the formation and breaking of Benches is regular process and same 
is IJeih~ ensured as per regulating authonty Director General Mines Safety, 
Clovernment of India for scientlflc mining and, safety, Even about plantation they 
clalrned that-within one year they planted more than 10000 trees not only in leased 
area but also cm lands purchased by firm and a special team of workers have been 
deployed exclusively to after the trees planted and they are continuously planting 
trees as per conditions of EC. 

11. In the meantime, an OA No. 132 of 2020 Rakesh Dalal v /s. State got filed before 
the+hm'ble NGT on strnilar issues in Dadarn Mine. Further, in an another matter CWP 
No. 1575-3 of 2020 filed by one Srnt, Ram Ratti, before taking further action the GGMG 
directed Sr. Geologist a nd Sr. Surveyor to inspect the 'Dadam' Stone mine and give full 
detailed report on the working of lease holder Including allegations of illegal mining; 
mining as per terms of grant, locations/verification of boundary pillars etc. and 
$'.lllrrnit conseltdated report on all complaints. As per their report dated 03.11.202Q, 
the boundary pillars were found in place and the maximum depth otthe mining pit (in 
partearlier noticed in Feb, 2020) was 109 meters from surface level, hence was same 
3$ was found in last inspection. The allegations in said CWP No. 15753 of 2020 were 
negated by the team and based on same detailed written submissions were filed 
before the Hen'ble High Court 

12. Further, as stated earlier another matter was. under consideration of the 
Hon'ble NGT and reports were submitted by the team of officers of the Forest, 
Pollution. Co:ntrol Board and Mining through HSPCB and th~n thrmigh othel-: teams as 
pet orde,Fs of the Hon'ble N GT. In said reports even the report dated 03.112b20 of the 

··sr. GeolQgist got filed before the Hon'ble NGT .in OA No 132 of 2020. 

13. Ii1 the Ught of above, the whol~ issues raised under notice dated 26;.0:6.202-0 
jtsuei! by the l)ep~rtnient based on inspection d.ated 12th Veb, 2020 and letter dated 
05.08 . .2020 of the then AME, Bui.want ~nd further report dated 03.ll:2l}2_0 came 



under l~g<1l scrutiny of the Hon'ble NGT also in OA No :1.32 of 2020. The Hon.Jble NGT 
disposed of the OA No 132 of 2020 vlde C>rder$ datff9,.02~0~.~021. 

'14·. However, The Hon'ble NGT vide an order dated.28.07:2021 passed in OA No, 
:169/202'.0 - -Kulde~p Singh Versus State of Haryana sought fresh report by the 
Qmt,1:mitfo:e headed by Justice Mr. Pritam Pal, Retd, High Court Juclge and now the 
matter 'i's under consideration for filing of ftnal report. 

15. In the light of above t.he issues w'faich were raised in the show cause notice 
dated 2:6.06.2020 Issued by the department aneletter dated 05.08.2'020 of the Mining 
Officer Bhiwani were / are still under examination, so no further aetiori could be 
taken.as matter c-ou]d not have been concluded. 

En els: As above. f. n~ ~. ,.. \ Mining .Eng0ieeJ', 
for Dtrector General, Mmes and Geology, 

Haryana, Panchkula 



Dated: _fl212Q20 

E1n't_'ron.m_ 'CDt t;l1Jnr:ant:e ,for- ~ >r . d M' ·• . . , , ,;.1 i.. . ·· · · · · • t,.,•;:.e · m.tn<r Proj'ect ' St l assocxatc.4 llfimrr\:liMi:;aJ Mille 1; c·· f . · . 0 • . • • • .. \'.ln·c. _:1: o:?g with 
Q.11 11t Khn.st-a No~ 1_•_s2_· . Min_.· M::: e' ~. \,t; ton C~\:~acity (RQ1'(1) 15307()J:2.7 TPA 17~ :rosh•tn, t,;,;,;,i.Uhiwabi, 11''-"';·;;.: , .. 1 It., Nesr Vinag, IJadam, Teluil 

(> This lefW is -in referen~ to y<1ur application dated l 8.06.2.019'. addressed to M.S. 
SBIAA, Hn,yan~ reee:ived.cm 20Ji6.20l 9 and s1.1bseqt:ent lt1ters. datel25.07 :2019 ,. 02. 1 l.20:W· &. 

t2.U :i020 seeRing prior 'Envirol_lmental :{etn!ilte of tl;e above project under fue E!A 
~otiflcai.io11, 2006. The proposal has been appraicec as per prescribed procedure in the light of 
;,rcyyisions·\frtder the BIA Notiftcll:ti:on, 2J:l.O~ on tlie ·brsis of'tlfo mandatory doc.U;l'lents en:1,losed 
~,.,,;~he ?pp1\ci4i~ll vrs., F.o~-l, Pre-fe.~cfoi!:I1y reperr, cepf of .apP,roved Mining Plan, 
:;t'~MP.oiitlie b~is ,cr·approv~~ TOR i\fli'f \,1:te ;J.dditional clacifll!at.io~ fum:.ishcd iµ respease to 
.· ~b$eli:~ti~ns·ofthe State Exp.erl A:pproi.~::·1 r.::~1-:;,'· ,1i"tee (SEAC) constituteo by MoE,-F & CC, 
~Ool vick 11,dt No11fi~ticr :d:i~; 3-0.0l.10h'. i,, :•:, ;;,ec~ir1g held on 28.02.20l9, 25.07.2019 &. 

(L, ... wbJtC•• 

flOJL2020, 
I hll TI1(} S,EAC has · i~x-amined the application for Mining Ptoj~t ''Stone along with 

J ~sso6~t{!d -Min.Qr Jy1inerijTMin¢
1 

J?"rojectton .ca\.'ac'ity (ROM) \5307992.7 TIA at K.h.(.sta No. r32 
1 Mln,. Mine Area .iJ8.8t/ l'J& ne,ar'. Village Dadam. Tehsi1 Joshirih, Pfatrict Blt~wa:ni, Haryana. The 

J>.a rticu lars 
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.v 
end-iture 

50,000/. 

2. Water sampling 
analysis ,.. Envitont:nemal 

M~n:iloring· an~ 
Man?gernent 

3. 

(5x '.WQQ X 2)= 
30;000 

Soil Sampling analysis, 
:(6~3000x·1) = l&~OO 

Noise SampHng 
(6~1500><2)= l s.eoe 

l ,26,000/- I 
4. 

L--l-------t--\iw(7_,t;;at:er;:- .. a;i;,~1ctf_ Jmnaliuenance .eost 
· for 200 days· 

(1 00 Rs/plant} 
1 oo Rs.zplant 

ioo X 2725= 2, 72.SOQ Rs./- 

Green Belt 4 
l Devek,pme.~l 50 • .0UO/ •. 

I L_J -+-;;~ei,;;;'ta;np;atg~)bi;--i----=---~-r,· ' Awareness campaign to be · I . . 
I · , ,.00.000 / EnvlrQ>1!l1"'1tal eimied out M vanous I · 
· 5. A wareness , environrnenral issues, I 

practica) trai!tinJ;t C np S,00,000 l · Heailh check-up a1 . - · l 
Sanitation fucility · . . . i 

fofiastructµre Deyel.0~1nem t-t1f ! - 
near:by school, Eduearion 
facility such as Books, 

U:tJjforms ----,-----fi~46)oo 
ILi _:_.......,,. __ .,.---:-- Total 8,92,500 L----·-···--,;,,__- 

6'. S·qcial Welfiu:.e 
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TABLE 4: 

5th year 

The SBIAA in ·1.ts 126th J • I h (' 
· m eeting helQ en H. l 2.-20'20 decider to agree wit 1 t e ·I; 

tti.oomtuentlatfons of SEAC to .accord Environment Clearance for One Y car under Category B1, 
l(:a) to 11'1is pr~iect by imposing Ihe follo~'.ing conditions: 

1, The PP shall comply with sand and-ntinlttg Enforcement & M<>nitoring Ouidelincs for Sand Mining, 2020 . 
.2, The PP shall co11struo.t the pucca link roads connected to the main road at the :mining site befQre the stan of mining, 

_J. The PP shall eensrrucr the Haul rQatis of width I 0. meters. 
4. The PP shall submit the approve-ct Wf!dli:f~ Cons:~rvatfon Plan by Chief Wildlife 

W.anfon /Competent Authority- oeforc tbc sTatt of'tt1e mining. 
5, The PP shall provide only one exit and one entry to the Mining, Project area and all 

the mining shall be dispatqhed througl1 E~billing. 
6. The PP shall mafot-ain an tm~miti.ed bl.crck of 50 meters width after every block of 

moo meters-o'ver ,;vhich mi~ing is u11de11aken or at such distance. M may be directed 
~Y the Director or any officer au_tnorizeci by him. 

7. The PP shaJlrestrict mini.n_g Within the eeerral 3/4'h width ofthe riv.er/rivulet. 
S. The PP shall no1p~,r.,m'il.any mining in a river bGd up to ·a distance- of' five timesof 

$pan of a bridge on upstream and ten times the span of such bridge cm do\>mstream 
side , s-~bjecr to a miairnum of 250n~eter:$ en the,.i_1pstrenm .side. and 500 meters on 
the do'Wnsrream side. \ 

9. The PP shalJ uoi exceed depth of rnirting in the- river bed more than 3 meters from 
the un.,ri:iined'bed level at any po:i:nt in time i.-vith properbertcli f6nha:ticm. 

W. The PF shall nor permit any mfoit1g in an area- up to width of 5.00 mete.r$ from fbe 
a-crive edges of e1nb~n~!ll~nts in .cas,~ of Rive,r 'Yaroun:$~ 25:0-. me1e,rs in c,ase of 
:rflugti, Markanda and Ghagga1: and WO .tneilers o·n either side of all other tiY~rshiv.ulets. 

11; Tlm PP shall develop 4.356 hectares for Green Area de.veloprnent outside the lease area of the project. 
12, Separate wet and dry bins musL be provided it1 each unit and at ground level for 

focJlitating segregatio11 of waste. Solid Waste shall be segregated 1nto we1 gatl)age 
and lJ1en inatetial.s. Wet Ga(bage $.h~H be com~osted in Organic wa.ste conveno:r. 
A~eq,ua!e area shall be provided for so,lid waste management within the pr~mis~s, 
wliicb wfll -inel'u~e area for segregati;0.11, C'Qtnpostfog. The Inert waste from the 
ptojt!Ctwi,H be sem to dvmping sit~. . , 

13: The PP shat! maintain tJ1e garland drains in the ioroject area and {;o_tchmem area for 
prnsen:in~ overbtirdena_n,c;! ·(lump.m.ining. _ . _ . , 

l4. The PP shall rake :a_lI measure:,; thaJ while r.nining, heavy m~chnwnes shall not be 
used fer £'%Cf,tV-Otjo:n/diggihg yv'hicti: may atf:vei;sefy' impact:rhe aquatic b~o1a. • . 

J-f Tr:a-fri.c nirtn&1~~menl plan. as Stfhm.itted shall he impl~m~oted in letter and s~Jrll. 
Ap:m,. a detai~ed traffic qrnn~g¢rt1er11 ~aµ ti;:affi:c. dec-ongestfon· p:ran ,{naH 'be ~1:awn up 
to ens\ii:J! ibat the c.u.trent hwel qf' s~ke: of tfte rorcls,;wfffrin a 05 :k:9rs radius of.the 
,t?t~je~j~, mari'nat<id'antl fn1prov<:;Zf ~~,P'Qtl a<fter tfte impl~nt1ht~rfor1 -of the prp}e.cL 
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................... ,,,,,_ .. , ~ _ _ 
16. Tnf · 5 

. . . PP shall not c , 

l.<1 '~;PlJ>\\~<l tTriUit)n p· ~~ 9-\ll the tnining .l)ei()W , ' .. 
·'' \.fle~P-·h··I·: Ir'_/·•· ~Il.1ctcrdepth' ·th . .,. . . : .s. at SP-onhttl . . . . tn .. e proJc~t area ns pet 

1;1,.e(j .w1tlm, I ,,.,,,. .· \~ Sft1Znt1fic renlen·t«r.c . . · l 8 11 · · y .. , .... -afte Ih · "'' ·"~1nient st di ri . :. , . le Prt,je~i . iropo- _r; . e $tart 'of the rnfotng ~t tit ~t Y .onh~_pr()jec1 site. in the river 
r:~leyat:'l'tiio ,· .. · .nerit ,shall obtain. H ..•. e p_ro1ect site. 

·fl;), C,.9nsem 1;:::!::b!;0te e.o.11)1nencc;,,~loJ~:0~;aiy clqatan.te/perrttissfon fr.om aU 
C . . , ., .. ,. l:S,.11oi;11t:i:ate fo ii' . . . . . Qntro). Bt)al'.d a. ·,: : · · · r ,e Prl;}Je'¢t sl(alt b ,, b' · , 
1981 and tl , · ... S t'e.qu1rod under' !her Air~· " , ~ ". tained from Jlw State Pollution 

20. !.he Pl') ·1. ;r W:ate.r (Pl'evention and. Contr.;t1~t~fn.and Control of Pollutiorr) Act, 
pp . _s 1,1 . tal{e prec:aulions to •. . . . Q . g. ution} Act, l 974. 
·.. ~hn!l use 1:1ixed cannon ~~:pi:es~ t~~o <lust '.n;nrtd around the mining site. The 
c-on\~n1mtin.l sp·n11kJes for effi , . . dter spahl«e ten du.st suppression irtstead of 

21. The P'? shall . l - . . ictcnt ust suppression, · · · . . . . a so provide- the 2 !ruck . , , . 
·2". ~upptesston of U\1$! -.'Ind shall . . . . . mm.nfed. mrst _cannon in. lhe pr.ojixt for 
.t. The PP shall ere" ·t . ... .. . · usnhe -lr~q:1: d warer, if feasible. · ·· . · a e env1mnrnent d. ·s· · Cbt1ditions -0f'bi':v'11·o"~e·"'t ··I · .. w1 ton ~tt in the pl'eject f'or iinpletnenting the ;3 T , · .. ·' · .uu, ·11 Cream.nee • 

.,.. · he PP S;hall obtain th ·· · : · .. . .. . . . · CG\VA'.befbre the, t .. ef~enn1ss.1011 teganh.pg Wt;hdrawal ~f ground water ftom 
the apprl:iva1 from· ~~~-the proJect a:nd also obtained the cro from HSPCB after 

24· Th~ PP shall adhere to the a · d · ·.· ·· .·. . , co~petent at1~)1ority. µprove • m10111~ plan Mid approved closure plan :by the 
?~., Acnm1 t:il'im for ·rhe p br h · . · 2..:. Tu·· ·n .•. . · . ·· · n tc eal'mg rnsires sh'all be complied i:n letter an<l spirit. 
" c rroponent ·w1tl proovidead • t1 , • • · · the -lah '.u · .· , . .. / -'. · . · ~quate :Sai:ti(ar.y .ac1 b ly fn the form of mobile toilets to 

. .'{0. _rs.en;gagcd .for, the pn>Je~t work. 
2-'J. 1'h~ P'~~Je~t_:}::ropoJlen.t ~hall comply aU the· measure~, eomlitions sµggeste.d in :the 

;'~.fc)~9\,10JTUnm,g-plan w11h pest cl.osure·mirte plan, Eri.vi·ronmental Management Plan :!::..MP) m. a le:tter and spirit. · · 
2tt ·rll~be

1
PP shall res:trkt maximum ·mining depth 2 tn<!ter:s above the Ground Water 

8.~ ' . 

· -29~ Any_ ch:a1'lge in ~tip.ula~ions of EC .of the app~o'led, .mittiqg pl~n wlll lead to. 
EJ?vironn1en:t Clearance ·,1oid-ab·initio. and .PP will have to seek fresh Hn.viro'!W1ent 
Clearance. 

1. This EQ~lto~ental Cle,arance . (EC) is :su~Je.cl to- ordersljudgm-ent of Horfble 
Supreme Gouij: of India, Hori'ble High Cotirt, Hon'ble NOT arid tHty other Court of 
Law,. C9.mmon Caus!! Concfj1ions as may. be applicable. The. pr jei..'t wo:ul<l be 
9perated 1n accprpanc~ with the O·rders: pas'~ed. b ·Hon'ble.NGT dated·04i0'9;20t8 
{0,A, NQ, l, 'tto.f2Q18.)~ 

2. The f;roje,P.t pf9p.o~nt complies with all the staitttery requirement.$ arrdjudgmen1 .of 
fl'qp,':ble. S:,4pr~111e Co1t1,rt .'1ate:d 2na Augn~t .. 20 l 7 trr Wri:t Pe:titio1\ tCivH) No. 114 ·of 
.201-4 .in maHer of Conimon Caus-e versus Unrorn ·Of India & Other$ hefoi'e 
-cq1µrnencit1g the .nrhli:Og p:p~rati011s. · · 

3, TJ1e· State Go:ve,mmel)t .coQcerned shall ensure that mi·ning operalron shall not be 
con:ur1en§eJi till 1'hl! entire compens.atf.on -l~vi~d,1~· any, for illegal mining paid by 1he 
Project Prbponent through their respective Department .of Mining & Geology in 
stt1ct corf1p.1ian~-of Judgment of Hon'ble Supreme Court dated 2nd August, 2017 in 
Wdt Petit1011 fCivil) No .. 1 14 of 2014 -in matter.. of Common Cause versus Union ,of 
lndia &Gis. 

4. Th:i$ 'En¥ir-tinnrenral Glearance. .shall j)ec.q.me o.per1;1ti.onal only after receivinli\ f-0mu1J 
NBWL· 'Clearance frmn MoEF&C.C s.ubs~qnet,t t9 tlre ;re~o1nm.codotions o.f lhe 
-Sta,n.di11g Committee of Na, iona:I Bo,ard for WHdfi fc, ifapplic~\:,lle Lo .tlw .ProJect. 

5. Tl'tis. linvlronrm:m;al Ck.a.ranee shaH· btfoom-e oplmttJo.nal. only. a-ft~r rec.eiving formal 
Forest Clearance -(PC) under the provision of Fotest Conservation Act. i98D. \f 
applicable to the l''r-0j.ect. 

_6. Pr.oj,.ct P:r0,ponent (PP) shal.l obtain Cons~nt t.o Qper~te after !sraut of EC ('it'd 
effe,cfrvely implement all the condi.t1ons stipuktte.d .therein. The mining activ~I)' :hall 
not .co:mr11i;n<;e prier to- obtai11it1~ (_:.'()rtsentJ<> S.$labJishJCpnse1\t w Qpern-tt lrom.th1! 
.concerned State PoH:i.1tionControl .Bo~r<ll('.oinmiltee. 

?: The: PP sir.all adhere to the pro· is-io,o,-.e:tf the Mines :A.ct,. 1952. Mine:. ,mt.1 Mineral 
{Dev€lopment & j{egulatfo1i), Act 2ors.a:i1d r.tiks & regulaiion'-' llHi(k there ~n~CT 

:pp sh'aH adhere to various circ\.ilars tssued by Direcwrate Cknt'.rnl '1\mcs · ah:\' 

l 
l 
r 
I 

I 



(PGM&) Mines & o 1 d ! ,i· B - f M·- - -"' H,mc to ' , _-_ -_ , . eo OJ~)' Depaqn~em, Ha,ry~na an - , naian ureau :() mes lfQn.) 
~u.s ), ttll:-~lC., Al5~1 ttclhere 'lo Hnrv.an/l. Mme~ rv1.1.n:ral Concc:;s1on, Btoc~:n.g, 

8. The p .a !On fMmeralsand ,reve1t10r:i,ofJfle al.Nihn'm Rules 2_012. . 
~'f()tc 

1::CC( Pr~BO:l!!Ql $ho1l _ob-la:fu cqi_1$<:tib fr.on~ 111 ,lhe~concerned'!rind owne_rs, 
niltaii,n~

1
'-
1 i°f :11-fntng _opcr-ut:on~, n~ fCf tl_1e_ p,r,Q' t$l01.i-$ 01 MM~R ~ct, 1957 and 

9. lhc Pro i _ e JJer_c, tu\d.er.m rtsp¢'c:t o'.flands :Whfoh are not owned by. u _ 
.Offic ~cf Proponcm hall f<:ilfO\v the _tniHgjHon measures pr vided in MoE'f-&£.C 
titled \11 e,ll,lora~duri1_~0. Z-l.!?1.J/57120'14:;,l.i\.I.r (M), dated 29th October, ~Q~l4:, 
P . :tlpact of mui1gg ac1tv1tlcs on Ha_b1f-<1twr1s-fssue.s related to the mining 
,}

0
b~-~~

1
: __ wherein H_ ab __ '1tati_0J1S (Uld v_ ifla:ges are the part of mine I.Mse areas or ,.,a_ t1u1to1u; d · ·11, - .- · · 

10. Th~ 1>nf . _an. V;I, dges (ife:-Stltr<.)ll~)ded ~r the'tnin~ lease ~~a':, 
eun . ·/~c~ Pt0,_~oneni. shall _obtam necessary prior permrssron of the .<)mn:petcnt ,v·ii1:n i~st ·Or d1:awl of _r.cq:U1si-te- quan.tily of surface water and fr m C:GWA -for · l) rav.a -~_fgr~UHd,water;forU,ei•ptoj'ecf. 

: 
00

Pt ef EC letter ~vill be m:arke:dAd Ct:mcerned ?anchayat/local NGQ etc. if any, r_ 
· om Wh_ · om suggest 10n / rcprcscnlation has bee!), received wh.ile pr:ocessfo-o the }. propo~al. - - - - c 12-. . 
~:~~ P.otl?tlon ~entt'ol lfoar.d/Co~1r11,ittee,shall ~t!- respon{;tble for_ display of thjs EC 
T. ' 'vat /fS ;Regional offrcc_, Ors~tlC( Industries Centre and Collector's office/ __ clistloar & Office for 30 days. - - - 

n:_e JroJec~ _ Aut}19ri~ii!$" sho,u!d_ widely qdyertis~ about the grant- of this ~C le:t.ter: by 
prmt)-1;1g the same in at least fwo lo<iaI newspapers, one of which shall be in 
:ven;i{lp.dar lall!luage -of the CQn_c~rn.¢ area. !he. advertisement shall be done within 7 
days of-the issue of lhe clearance letfer mentioning that the instant project has been 
accorded EC and copy o'f the EC letrer is available with th_t: Stare Po!l_ution Conltol 
l3oard/C~mrniltece a11d web s.i.te of (he. Ministry of Eovfron.ment, Forest and Climate 
Ghange_(,vww~a:r-ivesh,nic.in). A copy o( the ~!'.fvertisemenl ma,.y be for.Warded to 
the'<fo,oc¢rnea MoEF & Cc Regfonal ottihe for compliance a:11d re.1:;ord. 

14, The Project Proponent shall inform the Mo-EF&C'· for any- change in owntrship of 
tl1e m(ning lease. 1u case there i:. i1ny Gbange in ownershtp qr mining lease· is 
trnnsferwd than mining <>pennion shall only: b,c-t.arried out after transfer ofEC-flS per 
provJsions 0fthe para 11 of ETA 1':{otifitaHJn, 20©6 as.imiendqd fr9in ti.rnc to time, 

lL 

13. 

Afr OuaHly Monitoriftg and -Prcset"VaHon_ 

i. The Pmj-(},ct Proponent _shaU in.stall a minimum of 3 (three) onllne Antbfom Ait 
Qu~lity Mo;pitoring Stations with 1 (one) in upwind and 2 (two) in downwind 
dfrectii:m bij~~d 9n long term climat0lo'gfoaliy da~a a,~om_ winct direcHon .such iha1 an 
angle of 120" fs- mad,e between tlte rtlOni:toring: lo-cafions t9 ri'lon\tor- <;ritica1 
pa.rrunct-e't.s~ l'.elev~l for 'm:;injl_lg.: QP,~t"<ltions; of atr pollution v.fz. iPM 1,0, PM2:}, NQ2, 
Co and'S02-ctc-: as per 1he :mett1odtitogy tnentiotied in NAAQS N.nfrficmtiot1 No. B- ... 
290l 6/20/90/PCJfl, dated 18. l l ._:2'009 ~oved11g, the 1t$'f1eets o·f ltanspcrr.iafion rui.d use 
of be.a~y machinery i-n ihe impact -zone. The atnbient ·afr quality -sna1l also be 

.monit-0red at pr-eminent pfoccs like ciffi¢e building~ canteen etc. as per the -site 
·COn~ition to ,irscerlifrn the ·exposure: chai;:aqte-r.isti_cs l!:t specific pl!icC8· 1'he above- d:ata 
~hall be digif.'11ly displayed within 01 months in front -of the main Gate df the-mine 
site: 

ji. Effo'Ctive safeguard measures for - preventtoR of dust .. generation_ and _ subseque;t 
suppression ·(like regular water spriti:k!ing, met~lled_ road constrtrcl.ton etc_)_ shaB e 
carried out in areas prone to air pollntion wherein hrgh levels of PM 10 and PM.2_5 arc 
eviderrt s'uch as _haul ro:id, ldadi11g and u.nLoading point and transfer ~oints. 1:he 
ftigi~v.e dust emi~siuns from aJl s?utces shaH be ~egularl~ .centro~led by mstaH.at1on 
of re-gbite(i equipmentS1machfneL'ICiS rind preventive maintenance, lh!! -of. SUl\ap\e 
water~solub1e - chtemkal dust suppre~si'ng agents may be ex~lored f~r betw 
effectivehess of dust cor1trol sy.s.tem. [t shall be ensured th~t a:ir poUutton }ev-el 
conform to the standards presedbed b,y fue 'M~EF&CC/Central Pollutio11 C-O'ntrol Board.-- · · · 

-ll. 'WaterQ'udity Mouitnring,.a.ud· Pr~ ervat(gn . . :· ~,. . . ' . . -, 

i. ltt case, imrued1aie mJning $cheme en-visages intersection of ~n:iqnd -wafer.table, 
then Envir-enn1ental Cle;atMi;:c sh:aH b .come o_pera:u6nal only a.fkr- re~ei,viJ.J?,fom:ai 
ele.,&,ance from C('.JWA. ]n c~se mirti:ng :opetatio11 involves i~1e:rsec,110:n (l.1 -grounc 

3JS 
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W!ltet''table at · · .,,.,..,1 . . . . -. , . · · a later st .. , -1 -~~"- b?htEF&Ch' ' . . '.•&f!, l 1en RP sh ti . . 'int··· ', ; ' . "' lS in place ·b C a ens.ure that p . . .. ' '' -ersectf01, of O . ,;.1 • · --. • C!iore such 1.,,., •. , . X_Jqf appro aj from c.-,:•,-\·1A · J ' ' . · ·-,fO\tnu \V"'t . ••lllJng, Qperar' · ~ . · ' vu-.y ,8e-o '.Ql>•ica1 "t· .. .t . f . ,, er table sha~1 ·. • . . . ton». Tha perrnh"1'" t ''6-.:. <? ' " Ui.1}'0 the a i essentmll" b b .. _.,, .. n i'Or ,~o-u'-1,.,.,. ,, · .. ·:·-: . . . rea. ., e escd qn dctai!'ed hvd :.,,, '~ ,RO'l'IH<mng_ of r . . . . . . J TO~ 
and aro.u1i<l ii . . . .t ie 0Qw rate !;)f the: sptin. . . . . . 
water bo~r . ;e lntne lease shall be carried , . gs and.p:~re'.mral _Nailahs flowing in 
be ciis1u;b~e;-~a Qr -Streu.ms-which are fl~wi~~t._~rnd reco.ros man~t.iin, The nat~rral 
pre .· ·· .. • . ~--· _,e Water Table.sl1ou·ld i... . g rn a_ n_ aroun_ d_ ih_ e ·village_, should net 
""'l)'.l.lJl\l1r> rnft • !rl 1'. . · · · ve 11urtt11;e.:d s . ·"' 

, .. ,;:, t". no.-_, n ea_se of ~.1~y ., . , . · 0 as no_ tto __ f!sP down _below ·111,._ ims t0 ~ .. 'd · · .. • wa(cr St..'ardt" · ·i:. . . "' , . . .".'rov1 ,_e water to the. vil-1 . . :i ~n tt1C arc:a, the Pri:,jei:1 Pro.ponent 
inonnorm~ oftv,at~rJa~le in .op dager~ for, tbe1-r._ ll!i;· A provisfon tQ.r reg~lar 
1~ t\~C,ectau1:the:I111j:>aet of mini~;.0:e; "~~~l lo~ated m v,!fage should be incorporated 
Gr6~t1d Ml1er level and quriHt shat g ou,nd wa:er table. ,:he Report on changes in 
Reg,10nal Off'i~e of the Min.ist y •.. l be sobn111tcd on. six-monthly basis io the 
l'ol~·ution ConJtol Board. ry,, CGWA and St,at~ Grotihdwater Department/State 
ProJect Ftopcn1ent sha1l re ul-arl • . • . . , 
level and q:uality:-in and a;~ti.nd Y. mo~,1tor and matritllm .re~ords'. )i.r .. L ground wijter 
\v~lls as well -8$ ·new . iez ; t11e m_me lcas.~;<J:>¥ osta~hshmg,a ·n,e~work ofe.xisting 
CQ!t/>Ultation w1ih Central\, () n~t; tl1,$tal:atie>~s during the mmmg op.c:ration in 
TheReport ... ··· -1·. ,. , .. rol.ln - .aterAuthoprytStateOr.o.und Water-Department. 

. ' ' ' vn C 1at;1.ges 111 Ground water le l d . 1· f. ' • . . ,< :' . • u1onthly basis t. 11 n.. ; . · ve ~n. !:l.UIJ ltyt$nttU oe stlbtnined on su,,- 
G ·.· , 0 .. 1e iwg1onal Office of the Ministry COWA and State 
T r9und\,3~ter Depamneot/Stat_e Polh1ii·on Controt Board. 
Che Pt.?Ject Proponent s~all undertake regvlar monitoring i;>f natural water ,;:~xwa;~r . r.~SOUJ'~es/sprmis ~d . pe~ennial Nall?bs exis:ing/flowing in and 

. . . ili~ 111me leas~- a?d maq1ta1:n 1~ fecords; [he proJ~ct proponeJlt shall 
~l-ldfrtak:e ~~g.µll;U' !fl~O.HOt!ll£, Of Wat.er. qµal,ity Up$tre:Am atld downstream of Wal.er 
0die.s P,~~m~ Within and near~yladJ.~ceut t.o the ;nme lease and maintain its 

recoi:<ls .. -S~f:tleient number bf gu!Ues shalt b~ provided at appropriate pia~es within 
the_ l~a11e for management of Water. PP shall carcyou~ Fegular rnPnitori.ng w.rJ. pH 
~a melud:d the same. i-u mortilorin.~ pfan. The parameter:; to be monitored ..shall 
mdude ~heir wa~er quality vi,s-a-vis sui:tability for usage us per GP.CB criteria and 
flow .rate. Jt ,shall be ensured 1har 110 Ob$truc(i()11 an4/or alterqtion be made to water 
booie~- dti~ing'. mini'n~, ~pera_iions withqot jqstificali(ln and prior approval of 
Mo:~r&CC. The morutorrng of water cow;s-es/bo.dies: exi'sfing lu ka:;e ar:c11 sha.Jl be 
carr.ie:d ()Utfo:ur times ina year vj'Z. pre, monsoon (ApriJ-}J.ay), monsoon (Augus:t}, 
Jl9~t-~on'$oO:n (NOveAfher) .and winter (Jan1mr:y) arid the record of moui,eqr.ed data 
may 'be s~mt t¢$ularl;y to Ministry of"Ertvironmentt Forest and Climate Change and 
i.t~r R.egiµrtal c;:>ft:19-e. Central Ground Wafer Autl1otHy atid Regio:nal Director, 
Central G'round Water Board, ,State. _Pollution Control Board and Ce.nfra! Polh.itfoli 
Conttdl Bnard. Clearly's.howing the trentf:anal)'S:i.s,<m six-m<;>nthly basis. 
Qtialiiy -of polhited ·water .generated trom mfofrtg 9peratforts. \Vhich ir,icl.ude 
Chemical Oxygen Dema_nd (COD) ln il'li11es ru!l-'oft; acid mine drainage- and metal 
oontamin:at10i'l 'in runoff shall be monitored. along with Total . u;;pend~d Solids 
(1DS), EH~solved 0/xJgen (DO),: pl1 and Total Suspended Solid \fSS,). The 
irtonittii:ed data slfall 15e uploaded 011 £he \Yebsite of the compahy ·as well a'$· 
displayed ·at .the projec't she in pnbfic dothain, on a. display boiird .. ar a suitable 
loc6tion near the main :gate of the Company. Ibe-c.ir~ularNo. J-2001~/l _006-IAJI 
(M) dated 27.05.2009 issued by Ministry of Environment, Forest and Climate 
Ch~nge may also be referred in thifregru:d. 
Pt.eject Ptopo1Je11t slrnll plan, develop and im.pleme,nt rainwater harvesting measures 
ou Jcmg .. terrn basis ~o ,augment ground wn.ter res.Qurc~s in the area in consultation 
with Centrnl Gro.und Water Bo~rd/StQ:te Gro_ondwater Dl}p,amnent A report 01~ 

amoun1 of Wati!x rechar~ed nee:c,ts to b~,submitleii to R~gional pmc~ MoBF &GC 
unnuaH:y. 
lndustdal waste wai~r {wo·rk bop an.d Mi.stt: watt-'!' from the m.,ine) shoul:d b.e 
prqpedy c;(i)JlcC'l!.ld iii<lireatetl so as ta :c::;oiif{:.lnn l~_ lh:e tiotifi~d stand.ards prescribed 
from tinie lo til'he~ Th,: Sl!)11.da.rds shid_l b.e pre,-sc~tb~d tlm.>l.f&h C (jnsen_1 tp OperaJe · 
(CTO) issued 'py concerned Stiite Pollucion Cq111rol 6o~d (.SPC Bt rh~ ·workshpp 
effluent sbaU be treated after 11s inil-ial pa:ss11,ge ll:11:011gh Oil an:d g,rease trap. . 
The water' bal~nce/water auditing shall b¢ carried !M and. mea.s.ure for ~du_cmg the 

·consurriptig1{~twater sha[I ·be ta~en up !tndre_p~rted ~o· the Regional Offic~ i:lfthe 
MdEF&'CC aud8tate . .PoH:u1i9n Coprrol Board/Cort1m1ttee, 

iii. 

iv. 

v. 

vi. 

vij. 

viii 



UI. 11..1 P1-0ise and -v·,b .. ation M ·1 • d'P', -- . 
· ·. _ • • 

0
• . • om onn:g.:an -r_cye;ntron 

ii. 

ih: PIMlk par.l'icle velocity at 500.1:n distance or within the nearest h:ip;i}atfon, 
wh!ch~ver is closer sfoi:ll be 1n6t1itore(i rcrrodicnlly as per applicabfo OGMS 
~11\cleh11~.- 

The il1:u1ni1,atiot1 and sound at tiight 11\t project sites disturb the yiltag_es ln 'l'.e~pe1;:t of 
botl) huma-1\~1,111,d .anh;1al population, C9n'tequent sleeping dfaorders and stre.s!l m~-y 
a~-et- the h~alth 111 the villages located close to mining operations. Ha~itations have 
fl. n~h~ fo; darkness and minimal nci se levels a.t night. 'PPs must ensure t~at the 
biologlca] clock of the villages is not dishft\bed; by orienting the floodlig:htslmasks 
~W~)' from the 'vlllagers and keepi.11g the noise levels well Within the proscribed 
lui11ts for day1!1igb:t hour _ · 
!be Project Proponeni shall take-measures for -c;otHrol of noise. levels below, 8.5 dba 
1H thir "voi·k envirenment. 'The workers engaged In operations of HEMM; etc. should 
bl!':}Jrevlded wi~n -ear P,l ug_s/muffs. All pets011,l'.lel irtc1iidingJaborets werking ,in <lusty 
are.as 'shall be ptovided wrth prtilc'Ctive t:esp,iliito:ry devices along with Jideq_uate 
tr1;1ming1.,a:wa.re1tes_s _and information. 011 safety and health-aspects. The PP shall be 
held .respt-,~1sjble in case it has been found that workers/personels/laberers are 
workmg -without personal protective equipment. 

i. 11).e'Projt:~tPr~p$nent shall adhere to the WOfKirrg parwneters-ofmining._plan wnj<.h 
was i\1Qtn1tted0 'at the time of- EC ap.pr.risaJ wher.ein _:ye~r-wise plan w;J$_ m~ntio,ned 
for t9t~l e~c:avaiion i.e. ·quantum rif'rhm:eral, \~.:}Ste, over b:urd.en,. imt!r burden and 
t-0p soil etc .. Ne> change in basi~ mining_ proposaf like mining te.chnology, total 
excavation, miner~ & waste produ~tfon, lease area and scope of working (viz. 
:method o'f mining, overbmdeo & dump rrianagQine11t. 0 . .13 &. dump rolnfog, mineral 
transportation mode, ultimate depti1 of mining etc.) $haU n0t be carried out '-\i.lho.ut 
pri_or approval of the Ministry of Eovi'tonr11ent; Forest and Cli.n1ate Cbange, -which 
email a(lverse en-vironinentnl impacts, even if it is a part of approved mining plan 
,rilfl~jfied idt(tr gra11l of gc or grant~d \:ly Slate Govt. in the form to Short T em1 
Pen~ft (~i'P), Q~ery license or any other rrame. 
!he Pr0J~tt '.f>·rop~nel:ll ~ball get th~ Fin~l Min:e Ch~sure nan along with Finaricial 
Ai;sur~i,-cc· iwpro.ve:d ff-Om Indi<!µ l3'urean .or Mit1c:s/l)ep~e11.1 pf Min:i:ng & 
Oen)c,gy a~ ':reqµireo µnde.r the P'rovisicm of the 1'.'1'MDR_ Act, 19$7 and 
ltules/Gui'delines ll,1acle there und.er. A c<;>py of' apprOY!!.d fin~l rrtine closw:e pl;m 
sha1l be subnfrtie.d with in 2 mo11thSc of th$ app~:va:l <if the same from the cot:Q,petenl 
authority to the concerned Re~ional Office of the Ministry of Environmen,, f:orest 1 · 
and Climate Cbang,;e and 'S'ElAA for rec(;)rd and verifieaJio11.. ·\,, 
The 1and:,use of the mine lease,areaat vatfou~ ~~ag_es efrnining $chen1e fl$, w~U as a,t 
the end~o'fdife .shaff .be governed as per the- appro\;e<:I Mining Pl:an. The ~~vatt1)11 
vis,a~vis bll.ckfilli'rig in the mine lease atea a:iia- correspondi~ ~fforcs,tatlon _to be 
raised in the t.edain1ed area shalt oe gtwern:ed as.per approved niini~g plan.., PP' shaH 
ensure the monitoring and management of rehabilitated -areas until' the vegetation 
betomes self-sustaining. The {}Ompliance status >'.>hall be submitted ha.If-yearly to the 
M-0EF&CC and its contemed Regfonal Office. 

rn. 

v. Land Re-cfam:11ir>n 

L The Over:burden O . .B.) ge11era1ed.during the m:ining operations shall be slacked at 
earmarked OB' dump site(s) orrly und it ·should not be kept acti:ve for a long period 
of time-, 'Ihe __ ptixsical .pi;tcarnetcrs qf ~h~ QJ3 dump~ like ~eight, w.i9th and angle of 

·-slope slfall' be. gm,emecl as per the ~ppr0,v~d Min_iog Pl~n (ts per the 
,gurdellnes/cii:culars :issued by D.G.M,8 w.r.t saf~~, i:n min.it1g_ _ope.ration~ shall be 
strietly adhered to tnaintain the ~t:abilify oftop sent/OB dumps. fhe topsoil sn,111 be 
used-·forland recilatmition andp'Jant;atio,n, ' 
'The -iej~Gtlwas1~ generatecl dwing thl} mjrdi;l-g qpec:3tions shall b,e stac_ked a~ 
earhiarke:d waste dump site(s) onl:y,. The phy.\lical paraf!:1eJers pf the W8$t.e d.~1~ps 
like-height, width an<:i µn:gJe ofsJope $.ball be governc:d·as per-the a~mroved MJning 
Plan . as per the guldelines/cfrcular:s. issued hy DO.MS w.r.t. safety in mining 

- o~erati.i5fi-s,sha11 be strictly adhete,d to i-.t1:tiitt-aht the :nability of wl)ste durnps. 

ii. 

~.-.··.· .. 

~ li J, 
" , 

. . ...J 
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iii. 'fh'¢' r~¢1anfation f . . . . 
A, . . . . . . . . . o. waste dump utes shail b . . . • . , .. , 

lv, Tf Pr?v,e~ Mtn1ti¥.Plan uvm ·P.rogressiv' M' .. eCdlon,e m sc1entd1c manner as per Hie 
\C !)IOpl.} t;}f dun1p$ sh'1l! be · .. -~ ·, tne .·. nsure. Plan. 

· S,pec.:i:es-: 1~ :m~fo1t:1hj lh~ ~ ;lop: ~E:b'~~ted 1Q sci~l1lific manner With suhabfe na1ivc 
sel<ft(fon :of l·o·. ""I "'pee;· e ·. l. s · 1

- 
1 (y.., prev .. enr, emsion .and ·surf'acc run ,, . ...;,. · The ' . .... .. ',, .,. ... s rcgu ates l .. l r ' . . JJ, . 

of •plant ··sp:c-¢ic-s to Lhe, rnicr;cli1 p~a ~)~afl~ pa_ram.etcrs an? belp to .adaptatl0.n 
adeqµa_l.e]y Wkcn care of ns it ;nniite. lh.e SUI~%'>· for~n.ed on slop(}.._ sh'ou1d be 
ll'Ttl~s abouhj be· COJ 'O . ~- lpaicts: the, overall st~btltty of dumps, The dump 
lJTOper fft1i1Jg/leve1i: .,_J:rt:l. Wtlh the help ~f. d.0:z.erlc~rnpactors Uiercot ensuring 
me 1lb: . .. ,·, . , · .. ,g · .. · · ur~p lllti$.s, . f11 critical areas, us<; of gt:n te:xtllestgeo'­ 
dui~p.~ncslday lmersl13entotuLe etc, :sfiatl he undertaken for stahili'lat'ion, of the 

v. ::he ProJecl.Pr~tmnent sh,n carry ou.t sf~r»·stahili-ty study in case th¢ dump height 
rs l~lQre il~M 30 _n1etei:$, 1 he -slope stubrtity rcJJQfl shall be submitted 10 co1icemed reg11;>1)til ()ffi~e of Mtsl::F&CC/SETAA. . 

vi. Catd1 dt.tlns, :Sc'tlling tat.lks and -si'.ltatiqn pond's. of -appropriate size shall be 
c0ns1~cted at-otHtd th~ nritm working, m~hera_! yurcfs-ah.d 1'op Soil/013/Wast;e dumps ~o pre.'\,i~t)~ run_ off of water and fl'dw of se:dit,rients directly into lhe wate:r bodies 
~a!Jah/Rrver/Pond etc·.). The collected water should be utilized for watering the 
n1me ~rea, ton_ds, green belt devetopn1ent,,plan'tatiq.n etc. The drains/sedimentation 
Sl\1:1)),s -ew. shall be de-si}led reg4farly, particqku'ly .nfter monsoon season, and ma1_n~incd p'roperly. · 

vi_i. Cl>,eck danis of nppropri;ite sfae, gnidient and length shall b.e cons_trocted t1tound 
mihe'·pit and OB, dumps to prevent sfoun mn-off ,md.sedime.nt flow i11tQ adjoining 
water ·nodi~s. A safety margin of SO% . .sha:U (?e kept for desi-gning of ~ump scrudut~s 

· over' ~rrd ·above peak rainfall (based on SO years clat~) and: maiil'!'lum dischargt in 
the mine and Its adjqini'ng area which shaH also help in p(oylding a¢1cq1,.1ate retention 
'ti;n1t period thereby al.lowing proper settling o'f sediments/silt material. The 
sedirn.en.tation·,pifs/sumps:sha11 be -construcfed,at the corners of ihe garland dra.ins, 

viii. Tlte·t-o_p soi.I, i.f aoy, shaJI temporarily be stc.1red at earmarked site($) within the mine 
le1IsQ ()'nl_y ~nd should not be kept unutiu:ze.d for long. The. physical pa,r~etel'.s :of 
the top soil <lJJTl'.lPS like height, width a_nd angle of sf ope shall be govemed as p<.r-tbe 
approv.eq ivJining Pl&:n and as ,per the g,uidJ4ine~ framed by D.GMS w;r:t. safety'in 
1niiih1g op,.e~tfon.s s-ltiill be strfotly adhered .tq 1n~.'i.ntain the stitbility of-dl1mps, the 
topsoil $hall .b.e used for land .r.ccbmatio'n and planration.purpose. 

VI. 'frnlisp.orfation. 

L No TratiSpoI1~tion of the mineraJs shall be allowed in case of tQads passing, through 
vll{agcs? habitati·ons. Jn such cases, PP shat! constru9t a ~bypaj:' road for the 
pul'pose qf lMl1$f)dttati<>;n of tl1e tninetals leaving nn · adet1u:ate gap (.s'tiy at least 200 
mete;rs) s~ J.!:l.·at tlic ~dvetse impa'ct of sound arid du~t aloitg with chan~s of 
acci~~pt's)io1H~ :pe 1nitigated. All costs resulting from widehill'g ancl strengthen41g 
of e-xJst}n'._g public .road .network shaU be. fmme· by lit~ PP' in c6nsultation ,v11h nodal 
St~t~ Go;vt. Dejj_;;tr:i:metJt. Transportation df n1inernrs diro:ug:b road movement in case 
of existi))g viltage/ rural .roads shall he c\'fiowed in constl'!tat_ioi) with uqdal State 
Govt: D.eiiarl.fnent only after required strengthening such that the carrying capacity 
of roads is incr.eased to handle the traffic toa,d. The p.o!luti.on due to transportatton 
Jp~cl qn the envir.oru:ncnt will be effocti:.ie:ly controlled and water spri'nkl'ing ',);ill 'als.o 
be dohe' tt}gular:ly, Vehicular emissi.ons shall be kept under -control and regularly 
monitored, Project should obtain Poltution unclcr Control (PUC) certific~1e for all 
the vehfo,le-s fiom:au!hotized pol/utiqn w,stlng cen(ets .. 

ii. The M~1n hinilag~ ro~d ~ithin the mit1e -loose Sh()ul.d be provide.d with a p.etmane.ti{ 
wat¢r sprinkt:iug arra:ng!!nicut for .du~t s.uppress'ion: .. Other roads wiihfo rhe· mir1e 
·1ease slioiii~ b~1:Wetted teg,ularly with tank,er .. mqunted. water ~ptinkling $fsteni. The 
J>t:h¢t qtt::f.ll p'f d\ist ge-neratio11 lik.l;! cr-us~intp:<;>fli:!1 ·rl'\~t~rial t-r-ansfer pointr.;, 61.awrial 
-yards file; shbi:ild inv~il1i:bly be .pr-ovi4ed with .dust :;v.ppr~ssi:()'n· arrangements. The 
-air pt1l!utii:H).control equipme_nts l'.ik~hagJiJtttr:S yaCUUi1) suction hoods. dry fogging 
sy~teni et,¢ .. s1~:an l)e installed at Cntshe~; heft-conveyors and .other· area: prom~ .. tQ 
air poJJ_utitiri. Th~ beT:t «lnveyor shouid :b~ fµHy co.vered t~: avoid ~enernt1on ~f_d~~t 
wbile ,lr~s.pottatton, P:P shaU take .ne·ee:5.5,ary mcasmes to a.void gener.atlon of 
.fugitive onsl eth,issiq.ns; 
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VUI. P.ubtj<' Hen'ring and J·hima n ·Hcalt.b Jssucs: 

i. The ProJepf ~rppo;nent- shall oppoirtt an OccupafronaJ Health Specialrst for 'Regular 
ref well as ,Pe.rioctlcal medical ex:amif.lation sf the worke(s engaged in the minfog 
.activities, as per the DGMS gt1'idelirres-. The records shall he .nia1ntained properly. 
PP shall also carryout O tupm.ional health the~lHtps In t spee1 of workers whiC;h 

·~: h;rving a1Jm~1ns like BP, diabcte~. nabitl1at sl:lioking, etc, the check- ups sball be 
undertW:,cn once in .six months and necessary temcdial/ preventive measures b,e ;if_­ 
take,ti, A stat~~ ,.tepon on the same m~y be sent-to MoEF&CC R~gi<;>naI Office -and ~ 
DOMS:on J1a[f .. ycarly basis .. 

ii. ·n;e: Pt()jei.J P,ropone:nt must ·demonstr-~te COltil1iitn'f¢O.f to work towards • Zero Harm' 
ftnn1 tbejr, .mining activ-iiles and carry out H~lth Risk A~_se_~smem (11RA) for 
.id~ntific{ilipµ. iyorkplace .hnza.r,ds anc): f!SS'e_ss their pbtet'HiaJ risks to he~Hh :a'tld 
det'errnii}~ apprbpttafe 'Control measeres to, protect. the li:eaHl1 and wellbeing <ff 
workers -and nt!arby ccrnnnmity, The pmpotYent "hall maintain accurate .and 
$JSJ:eJ11atic recoril$ ofthe HR.A. TI1e HRA for ndghhorhood has to focus on Public 
Heahh Problenis like Malaria, Tuberculocs-is. HrV, Anaemi .. 1, Diarrhoea in chi.ldren 
Under Jive,, respira1_oxy in fec;tiOTi$-dUe to bro mass CQ.Oldi1g. '[lie 'prcponent $hatl also 
cre,ate .awar:eness and educ::ile lbe. nearby comm-tfnity ahd workers lbr S:tnitl:lthm, 
Perscma} Jtygiene, Hand washing, not to defecate in open, Women Health and 
Hygiene (Providing Sanitary .Napkins), hazard o-f tobacc9 and alcQhOl ,use. The 
Pt~po~em shnlJ carryout ~)ase line JI-RA for at! the <;-ategory of. workers ~1d 
there~[t~r eyefY·.t1ye)1~ar-s .. 

iii. 'the .PrQpcmeJif sball :carry oul Occupational health surveillance whi~h he a_pnrt of 
BRA and. frrclud'e: BioloJ5ieal Mcm:iloring where J.)fJO.ctical nnd feasib!~ and the tests 
and faVe$Jfgca,tion~ relevant to !he'exposure (~g. [i,1FDu.sta X-R~,Y: chest; Fer. Noi~c 
AuditrJiJ,le.t:fi~, .for, be.atLBx:posure ~lo~d L~ad. For· Welders Fu:l:1 Ophth~linofo~,i.c, 
Assessrn.enf; J:or M{ingahes_e Miners a co,ntplete Neurojqg-iq~\ A _sessment by _a 
Certifl~ Neurologist, a:J'ld; M~11gMese (Mi1} -Es.tinr.:i[io:n 'iv.. J3.1M,d; for Inors.~mc 
Chro,f~fn- Fo:rtni~~t1y skin itt~P:e~'ttpn et,h~9-{ls i;nd (ot~:rum~ hy, u r.e:.v?~1~; 
-p,~_son: Etcept r.~utrne t~sts all tests would ·be ootn:ed out m a C.an 11ccrcdrr~ • 

3l9 
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rx: Cot:p:o;rate £nv,1r.onm c:nf'Resp on sihility (C~R) 

I. The p:r,oj_(ct prnpoo.e.nt shall comply with the provisions as appllcable, r,emu:ding 
. Corporate E:nvi:mn.m.e.nt R:esJIO'rtsibllity 

Miscelfantous . 

i. The. mining lease h'ol<lers shall, after ceasing mining operations, undertake re­ 
grasslng.tlie mi:nin.g)rr~a and any other area w:fti,~h may have been-disturbed due to 
t'lt¢ir rhhl.int<a'ctivi;tlet;'3nd,r~store .the land to· a cq11diti6n which is fl), rot·grow:tli of 
.fodµer flo.ra, taqna etc, 

ii. The .Project PrQp;GJ16Qt shall .: .prepare digital map (land use 'Br. land eover) of the 
en)ire lea~e at.eJ1 .onee in Jive years purpose gf monitoring land use pattern and 
s:Ub.miut report to ctm~emed Regional Ortlce, ofrht·MoEF & CC. . 

iii. The Ptoj:¢ei Autht>riiie..$ should iuform to the Regional Office regarding date of 
f'i.nmJ.Q'it;i;Lcl:0.sure.~ and final appri,l.\itU of the pr9j~ct by th~ concerned authcrities and 
1Iw:~il:ttr.of.start ofland oc:v:elopment work, · 

iv. The Pfoj~c1.Ptqpo.mmtsha11 submit six monthly ~onip.Hanee re.p,o.n~ M'th'e.s.tatus· of 
1hdhlpfctne111-atioii ,:ef the st~pulatl}d ehvh'om:rienta! safe~uatds to \he M'OEF:&CC 
&:its ·cdncern;d :'R:~gfouaf Office, Central .P.c;i.Uuti6n Control Board and State 
Pollutipn 'Contr.ol Boa.r,d. 

V, A separa.ti 'Jtnvimi:unem~l Ma.tl~£?;eme.n1 Cell' with suJtable qua\ffi(}d manp-ower 
s110:nld be· set-ri_p umfur. the control ,of a Senior E:<:ec:~tive, Tlie . cnior Exern\.ive 

-shall dfr~tiy repqrt te Head of the Organization .. Aqequ~te number of qua\ified 

.x. 
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vii. 

12 
Bt1Yiromnema1 s . · . . . .. 
r~port t~ RO) MQ~i~s~C~nd M,ming Engine:ers- shall 'be appoJmed anet submit a 
The Cohl?ernerl R . . . ·1 o ~· . . ., . 
0. ianiu :>., · e.gioml .. · ftt.Qe, of the .: Mti?fSF: & 9c itl~Judihg oth~r aµthori~d ,J·ec1' li<m. •))~11 .r,anctomty m;,nito, "'"'lPUanqe of tbe stip!Jlq"'.d \lOllditions. The 
fnci ;r' authontt.!1!! •hou!<j ><te.•d full e.oopei~tiot< to the Mol,F &. CC office'(•) Th~~tsii e>.lbc,r .authotJ?-etJ _of~ccr b~ furnl~nfo:g the rnqlJJS,it.e data/in~~rmation .. 
0 _ , . A, ~':f4ryana. r_e.$.c;tv~& the nght Co add new c0Jiid1~to~1.ll, tl1Q(bfy/~nnmif any . i the stipul~te<I eqn<l1t1ons rutdfor to revoke the clearance tfr,:nptementation of any 
o Jhc ~ondHton stipulated by SErAA, Haryana or any other competenl .authorities is not.snttsfactorv. · 

F~Hure IQ ~O,~;~ly With ~ny of the co,t1ditiot1S menttorred: above may result in 
\ tlhd-rawa1 of nus c!earanc;e f!>lii'rattract a<1:tI~n under the provisions of Environment (Protection) Act 198'6. , . . . 

A 11 t~e. o~her statutory c lear~c~s s.~u. eh; as ili.e ~,pr vals '.fo.r sto1:a~: .. of.· d, ie.s el fto:m. 
the C.h1ef ControJler of Expfos1ves, fire. department, Clvil Av1a1Ibn Oeparn_nent, 
Fotest Conservation Act, HMO ahd Wih:l_fife (ptotcc:tion) Act, 1972 etc. shatl be 
obtained; as may be applicable, by l?roject proponent t'rom the· competent authority 
before the start of mining operation.·· 
That the grant of th.is EC is i{sueµ from the e,nrironrnemal artgle only; a.nd do.es not 
absolve '.14~ proJecct proponent 'ftom. the other statutoty obligations prescribitl under 
tiny oth~r law ot at1y other instrument in force. The sole and complete respon,sibHi:ty, 
tQ oCturrply with tlr~ con.diUons {ai.d: down in aU other laws for tbe time be,ing in, force, 
:res.ts witli the in~tistry/unitfproje~tpl·opc;uient. At1y appe,al against this environ.rnemt1l 
clearance, shall lie 1-vith the N~tionitl Gre,en Tribuqal~ if preferr:~q, wh,hiu a period of 
3:0 gays as p'rnscribe,d 'Under se~tion 16 ofNQ.fianul Green tribunal-Apt, 2010. 
PP -shalt suhniit the repl·eni.shment study of the area. within one year after the start of 
the project and shall carry out mining as,petMining plan. It is als"Hieeided that a.fter 
:the .r-e~jp1 of repleni.shr:nem srudy of the area~ the further decision on the 
en:vir..omnental clearance will be taken acco·rdfogly by the committee . 

.. ' 

viii. 

IX. 

x .. 

. -siJ~ 
Cbamrnan, 

State LcvcfEn"Virsonmeritlmpact 
Assessment An:thortt:y, Haryana, 'Palfchkula. 

1. 

2. 

A. Ol>]l'l'. otihe ttbti<ie is forwwd od to tho following: j 
Diteetor (JA Qivi.sjou), MoEF & CC! Got. Indra Paryavaran Bhayan, Zor bagh Road­ 
Ne.w ri~Jh1 .. IJ OQ.Q3. . . . f lndia, 
R~gio.nil office, Ministry of Enviroi:menl, Fore .·~·. ~ Ch mate. ~hange, Govt o 
13.a)l's no. 24-25, Sector 3 I -A, Dakshm Marg, C an igarh-160018. ·. 
Chairman, Hai:yana State PolLt1Uon Control Bo 'l; . - I l, S~c~?r-~ •. Panchkula. 
Dir:Mter Gen-er~H"' fy!ines &, Qeofogy: D:eµartm. . ,:~ try,aun, Cban.d1ga_rh. 
G-0~1~ed FU~t.Offioe CQpy 

1 
.. · · . 

.. ', . . : ' /7 - / 
. ··' rr,v,· ~ ~ , . 

· , frir:nrnu, 
StMe Levef Em,iro.muent I'tnpact . 

· A "'1.. · ·'n, H· "rv"'tt"' 0an:rbkufa. A~s·cssnte-nt n;U,'1(CJf't~J·, · ·•hJ'"' "'' r:. "' ttij. I 
~·· ,,/"' 
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From 

The Dire~tor,GerreraJ, 
Mines and Geology, Haryana, 
39,•:ffays., Sector-I 7, Chandigarh. 

Subjecn- 

M/s Govardhan Mines and Minerals, 
House-Ne, 51, Urban Estata-Z, 
Htsar, 

r,.,km:o,No. PMG/HY/ML/Dadam/2018/ 1 <\ (), ~ 
D9t-ed Chandlgarb, the ::t. ,.., ¢ c:- ~ ~ J.-~, 
Show Cause Notice in respect of. m;tning areas of villages 
,Dadam, district Bhiwani. • 

On tii1n1bove 11,oted subject. 

2. Whei·eas you (M/s Govardhan Mines and MrneralsJ are hotding a mining 
leaseIor e;rtr,acti;on of stone over an area of 4ft87 hectares falling in khasra nos. 
132 min @ Rs. 92.1:2 crore per annum in village Dadam, district Bhiwani for a 

period .of 19 year,s, w.e.f 22.12.2018. In this regard a lease deed on model Form 

ML 1 appended to the Haryana Minor Mineral Concession, Stocking and 

Tr1;1nsp0Jt'Atk,n of Mi:nferals; and Prevention of Illegal Mining Rules, 2012( the 
S41t,e Ru,les-,20i2) nave been executed by yott With the State/ Department. 

3. Whereas as per lease deed executed by you with the State Government 

re,l;\:dWi:th Rule $'6:($) of tJte . Haryana Mtnor Mineral Gonce,s--sion, Ster~ldng, 
Transp()rl;atic,m of Minerals and Prevehtion ofJUegal''Mining Rules, 2012 (State 
RulesJ 2:01Z), all the miileY·al concession holtters are to erect boundary pillars 
around the mining area at their own expenses as per their plan of mining and 

shall at al) times maintain and keep the same in good condition. Each of the 

bo:u:nd~ry pillars shall also be numbered along with the GPS readings dully 

marked there,on. 

4. Wherea\S, as per R.ule 72 of the State Rules, 2012,, the mining eperations 

shall be un~rta:k.e.n !f:! a :s~ientiJ;c and systematic manner t.e, mining opetattons 
i:Q.nsi:steiit w.ith the approv:ed Mining Plan/ scheme of mirung, clearances/ 



! 
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p.etru-issi.ons 'granted by the competent authorr.t;y. i\ny un-sclenttflc operation or 
contravcn~ion o( the terms of grant or parmlssfon (excepting tl1 ·' conditi.ons 
relating to payment of government dues) to operate by the mineral cencessren 
holder shall amount to violation or breach.of the grant, 

5. Whereas, a the Inspecting Team headed by the State. Geologist inspected 

your mining. lease area in vlllage Dadam di$trkt Bhiwani during its 

inspections of.varlous mining areas of Dtstrlcr Mahe"ndergarh. Charkhl Dadrl and 
Bhiwani from 12.02.2:020 to 15.02.2020. The inspq;ctirtg team observed/found 
the following discrepanctes.in your lease hold area of village Dad am Bhlwanl.- 

fa) The depth of old pit in the s·outhern side of the lease area is about 
1-0.9 meters where no bench forraatton was observed. In this part of 
lease, no bottom working was found at the time of the visit. Th'if; 
area of plt is being' used for transportation of mineral using existing 
road network of this pit. The direction of advancement of mining ls 
towards Northern side of the lease area. 

(bJ The depth of pit no. S-, '11 & 12 in NQrt.hern•Western side of the lease 
area was found to be .. around 30 meters from surface level and the 
ins.f)e¢fing team found only partial benches in operational lease hold 
area of Dadarn mine. 

(t) As per Minfrig Plan, the plantation was not found satisfactory. The 
survival rate is also very low. 

The team though checked the boundary ptnars With the help of 
DCFS and lotation of the pfllars was found. as pet lease map bur 
bei,ng tig~zag area of lease for more acc.uracy survey work to fix­ 
bou1fdary pillars be done using Total S'J:r'Vl7Y station. Accor·dingly 
the same you shall also get the area / boundary pillars fixed after 
detail en survey using Total Survey station 

.td) 

6. · Where·as, the above it is clear that during the tryspectio.n by the lnspecnng 

Team discrep-ancie.s, as at (a) to (c) above you are hereby served with Show 

Cause Notice- to show cause within a peried of 15 days as to why your mining 

lease in v.illag:c O~u;lam may not be suspended/ prematurely terminated on 

account of above said discrepancies found in the lease hold are of Dadam mine, 
disJrict,Bhlwani.held by you. ltls made clear thatln case your reply to the notice 
is n(lt re.tc.ived wlthtn the period of 15 days, further action in the matter will be 

3~3 
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inttfat~d wltaeur giving further notice. Further aenon as per (d) shall be taken 
\Yith:o\lt any -cfe.lay and shan be reported to this office and also to the office 
Mining Offieet, '13hiwihai for verification and reporting. 9~~ 

State Mining Engineer 
For Director General, Mines and. Geology, 

Haryana 

Endst. N-o. DM-G/HY/ML/D:ad-am/2018/ I q ,;9noated: ~ '" (;;,, c- ~ 0 ~(/ 

A copy is forwarded to the Mining Officer, Mines and Geology Department, 
Bhiwa!li for infO,rmation·and further necessary action. 

Vw-p-- 
State Mining Engineer 

For Director General, Mines and Geology, 
Haryana 
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Ir NtJ EX\J RE:.- ""- 
Tele No. 01664-256259 
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Regional Office 

Haryana State Pollution Control Board, 
SCF-32, Opp. Community Centre, Sector-13, HSVP, Bhiwani 

____ Email-hspcbrojr@gmail.com 
No. HSPCB/BHl/2022/2364 Dated: 23/_Q.2._12022 

f 
To 

Dr. Babu Ram, Technical Expert, 

Monitoring Committee, HSPCB, 

Panchkula 

Sub: Minutes of the meeting of the sub Committee, constituted by the Chairman of the 

eight member Joint Committee for investigations of issues regarding illegal 
mining in an area of 0.8 hectares in forest area, mining done upto depth of 109 

m in mining area and abandoned/ damaged distributary/ minor constructed by 
the department of Irrigation in compliance to order dated 20.7.2021 and 
18.1.2022 of Hon'ble National Green Tribunal in OA no. 169 of 2020 in the matter 
of Kuldeep Singh Vs State of Haryana & Ors on 21.2.2022 at 11.00 AM in the 

Committee Room, HSPCB, Panchkula 

Ref: Kindly refer your office letter no. CMC/2022/733 dated 22.02.2022. 

In this connection, it is submitted that the said unit i.e. M/s Goverdhan Mines & 

Minerals, Dadam, Bhiwani has installed the dust suppression sources through HEMM & 

Other equipment i.e. wet drilling process at the time of drilling, 03 nos. foggers to control 

harmful fumes & dust, deployed the water tanker sprinklers on haul road to control dust due 

to dumpers activity (transportation) and planted trees at lease boundary for control dust . 

suppression. Copy of photographs are enclosed herewith. 

Submitted for your kind information and further necessary action please. 

DA/P,s above 
Rakesh Digitallysigneu 

by Rakrsh 

Kumar Kumar Bhonsle 
Date· 

Bhonsle ~~~s~~~~o5'30 · 

/LL. Regional Officer, 
i'Bhiwani Region 
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